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19 13 (Saka) (a) the number of complaints regarding 
short measuring of petrol by petrol pump 

The Lok Sabha met at dealers received during ~ a n u a r ~  to June, 
Eleven of the Clod 

[MR. SPEAKER in the Chaid 1991, StateAJnion TerritoryLwise; and 

ORAL ANSWERS TO QUESTIONS 
(b) the steps takenlproposed to be taken 

[English] to check such cases? 

Complaint Regarding Short Measuring 
of Petrol + THE MINISTEROF PETROLEUM AND 

' 407 SHRI B.L. SHARMA PREM: NATURAL GAS (SHRI B. SHANKAR- 
SHRI MAHESH KANODIA: ANAND): (a) and (bj. A Statement is laid on 

Will the Minister of PETROLEUM AND the Table of the House. 

STATEMENT 

(a) 32 complaints regarding short measurement of petrol by petrol pump dealers were 
received duringyanuary-June, 1991. The StatesNT-wise breakup is as follows :- 

Total No. Of Complaints 
For Short Measurement 
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(Ib) Regular and surprise inspections are 
conducted by Oil Companies and Weights & 
Measures authorities of the State Govern- 
ments to check such malpractices. 

[ Translation ] 

SHRl B.L. SHARMA PREM : Mr. 
Speaker. Sir, complaints regarding short- 
measurement of petrol by petrol pumpdeal- 
ers are made every now and then. For this 
reason b is r ings  usually take place at pet- 
rol pumps. But the owners of these pumps 
do not bother and continue to indulge in 
malpractices such as short measurement of 
petrol and black-marketing. In this way. the 
owners of the two wheelers and three wheel- 
ers suffer heavy losses and the petrol pump 
dealers make money. So, I would like to 
know from the hon. Minister about the action 
taken so far on each complaint regarding 
short-measurement of petrol made in the 
current year in Delhi against petrol pump 
dealers. Is there any future scheme to check 
arbitrariness by petrol pump dealers? 

[English] 

MR. SPEAKER : Please give the an- 
swer in an analysed form, not each and 
everything. 

SHRl B. SHANKARANAND : The hon 
Member has raised avery relevant question. 
It is a fact that some petrol dealers are 
indulging in malpractices and they are mak- 
ing money at the cost of the consumers. 

I agree with the hon. Member who has 
put this question that action should be taken 
against them. I share his concern for such 
malpractices. 

About 32 complaints were received 
during January and June, 1991 by the Cen- 

'tral Government and four oil marketing 
companies regarding short-measurement of 
petrol. 

All the complaints were investigated 
and the break-up, as I cen see, is asfollows:- 

One is, recalibration was done with 
regard to 10 petrol dealers. 

In 16 cases. the complaints were not 
established. 

In one case, seal was broken and sup- 
plies were suspended. 

In another case, there was a mechani- 
cal failure. 

In one case, sales were suspended, 
pending recalibration. 

There are many matters and with the 
market guidelines, inspections areconducted 
both by the oil companies and also the 
Weights and Measures Authorities under 
the State and, necessary action, as undor 
the guidelines, is taken against those indulg- 
ing in malpractices. 

[ Translation ] 

SHRl B.L. SHARMA PREM : Since the 
total number of complaints is 32 and there 
are four oil corporations in the country. I 
would like to know the names of the firms 
indulged in such malpractices. What action 
has been taken against the petrol pump 
dealers who have been found guilty? 

[English] 

SHRI B. SHANKARANAND : At the 
moment. I do not have the information. I will 
supply the information to the hon. Member. 

SHRl SHRAVAN KUMAR PATEL: The 
hon. Minister hasgiven figuresfrom January 
to June. 1991. 1 would like to know from the 
hon. Minister whether Government has re- 
ceived any further complaints following the 
recent price revision of petrol and petroleum 
products consequent to the Budget propos- 
als of 1991 -92; and whether the petrol pump 
ownersaremixing kerosenewith petrol before 
its distribution. 

In view of the vast disparities in the 
prices of these two commodities, what steps 
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are being taken to prevent the large-scale 
adulteration to the detriment of the consum- 
en? 

SHRI B. SHANKARANAND: There has 
been a general complaint like this. In view of 
the wide difference between kerosene and 
petrol, the petrol dealers are indulging in 
malpractices and adulterating petrol and 
making money. Now, the hon. Member has 
put this question. But at the moment we have 
not received any complaint with regard to 
this. If the hon. Member has any complaint, 
he may kindly pass it on to me so that wecan 
take action. 

[ Translation ] 

SHRI HARI N PATHAK : Sir, as the 
hon. Minister has stated, complaints regard- 
ing short measurement of petrol have been 
raceived. Through you, I would like to know 
from him as to how many such complaints 
have been received in Gujarat during the 
period of three months between January 
and March, 1991 and what action has been 
taken thereon by the Government? 

SHRl MAHESH KANOCIA : The hon. 
Minister has stated that 32 compla~nts re- 
garding the short-measurement of petrol by 
the F 'trot dealers have been received during 
the last six months. I would like to know the 
names of those dealers against whom these 
complaints have been received. I would also 
like to know the action takenon that in detail? 
. . . . . . (Interruptions). . . . . . 

MR. SPEAKER: Sir, he has stated in his 
reply that 32 complaints have been received 
in this regard. Who are those 32 
dealers?. . . . . . (interruptions). .. . . . 

[English] 

MR. SPEAKER: He will inform you in 
writing. 

[ Translation ] 

SHRl ANNA JOSH1 : Mr. Speaker. Sir, 
he has stated in his reply that these com- 

plaints have been received only from 5 or 6 
States in entire country. Should we suppose 
that no complaints has been made in the rest 
of the States? If so, how many complaints 
have been receivedfrom Maharashtra inthis 
regard and what action has been taken 
thereon? 

[English] 

SHRI 8. SHANKARANAND :The House 
may kindly appreciate that this question is 
particularly with reference to the number of 
complaints regarding short measuring of 
petrol by petrol pump dealers. This is only 
with reference to short measuring and no 
other part of it. There are many types of 
malpractices which the petrol dealers in- 
dulge in. May I request hon. Members to give 
separate notices for these questions? 

[Translation ] 

Airports In Rajasthan 

'410. PROF. RASA SINGH RAWAT : 
Will the Minister of ClVlL AVIATION AND 
TOURISM be pleased to state: 

(a) the names of places where the 
Government propose to construct airports 
with a view to promote tourism in Rajasthan 
and the names of the projects which are 
under consideration of the Government: and 

(b) the progress made so far in the 
construction of Ajmer Airport? 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF ClVlL AVIATION AND TOUR- 
ISM (SHRI M. 0. H. FAROOK): (a) and (b). 
The National Airports Authority is acutely 
short of financial resources and it is not in a 
position to take up the construction of any 
new ai*oort. 

I Translation ] 

PROF. RASA SINGH RAWAT : Sir. 
through you I would like to say that the reply 
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given by the Government in this regard is not 
satisfactory as Ajmer is a famous city for 
cultural and religious heritage. Tourists in 
maximum number visit Ajmer and Pushkar. 
Those who visit Rajasthan, prefer to visit 
these places. So, I woukl like to know from 
the Government that when it is operating the 
Vayudoot service for years even after incur- 
ring heavy losses, why is not feasible for it to 
connect new places like Ajmer with 
Vay udoot? 

[English] 

SHRl M.O.H. FAROOK : I have already 
said that there was a request from the Ra- 
jasthan Government to have an airport at 
Ajmer. They have alsoconducted a survey in 
1990. But the cost is going to be too much. If 
we are to put up an airport there in Ajmer at 
a cost of Rs. 10 crores, we are not in a 
position to meet the cost now. 

service there. If air services are improved 
there, more and more tourists may visit this 
place. 

MR. SPEAKER : Put your question 
please. 

SHRl BHERU LAL MEENA : My ques- 
tion is whether air services are going to be 
improved? Is the Governments going to 
construct a good airport in 
Rajasthan?. . . (lntemrptrbns). . . Air-port is 
there, no doubt, but s e ~ c e s  are poor. Due 
to poor air service, the tourists find it diffiiult 
to reach there. If air services are improved, 
a greater number of tourists may visit this 
place. 

MR. SPEAKER : He wants to know 
whether you are going to improve air serv- 
ices there? 

[English] 
[ Translation 1 

PROF. RASA SlNGH RAWAT : Mr. 
Speaker. Sir, my another supplementary 
question is when did the Rajasthan Govern- 
ment submit its application or made request 
for constructing an airport at Ajmer and what 
steps have been taken so far on that? Has 
some construction work already started at 
any site for this purpose? 

[English] 

SHRl M.O.H. FAROOK : I have already 
said that there was request from the Rajast- 
han government and they have selected a 
site at village Kayar, about eight kilometres 
from Ajmer. As I toM you, the cost is Rs. 10 
crores. We are not in a position to meet the 
cost for time being. 

[ Translation 1 

SHRI BHERU LAL MEENA : Mr. 
Speaker Sir, my question is that due to 
terrorists activities in Kashmir, the tourists 
who cannot visit Kashmir, visit Udaipur - a 
city of lakes in Rajasthan but they find it 
ditrilt to reach Udaipur due to poor air 

SHRl M.O.H. FAROOK : Services are 
adequate. We have already felt about it 
. . . (lntenuptbns). . . We have no proposal 
right now. 

t Translation 1 

SHRl AYUB KHAN : Mr. Speaker, Sir, 
Jhunjhunu district of Rajasthan is famous 
mainly for decent forts and Havelis. The 
tourists from outside come there in large 
numberto see those monuments. An airport 
at Jhunjhunuexistssincethetimeof Princely 
State. That airport has been approved by 
the Rajasthan Government also. WouM the 
hon. Minister be pleased to introduce 
Vayudoot service there or make that airport 
fit to provide better air service? 

MR. SPEAKER : The matter regarding 
air-port is not going on this time. 

SHRl AYUB KHAN : What steps are 
being taken by the hon. Minister in order to 
make that airport sulabte for providing m- 
ices? 
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[English] 

SHRI M.O.H. FAROOK : Jhunjhunu is 
not in our area of operation. 

Supply of Gas To Sugar Units In 
North Maharashtra 

'41 1. DR. VASANTNIWRUTTI PAWAR: 
Will the Minister of PETROLEUM AND 

NATURAL GAS be pleased to state: 

(a) whether there is any proposal to 
bring Bombay High natural gas through 
pipelines to the sugar units in North Mahar- 
ashtra; and 

(b) if so, the details thereof? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) No, Sir. 

(b) Does not arise. 

DR. VASANT NlWRUTTl PAWAR : Mr. 
Speaker, Sir, the total gas production of the 
Bombay High is to the tune of fifty million 
cubic metres and out of that about 14 million 
cubic metres is flared up daily. It leads to a 
bss of Rs. 400 crores per year. I would like 
to know from the Minister, what are the plans 
to prevent this national wastage. And I would 
like to know whetherthis Gas Flaring Reduc- 
tion Scheme, which is being implemented, is 
going to be completed very soon. 

SHRl B. SHANKARANAND : It is true 
that donsiderable amount of gas is being 
flared up every day. For that purpose, we 
have aGas Flaring Redudion Scheme which 
has been sanctioned. 

We hope to implementtheschemewithin 
a period of three to four years and will see 
that the gas is completely used. 

DR. VASANT NlWRUTTl PAWAR : 
There is a proposal from the Government of 
Maharashtra for erection of a second termi- 
nal at Uran. In this era of privatisation, the 
private companies like Mafatlal and others, 

as well as Nasik Industrial Estate have offer 
to take up this project of utilising the gas 
which is being wasted through the pipelines 
passing through Northern Maharashtra for 
the use of the Sugar units, industries as well 
as for domestic purpose. I would like to ask 
the Minister whether he is going to give the 
permission for the same or not? 

SHRl B. SHANKARANAND : At the 
moment, there has been a commitment to 
the entire gas that is being produced today in 
this country. The potential consumers have 
been committed the gas that will be pro- 
duced. The question which the hon. Member 
has put, regarding the gas to be utiiised by 
the sugarcane units and anotherterminal on 
the Western Off-shore, there is a Special 
group to deal with that question. 

SHRl RAM KAPSE : While preparing 
thedistribution plan, about the Bombay High 
Gas, the State of Maharashtra has been 
completely left out. I would like to ask the 
Minister, whether there is any proposal of 
reallocating some gas from Bombay High to 
Maharashtra in some areas at least, if not in 
Northern Maharashtra. 

SHRI B. SHANKARANAND : Like the 
hon. Member, I myself was a little doubtful 
about the entire gas supply scheme in the 
country, when a large quantity of gas in HBJ 
line was taken from Bombay High to the 
Northern States. I myself made enquiries, 
like the hon. Member is making enquiry here 
from me, whether there was any deliberate 
plan to block out other States with regard to 
supply of Gas and now I am convinced that 
there is not such a bias against any particular 
State and no State is deliberately left out for 
supplying the naturalgas. Idoappreciate the 
hon. Members concern for Maharashtra 
which is a very progressive State. ( Intemp 
rbns) 

SHRI RAM KAPSE : Are you going to 
reviewthe whole distribution system,When 
we are producing so much of gas and new 
areas are found out, will you do some review 
or reconsider it? (Intenqtbns) 
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SHRI RAM NASIK : He has not replied 
the speafc question. He must reply the 
question. 

SHRl RAM UPSE : It was a specifc 
scheme. Are you going to reconsider it or 
not? 

SHRl B. SHANKARANAND : May I in- 
form the hon. Members that at present, 
Maharashtra is getting a large quantity of 
gas. It is not that it is not getting. I am told that 
about 11 to 12 million cm per day of gas is 
being supplied to Maharashtra from the 
Western Off-shore and it has been brought 
from Western Off-shore to Uran. This IS likely 
to pick up. 

SHRI MUKUL BALKRISHNA WASNIK: 
There was a proposal with the government 

of lndia to set up a gas pipeline from Bombay 
High which wasto passthrough a major part 
of Maharashtra. Marathwada, Konkan, Jal- 
gaon and Viharbha. Madhya Pradesh and 
to reach Jagdishpur. I would like to know 
from the hon. Minister, what is the fate of the 
proposed pipeline which has not been taken 
up up till now I would like to know, whether 
the Government will reconsider setting up of 
this pipeline which will benefit in setting up 
several industrial projects from wherever 
this line passes? 

MR. SPEAKER : He has alreaay replied 
to this question. 

SHRl B. SHANKARANAND : There 
has been a demand from the people that 
natural gas should be supplied to the south- 
ern States on the same lines, as has been 
done in the case of HBJ line to northern 
States. 

A committee set up by the Ministry is 
going into this question and the report is yet 
to be received and considered by the Gov- 
ernment. 

SHRl ANNA JOSH1 : Mr. Speaker, Sir I 
repeat my question that whether the Gov- 

ernment is ready to reconsider earlier pro- 
posal of the drastic cut in the allocation for 
Maharastara? (Interruptions) 

MR. SPEAKER : This question has al- 
ready been asked by Prof. Ram Kapse. 

SUN1 ANNA JOSH1 : Mr. Speaker, Sir 
the hon. Minister has not given any reply. 
Therefore, I want to ask a specific question. 

[English: 

SHRl B. SHANKARANAND : The 
question of review or reconsideration does 
not arise in this case because the supply of 
all the gas that is produced is committed. 

Studies are going on to see the possibil- 
ity of the utilisation of whatever gas that will 
be brought on-shore through a gas-grid in 
the South. 

SHRI MURLl DEORA : For the last 
fourteen years the Government of lndia is 
giving assurances in this House that enough 
measures are being taken to stop the flaring 
up of gas in the Bombay High. Today more 
than 14 miilion cubic metres of gas is being 
flared L J ~  at Bombay High. On one side there 
is flaring up of gas in Bombay High and on 
the other side the Maharashtra State Elec- 
tricity Board, Tata Power Corporation and 
other Chemical Industries which are ready to 
lay their own pipelines are not given the 
allocation of gas. I don't understand why the 
Government is delaying the allocation of the 
gas. When they don't have enough projects 
at Uran to utilise the gas why don't they allow 
private as well as State Electricity Board to 
use the gas? 

Secondly, there is a scheme pending 
before the Gas Authority of lndia for the last 
eight years to supply thedomesticfuelgas to 
the Bombay city. I would request the hon. 
Mifiister to let the House know what is the 
latest position on this scheme. 

SHRl B. SHANKARANAND : As a 
Bombay hite the hon. Member is naturally 
concerned about not only the flaring up of 
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gas but also about the domestic supply of 
natural gas. It is a fact that there has been a 
demand regarding the supply of natural gas 
for domestic purposes in Bombay. There is 
a case for this. I can only say that this case 
is being considered by the Government and 
whatever is possible could be done. (Inter- 
ruptions) 

SHRl MURLI DEORA : On theone hand 
you don't allow Maharashtra State Electricity 
Board or the Tata Power Corporation or 
other chemical industries to lay their pipes 
and on the other hand you are flaring up the 
gas. What is your reply? 

SHRI SHANKARJI VAGHELA : I have 
been getting the same reply from you for the 
last eight years. 

SHRI B. SHANKARANAND : I can very 
well appreciate the concern of the hon. 
Members because a very large amount of 
gas is flared up. 

SHRl MURLl DEORA: And nothing 
has been done for so many years. 

SHRI KASHl RAM RANA : Mr. 
Speaker.. .(Interruptions) 

MR. SPEAKER : It is not so. If you willgo 
on Speaking like this no one will get reply. 
You piease let him give his reply to your 
questions. (Interruptions) 

MR. SPEAKER : You cannot do like 
this. This is Question Hour. 

Not like this. 

(Interruptions) 

SHRI B. SHANKARANAND: May I re- 
quest the hon. Members to listen to me? If 
they are not interested to listen to me, I have 
nothing to say. Mere shouting will not solve 
the problem of supply of gas. Let the hon. 
Members listen to what I say. (Interruptions) 

MR. SPEAKER: When the Minister is 
replying, you have to take your seats. 

[ Translation] 

PI. take your seats. Please hear to the 
hon. Minister. If you will not hear him and go 
on interrupting like this then who will hear 
you. 

(Interruptions) 

[English] 

AN HON. MEMBER: Let therebe a half- 
an-hour discussion on this. (Interruptions) 

SHRI B. SHANKARANAND: You can 
have a full, whole day discussion, I do not 
mind. (Interruptions) 

MR. SPEAKER: You give a notice. I will 
consider. 

SHRI 6. SHANKARANAND: Sir, may I 
impress on the Members that shouting is no 
solut~on to the problem? (Interruptions) Sir, a 
project has been formulated to meet the 
problem of flaring of gas in the Western Off- 
shore where currently 8.33 million cubic 
meters of gas per day is being flared. The 
gas being flared in 1991 was 12.7 million 
cubic meters per day and this has been 
brought down by the commissioning of the 
HUT Pipeline and the ICG gas compressor 
piatform and because of reduced oil produc- 
tion and increased internal utilisation. The 
project envisages setting up of additional 
compressors and pipelines and is expected 
to cost about Rs. 7,500 crores of which over 
Rs. 5,000 crores would be in foreign ex- 
change. The project has been posed to the 
World Bank who have sanctioned a loan of 
US $450 million and the ADB who are likely 
to sanction a ban of US $300 million for the 
project. The balance of foreign exchange 
wouM come from the Exim Bank of Japan 
and suppliers credits. 

There are many actions taken in this 
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ward.  So, let the flaring be brought to zero 
and the gas be utilised for the benefit of the 
consumers. (Intenqtions) 

SHRI RAM NAIK: It is an admitted fact 
that the gas is being burnt on a very massive 
scale and it is a national loss. My specific 
question is this : since the Government is not 
able to restrict that and utilise that for any 
productive purpose so far, I want to-know if 
any Indian private enterprise comes forward 
to use that - in view of the Government's 
genetal policy of privatisation -whether the 
Government will consider such proposals of 
giving that gas for tha bse by the private 
parties. This is my specific question and he 
did not reply to that. 

SHRl B. SHANKARANAND: I have just 
now given the scheme which is undertaken 
by the Government. In the event of failure of 
this scheme, perhaps, the suggestion made 
by the hon. Member will be considered. 

EMU Services In Calcutta 

'417 . SHRI SATYAGOPAL MISRA: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government are aware 
that EMU services of the Calcutta suburban 
sectipns have become irregular and daily 
passengers have to face difficulties as a 
result thereof; 

(b) if so, the reasons therefore; and 

(c) the details of the steps takenlpro- 
posed to be taken to run the local trains 
regularly? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). With the ex- 
ceptionof Howrah-Kharagpur section, punc- 
tuality of suburban trains in Calcutta area 
has been averaging about 95%. 

(c) Running of these trains is being 
monitored intensively. 

SHRl SATYAGOPAL MISRA: Sir. I to- 
tally disagree with the answer given by the 
hon. Minister that there is 95 per cent punc- 
tuality of suburbantrains in Calcutta. I mysel 
am a daily passenger of those trains in that 
area and I do not know from where he has 
collected this information or data. However 
in his reply, he has admitted that in Howrah- 
Kharagpur section there is some irregularity 
in running the trains. 

May I know from the Hon. Minister what is the 
percentage of punctuality in the Howrah- 
Kharagpur section? 

What are the reasons for late running of 
trains in that section? 

SHRl MALLIKARJUN: Sir, in the South- 
Eastern Railway, that is, the Howrah-Khar- 
agpur Section, the punctuality of trains used 
to be around 94 per cent in 1988-89. Cur- 
rently, it is in the range of 90 per cent. It 
however suffered during June-July, 1991. It 
was affected by factors like frequent power- 
cuts trippings on account of irregular supply 
from West Bengal State Electricity Board. 

SHRl SATYAGOPAL MISRA: The Hon. 
Minister is misleading the House because 
that is not a fact. In this area, Kolaghat 
Thermal Power Project is there. They are 
supplying electricity regularly to the South- 
Eastern Railways. 

Now he is passing on all the responsibil- 
ity to the State Government. The actual fact 
is that there is more than 100 per cent 
congestion in the Howrah-Kharagpur sec- 
tion in the trains. Can the Minister deny it? 
Sir, what 'is the remedy? 

MR. SPEAKER: Please ask a specific 
question. 

5HRI SATYAGOPAL MISRA: There is 
a necessity for construction of fourth railway 
line from Santragachi to Panskura and third 
railway line from Panskura to Kharagpur to 
avoid the congestion. Otherwise the prob- 
lem of congestion cannot be overcome. May 
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I know from the Hon. Minister his reaction in 
this regard? 

SHRI MALLIKAWUN: I do not have to 
answer this question. It is only about the 
punctuality of the trains. 

MR. SPEAKER: Now second supple- 
mentary. Mr. Misra, you formulate the ques- 
tion. I will ask him to reply. 

SHRl SATYAGOPAL MISRA: Sir, I am 
saying about the over-congestion. Over- 
congestion is the main reason for late run- 
ning of trains. What is the going to do for 
construction of the fourth railway line which 
is required to solve the problem of over- 
congestion? 

MR. SPEAKER: Is there any plan to 
overcome the over-congestion? 

SHRl MALLIKARJUN: Sir, the over- 
congestion in the suburban trains is the 
obvious fact of reality. So far as the coming 
it over isconcerned, there is no proposal. But 
whatever existing facilities we have, we have 
to go ahead with that. (Interruptions) 

SHRl HANNAN MOLLAH: Sir, I am 
another daily passenger in that section. The 
reply of the Minister does not corroborateour 
experience. Every day, we find late running 
of trains. There is a possibility of deteriora- 
tion of law and order in this section-because 
of unrest among the daily passengers. We 
are repeatedly asking the authorities for 
regular running of the trains but without any 
result. 

The question is that from Howrah to 
Bargachia and from Howrah to Kharagpur, 
there are not sufficient local trains, and regu- 
lar timings for running of the trains. 

There is also the problem of platforms at 
Howrah railway station. 

MR. SPEAKER: Mr. Hannan Mollah, 
you ask a question. Otherwise, he will say 
that he will not reply. 

SHRl HANNAN MOLLAH: I am asking 
the question. Are they going to open a new 
platform at Howrah station? 

Are they alsogoing to arrange the regu- 
lar running of the trains between Kharagpur 
and Howrah and Howrah and Bargachia? 
One more platform is urgently required. 

MR. SPEAKER: Are you going to con- 
struct one more platform at Howrah? 

SHRl MALLIKARJUN: There is no 
scheme to create one more platform at 
Howrah is addition to four platforms already 
coming up. 

SHRI CHITTA. BASU: Sir, I 
would be very specific and I want a specific 
answer. Is the Government aware of the fact 
that there is no punctuality in the running of 
trains between Bongaon and Sealdah in the 
Eastern Railways since a long time past? 

Is it because of the fact that the proposal 
of doubling of the track between Barasat to 
Bongaon has been delayed so long? 

Is it also due to the fact that there has 
been no proposal yet taken up by the Gov- 
ernment for the remodelling of the Sealdah 
station. Would the hon. Minister reply to 
these specific questions? 

SHRl MALLIKARJUN: Sir, so far as the 
doubling is concerned, it does not interfere 
with the punctuality of the trains running 
there at the moment and so far as moderni- 
sation of Sealdah station is concerned, it will 
be taken up in future plans and not at the 
moment. We have already taken note of it. 

SHRl BASU DEB ACHARIA: The EMU 
coaches of the first class compartments in 
Eastern Railways have been withdrawn. But 
they are still continuing in South-Eastern 
Railways. There is no difference between 
the first class and second class compart- 
ments. May I know from the hon. Minister as 
to whether or not the firsi class compartment 
in South-Eastern Railways, in between 
Howrah and Kharagpur section, will be with- 
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drawn as it has been withdrawn in Eastern 
Railways? 

My second part of the question is that 
there is a long standing demand from the 
passengers of Burdwan-Asansol section to 
dedare it as a suburban section and intro- 
duce EMU coaches there. So, may I know 
from the hon. Minister as to whether or not 
the Government will consider to declare 
Burdwan-Asansol section as a suburban 
sedion and introduce EMU coaches there in 
future? 

SHRl MALLIKARJUN: So far as the 
existing facilities of the South-Eastern Rail- 
ways are concerned, they will continue to be 
there. Regarding the other part of the ques- 
tion, i.e., making Asansol-Burdwan section 
as suburban section, it is not feasible at this 
moment because of the production con- 
straints of the EMUS. 

SHRl ANlL BASU: Sir, one of the main 
reasons for the late running of trains IS con- 
gestion in the lines and the hon. Minister, 
during his reply, said that it is an obvious 
factor. The line capacity of the suburban 
section has not been augmented since the 
last so many years. I would like to know as to 
how much investment has been made in 
Howrah-Bundel suburban section during the 
lastfive yearsto augment the line capacity of 
the trains so that they can run in a regular 
manner. 

SHRl MALLIKAHJUN: I do not have the 
'gures about the investment at the moment. 
(Intemptions) 

MR. SPEAKER: You willget it in writing. 

SHRl ANlL BASU: Sir, he should under- 
stand that this is the real point in my ques- 
tion. Being the Railway Minister. he should 
know that the line capacity should be aug- 
mented and unless that is done, trains can- 
not run on time. 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): We have resources 
constraint. ldo understand theanxiety of the 

hon. Members. The question is of finding 
money. We have constraints on production 
of EMU coaches. We have constraints of 
additional line capacity. But we can improve 
certainly provided you people help us in 
maintaining the law and order situation and 
see that you will be able to run the trains on 
time. We have the problems of power supply 
and law and order situation. And we need 
your cooperation. Only with your coopera- 
tion, we can improve the situation. 

SHRl RUPCHAND PAL: Sir, in the past. 
demands had been made in this House 
regarding Bundel-Katwa line for its conver- 
sion from single line into double line and also 
for electrrfication of that line. Even the other 
day, during thedebateof the Railway Budget, 
the demand was made. May I know from the 
hon. Minister as to how and when will this 
conversion of Bundel-Katwa line into double 
line be made? When is the electrification of 
Bundel-Katwa linegoing to be implemented? 

SHRl C.K. JAFFER SHARIEF: We are 
examining it. 

SHRl SAlFUDDlN CHOWDHARY: Sir, 
my question is the same question regarding 
electrification of Bundel-Katwal line and it is 
connected with this question because it is 
also a suburban section. 

Since no improvement has taken place, 
I thought of putting this question. By asking 
this question, we are giving an opportunity to 
the hon. Railway Minister to really do some 
service to the people of that area, which is 
being neglected for long. We will be very 
happy ii you can now say something con- 
crete. 

d 

SHRl C.K. JAFFER SHARIEF: I do 
understand the anxiety of my friend Shri 
Saifuddin Choudhury. As I said, we are very 
sympathetic. We are examining the pro- 
posal and we have sent it to the Planning 
Commission. As and when it comes, we wiH 
take action. 

SHRl SAlFUDDlN CHOUDHURY: What 
is the legal interpretationof 'sympathy'? What 
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b the meaning of this word 'sympathetic'? 

MR. SPEAKER: Well, I shall have to 
give you a poetic interpretation. 

SHRl MANORANJAN BHAKTA: Sir, I 
have a supplementary. 

MR. SPEAKER: Andaman is not in 
Calcutta! 

SHRI MANORANJAN BHAKTA: Every 
member of this House has a right to put a 
supplement Sir. 

Gandhar Gas Based Power Project 

'421. SHRl HARlN PATHAK: Will the 
Minister of POWER AND NON-CONVEN- 
TONAL ENERGY SOURCES be pleased to 
state: 

(a) whether the Central Electricity Au- 
thority has given approval of 61 5 MW Gand- 
harGas basedpowerproject with2.25 mcmd 
requirement of gas; and 

(b) if so, whether there is any proposal 
to change it to 1.5 msmd? 

[ Translation] 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) and (b). Two gas 
based projects of 61 5 MW each a! Gandhar 
have been techno-economically cleared by 
the Central Electricity Authoriity. subjed to 
certain condlions including confirmation of 
availability of 2.25 million cubic meters per 
day (MCMD) of gas for each of these two 
projects from the Gandhar gas fields. Cur- 
rently both projects have agas linkage of 1.5 
MCMD each for operation on avariable bad 
basis. 

SHRl HARlN PATHAK: Mr. Speaker, 
Sir. aocording to the hon. Minister the Cen- 
tral Eledriity Authority has cleared two gas 
based projects of 615 MW capacity each at 
Gandhar with somecondiis. Through you. 

I wouki like to know from the hon. Minister 
the conditions put forth by the Central Elec- 
triciiy Authority while clearing the projects? 

SHRl KALP NATH RAI: Mr. Speaker, 
Sir, after the presentation of the feasibility 
report by the State government, the Central 
Electricity Authority granted techno-eco- 
nomic dearance. Oil and Natural Gas 
Commission had promised to make avail- 
able 2 million cubic meters of natural gas 
from the Gandhar gas fields. On that bask 
techno-economic dearance and environ- 
mental clearance was given before clearing 
the scheme finally and for the scheme the 
NTPC decided the aUocation of funds to be 
made. 

SHRI HARlN PATHAK: Mr. Speaker. 
Sir, secondly, for both the projects 1.5-1.5 
M.C.M.D. gas leakage is available on the 
basis of operation on variable bad principle, 
though the demand is of 2.25 million cubic 
metres per day. Sir, through you. I wou# like 
to know from the hon. Minister the date by 
which the demand of supply of 225 million 
cubic metres of gas per day is likely to be 
met: 

SHRl KAW NATH RAI: Mr. Speaker, 
Sir. ONGC declared the availability of natu- 
ral gas in abundance in Gandhar area but 
later on retracted from their earlier stand and 
said that aetual availability is short of expec- 
tations. Therefore, on the basis of 1.5 million 
cubic metres of supply of gas to each project, 
clearances were issued to set up two proj- 
ects of 61 5 MW capkity each by NTPC and 
Gujarat State Eleclricity Board respectively. 

SHRl HARIN PATHAK: My question is 
about the supply of precondition of 2.25 
million cubic metres of gas to each project 
and whether the Government propose to 
fulfil the precondition? In case of non-fulfill- 
ing of precondition. whether the dearance to 
the projects will be given or not? 

SHRl KALP NATH RAI: Mr. Speaker, 
Sir, the Government is ready to fulfill the 
precondition, but ONGC gave an assurance 
to make availaMethe natural gas but leteron 
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expressed its inabilitytodo so. Therefore the 
Central Government decided to consider the 
question of clearance of project on the b9sis 
of availability of 1.5 million cubic metres of 
gas to each project, on variable load factor. 

SHRl RATILAL VARMA: Mr. Speaker, 
Sir, through you, I would like to knowfrom the 
hon. Minister, that the issue has been re- 
peatedly raised in the House and also by the 
Gujarat Movement, but even then changes 
are being done in the scheme from time to 
time, further aggravating the power position 
in Gujarat. As a result adequate power is not 
being made available to farmers in Gujarat, 
further complicating the already worse 
drought situation prevailing in the State. May 
I know what is the time frame set by the 
Government and whether Government pro- 
pose to meet at all the demand of Govern- 
ment of Gujarat for 2.25 M.C.M.D. gas? 

SHRl KALP NATH RAI: Mr. Speaker, 
Sir, the power crisis prevailing in Gujarat and 
whole of India is known to me and the Gand- 
har scheme was to be included in the eighth 
five year plan. This August House is well 
aware of the reasons for non formulation of 
the said scheme and the approach paper of 
the Vlll five year plan, during the last two 
years. New Government in office has de- 
cided to take concrete steps to solve the 
power crisis and also to finalise the draft of 
Vlll five year plan in 1992. 

SHRl CHANDUBHAI DESHMUKH: Mr. 
Speaker, Sir, because of the Gandhar gas 
fields, in Bhroach district of Gujarat, crops 

and foodgrains of hundreds of farmers have 
suffered extensive damages. In view of this. 
whether Government propose to pay com- 
pensation to the affected farmers of not? 

SHRl KALP NATH RAI: Mr. Speaker, 
Sir, question of payment of compensation by 
the Government does not relate to the main 
question. For this prior notice is required. 

[English] 

Employment To Tehri Dam Project 
Oustees 

'422. SHRl BHUWAN CHANDRA 
KHANDURI: Will the Minister of POWER 
AND NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) whetherthere is any proposal to give 
preference in employment in the Tehri Dam 
Project to the people of Tehri and Garhwal 
districts; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

[ Translation] 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) to (c). A statement is 
given below. 

STATEMENT 

(a): Tehri Hydro Development Corporation (THDC) has been following a policy of giving 
preference to local people of Tehri and Garhwal Districts in the matter of employment. 

(b): The details are as under:. 

Category Total No. Persons bebnging to Tehri 
Recruited and other Districts of 

Garhwal 

Non-Supervisory 65 1 448 (68.8%) 
Supervisory 196 79 (40.3%) 
Executives 261 35 (13.4%) 

1 108' 562 

Excluding deputationists and Workcharge & Muster Roll employees taken over f m  
UP lnaation DAnartmont - 
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(c) Does not arise 

Mr. Speaker, Sir, it is indeed ironical that 
the Member who had opposed theconstruc- 
tion of the Tehri Dam, only two or three days 
back, is today as-king questions about the 
empbyment of people in that projact. I would 
like to inform'the House that out of the 651 
people recruited to non-supervisory jobs, 
448 (68.8%) belong to Tehri and other dis- 
tricts of theGarhwal region. 196 people have 
been recruited, to Supervisory jobs, out of 
which 79 people belong to Tehri Garhwal 
region. 261 people have been recruited in 
the Executive Category, out of which 35 
belong to that region. 

Mr. Speaker, Sir, the Tehri Project is a 
national project, it belongs to the entire 
country, yet we have made it a point to give 
preference in employment to local populace 
and this has been done in right earnest. 

SHRI BHUWAN CHANDRA 
KHANDURI: Mr. Speaker, Sir the hon. Min- 
ister said that while on the one hand I had 
raised objections acoupleof days ago about 
the Tehri Dam Project, on the other, I am 
raising questions about providing preferen- 
tial treatment to the local population in 
employment. Through you, I would like to 
say that, whether the dam is constructed or 
not is altogether a different matter, but so 
long as the work goes on, it is our duty to see 
to it that there are no bunglings. 

Mr. Speaker, Sir, in his reply the hon. 
Minister, mentioned: 

[English] 

"A policy to give preference to local 
people of Tehri and Garhwal." 

[ Translation] 

I would like to know from the hon. Min- 
ister whether there are any specific parame- 
ters for recruitment to Class I, Class II, Class 
Ill and Class IV posts or there is just a vague 
poky. Please make it clear whether prefer- 
ence isgiven tothe local people in real sense 

and also elucidate the nature of instrudions 
issued by the Minister in this regard. 

SHRI KALP NATH RAI: Mr. Speaker, 
Sir, the Government has issued instructions 
that preference in employment should be 
given to locally available candidates and the 
recruitment is being made on this basis. 

SHRI BHUWAN CHANDRA 
KHANDURI: Will the hon. Minister be kind 
enough to enumerate as to what are the 
Government's instructions in this regard so 
that we can inform our constituents about it. 
Mr. Speaker, sir, the hon. Minister statedthat 
a total of 1208 people have so far been given 
employment. But he has also stated that this 
number is: 

[English] 

"Excluding deputationists and 
Workcharge and Muster Roll Employees" 

[ Translation] 

Now, I would like to know whether the 
employees engaged on Muster Roll too are 
brought on deputation. There is so much 
unemployment in the region. Still, why 
employment is not being provided to the 
local people? 

SHRI KALP NATH RAI: Mr. Speaker, 
Sir, as I said earlier, the Tehri project, is an 
all-India project. It does not belong to Tehri 
District alone. Preference is given to local 
population in the matter of employment, but 
recruitment to reserved jobs would be made 
on an all-India basis. 

(Interruptions) 

SHRI JEEWAN SHARMA: Mr. Speaker, 
Sir, through you, I would liketo know from the 
hon. Minister, the total number of people 
employed in this project and the number of 
local people given empbyment so far. 

SHRI KALP NATH RAI: I have already 
answered this question. 
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MR. SPEAKER: The statistics are avail- 
able with the hon. Minister. You can get the 
necessary information from him. 

SHRI MANABENDRASHAH: When the 
Te!;ri Dam was being constructed. the people 
of Tehri Garhwal were given an assurance 
that a maeity of the peopie would be taken 
in employment from the affected areas of the 
district of Tehri Garhwal. Now, the hon. 
Minister is saying that it is an all-India Proj- 
ed: maybe il is an all-India Project, but the 
an ected people of Tehri Garhwal were given 
an assurance that they would be employed 
when the Dam was being constructed. 

Will the hon. Minister give an assurance 
that from now onwards only the people from 
TehriGarhwal will beemployed and not from 
anywhere else? 

SHRl KALP NATH RAI: I want to tell him 
that Rs. 4500 crores have been earmarked 
for rehabilitation purpose; and preferential 
treatment is being given to the local people. 
(Interruptions) 

(c) if so. lhe names of the trains pro- 
posed to be provided a h a l  at this s h t b  and 
the time by which it is likely to be done; and 

(d) if not, the reasons therefar? 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARIUN): (a) Yes, Sir. 

(b) No. Sir. 

(c) Does not arise. 

(d) Poor traffic offering. 

[ Translation] 

DR. LAL BAHADUR RAWAL: Mr. 
Speaker, Sir, earlier some Express trains 
used to have a halt at Para Station in Aliiarh 
District, but that has been stopped. Daily. 
hundreds of people from Delhi travel to the 
District headquarters. Lucknow and 
Allahabad but no railway facility is available 
for these passengers. I would like to know 
from the hon. Minister, the reasons for with- 
drawing halting of express and goods trains 
at this station. I would also like to know 
whether there is any proposal to provide a 
halt for trains there. 

MR. SPEAKER: He has answered it. 
[English] 

[ Translation] 

Halt of Express Trains At Pura Station, 
Northern Railway 

'423. DR. LAL BAHADUR RAWAL: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is no halt of any ex- 
press train at Pura Station in Allahabad 
Division: 

(b) if so, whether there is any proposal 
to provlde a halt for express trains at this 
station; 

SHRI MALLIKARJUN: Sir, Para is a 
road-side stationon Hathras Junction-Tundla 
section. Because of poor traffic there is no 
possibility to give a halt for the mail or ex- 
press trains. 

[ Translation] 

DR. LAL BAHADUR RAWAL: Mr. , 

Speaker, sir, the hon. Minister said that the 
Station is in Danda Distrii, but it falls in 
District Aligarh. I originally hail from Bijnor. 
All the trains running on the Jamrnu-Howrah . 
railway line, including Mail and Exyesstrains, 
stop after every 15 or 20 kilometers. Now. I 
would like to know whether the Government a 
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has any proposal to provide a halt at the 
Shasni and Para railway stations in Aligarh 
district? If so, what are the schemes of the 
Government in this regard? 

[English] 

SHRl MALLIKARJUN: I mentioned that 
it is on Hathras Junction-Tundla Section of 
the Northern Railway. The present passen- 
ger traff ic is so small and there are only 1 1 to 
15 people travelling and for practical pur- 
poses it is not possible to give a halt for 
express trains there. 

[ Translation] 

SHRI SATYA PAL SlNGH YADAV: 
Mr. Speaker, sir, I would like to know from the 
hon. Minister, why the halt was withdrawn? 
Is there any proposal to provide a halt at the 
Para Station in the near future? 

SHRl MALLIKARJUN: Mr. Speaker, 
Sir, I have already answered this question. It 
was decided to withdraw the halt because 
the passenger traffic is so small that not 
more than 11 to 15 people board the trains 
from there. 

Expansion of Palanpur Station 

'424 SHRl HARlSlNH CHAVDA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any proposal to 
expand the platform of Palanpur railway 
station and to increase the length of present 
shed there; and 

I (b) if so, the time by which the proposal 
is likely to be implemented? 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir. 

(b) Does not arise. 

[Translation] 

SHRl HARlSlNH CHAVDA: Mr. 
Speaker, Sir, the Minister has replied in the 
negative to the first part of my question. 
Palanpur is a big station, a major junction for 
that matter. A number of trains pass through 
this station every day and the existing facili- 
ties are inadequate and hence the passen- 
gers will have to face numerous difficulties. 
Therefore, I would like to know whether the 
Government has any proposal to expand the 
platform of the railway station and increase 
the length of the existing shed there? if so, 
the time by which the proposal is likely to be 
implemented? 

[English] 

SHRl MALLIKARJUN: The existing 
facilities herearequite satisfactory and there 
is no point, at the moment, to take up the 
proposal. 

[ Translation] 

SHRl HARlSlNH CHAVDA: Mr. 
Speaker, Sir. I said that Palanpur is a big 
station and that the passengers are facing 
numerous difficulties due to inadequate 
facilities there. I wanted to know whether the 
Government propose to expand the platform 
and increase the length of the present shed 
and if the answer is in the affirmative, then 
the time by which the proposal would be 
implemented. 

[English] 

SHRl MALLIKARJUN: The station has 
a main platform measuring 41 1.48 metres 
(292 metres portion high level and 119.48 
metres rail level) and an island platform with 
two faces (one face, i.e. platform No. 2, 
304.87 metre long and second face i.e. plat- 
form No. 3, 344.50 metre long). the station 
handles 1 1 pairs of maiVexpress/passenger 
trains per day, the longest of which consists 
of 19 coaches and is normally received on 
the main platform which is sufficient to ac- 
commodate the same. 
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[ Translation] 

SHRI RATILAL VARMA: Mr. Speaker, 
Sir, through you, I would like to tell the hon. 
Minister that many trains coming from all 
overthe muntry stop at the Palanpur railway 
station which is located in north Gujarat and 
many things including cummin seeds (Zira) 
are loaded from there. Therefore, the Rail- 
ways should make seating arrangements 
and provide potable water etc. for the con- 
venience of the passengers. Similarly, the 
platform should be expanded and the length 
of theshed increased tocaterto the needsof 
the large number of passengers boarding 
and arriving at the Station. I would like to 
know from the Hon. Minister, whether the 
railways intend to provide these facilities and 
if so, by when do they propose to make them 
available? 

[English] 

THE MINISTER OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): The existing ar- 
rangement is sufficient to take care of the 
traffic available. If the Hon. Member says 
that there is much more, we will get a traffic 
survey made. 

WRITTEN ANSWERS TO QUESTIONS 

[ Translation] 
Gas Based Power Plants in Haryana 

'408. SHRI RAM PRAKASH 
CHAUDHARY: Will the Minister of POWER 
AND NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) whether the Government propose to 
set up gas-based power plants in Haryana; 

(b) if so, the names of places where 
these are proposed to be set up and the 
production capacity of each; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) Yes, Sir. 

(b) and (c). The National Thermal Power 
Corporation (NTPC) proposes to set up a 
Gas based power project at Faridabad, 
Haryana, with a capacity of 800 MW. 

[English] 

Old Projects behind Schedule 

'409. SHRI VIRENDRA SINGH: 
SHRlMATl SUMITRA MA- 
HAJAN: 

Will the Minister of PETROLEUM AN-D 
NATURAL GAS be pleased to state: J , 

(a) the names of projects in oil explora- ,; 
tion, production, refining and marketing, 
separately, which were 1aggin.g behind sched- 
ule; 

(b) the estimated cost of each project; 

(c) the cost escalation as a result of 
delay in implementation of these projects; 
and 1 

(d) the steps taken to speed up the work 
of these projects? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) to (c). Following projects ap- 
proved by Government are delayed and 
their cost overruns due to various factors 
including delay are as follows:- 
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(d) Various steps including close moni- 
toring, follow up and corrective action are 
taken. 

[ Translation] 

Blackmarketing of Railway nckefs in 
Bombay 

'412. SHRl RAM YADAV: Will the Min- 
ister of RAILWAYS be pleased to state: 

(a) whether blackmarketing in reserva- 
tion of tickets is going on at Bombay Central, 
Bombay VT and Kalyan railway stations; 

(b) if so, the number of raids conducted 
at the said stations during the last three 
years; 

(c) the number of persons arrested and 
the action taken or proposed to be taken 
against them; and 

(d) the steps being taken tocheck black- 
marketing of tickets there? 

THE MINISTER OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): (a) Some touts 
indulging in malpractices, mostly in busy 
seasons, have come to notice. 

(b) During the last three years, 199 raids 
were conducted. 

(c) 1410 persons were apprehended 
during the raids and most of them were 
prosecuted. 

(d) The measures being taken by the 
Railways include computerisation of reser- 
vation, increasing the frequency of checks 
and raids, vigorous publicity campaign 
through diff erent media and making the legal 
provisions more deterrent. 

[English] 

Ticketless Tmvei 

'413. SHRI AMAL DATTA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government have made 
any assessment of the number of passen- 
gers travelling without tickets in the subur- 
ban services of Calcutta and Howrah: 

(b) if so, the details of the assessment 
made and the field studies on which this is 
based: and 

(c) the steps taken or proposed to be 
taken to prevent ticketless travel? 

THE MINISTER OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): (a) and (b). While 
the extent of ticketless travel on the subur- 
ban sections of Calcutta area is not quantifi- 
able, regular checks todetect irregulartravel 
are being made to contain this unsocial 
practice. 

(c) The measures taken to curb tick- 
etless travel include surpriselmagisterial 
checks from time to time, publicii cam- 
paigns through different media and deter- 
rent penalties incorporated in the new Rail- 
ways Act. 

Rajdhani Express from Delhi to Madras 

'414. SHRI C. K. KUPPUSWAMY: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the North-South route link- 
ing Delhi and Madras has been fully electri- 
fied; 

(b) if so, whether there is any proposal 
to introduce Rajdhani Express from Delhi to 
Madras; 
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(c) if so, when it will be introduced; and 

(d) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): (a) Yes, Sir. 

(b) to (d). The feasibility of introducing 
Rajdhani type train on the north-south route 
during the next financial year shall be exam- 
ined. 

Decline in Oil Production from Bombay 
High 

'415. SHRI ASHOK ANANDRAO 
DESHMUKH: Will the Minister of PETRO- 
LEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the production of oil from 
Bombay High is on the decline; 

(b) if so, the reasons therefor; 

(c) whether any enquiry has been con- 
ducted to fix responsibility for the same; and 

(d) if not, the steps now proposed to be 
taken in the matter. 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) and (b). Production of oil from 
the Western Offshore including Bombay High 
has declined in 1990-91 as compared to 
1989-90. The shortfall in 1990-91 as against 
the target is due to leakages from certain 
subsea pipelines, reservoir considerations 
(pressure decline, increase in GOR & water 
cut), officers' strike, and delays in implemen- 
tation of certain schemes. 

(c) and (d). The Government had ap- 
pointed a Committee of Experts headed by 
Shri A.B. Dasgupta, former Chairman of OIL 

to go intothe issue of the management of the 
Bombay High field. This Committee has 
submitted its report. 

Transfer of assets from ONGC to GAlL 

'416. SHRI DATTATRAYA BAN- 
DARU: 

SHRl BALRAJ PASSI: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to refer to the 
reply given on April 10.1990, to Starred 
Question No. 405 regarding transportation 
of gas by GAlL and state: 

(a) whether transfer of assets from the 
Oil and Natural Gas Commission to the Gas 
Authority of India Limited has been finalised; 

(b) if so, the details of the assets to be 
transferred to GAIL; and 

(c) if not, the reasons for delay? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) to (c). While certain decisions 
had been taken in the past the matter is 
being further considered. 

Harnessing of Wind Energy 

'41 8. DR. KARTIKESWAR PATRA: Will 
the Minister of POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) the details of steps taken so far for 
setting up of wind pumps and wind farm 
demonstration projects and the extent to 
which the target was achieved, State-wise; 

(b) whetherthe Union Government have 
entered into any agreement with any foreign 
country/collaborator for the harnessing of 
wind energy; and 
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(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTlONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) An aggregate wind 
power capacity of about 37.5 MW has been 
installed in the country including 31.6 MW in 
demonstration wind farm projects. The ag- 
gregate capacity comprises 14.15 MW in 
Gujarat, 19 MW in Tamil Nadu, 1.19 MW 
each in Maharashtra and Orissa. 0.55 MW 
each in Andhra Pradesh and Karnataka, 
0.64 MW in Madhya Pradesh, 0.10 MW in 
Kerala, 0.11 MW in Goa and 0.02 MW in 
Lakshadweep. In addition, acapacity of 7.32 
MW, comprising 2.60 MW in Gujarat, 3.22 

. MW in Tamil Nadu and 1.50 MW in Mahar- 
ashtra, is under installation. Under the wind 
pumpdemonsttation programme, over 2700 
shallow well wind pumps have been installed 
in various parts of the country; in addition. 
240 deep well pumps are under installation. 
A wind survey programme is being ~mple- 
mented in 21 States and Union Territories. A 
wind battery charging demonstration pro- 
gramme has also been undertaken m sev- 
eral States. No targets are fixed under wind 
energy demonstration programmes. 

(b) and (c). A wind farm capacity of 20 
MW has been established under a bilateral 
agreement with the Government of Den- 
mark. A protocol has also been signed with 
the Soviet Union for cooperation in the wind 
energy sector. 

less musing inconvenience to the passen- 
gers; 

(b) if so, whether the Government pro- 
pose to construct additional passenger streds 
in the station premises and thetkne by which 
these are likely to be constructed; and 

(c) if not, the reasons therefor? 

THE MINISTER OF RAkWAYS (SHRI 
C. K. JAFFER SHARIEF): (a) to (c). The 
area of the existing waling ha# and the 
platform shelters provided at Viawada 
station is adequate to meet the requirement 
of passengers including the rush of seasonal 
agricuttural labour. As such, there is no 
proposai to construct additional passenger 
sheds at the station. 

[ Translation] 

LPG Facilities in Rural Areas of Ddhl 

'420. SHRI SAJJAN KUMAR: W i  the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government have f a -  
mulated any scheme to provide LPG facili- 
ties in rural areas of Delhi; 

(b) if so, the number of gas agencies 
opened during the last year and the kcatins 
thereof: and 

(c) a not, the reasons therefor? 
Construction of Additional Passenger 

Sheds at Vijayawada Station 

'419. SHRI SOBHANA DRESWARA 
RAO VADDE: Will the Minister of RAIL- 
WAYS be pleased to state: 

(a) whether there is heavy rush of sea- 
sonal agricultural labour and other passen- 
gers at Vijayawada station and the capacity 
of the existing waiting hall (Main) is much 

THE MINISTEROFPETROLEUM AND 
NATURAL GAS (SHRI 6. SHANKAR- 
ANAND): (a) to (c). As perthe present policy 
new LPG agencies are being set up in a 
phased manner depending upon economic 
viability and product availability, in towns 
and cities having a population of 20,000 and 
above. No agency has Seen opened in the 
rural areas of Delhi in the last one year. 
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Removal of overhead Ekctrk Wirings 
in Delhi 

'425. SHRI RAJNATH SONKAR 
SHASTRI: 

SHRl MADAN LAL KHURANA: 

Will the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether the National Commission 
on urbanisation in its repon submitted in 
August 1988 has recommended that over- 
head electric wires add to visual pollution; 

(b) if so, whether there is any proposal 
to lay underground the overhead electric 
wirings by the DESU to check pilferage of 
electricity, visual pollution and frequent fire 
accidents in jhuggis; 

(c) if so, the details thereof; and 

(d) the time by which the project is likely 
to be completed and the total expenditure 
likely to be incurred thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) The National Com- 
mission on Urbanisation in its report of 
August, 1988 has made the following obser- 
vation in Para 12.4.30, regarding:- 

Controls on outdoor advertising & over- 
head wires 

"Perhaps the most distressing visual 
element in the OM or historicqu&ers ot& 

ing is spared from the destructive effect 
of oompletely indiscriminate use of out- 
door display methods. Ovetbad elec- 
tric and telephone wires add their incon- 
siderable contribution to the visual poC 
lution.' 

However, Commission had not made 
any specific recommendation on this sub- 
ject, in its l i t  of recommendations. 

(b) In view of the enormous expenditure 
involved and the resourceconstraints, DUSU 
has no proposal for the present to convert 
the existing overhead system to underground 
system. 

(c) and (d). Does not arise in view of 
answer to part (b) of the question. 

[ Translation] 

New Rail Links In Haryana 

'426. SHRI AVTAR SlNGH BHADANA: 
Will the Minister of RAILWAYS be pleadto 
state: 

(a) whether it is proposed to lay a rail- 
way line connecting Rohtak, Rewari, Tauru, 
Sohna, Nuh, Palwal with Meerut under the 
National Capital Region Plan; 

(b) whether it is also proposed to lay a 
metre gauge railway line from Gurgaon to 
A k r  for the development of backward area 
of M a t ;  

qt) if so, the time by which these lines 
are likely to be laid; and 

(d) if not, the reasons therefor in each 
case? 

our cities is the manner in w 
hardmgs, signboards and posters 
face the facades of building. City-wa THE MINISTER Of RAILWAYS (SHRI 
gates, architecturalfaatures, house C. K. JAFFER SHARIEF): (a) and (b). NO. 
and even protected monuments-noth- Sir. 
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(c) Does not arise. 

(d) Constraint of resources. 

Sanction of Loans to Electricity Boards 

2775. SHRl SUSHIL CHANDRA 
VERMA: Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state the details of 
the conditions laid down by the Power Fi- 
nance Corporation for sanctioning loans to 
the State Electricity Boards and the reasons 
therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): The following main condi- 
tions have been laid down by the Power 
Finance Corporation for sanction of loans to 
the State Electricity Boards, keeping In view, 
the need for ensuring timely implementation 
of the projects financed, efficient operation 
on complet~on, improving the financ~allop- 
erational efficiency and debt servicing capa- 
bility of the SEBs: 

(i) The project should conform to 
national priorities and should 
have been cleared by CEA (in 
the case of projects of IessJhan 
Rs. 5 crores by the Board of the 
SEB) and approved by the Plan- 
ning Commission. 

(ii) The project should be techni- 
cally sound and satisfy oneof the 
fcllowing: 

(a) The project should alm at 
securing satisfactory power 
supply in terms of availability, 
reliability and quality; 

(b) The project should aim at an 
integrated and efficient power 
system in accordance w~th the 

national policies and priorities. 

(c) The project sho,uld aim at removing I 

critical bottlenecks in power generation, 
transmission and distribution; 

(d) The project should aim at securing a 
balanced growth of power in all regions. 

(iii) Investment should be eco- 
nomically and financially justified, with all the 
clearances. 

(iv) SEB cannot substitute PFC's 
funds for earmarked allocations by the Plan- 

ning Commission. 

(v) Formulation and implementation 
of Operational and Financial 
Action Plan. 

(vi) Repayment guarantee with an 
undertaking from the State Gov- 
ernment in regard to earning 3% 
return by the SEB as per the 
Electricity (Supply) Act, 1948, 
payment of subsidy, priority over 
recovery of State Government 
loans from the SEB untilthe PFC 
loan due is fully paid. 

(vii) Interest and service charges at 
the rate of 12.5 per cent per 
annum. 

Jhuggi dwellings on Railway land in 
Delhi 

2776. SHRI KALKA DAS: 
SHRl RAMCHANDRA VEER- 

APPA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number of jhuggi-jhonpri dwell- 
ings on railway land in Kishan Ganj, Sarai 
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Rohilla, Dayabasti and D.C.M. railway colo- 
nies and nearly places; 

(b) the number of families living in those 
jhuggi-jhonpri colonies and the locations of 
such colonies; 

(c) whether minimum civic amenities 
like electricity, water, sewerage are provided 
to the people living in these jhuggi jhonpries; 

(d) if no such facilities are provided as 
yet, the scheme in this regard; 

(e) whether any directives are to be 
issued to slum department of DDA far pro- 
viding minimum ctvic amenities to these 
people; and 

(1) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) The number of jhuggi- 
jhonpries are:- 

Kishanganj - 549 Nos. 
Sarai Rohilla - 154 Nos. 
including DCM colony. 
Dayabasti - 908 Nos. 
Between Sarai - 70 Nos. 
Rohilla and Patel Nagar. 

(b) The number of families living in these 
jhuggies are approximately 1700. 

LocAtions of the colonies are:- 

Kishanganj - Railway Colony 
Near Old Rohtak Road. 

Dayabasti - Near RPF Complex 
Near Railway Colony 
Punjabi Bagh 

Sarai Rohilla - Near Station Colony 
DCM ColonyRoco 

Between - In the vicinity of level 
Sarai Rohilla crossing No. 4C & Jakhira 
and Patel Nagar Road Over Bridge. . 

(c) to (f). The subject of provision of civic 
amenities in these slums concerns the Delhi 
Administration and the Delhi Development 
Authority (Slum Wing). 

[English] 

Development of DVC Command Area 

2777. SHRI HARADHAN ROY: Will the 
Minister of POWER AND NON-CONVEN- 
TIONAL ENERGY SOURCES be pleased to 
state: 

(a) whether there is any proposal to 
develop the Damodar Valley Corporation 
command area; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) and (b). The Damodar 
Valley Corporation have submitted to the 
Government of India, Ministry of Environ- 
ment and Forests, a Model Watershed 
Development Project for Damodar Valley, 
expected to cost approximately Rs. 20 crores, 
over a period of five years. 

[Translation] 

Tenughat Thermal Power Project, Bihar 

2778. SHRI LALlT ORAON: Will the 
Minister of POWER AND NON-CONVEN- 
TIONAL ENERGY SOURCES be pleasedto 
state: 

(a) whether there is any proposal to set 
up three additional units of 210 megawatt 
capacity in Phase-ll of the Tenughat Ther- 
mal Power Project; 

(b) if so, the details thereof, especially 
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the amount of expenditure likely to be in- 
curred thereon; and 

(c) the time by which the project is likely 
to be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) Three Units of 210 
MW of Tenughat Thermal Power Station 
under Stage-ll were sanctioned by Planning 
Commission in February, 1989 at an esti- 
mated cost of Rs. 669.1 0 crores. 

(b) Bihar State Electricity Board- the 
Project authorities had indicated in October, 
1990, that the revised estimated cost of the 
project was Rs. 825.0 crores. 

(c) The commissioning schedule for the 
Project cannot be anticipated as theorder for 
the main plant and equipment in respect of 
the above project has not been placed by 
project authorities so far. 

[English] 

Financial Assistance by R.E.C. to State 
Electricity Boards 

2779. SHRI J. CHOKKA RAO: Will the 
Minister of POWER AND NON-CONVEN- 
TIONAL ENERGY SOURCES be pleased to 
state: 

(a) whether the Rural Electrif~cation 
Corporation is funding the projects formu- 
lated by the State Electricity Boards and the 
Rural Electrification Cooperative Soc~eties; 

(b) if so, the norms laid down In this 
regard; 

(c) whether the Union Government 
propose to direct these organisations to adopt 
a uniform @icy; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) Yes, Sir. 

(b) to ((e). In order to be eligible for 
financial assistance from the Rural Electrifi- 
cation Corporation (REC), rural electrifica- 
tion projects are required to achieve the 
minimum Economic Rate of Return (ERR) 
prescribed for different categories of proj- 
ects. However, no specific ERR has been 
prescribed in the case of loans for Rural 
Electric Cooperative Projects, electrification 
projectsof Harijan Bastis and Special Loans 
for improving the quality of rural power sup- 
ply. 

There is no proposal of Government to 
direct Rural Electrification Corporation to 
review the present norms being adopted by 
it for funding the RE schemes. The existing 
arrangement is considered satisfactory. 

Dabhol Power Plant in Maharashtra 

2780. SHRI RAM KAPSE: Will .the 
Minister of POWER AND NON-CONVEN- 
TIONAL ENERGY SOURCES be pleasedto 
state: 

(a) whether there is any proposal to set 
up a power project near Dabhol in North 
Ratnagiri district of Maharashtra; 

(b) if so, the details thereof; and 

(c) the time by which the project is likely 
to be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP N A M  RAI): (a) to (c). A project feasi- 
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Mi report for installationof Combined Cycle 
Power Plant of 760 MW (Gas Turbine- 
4x1 20MW+Steam Turbine-2x1 40 MW) in 
Ratnagiri District of Maharashtra (at an esti- 
mated cost of Rs. 569.18 crores) was re- 
ceived in the Central Electricity Authority 
(CEA) in March. 1989from the Maharashtra 
State Electricity Board. The proposal could 
be techno-economically appraised by CEA 
only after all the essential inputs such as 
availability of water and gas etc. are tied up 
and necessary clearances including dear- 
ance from the environmental angle are ob- 
tained by the State Authorities. 

Cancellation of Goods Trains under 
North-Frontier Railway 

2781. DR. JAYANTA RONGPI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the number of passenger and goods 
trains cancelled due to demand of autonomv 
in Karbi Angbng and N.C. Hills district 6f 
Assam under North Frontier Railw during 
the last three years, year-wise; an 7 

(b) the estimated loss suffered by the 
railways as a result thereof? 

THE MINISTER OF' STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Details are given below:- 

- - -- 

Year No of passenger Year No. of goods Wagon 
trams cancelled trains affected days bst 

(b) Loss suffered on passenger serv- 
ices during the per~od was Rs. 2.17.34.7401 

and goods services was Rs. 22,41.153/-. 

Exploration of Coal in New Areas 

2782. SHRI P.C. THOMAS: 
SHRlMATl VASUNDHARA 

RAJE: 

Will the Minister of COAL be pleased to 
state: 

(a) whether the Government propose to 
explore new areas for coal resources: 

(b) if so, the details thereof. State-wise; 

(c) whether the Government propose to 
engage private and foreign parties in this 

regard; and 

(d) if so. the details in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) and (b). Yes, Sir. Geological 
Survey of India is carrying out regional ex- 
ploration for locating coal resources in the 
various parts of the country on a continuous 
basis. GSI have deployed 51 drills for carry- 
ing out regional exploration to locate the new 
coal areas in the States of West Bengal (6 
drills). Bihar (9drills). Orissa(6drills). Madhya 
Pradesh (12 drills). Maharashtra (4 drills) 
and Andhra Pradesh (14 drills). In order to 
supplement the regional exploration being 
carried out by GSI. Mineral Exploration 
Corporation Limited have also deployed 22 
drills for promotional regional drilling in the 
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(c) and id), There 1s no proposal under 
consideration d Gove~nmen\\o engage pri- 
vate and foreign parties for carrying out 

regional exploration. 

[ Translation] 

Rural Electrification in Rajasthan 

2783. SHRI DAU DAYAL JOSHI: Will 
the Minister of POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) the number of unelectrifled v~llages 

(c) whether any scheme in this regard 
has been chalked out and if so, the details 
thereof and the funds allocated for this pur- 
pose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) As per available infor- 
mation, the number of unelectrified villages 
in Kota, Bundi and Jhalawar districts in Ra- 
jasthan as on 1.4.1991 as as under:- 

SI. No. Name of the districts No. of unelectrified villages as on 1.4.91 

1. Kota 

2. Bundi 

3. Jhalawar 

(b) and (c). The district-wise electrifica- 
tion programme is finalised at the State level 
based on the availability of funds and inter- 
lise priority fixed by the State Government. 
During 1991 -1 992 electrificat~on o! 600 vil- 
lages in the State as a whole has been 
proposed. Plan allocation for Rural electrifi- 
cation programme for 1991 -92 in Rajasthan 
is Rs. 38.30 crores. 

LPG Agencies and Petrol Pumps in 
Karnataka 

2784. SHRI RAMCHANDRA VEER- 
APPA: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) the district-wise number of L.P.G. 

agencies and petrol pumps allotted to the 
persons belonging to Scheduled Castesand 
Scheduled Tribes in Karnataka during last 
three years; 

(b) whether the Government proposeto 
allot some more agencies to the persons 
belonging to Scheduled Castes and Sched- 
uled Tribes; and 

(c) if so, the details thereof? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) 5 LPG distributorships and 8 
retails outlet (petrol/diesel) dealerships were 
allotted. 
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(b) and (c). LPG distributorships are 
opened it- different cities as per marketing 
plans and policy from time to time. 

[English] 

Management of Janpath Hotel 

2785. SHRI M.V. CHANDRASHEKARA 
MURTHY: Will the Minister of CIVIL AVIA- 
TION AND TOURISM be pleased to state: 

(a) the detailsof rate of occupancy in the 
Hotel Janpath .and the actual receipts on 

account of room occupancy during the last 
three years, year-wise; and 

(b) the details of expenditure and rate 
with percentage on receipts incurred on 
account of direct labour cost for rooms main- 
tenance? 

THE MINISTER OF ClVlL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) The r&e of occupancy and the 
actual receipts on account of room occu- 
pancy during the last three years of Hotel 
Janpath is as follows: 

Year Room Omupancy (%) Room Sales 
(Rs. in lakhs) 

(Provisional) 

(b)Thedetailsof expenditure for the last 
three years are as follows:- 

Year Expenditure 
(Rs. in lakhs) 

1988-89 454.21 

Year Total Turnover Labour Cost (%) 
(Rs. in lakhs) to 

total Turnover 

1988-89 502.66 41.8% 

1990-91 (Provisional) 542.39 

No Separate account is kept to deter- 
mine labour cost for room maintenance. 
However, the staff employed looks after the 
maintenance. However, the staff employed 
looks after the maintenance of the entire 
hotel property. Percentage of labour cost to 
the turn over during the last three years is as 
follows:- 

1990-91 562.72 44.4% 
(Provisional) . 
[ Translation] 

Direct Train From Ranchi to Bombay 

2786. SHRI RAM TAHAL CH- 
OUDHARY: Will the Minister of RAILWAYS 
be pleased to state: 



59 Written Answers AUGUST 13, 1991 w m  Ans*, 60 

~an&j to  Bombay; 
(b) if so, whether the Governmerlt pro: 

pose to introduce a direct train from Ranch, 
to Bombay; and 

(c) if so, when? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): 

(a) Yes, Sir. There is no direct train. 

(b) No, Sir 

(c) Does not arise. 

[English] 

Railway Projects in  Kerala 

2787. SHRI THAYlL JOHN ANJALOSE: 
Will the Minister of RAILWAYS be pleased to 
state: 

merit for constf~ction of new railway /ines 
and conversion of metregauge lines to broad 

gauge in the state; 

(b) i f  so, the details thereof; and 

(c) when these projects are likely to be 
approved and implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Yes, Sir. 

(b) The following proposals have been 
received from the State Government of Kerala 
in the recent past: 
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(c) (I) Items Nos I to 4: Have al- 
ready been taken tip for 

construcl~on. 

lterns Nos. 5 & 6: Survey 
has been raken up in 1990- 
91. 

lterns Nos. 7 & 8: P~ojects 
weresurveyed and not found 
financially viable. These 
carinot be considel ed at 
present due to constralnt of 
resoasces 

Items Nos 9 to 12: No sur- 
vey has been carned out for 
these Imes. However these 
cannot be considered at 
present due to consIrain1 of 
resodrces. 

Number of Executives in NHPC 

2788. SHRI UDDHAB BARMAN. Will 
the Minister 01 POWER.AND NON-CON- 
VENTIONAL ENERG'; SOURCES be 
pleased to state: 

(a) the number of the e~ecut lve~ from 
Engineel to Generctl Manager In t'lp Na- 
t~onal Hydro-electrlc Pomer Corporat~on 
L~m~ted 

(b) the number and percentageof Sched- 
uled Castes/Scheduled Trlbes executwes in 
each category: 

(c) whetherthegu~del~nes w11h regard to 
the recruitment of Scheduled Castes1Sched- 
uled Tr~bes are being compl~ed w~th <ir;d 

(d) if not, the reasons therefor and the 
steps proposed to be taken in this regard? 

THE MINISTER OF STATE 01 THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY. SOURCES (SHRI 

KALP NATH R W :  (a) andlb). The number 
of Executives from Engineer to Genera, 
Mannger in the National Hydro-electric Power 
~ ~ ~ p r a t i o n  Ltd. and the number and per- 

cerltage of Scheduled Castes/Scheduled 
Tribes Executives in each category is given 
in the attached statement. 

(c) and (d). The percentages of reserva- 
tion as laid down in Government guidelines 
are 15% for SC and 7 112% for ST. The 
percentage of reservation is less in respect 
of most categories of executive posts in 
NHPC on account of the following reasons: 

(i) In the initial stages of'setting up 
of NHPC, almost all senior level 
executives were drawn on depu- 
tation from different State Gov- 
ernments/Central Government 
Departments based on require- 
ment ofihe posts. Many of these 
officials did not belong to SC/ST 
categories and were subse- 
quently absorbed in the Corpo- 
ration. Hence low percentage of 
SCIST at senior level posts. 

(ii) The recruitment in NHPC is 
generally made at the induction 
level in the lowest category of 
executive posts i.e. Engineer1 
Off~cer in the scale of Rs. 2200- 
4000. In view of this, the low 
percentage of representation in 
the higher categories of posts 
could not be made good in the 
respective levels. 

(iii) A sizeable number of candidates 
belonging to SC/ST do not join 
every year'even after issue of 
offersof appointments by NHPC. 
For example, during 1989, offers 
were issued to46 SCcandidates 
against which only 21 joined; 
offers were issued to 2 ST candi- 
dates but none joined. During 
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1990, against 73 offers issued to 
SC candidates, only 34 joined 
and none of the two ST candi- 
dates to whom offers were is- 
sued joined. 

(iv) Since thesetting upof NHPC, as 
many as 41 Executives belong- 
ing to SC and 4 belonging to ST 
categories left NHPC. Had they 
continued, the percentage of 
representationof %!ST in higher 
categories of posts would have 
been better and the total per- 
centage of representation would 
have been of the order of 12.21 '10 

SC and 0.91 %ST, as against the 
prescribed percentage for 15% 
SC and 7.5% for ST. 

(v) The percentage of representa- 
tion of ST is also less due to non- 
~vailability of suitable ST candi- 
dates. 

With aviewto improvingthepercentage 
of representation of SC/ST Executives, the 
NHPC had launched special recruitment 
drives during the year 1989 and 1990 for 
recruitment of S C 6 T  candidates. This will 
be continued in 1991 and future years tofill- 
up the prescribed quota. 
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[ Translation] 

Availability of Coal 

2789.SHRI VISHWANATH SHASTRI: 
SHRI LAKSHMl NARAlN 
MAN1 TRIPATHI: 

Will the Minister of COAL be pleased to 
state: 

(a) the quantity in metric tonnes of pure 
coal as per the prescribed quantity and 
spec~ficat~ons available as on 15.7.1 991 in 
the B.C.C.L. and the C.C.L. of Coal India 
Limited: 

(b) the extent of stocks at each of the 
mines, and 

(c) the grades of coal stocks at each of 
,ie mines; and its gradewise total value7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) to (c). The information IS  being 
collected and to the extent available will be 
laid on the Table of the House. 

[English] 

Declining Production of Crude Oil 

2790. SHRI RAM NAIK: Will the Minis- 
ter of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) the quantity of domestic crude oil 
product~en from January to June, 1991, 
month-ww. 

(b) if there is a decline, the reasons 
therefor; and 

(c) the extent by which the decl~ne will 
effect the Balanceof Payment posltiorl at the 
present price level? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS fSHRI B. SHANKAR- 
ANAND): (a) The monthwise production was 
as follows: 

Month (MMT) 

January, 1991 2,883 

February, 1991 2.571 

March, 1991 2.896 

April, 1991 2.666 

May, 1991 2.742 

June, 1991 2.61 9 

(b) and (c). Reservoir conditions are the 
main factors affecting production from exist- 
ing fields. The additional requirement for 
foreign exchange would depend on the ac- 
tual additional imports that would take place. 

Harnessing of Sea Wave 

2791. SHRI GOPl NATH GAJAPAMI: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether there is any proposal to 
genera!e power from Sea Wave; 

(b) if so, the details of the proposed 
scheme; 

(c) whether any ex-periment is proposed 
to be made in the Bay of Bengal particularly 
at Gopalpur in this regard; and 

(d) if so, the details thereof including the 
amount likely to be incurred thereon? 

THE MINISTER OF STATE FOR 
POWER AND NON-CONVENTIONAL 
ENERGY SOURCES (SHRI KALP NATH 
RAI): (a) and (b). An experimental 150 KW 
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maximum rating Wave Power Research & 
Development project is being set up by /IT 
Madras off Kerala Coast with a vlew to 
develop indigenous technology and exam- 
ine itstechno-economic viability. The project 
is estimated Yo cost approx. Rs. 2 crores. 

(c) No, Sir 

(d) Does not arise. 

Carriage with Train Between Nadiad- 
Kapadvanj 

2792. SHRI GABHAJI MAFJGAJI 
THAKORE: W~ll the M~nister of RAILWAYS 
be pleased to state: 

(a) whether there is any proposal to 
increase the carriage with train runniclg be- 
tween Nadiad-Kapadvanj; and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir. 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) to (c). The Railways on 
account of operational necessities, for in- 
creasing efficiency and bringing about econ- 
omy, have decided to replace all N.G. steam 
locomotives by the end of Vlll Five Year Plan 
period. This will, however, bedone in phases 
& depends on availability of funds for manu- 
facture of diesel engines in Railway Produc- 
tion Units. 

[ Translation] 

New Train Between New Delhi and 
Pathankot 

2794. SHRI K. D. SULTANPURI: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether representations have been 
received to introduce a new train between 
New Delhi and Pathankot or to extend any 
present train upto Pathankot; 

(b) if so, the action taken by the Govern- 
ment thereon; and 

(b) Does not arise. 
(c) if not, the reasons therefor? 

Replacement of Steam Locomotives on 
N.G.Section in Gujarat 

2793. DR. K. D. JESWANI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whe:her the Government are aware 
that on account of bad coal supply and 
irregular maintenance of steam engines at 
N.G.Section (Gujarat), replacement of steam 
engines by diesel engines are a dire neces- 
sity; 

(b) if so, when the necessary action in 
this regard will be taken; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) to (c). The demands re- 
ceived in this regard were examined but not 
found feasible of implementation due to 
operational constraintsand lackof resources. 

[English] 

ObsoletelSurplus Items in Various 
Units Divisions of lTDC 

2795. SHRlMATl GEETA MUKHER- 
JEE: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) how the optimum level of inventory 
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is determined in each unit/division of the 
India Tourism Development Corporation 
(ITDC) and the present levelof inventory etc. 
in each unit; 

(b) the value of obsoletelsurplus items 
in each unit/divisionlactivity of ITDC as on 
March, 31, 1991 ; and 

(c) the details of major items lymg in 
each unitldivlsioniactivity of the Corporation 
as on March 31, 1991 and how these are 
proposed to be disposed off? 

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) to (c). The information is being 
collected and will be laid on the table of the 
Sabha. 

Allocation to  Power Sector in Tainil 
Nadu, Karnataka, Maharashtra 

2796. SHRI H. D. DEVEGOWDA: Will 
the Minister of POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES be 
pleased to state the details of the amount 
provided by the Union Government fot power 
generation in different energy sectors of 
Tamil Nadu, Karnataka, Maharashtra, plan- 
wise? 

THE MINISTER OF STATE OF THE 
MlNlSTR Y OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 

(b) Posts 

KALP NATH RAI): Information is being col- 
lected and will be laid on the Table of the 
House. 

[ Translation] 

Promotions of Railway Officials 

2797. SHRI HARl KEWAL PRASAD: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether the condition of minimum 
leftover service tenure has been fixed for 
promotion in certain categories of gazetted 
officers of the Railways; 

(b) if so, the norms and purpose of these 
conditions of minimum leftover service ten- 
ure; 

(c) the other categories in which this 
condition apply and the period of minimum 
leftover service tenure fixed in each case: 

(d) whether this rule also applies to the 
promotion of group 'B' officers to group 'A'; 
and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Yes, Sir. 

Minimum leftover service 

In grade Rs. 7300-76001- 

General Manager and equivalent 

One year. 

Two years. 

Member, Ra~lway Board. Two years. 

Cha~rman, Ra~lway Board Two years as Member, Railway Board andlor 
Cha~rman, Railway Board, including at least 
one year as Chairman, Railway Board. 

I 
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Posts Minimum leftover service ! 

The purpose of this tenure is to maintain con- 
tinu~ty In the posts for formulation and imple- 
mentation of the policies at the higher manage- 
ment levels. 

(c) No such condition is applicable in 
Group 'C' and 'D' categories. 

Kollam Sea Port. 

(b) Does not arise. 
(d) No, Sir. 

Petrol, Diesel Retail Outlets 
(e) The induction of Group 'B'officers in 

Group 'A' is made in Junior Scale wli~ch is 
lowest grade with no policy formulating func- 
tion. 

[English] 

Oil Drilling in Kerala 

2798. SHRI KODlKKUNlL SURESH: 
Will the Min~ster of PETROLEUM AND 
NATURAL GAS be pleased to state 

(a) when the drilling for oil and natural 
gas was started in Kollam Sea Port in Kerala; 
and 

(b) the outcome of the efforts made so 
far? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) No drilling has been taken up in 

2799. SHRI SYED SHAHABUDDIN: Will 
the Minister of PETROLEUM AND NATU- 
RAL GAS be pleased to state: 

(a) the number of petrol, diesel retail 
outlets in the country as a whole, in Bihar, 
and in Purnea, Araria and Kishanganj dis- 
tricts of Bihar particularly, separately as on 
April 1,1989, April 1, 1990 and April 1, 1991 ; 

(b) the corresponding number of outlets 
programmed for 1 991 -92; and 

(c) the number in (a) and (b) included in 
the above for various categories such as 
Scheduled Castes, Scheduled Tribes, Un- 
employed Graduates, Physically Handi- 
capped etc.? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) and (c). 
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[bj OufJetssare ope nedas per Marketing 
Plans and policy inforce from time to time. 

While some of the outlets planned in the 
previous Marketing Plans are yet to be 
commissioned, no new programme has been 
finalised for the year 1991-92. 

[Translation] 

Rail Link in Keonjhar District of Orissa 

2800. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the criteria adopted for according 
approval to lay new railway lines; 

(b) whether the previous Government 
had accorded approval for laying new rail- 
way lines in Keonjhar District of Orissa; 

(c) if so, the details thereof; and 

(d) the time by which it is likely to be 
completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) The new line projects are 
taken up as per the following criteria based 
on the recommendations made by the Na- 
tional Transport Policy Committee in May, 
1980; 

(i) Project-oriented lines to serve 
new industries, tap mineral or 
other resources. 

(ii) To serve as a missing link which 
can form alternative routes to 

relieve the congestion on exist. 
ing busy rail routes. 

(iii) On strategic considerations. 

(iv) As developmental lines to estab- 
lish new growth centres of give 
access to remote areas. 

(b) No, Sir. 

(c) and (d). Do not arise. 

[English] 

Cost of Production of Petroleum 
Products 

2801. SHRI M. RAMANNA RAI: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) The cost of production of kerosene, 
diesel and petrol per litre; 

(b) the actual sale price prevailing at 
present for each of these products; and 

(c) the reasons for such a big gap be- 
tween the cost of production and sale price 
of each products? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI 8. SHANKAR- 
ANAND): (a) to (c). The cost of production 
varies depending on the age of the plant, 
technology used, the crude mix etc. The 
prices of kerosene, diesel and petrol are 
fixed taking into account various socio-eco- 
nomic factors. Presently the prices are: 

Product Ex-storage point price 
(Rs./KL) 

Kerosene (Non Industrial use) 2201.54 

Diesel 4541.91 

Petrol (MS87) 13416.11 
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Working Condit ions of Air lndia Air 
Hostesses 

2802. SHRI  SAlFUDDlN CH-  
OUDHURY: Will the Minister of ClVlL AVIA- 
TION AND-TOURISM be pleased to state: 

(a) whether the Government have is- 
sued any directive that there should be no 
discrimination between male and female in 
the matter of working conditions and age of 
retirement; 

(b) if so, the details thereof; 

(c) whether the directive was reviewed 
by the Government pertaining to the Air lndia 
Air Hostesses: and 

(d) if so, the details thereof? 

THE MINISTER OF ClVlL AVIATION 
ANDTOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) and (b). The directive issued by 
Ref. No. AV. 18022/23/88-ACIA dated 16th 
October, 1989 required that airhostesses in 
Air lndia and Indian Airlines would also be 
allowed to serve till the age of 58 years. 
There would be no ban on marriage by 
airhostesses. Further, they would continue 
to be subjected to medical examination once 
a year after the age of 35 years and strict 
weight restriction regime. 

(c) and (d). The matter was reviewed 
and it was clarified the increase in the age of 
retirement to 58 years did not specify the job 
functions and airhostesses could be given 
suitable alternate jobs and that the male 
cabin crew as well as airhostesses turn out 
attract~vely and the management may pre- 
scribe suitable medical examination and 
weight regime for both types of cabin crew. 

[Translation] 

Oil  Exploration in  Bihar 

2803. SHRI BHOGENDRA JHA: Will 
the Minister of PETROLEUM AND NATU- 
RAL GAS be pleased to state: 

(a) the outcome of the efforts made so 
far for oil exploration in Jayanagar, Raxaul 
and other places in Bihar touching Nepal 
border; and 

(b) the steps being taken to give impe- 
tus to these efforts? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) So far, 5 exploratory wells have 
been drilled by ONGC in Bihar and all have 
proved dry. 

(b) At present one well is under drilling 
in Bihar by ONGC. Two blocks in Northern 
Bihar have been proposed to be included in 
the Fourth Round of bidding for exploration. 

Extension of Ait-Konch Passenger 
Train t o  Etawah 

2804. SHRI GAYA PRASAD KORI: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any proposal to 
extend Ait-Konch passenger train upto-Eta- 
wah in Jhansi division; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir. 

(b) Does not arise. 

[English] 

Passenger Amenities at Madan Mahal 
Station 

2805. SHRI SHRAVAN KUMARPATEL: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether basic amenities at Madan 
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MahalStatilbn near Jababur are inadequate 
to meet the demand of passengers; 

(b) if so, the steps taken by the Govern- 
ment in this regard; 

(c) whetherthe Government propose to 
provide stoppage of all mail and express 
trains at the station in view of its central 
location; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir. 

(b) Does not arise 

(c )  No, Sir 

(d) Does not arise. 

Delay in Air lndia Flights 

2806. DR. SUDHIR RAY: Will the Min- 
ister of ClVlL AVIATION AND TOURISM be 
pleased to state: 

(a) whether attention of the Govern- 
ment has been drawn to the newsitern cap- 
tioned "Ratty busir\ess abroad A.I." appear- 
ing in the Times o! lndia dated July 17 1991 ; 

(b) if so, the facts thereof and the steps 
taken by the Government in the matter; and 

(c) the total number of flights delayed 
due to rat menace in the last couple of 
months? 

THE MINISTER OF ClVlL AVIATION 
ANDTOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) and (b) Yes, Sir. Air lndia flight No. 
304 Bombay-Delhi-Tokyo of July 17. 1991 
was delayed by 5 hrs. 15 minutes and oper- 
ated with another aircraft because of a rat 
having been noticed in that aircraft while 

flying from Muscat to Bombay. In mnsutta. 
tjon with experts, Air lndia takes regular 

rodent control measures like fumigation of 
the aircraft and use of rodent control devices 
like rat traps and glue plates inside the 
aircraft. Rodent control measures are also 
carried out in the hangars, cabin catering 
building and canteen hi-lifts. 

(c) During the monthsof June and July, 
1991, the following three flights were de- 
layed due to ratemenace: 

1. AI-112 of July 7, 1991 -New York/ 
LondoniDelhilBombay. 

2. AI-830 of July 13, 1991-Bombay/ 
Trivandrurn. 

3. A11304 of July 17, 1991-Bombay1 
DelhiITokyo. 

Discontinuance of VayudooUAirbus 
Service 

2807. SHRI ANNA JOSHI: Will the 
Minister of ClVlL AVIATION AND TOURISM 
be pleased to state: 

(a) whether the Vayudoot/Airbus serv- 
Ices from Bombay-Pune-Bombay (Evening 
fl~ght), Pune-Hyderabad, Pune-Nagpur, 
Pune-Aurangabad have been discontinued 
for the last several months 

(b) if so, the reasons therefor; and 

(b) when these services are likely to be 
restored? 

THE MINISTER OF ClVlL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) to (c). At present Vayudoot is oper- 
ating on the Bombay-Pune-Bombay and 
Hyderabad-Pune routes. For commercialand 
operational reasons, air services between 
Pune-Nagpur and Pune-Aurangabad have 
been discontinued. There is no proposal to 
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restore these services at the present junc- 
ture. 

No Airbus services were operated to 
Pune. 

[Translation] 

Availability of Wagons for Industries 

2808. SHRI SATYANARAYAN JATIYA: 
Willthe Ministerof RAILWAYS bepleasedto 
state: 

(a) the reasonsfor continuousdecrease 
in the number of railway wagons required for 
supply of coal to industries; and 

(b) the effons proposed to be made to 
ensure ava~lability of adequate number of 
wagons for th~s purpose? 

THE MINISTER OF ClVlL AVIATION 
ANDTOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) and (b). The loading of wagoris with 
coal is progressively going up, but more coal 
is moving to thermal power stations and 
other core sectors. As a result, the benefit of 
increased coal loading by rail is not going to 
the industries in non-core sectors. 

Vayudoot Services 

2809. SHRI SANTOSH KUMARGANG- 
WAR: Will the Minister of ClVlL AVIATION 
AND TOURISM be pleased to state: 

(a) the number of places proposed to be 
linked with Vayudoot services; and 

(b) the criteria fixed therefor? 

THE MINISTER OF ClVlL AVIATION 
ANDTOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) and (b). Due to heavy losses being 
sustained by it, Vayudoot has been com- 
pelled to reduce its network drastically. The 
airlinking'of new stations is not a feasible 

proposition for Vayudoot at the present junc- 
ture. 

Power Generation from Garbage 

2810. SHRI SHIV SHARAN VERMA: 
Will the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether attention of the Govern- 
ment has been drawn to the news-item 
captioned "Koode se bi-jali to nahin bani 
karodon ki mudra koode mai jai" appearing 
the 'Nav Bharat Times'dated July 23, 1991; 
and 

(b) if so, whether any enquiry has been 
ordered into it; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) Yes, Sir. 

(b) and (c). Thb matter has been exam- 
ined, and legal action has been initiated 
against the Danish turn-key contractor who 
could not demonstrate successful operation 
of the plant as per the contract. 

[English] 

Development of tourism in Sindhudurg, 
Maharashtra 

281 1. SHRI SUDHIRSAWANT: Willthe 
Minister of ClVlL AVIATION AND TOURISM 
be pleased to state: 

(a) whether there are proposals for 
development of Tourism in Sindhudurg dis- 
trict, Maharashtra; and 

(b) if so, the details of the proposals 
already sanctioned? 
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THE MINISTER OF ClVlL AVIATION 
ANDTOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) Development of Tourism is primar- 
ily the responsibility of the State Govern- 
ments. However, Central financial assistance 
is extended to the State Governments on the 
basis of specific proposals received from 
them, subject to availability of funds and 
inter-se priorities. The government of Ma- 
harashtra has not submitted any scheme for 
development of Sindhudurg district during 
1991-92. 

(b) Dies not arise. 

[Translation] 

Upgradation of Ratnagiri Airport 

2812. SHRI GOVINDRAO NIKAM: Will 
the Minister of ClVlL AVIATION ANDTOUR- 
ISM be pleased to state: 

(a) whether there is any proposal to 
upgrade the Ratnagiri aerodrome for opera- 
tion of the Indian Airlines flights; 

(b) if so, the details thereof: and 

[English] 

Bridge on Railway Crossings in Jaipur 

2813. SHRI GlRDHARl LAL BHAR- 
FAVA; Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there are railway crossings 
on the roads leading to Malviya Nagar and 
Jhotwara in Jaipur; 

(b) whether both the said roads have 
heavy traffic congestion; and 

(c) if so, whether the Government pro- 
pose to construct over-bridges at railway 
crossings on both the roads? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) The Railway can take action for 
construction of the over-bridges, only after 
firm proposals therefor are sponsored by the 
State Government duly consenting to share 
the cost, as per rules. 

(c) if not, the reasons therefor? 
Sports Activities in  Neyveli Lignite 

Corporation 
THE MINISTER OF ClVlL AVIATION 

ANDTOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) No, Sir. 

(b) Does not arise. 

(c) The upgradation of an airport de- 
pends upon the traffic potential and demand 
from the scheduled airlines. As there is no 
demand from the Indian Airlines to operate 
to Ratnagiri, the National Airports Authority 
has no plan to upgrade this airport which 
belongs to the Government of Maharashtra. 

2814. DR. P. VALLAL PERUMAN: Will 
the Minister of COAL be pleased to state: 

(a) the amount spent for the sports 
activities in the Neyveli Lignite Corporation 
from 1988 to 1990, year-wise and item-wise; 

(b) whether the sports activities in 
Neyveli Lignite Corporation has not improved 
as compared to other coal companies; and 

(c) if so, the reasons therefor? 
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M E  DEPUTY MINISTER IN M E  Lignite Corporation has improved ampared 
WNSTRY OF COAL (SHRt S.B. NYAMA- to the Coal India Expenditure on sports 

' GOUDA): (a) Asum of Rs. 44.45.761.48 has activitiesper persons in NLC has been higher 
b e ~ s ~ ~ d s s p o r t s a d i v i t i e s i n N e y v e C  than that in COAL INDIA LIMITED during the 
mnae m r p ~ ~ ~ t ~ o ~  lor the years 1987-88 folkwing three years. The per capita expen- 
198490. deb& are indicated in the diture on NLC and CIL as a whole 
attached Statement (inclusive of other recreational expenditure 

@)and (c). Sportsactivities in the Neyveli and grants) is given below: 

(in Rs.) 

NIL 48.66 69.93 72.74 

CIL 19.02 19.94 26.09 



(in
 R

up
ee

s)
 

f 
Sb

 N
o,

 
De

ta
ils

 
19

87
-8

8 
19

88
-8

9 
19

89
-9

0 
To

ta
l 

& 

C
as

h A
wa

rd
s 

pa
id

 to
 p

ar
tic

ip
an

ts
 

12
,2

51
 .O

O 
14

,0
05

.0
0 

43
,7

50
.0

0 
70

,0
06

.0
0 

Co
ac

hi
ng

 E
xp

en
se

s 
(S

pe
cia

l F
ee

di
ng

 e
tc.

) 
13

,5
70

.0
0 

3,
00

0.
00

' 
14

,4
04

.8
0 

30
,9

75
.7

0 
2
 

Ki
t a

nd
 E

qu
ip

m
en

ts
 (in

clu
di

ng
 B

la
ze

rs
 an

d 
k 

Tr
ac

k 
su

its
 e

tc.
 

1,
98

,0
95

.2
8 

3.
66

,2
98

.3
9 

2,
68

,0
47

.7
8 

8,
32

.4
41

.4
5 

6i -I
 

Ex
pe

nd
itu

re
-M

ai
nt

en
an

ce
 of 

13
,2

13
,5

0 
St

ad
iu

m
IC

ou
tts

 et
c.

 

Pa
rti

cip
at

io
n 

in
 to

ur
na

m
en

ts
 

4,
92

,7
11

.3
3 

6,
74

,2
23

.9
0 

6,
83

,0
40

.1
3 

18
,4

9,
97

5.
36

 
co

nd
uc

te
d b

y 
ou

ts
id

e 
ag

en
cy

 
(T

A,
 P

ar
tic

ip
at

io
n f

ee
 e

tc.
) 

Ex
pe

nd
itu

re
 o

n 
to

ur
na

m
en

ts
1 

3,
43

,5
50

.6
0 

4,
79

,0
85

.6
5 

52
5,

38
6.

35
 

13
,4

8,
02

4.
60

 
co

m
pe

tit
io

ns
 or

ga
ni

se
d 

by
 

t 
Sp

or
ts

 co
nt

ro
l b

oa
rd

 

Ex
pe

nd
itu

re
 in

 co
nn

ec
tio

n 
wi

th
 

Sp
l. 

fe
ed

in
g 

su
pp

ly 
of 

m
ilk

le
gg

s 
...- 

b
 



W&en Answers 94 



95 Written Answers AUGUST 13,1991 

Allotment of Kerosene to Kerala 

2815. SHRl RAMESH CHENNITHALA: 
Willthe Ministerof PETROLEUM AND NATU- 
RAL GAS be pleased to state: 

(a) whethertheGovernment proposeto 
increase the allotment of kerosene quota to 
Kerala; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) to (c). At present there is no 
such proposal. Allocations are made subject 
to availability. 

[English] 

Inter-Basin Water for Hydel Power 
Generation 

2816. SHRI VlJAY NAVAL PATIL: Will 

the Minister of POWER AND NON-CON. 
VENTIONAL ENERGY SOURCES b, 

pleased to slate: 

(a) whether there is any proposal to 
transfer inter-basin water forthe hydel power 
generation during 1990-2000; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) and (b). In the hydro- 
electric potential re-assessment studies 
completed by CEA in 1988, forty-nine (49) 
river basins were considered forthe purpose 
of studies. The names of these river basins 
are given in the attached statement. The 
hydro-electric schemes identified for bene- 
fits during 1990-2000 for which project re- 
ports have been received in the CEA and 
involve trans-basin diversion of waters are 
as under:- 

SI. No. Scheme Installed River Basin 
Capacity (M W) 

1. SYL Canal (Punjab) 2xl8+2x7=50 Satluj to Yamuna 

2. Bansagar Tons (M.P.) 3x105+2~15=345 Sone to Lower 
Ganga (Tones) 

3. Penna Ahobilam (A.P.) 2x1 0=20 
(Tungabhadra 

4. Upper lndravati 
(Orissa) 

River Krishna 

Canal) to river 
Penna. 

4x1 50=600 Godavari 
(Indravati) 
to Mahanadi. 

The above schemes involve trans-ba- diversion of waters in not purely for power 
sin diversion of water for multi-purpose generation. 
benefits including power generation. The 
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[ Translation] 

Tehri Thermal Power Project 

2817. SHRI RAJENDRA AG- 
NIHOTRI: 

SHRI SANTOSH KUMAR 
GANGWAR: 

Will the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether the Tehri Dam Project was 
scheduled to be completed before 199897; 

(b) if not, the reasons for delay; 

(c) whether the Government have given 
an assurance to sanction Rs. 4 1R billion 
annually to complete this project; 

(d) if so, the funds sanctioned by the 
Government for 1991 -92; and 

(e) the total cost likely to be incurred 
thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) to (8). Tehri Hydro 
Power Complex (2400 MW) which includes 
the ongoing Tehri Dam Project (1 0 M W )  is 
estimated to cost Rs. 3804 Crores (March, 
1991 price level) and is expected to be 
completed by 1996-97. An outlay of Rs. 170 
Crores has been provided in the Budget of 
the Department of Powerforthe current year 
(1 991 -92) for the Tehri Hydro Power Com- 
plex. Although, the average annudrequire- 
ment of funds for the project would be Rs. 
450 Crores, provision of funds is made 
annually based on the progress of works, 
schedule of activities to be taken up during 
the year and availability of resources. 

[English] 

Power Rates In States 

281 8. SHRI R. JEEVARATHINAM: Will 
the Minister of POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) the rate at which power is being 
supplied to various States; 

(b) whether the Government have re- 
ceived any request for reducing the rate of 
power supplied to Tamil Nadu; and 

(c) if so, the action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) to (c). The information 
is being collected and will be laid on the 
Table of the House. 

[Translation] 

Supply of Kerosene to States 

2819. SHRI RAMESHWAR PATIDAR: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the details of the quantity of kero- 
sene being supplied to each State by the 
U n b  Government as compared to their 
population; 

(b) the percapita average kerosene 
being made available, State-wise; 

(c) the criteria prescribed for allocating 
the kerosene to the State; 

(d) whether there is any gap between 
the quantity of kerosene being supplied each 
month and percapita requirement thereof; 
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(e) if so, the reasons therefor and THE MlNlSTEROFPfTROLEUM AND 
whether the Government propose to fill up NATURAL GAS (SHRI B. SHANKAR- 
ihb gap; ANAND): (a) to (g). %KO is allocated to 

StatedUnion   err it of ies on a historical basii 
(f)lso,bywhattime;and subjed to the avaiiabili of the product. The 

attached statement given the allocations 
(g) if not, the reasons therefor? state-wise i i  1990-91. 
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ProductionlConsumptkn of Petrol and 
Diesel 

2020. SHRl A CHARLES: WIII the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the quantity of petrol and diesel 
consumed in the country during 1990-91 ; 

(b) the quantity of these items imported 
during the year and total foreign exchange 
spent thereon; 

(c) whetherthere is any proposal pend- 
ing before the Government for production of 
more petrol and diesel; 

(d) if so, the details thereof; 

(e) whetherthere is any proposal pend- 
ing beforethe Governmentfor bringing about 
reduction in the use of petrol and diesel in t he 
country; and 

(1)  if so, the details thereof? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) Approximately 3500 TMT of 
petrol and 21,000 TMT of diesel. 

(b) 4629 TMTof HSD at about Rs. 2280 
crores. 

(c) and (d). Refining capacity is being 
increased through expansion of some exist- 

( e ) a n d ( f ) . V a r i o u s s t e p s f o r ~  
tion and demand management have been 
taken. 

Pepding Power Projects of Bihar 

2821. SHRl SURYA NARAYAN 
SINGH: 

SHRI VUAY KUMARYADAV: 
SHRl BHUVNESHWAR 

PRASAD MEHTA: 
SHRl RAM IAKHAN SINGH 

YADAV: 
SHRl IALlT ORAON: 
SHRI RAM NARESH SINGH: 

Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) whether a number of Bihar power 
projects are pending for the Centre's Clear- 
ance; 

(b) if so, the details thereof; 

(c) whether some cleared projects are 
not being executed due to financial and other 
constraints; and 

(d) if so, the details of such projects? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) and (b). The details 
are given below:- 
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and (d). Tenughat Thermal Power 
Pmjed (Stage 11) (3x210) MW) was sanc- 

tioned in February, 1989, at an estimated 
cost of Rs. fi69.10 crores with original com- 
missioning schedule of 9/94,3/95 and 12/95 
for Units 3, 4 8 5 respectively. Work on this 
project has not started due to financial con- 
straints. 

[Translation] 

Rail Link from Mandar Hill to  Dumka 

2822. SHRI SURAJ MANDAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether a demand has been re- 
ceived to extend Bhagalpur-Mandar Hill rail- 
way line upto Dumka via Godda; and 

(b) if so, whether the Government pro- 
pose to extend this line upto Dumka via 
Godda and by what time? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Yes, Sir. 

Rajkot- Veraval MG line into B.G. 

(b) The proposal including various alter- 
natives is under Survey. Further action would 
depend on results of Survey and availability 
of resources in coming years. 

[English] 

Conversion of Solapur to Wadi Line 

2824. SHRI DHARMANNA MON- 
DAYYA SADUL: Will the Minister of RAIL- 
WAYS be pleased to state: 

(a) whether the demand for conveision 
of the railway track between Solapur and 
Wadi in Maharashtra is pending with the 
Government for years; 

' (b) if so, whether, there is any proposal 
to undertake the survey for conversion of the 
track in view of heavy traffic on the section. 

(c) if so, when the survey is likely to be 
undertaken; and 

(d) if not, the reasons therefor? 
(b) No, Sir. 

Conversion of Ahrnedabad-Veraval Line 

2823. SHRlMATl BHAVANA 
CHIKHALIA: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether the Government of Gujarat 
has requested to convert the Ahmedabad- 
Veraval metre gauge line into broad gauge; 
and 

(b) i f  so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKAFUUN): (a) The line from Ahmedabad 
to Rajkot is already BG. The Government of 
Gujarat has recommended conversion of 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) to (d). Solapur-Wadi is al- 
ready a Broad Gauge line. 

[ Translation] 

Railway Bridges in Bihar 

2825. SHRITEJ NARAYAN SINGH: 
SHRI RAM TAHAL CH- 

OUDHARY: 
SHRl DEVENDRA PRASAD 

YADAV: 

Will the Minister of RAILWAYS be 
pleased to state: 



(a) the names of railway bridges under 
c~nstruction in 8ihar at present and the 
bridges which are proposed to be completed 
in the near future; 

(b) the total amount sanctioned for the 
construction of overbridges at railway sta- 
tions in Bihar; 

(c) the among incurred so far thereon; 
and 

(d) the time by which it is likely to be 
completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKAWUN): (a) No Railway Bridge, having a 
name is under construction in Bihar. 

(b) Rs. 174.24 lakhs for construction of 
fwtoverbridges. 

(c) Rs. 41.12 lakhs. 

(d) The sanctioned foot-overbridges are 
likely to be completed by 1992-93. 

[English] 

Captive Power Plants 

2826. SHRI PRAKASH V. PATIL: Will 
the Minister of POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) the details of steps taken or pro- 
posed to be taken to encourage captive 
power generation; and 

(b) the progress made so far in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF .POWER AND NON-CON- 
VENTDNAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) and (b). The existing 

poky do not bar the establishment of cap 
tive power plants in the private or public 
sectors. Where the size of the plant is bebw 
25 MW, the permission of the State Electric- 
ity Board is necessary; above this capacity, 
the concurrence of the Central Electricity 
Authority (CEA) is required. 

The approved policy on the private sector 
participation in power generation, supply 
and distribution provides that captive power 
plants would be encouraged to sell surplus 
power to State Electricity Boards. 

[ Translation] 

Air service between Surat-Bhavnagar 
and Surat-Delhi 

2827. SHRI KASHIRAM RANA: Will the 
Minister of ClVlL AVIATION AND TOURISM 
be pleased to state: 

(a) whether the Government have 
decided to discontinue the i/ayudoot serv- 
ices incurring heavy loss; 

(b) whether the Government propose to 
give permission to any private agency to 
operate air-service on the routes hitherto 
being operated by the Vayudoot; and 

(c) the agency likely to be permitted to 
start air service on Surat-Bhavnagar and 
Surat-Delhi routes? 

THE MINISTER OF CIVIL AVIATION 
AND, TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) Due to heavy losses sus- 
tained by it, Vayudoot has been compelled to 
reduce its network drastically. 

(b) No permission from the government 
is required for an air taxi operator to operate 
any particular domestic route. 

(c) Does not arise. 
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Survey for Oil In Karnataka 

2828. SHRI G. DEVARAYA NAIK: Will 
the Minister of PETROLEUM AND NATU- 
RAL GAS be pleased to state: 

(a) whether the oil companies have 
surveyed the oil points near Karwar and 
Mangbre mast in Karnataka; and 

(b) if so, the progress made and the 
future prugramme to develop these areas? 

THE MINISTEROF PETROLEUMAhfD 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) and (b). Based on geophysical 
surveys, ONGC drilled one well in 1979 and 
M/s. Shell India two wells in 198490, all of 
which were dry. These offshore blocks are 
proposed to be indude in the Fourth round 
for expbration. 

2830. DR. P.R. -WAR: Will the 
Minister of RAILWAYS be P k W  to state: 

(a) whether there is a scheme to con. 
struct an overbiidge on Pilibhit railway sta. 
tion in Uttar Pradedr in view a f  high density 
of traffic; 

(b) if so, the details thereof; and 

(c) if not, the r e m  therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKAWUN): (a) No, Sir. 

(b) Does not arise. 

(c) One foot-overbridge already exists 
at Pilibhit Railway Station. 

Availability of wagons for Kerala 
[English] 

2829. PROF. K.V. THOMAS: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether adequate number of goods 
wagons are not available in Kerala; and 

(b) the steps proposed to be taken for 
albtment of additional wagons for W i n g  
gocds to destinations out of the State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
L I W U N ) :  (a) and (b). There is no short- 
age of wagons in Keraia area as such. 
However, to meet the increasing demand of 
core sectof, piecemeal wagons are being 
formed into block rakes to lift more traffk in 
foodgrains, fertilizer; cement etc. As a resut 
in the case of piecemeal demands, there is 
certain time lag between the registration of 
demand and suppty of wagons. 

Management of ITDC Hotels 

2831. SHRI V. SREENIVASAPRASAD: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether attenlion ol the Govem- 
ment has been drawn to the news-item 
captioned =Steps to nurse sick hotels' ap- 
pearing in the 'Hindustan Times' dated the 
July 19.1991; 

@) if so, whether the ITDC manage- 
ment needs immedi i  change and restnrc- 
turing d the whole managerial sydem from 
the top krel Wdt hve most of the inexpe- 
rienced pmph b nm tho industry; 

(c) whether the three named hotets in 
the news item are located in the premier 
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areas d the city and are attrading investors; 
and 

(d) if so, the details thereof? 

THE MINISTER OF ClVlL AVIATKM 
AND TOURISM (SHRI MANDHAVRAO 
SCINDIA): (a) Yes, Sir. 

@) No, Sir. 

(c) and (d). The 3 ITDC hotels namely 
Ranji, Janpath and Lodhiare located in New 
Delhi. In respect of Janpath and Ranjit, for- 
eign investors have evinced interest for in- 
vestment. 

New Airstrips in Uttar Pradesh 

2832. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of ClVlL AVIA- 
TON AND TOURISM be pleased to state: 

(a) whether the Government of Uttar 
Pradesh has sent proposalsfor construction 
of airstrips in variius places in the State; 

(b) if so. the details thereof and the 
action taken thereon; and 

(c) the norms for the construction of air 
strips? 

THE MINISTER OF ClVlL AVIATKIN 
ANDTOURISM (SHRI MADHAVRAOSCIN- 
DM): (a) No, Sir. 

(b) Does not arise. 

(c) The traffic potential, commercial 
viability of the operations, availability of re- 
sources and their deployment, fleet availa- 
b i l i  and plan of operation of scheduled 
airlines, and other such factors determine 
the possibility of a new airport being taken up 
for construction. 

Production of coal 

2833. SHRi K. PRADHANI: WIII the 
Minister of COAL be pleased to state: 

(a) whether the coal production has 
Mined during 1 990-91 ; 

@) if so, the details thereof and the 
reasons therefor; 

(c) whether there is deterioration in the 
Coal distribution system; and 

(d) if so, whether any enquiry has been 
ordered into it and if so, the details thereof ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) and (b). The coal produdDn in 
the country during 1990-91 was 21 1.73 mil- 
lion tonnes. # was 10.84 milliontonnes higher 
than the coal production in previous year. 

(c) No, Sir. The coal despatches to 
variiussectorsduring 1990-91 increased by 
8.46 million tonnes over the previous year. 

(d) Does not arise. 

[ Translation] 

Prices of Petroleum Products 

2834. SHRI MOHAN LAL JHIKRAM: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the priies per litre of diesel and 
pet!ol prevailing in July. 1990 and the priies 
as on July, 1991 ; and 

(b) the total additional amount spent on 
diesel and petrol during the last one year due 
to this increase in the prices ? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) and @). The prices of diesel 
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and petrol are given bebw. The prices being the cost of produdion only. 
administered, are not necessarily related to 

Pduct  ex-storage point p r b  
(Rs.ditre) 

July 1990 before d e r  
25.7.91 25.7.9 1 

Diesel 3.64 4.55 4.55 

Petrol (MS87) 8.95 11.18 13.42 

Conversion of Railway Unes 

2835. SHRI RAJVEER SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the names of zones and divisions 
under which the Government propose to 
convert metre gauge lines into broad gauge; 

(b) the estimated expenditure likely to 
be incuned on these projects; and 

(c) the time by which this work is likely 
to be completed? 

M E  MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN) : (a) No proposal has been final- 
ised for converting any MG line to BG, other 
than those where work is already in prog- 
ress. 

(b) and (c). Do not arise. 

templating to formulate a national policy on 
tourism; and 

@) if so, the details thereof ? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRl MADHAVRAO SCIN- 
DM) : (a) and (b). The Government are in the 
process of formulating an Action Plan for 
Tourism which may necessitate some policy 
changes. 

Recovery of Railway Dues 

2837. KUMARI VlMLA VERMA : Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the extent of Railway duesoutstand- 
ing from non government agencies, govem- 
ment organisations and public sector under- 
takings for the last five years, year-wise; 

[English] 
@) action taken to recover thedues; and 

National Policy on Tourism 

2836. SHRI BRAJA KISHORE TRIPA- 
THY: Will the Minister of ClVlL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Government are con- 

(c) the details of baddebt written off 
during that period ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN) : (a) to (c). The information is 
being collected and will be laid on the taMe 
of the Sabha. 
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Use of Compressed Natural Gas In 
Motor Cars 

2838. DR. LAXMINARAYAN PAN- 
DEYA: 

SHRl ATAL BlHARl 
VAJPAYEE : 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Government contem- 
plate to encourage the use of compressed 
natural gas in cars and taxies fitted with 
conversion kits; 

(b) if so, the progress made in this 
direction so far and the further plans in this 
regard; 

(c) the likely cost of conversion per 
vehicle; and 

(d) the extent of likely savings in the fuel 
cost in the country? 

THE MINISTEROFPETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) to (d). Gas Authority of lndia 
Limited and IBP Co. Ltd. have submitted a 

, proposal for the introduction of compressed 
natural gas as automotive fuel at selected 
locations. This proposal is under considera- 
tion of the Government. 

Exploration of Oil and Natural Gas in 
Hlmachal Pradesh 

2839. PROF. PREM DHUMAL: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether exploration for oil and natu- 
ral gas is going on at Changar-TaU in Hima- 

I chal Pradesh; and 

(b) if so, the details thereof and the 
future prospects therefor? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) and (b). Drilling of Changarta- 
lai-1, started on 20.3.91, is in the initial 
stages. 

[Translation] 

Water Level In Dhanbad Coal Mines 

2840. SHRlMATl RITA VERMA : Will 
the Minister of COAL be pleased to state: 

(a) whether in Dhanbad, the water level 
is continuously going down due to continu- 
ous mining resulting in shortage of drinking 
water thers; 

(b) whether an assurance was given 
some time back to implement 'Operation 
Varun' to over come the problem of water 
there; and 

(c) if so, the details of the 'Operation 
Varun' and the total expenditure incurred on 
it and the extent to which it has succeeded? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S. 8. NYAMA- 
GOUDA): (a) to (c). Information is being 
collected and will be laid on the Table of the 
House. 

[English] 

Re-Employment To Retired Employees 
of ITDC 

2841. SHRI LOKANATH CH- 
OUDHURY: Will the Minister of CIVIL AVIAr 
TION AND TOURISM be pleased to stale: 

(a) the details of persons who have 
been re-employed after their superannua- 
tion in the lndia Tourism Development Cor- 
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poration (ITDC) as on June 30, 1991 with tinue loss and to reduce the over staffing in 
reasons therefor; and the IllIC? 

THE MWXER OF CIVIL A V ~ A T ~ O ~  
(b) the action being taken by the Gw- ANDTOURISM(SHRIMADHAVRAOSC~. 

ernment to dispense with the services of DIA): (a) and (b). The reguisite infonnatjon 
these persons in order to reduce the con- is given in the attached StahWnt. 



-
-
 

N
am

e 
Fr

om
 w

he
re

 
Po

st
 H

el
d 

To
ta

l 
Se

rv
ice

s e
ng

ag
ed

 
D

at
e 
d

 
Re

as
on

s a
nd

 
Su

pe
r-a

nn
ua

te
d 

at
 th

e 
tim

e 
ex

pe
rie

nc
e 

in
 IT

DC
 a

fte
r 

9x
P.

V 
Ju

st
ifi

ca
tb

ns
 

of
 su

pe
r- 

su
pe

r-a
nn

ua
tio

n 
of

 te
rm

 
an

nu
at

bn
 

as
 o

n 
30

.6
.9

 1
 as

 

t 

Sl
Sh

ri 
R.

 V
av

al
 R

ai
 

Ai
r I

nd
ia

 
Sy

st
em

 
33

 Y
rs

 
M

an
ag

er
 

(P
ro

du
ct

 
De

ve
lo

pm
en

t) 

A. 
Ch

an
dr

as
he

kh
ra

n 
IT

DC
 

CL
 S

ai
ni

 
IT

DC
 

S
 F

er
na

nd
es

 
IT

DC
 

G
en

er
al

 M
an

ag
er

 
40

 Y
rs

 
(H

et
el

 A
dm

in
ist

ra
- 

tio
n)

 

De
pu

ty
 M

an
ag

er
 

31
 Y

rs
 

(T
el

ep
ho

ne
) 

Ch
ie

f E
xe

xc
ut

ive
 

45
 Y

rs
 

Ch
ief

 

-
 

C
on

su
lta

nt
 

O
pe

ra
tio

na
l 

D
ev

el
op

m
en

t- 
D

om
es

tic
) 

C
on

su
la

ta
nt

 
(H

et
el

 D
iv

is
io

n)
 

Te
le

co
m

 
C

on
su

lta
nt

 

C
on

su
lta

nt
 

(T
ra

di
tio

na
l 

C
oo

ke
ry

) 

21
 B
.9
1 

1 
Th

es
e 

re
tir

ed
 

pe
rs

on
s w

er
e 

re
-e

m
pl

oy
ed

 in
 

lT
D

C
 d

ue
 to

 I bu
si

ne
ss

 n
ee

ds
 

31
.7
.9
2 

of
 th

e 
C

or
po

ra
tio

n 
by

 m
ak

in
g u

se
 of

 
th

ei
r v

an
ed

 a
nd

 
lo

ng
 e

xp
er

ie
nc

e 
30

.6
.9

1 
po

ss
ed

 by
 th

em
 

in
 th

e 
re

sp
ec

tiv
e 

fie
ld

s.
 

30
.1
 1
.9
1 



139 Writen Answers AUGUST 13,1991 Written Answers 140 

Contractual Workers i n  Barak Valley of 
Assam 

2842. SHRI KABlNDRA PUR- 
KAYASTH: Will the Ministerof PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) the outcome of oil and gas explora- 
tion in Barak Valley of Assam; 

(b) whether more than four hundred 
educated youths have been working under 
the project as contractual workers since long 
without any break; and 

(c) the steps taken or proposed to be 
taken by the Government to regularise the 
services of these workers? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (S,HRI B. SHANKAR- 
ANAND): (a) Two gas fields viz. Adamtilla 
and Banaskandi have been discovered by 
ONGC in Barak Valley. 

(b) and (c). Since ONGC has not di- 
rectly engaged these workers the question 
of their regularisation does not arise. 

Coastal Railway in Andhra Pradesh 

2843. PROF. UMMAREDDY VE- 
NKATESWARLU: Will the Minister of RAIL- 
WAYS be pleased to state: 

(a) whether there is any proposal to 
have a Coastal Railway line connecting 
Bapatla, Nizamnpatnam-Repalle-Challapalli 
and Machilipatnam in Andhra Pradesh; and 

(b) if so, the details thereof and the 
steps being taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARIUN) : (a) No, Sir. 

Bridges 1.7 Karnataka 

2844. SHRlMATl BASAVARAJES- 
WARI: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether a list of construction for 
road ove:bridges/road underbridges for in- 
clusion in the railway works programme for 
1992-93 was forwarded by the State Gov- 
ernment of Karnataka to the Union Govern- 
ment; 

(b) if so, the action taken thereon; gnd 

(c) the time by which the work of these 
projects will be started? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN) : (a) No, Sir. 

(b) to (c). Do not arise. 

[ Translation] 

Halt of Trains at Firozabad Station 

2845. SHRI PRABHU DAYAL KATH- 
ERIA: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is proposal to provide 
halt of important trains such as Gomati 
Express and Jayanti Janta Express at Firoza- 
bad station in view of inconvenience of the 
passengers; 

(bj if so, when and if not, the reasons 
therefor; 

(c) whether the Government also pro- 
pose to increase the first and second dass 
reservation quota of Firozabad; 

@) Does not arise. 
(d) if so. the time by which it is liiety to 

be implemented; and 
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(e) if not, the reasons therefor? 

M E  MINISTER OF STATE IN M E  
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN) : (a) No, Sir. 

(b) The present level of traffic is being 
adequately catered to by 4 pairs of passen- 
gertrains and 12 pairs of MailExpress trains 
including 231 11231 2 Kalka Mail whose stop- 
page was provided at Firozabad w.e.f. 
15.2.91. 

(c) to (e). At present only second class 
reservation quota is available at Firozabad 
which is generally adequate to meet the 
existing level of demand. Due to meagre 
demand, there is no proposal to allot upper 
class quota at Firozabad. 

Electrification of Delhi-Ambala Route 

2846. SHRI DHARAM PAL SlNGH 
MALIK: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whetherthe Government propose to 
electrify Delhi-Ambaia railway line; and 

(b) if so, when it is likely to be com- 
pleted? 

THE MINISTER OF STATE IN THE 
MlNlSTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) and (b). Yes, Sir. Electrifica- 
tion of Delhi-Ambala section has been in- 
cluded in Railway Budget for 1991 -92 as a 
new work. It is likely to be completed in 1995- 
96 subject to availability of funds. 

Reservation Quota for Various Stations 
in Gujarat 

2847. SHRI RATILAL VARMA: Will the 
Minister for RAILWAYS be pleased to state: 

(a) whether reservation quota for Delhi 
and Bombay has been fixed at Dholka, 
Dhandhuka, Bavla, Botad, Virar~igam rail- 
way stations in Gujarat; 

(b) if so, the extent of the quota fixed for 
each station: and 

(c) if not, the time by which thequota will 
be made available there and to wkat extent? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Yes, Sir. Reservatic quotas 
are available at stations other than Bavla. 

(b) The following reservation quotas 
are available at Dholka, Dhandhuka, Botad 
and Viramgam Stations: 
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(c) There is no proposal at present to 
alkt reservation quota at Bavla Station, due 
to meagre traffic offering. 

[English] 

Departure Time of Karnataka Express 

2848. SHRIC. P. MUDALAGIRIYAPPA: 
Will the Ministerof RAILWAYS be pleased to 
state: 

(a) whether the Government are aware 
that the departure time of Karnataka Ex- 
press from New Delhi is most inconvenient 
to the passengers; 

(b) whether the Government have re- 
ceived representations from the State and 
public in general for changing the departure 
time of this train; and 

(c) if so, the reaction of the Union 
Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) and (b). There have been 
some demands in the past for change in the 
departure timings of 262712628 Karnataka 
Express ex. New Delhi. 

(c) Presently not feasible due to opera- 
tional exigencies. 

Conversion of Purulia Kotshila Line 

2849. SHRI BASUDEB ACHARIA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether i t  is a fact that update 
survey has been completed for the conver- 
sion of Purulia-Kotshila narrow gauge line 

into broad gauge on the South-Eastern 
Railway; and 

(b) if so, whether the Government pro- 
pose to take up the work during the current 
financial year? 

THE MINISTER OF STATE IN THE 
MINISTRt' OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Yes, Sir. 

(b) No, Sir. 

Charging of higher fare by lndian 
Airlines 

2850. SHRI SOMJlBHAl DAMOR: Will 
the Minister of ClVlL AVIATION AND TOUR- 
ISM be pleased to state: 

(a) whether the lndian Airlines is a 
member of the lnternational Air Transport 
Association: 

(b) whether the passenger fare of the 
lndian Airlines is determined as per norms 
set out by the lnternational Air Transport 
Association ; 

(c) whether the lndian Airlines is ~harg-  
ing higher fare on domestic sectors; and 

(d) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) Yes, Sir. 

(b) Only international fares and fare 
levels are determined in lnternational Air 
Transport Association forums. Domestic 
fares do not come within the purview of 
lnternational Air Transport Association. 

(c) No, Sir. 

(d) Does not arise. 
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[Translation] 

Conversion and Extension of Sawai 
Madhopur-Jaipur Line 

2851. SHRI RAM NARAIN BERWA: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether a proposal regarding con- 
version of Sawai Madhopur to Jaipur metre 
gauge railway line into broad gauge was 
approved last year; 

(b) whether the Government are con- 
sidering to connectthis railway line viaTonk; 

(c) whether any survey was conducted 
in this regard; and 

(d) if so, when and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Yes, Sir. 

the last three months with the reasonsthere- 
for; 

(c) the reasons for the detachment of 
2nd A C  sleeper compartment from the train 
which left Nizamuddin on June 29,1991; 

jd) whether the Government have 
conducted any enquiry in this regatd; 

(e) if so, the details thereof; and 

(1) the action taken against the persons 
found responsible? 

THE MINISTER 3F STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir. 

(b) 75 days at Puri and 83 days at 
Nizamuddin mainly due to alarm chain pull- 
ing, accidents and equipment failures. 

(c) A. C. plants of the coach developed 
defects. 

(d) Yes, Sir. 
(b) No, Sir. 

(c) Yes, Sir. 

(d) In 1986. 

[English] 

Late Running of Utkal-Kalinga 
Express 

2852. SHRl SRIBALLAV PANIGRAHI: 
Will the Minister of RAILWAYS be p!eased to 
state: 

(a) whether late running and non-func- 
tioning of air-conditioning (AIC II tier) are 
regular features for Utkal-Kalinga Express; 

(b) the number of days the train arriied 
late at Puri and Nizamuddin stations during 

(e) Both the AC plants of the coach 
became defective during run. 

(f) Action to impose punishment on 
defautting staff has been initiated. 

Utilisation of Power Generation Capae 
ity 

2853. SHRI ANAND RATNA MAURYA: 
Will the Minister of POWER AND NON- 
CONVENTiONAL ENERGY SOURCES be 
pleased to state: 

(a) the percentage of power generation 
in different sectors, capacity utilisation and 

4 the cost of produMon, State-wise; 

@) whether the installed capacity is fully 
utiliied; 
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(c) if not, the reasons therefor; and 

(d) the steps proposed to be taken to 
achieve the maximum utilization of installed 
capac&y and to reduce the cost of produc- 
tion? 

THE MINISTER OF STATE OF M E  
MINISTRY OF POWER AND NON-CON- 
VENTK)NAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) State-wise /System- 
wiseIUTs and Sector-wise Energy genera- 
tion and Plant Load Factor duringSApril, 
1991-huly. 1991 is given in the attached 
Statement. The cost of generation varies 
from project to project, and depends upon 
several factors such as the quantum of civil 
works the load factor of operation of 
hydel projects; in the case of thermal proj- 
ects, the kcation and the type of plant and 
equipment, size of units, type of fuel, its cost, 
and the hours of operation in the year. 

@) and (c). Generation of power de- 
pen& both on the requirements (load) and 
transmission and distribution system con- 
straints. it is therefore not possible to gener- 
ate power from generating units to its fun 
capacity as performance of power station 
depends upon a number of factors induding 
planned maintenance, forced outages etc. in 
the case of thermal and nuclear units and 
availability of water in the reservoirs in the 
case of hydro units. The power generation 
also depends on the system bad conditions 
which varies within the day between peak 
hours and off-peak hours. 

(d) Various measures taken to improve 
the generation of thermal stations indude 
Renovation & Modernisation of old units, 
assistance to State Electricity Boards in 
undertaking Plant betterment programme. 
supply of requisite quality and quantity of 
coal, training of personnel, and improve- 
ment in transmission network. 
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Air Taxi Operators 

2854. SHRI ATAL BEHARI 
VAJPAYEE: 

SHRI SANTOSH KUMAR 
GANGWAR: 

Will the Minister of ClVlL AVIATION 
AND TOURISM be pleased to state: 

(a) the names of agencies to whom air 
taxi operators permits have been issued and 
since when; 

(b) the details of agencies which have 
started operating air taxi services and since 
when; 

(c) whether any routes have been 

specified for their operations; 

(d) if so, the details thereof; 

(e) whether fare structures and routes 
of operations of these agencies require the 
approval of the Government; and 

(f) if so, the impad of such services on 
the earnings and performance of the Indian 
Airlines and the Air India? 

THE MINISTER OF ClVlL AVIATION 
ANDTOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) ahd (b). The details of Air Taxi 
Operators who have been issued permits 
and have started operating services are given 
below:- 
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(c) to 0. There are no restrictions on the 
of aimaft, routes, schedubs, fares and 

,ifports of operations in the matter of private 
running air services in the country. 

The earnings and performance of the na- 
tional carriers have not been adversely af- 
fected by the operations of the Air Taxi 
operators. 

Setting up of Oil Refinery In Central 
lndia 

2855. SHRI MUKUL BALKRISHNA 
WASNIK: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether the Bharat Petroleum Cor- 
poration Limited (BPCL) hasdecided to raise 
part of its equity capital required for the 
proposed Rs. 1860 crores second oil refin- 
ery to be located in Central lndia from the 
public; 

(b) whether the Government have 
cleared this six million tonnes refinery; and 

(c) if so, the details thereof? 

THE MINISTEROFPETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) No, Sir. 

(ti) NO, Sir. 

(c) Does not arise. 

Santhal Pargana in Bihar and whether mapr 
portion of this amount has already been 
spent; 

(b) if so, the details of the expenditure 
incurred so far; 

(c) the detail of the works in the mine 
that are yet to be completed as per schedule 
and whether the Government propose to 
formulate any timebound programme in this 
regard; if so, the details thereof and if not, the 
reasons therefor; and 

(d) whethertheGovernment havetaken 
any eff ective stepsto provide health, accom- 
modation and other civic amenities to the 
workers engaged in this area? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) to (d). the Rajmahal OC (Expn.) 
project (10.5 mty) of ECL in Lalmatiya area 
was sanctioned by the Government in No- 
vember, 1988 with a capital outlay of Rs. 
562.70 crores. The expenditure on the proj- 
ect till 31.3.1991 was Rs. 476.92 crores. 
According to the present estimates the proj- 
ect is likely to be completed on schedule i.e. 
March, 1995. 

Someof the major activities which are at 
present behind schedule and are receiving 
continuous attention of the Government and 
ECL are :- 

(i) Acquisition of forest landlportion of 
tenancy land 

[ Translation] 
(ii) 2nd Rapid loading silo 

Development of Lalmatiya Coal Mines 
(iii) Main CHP back up system. 

2856. SHRI SIMON MARANDI: Willthe 
Minister of COAL be pleased to state: 

(a) whether the Government had allo- 
cated rupees five hundred crores for the 
development of Lalmatiya Coal Mines is 

These matters have been followed u?at 
appropriate levels. The project envisages a 
housing satisfaction of 71%. The project 
provides for water supply scheme, a 50 
bedded hospital, roads and township etc. 
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Provisions have also been made for environ- 
mental protection measures. 

[English] 

Perks to lTDC Executives 

2857. SHRI INDRAIITGUPTA: Will the 
Ministerof CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether a few selected executives 
of the India Tourism Development Corpora- 
tion are enjoying the facilities of company 
and leased accommodation/hotel accom- 
modation, chauffeur driven car, entertain- 
ment facility in ITDC hotels etc. and the 
Corporation has to bear loss of several lakhs 
every year on this account; and 

(b) if so, whether it is proposed to grant 
the said executives HRA, fixed conveyance 
allowance, entertainment grants etc. in lieu 
of the existing facilities to make saving in 
administrative expenditure of ITDC hotels? 

THE MINISTER OF ClVlL AVIATION 
ANDTOURISM (SHRI MADHAVRAO SCIM- 
DIA): (a) No, Sir. The facilities are given by 
ITDC to its entitled Executives as per rules 
and operational needs of the Corporation. 

(b) Does not arise. 

Howrah-Amta Railway Line 

2858. PROF. SUSANTA 
CHAKRABORTY: Will the Minister of RAIL- 
WAYS be pleased to state: 

(a) whethertheGovernment propose to 
continue the construction of the Howrah- 
Amta broad gauge railway line; and 

(b) if so, the details thereof and the 
schedule fixed for its completion? 

M E  MINISTER OF STATE 1N THE 
MINISTRY OF RAILWAYS (SHRI MN. 
LIKARIUN): (a) Yes, Sir. 

(b) Work will be progressed as per 
availability of resources in the coming years. 
NO target date has been fixed. 

Alr service to Amareli district, Gujarat 

2859. SHRI DILEEP BHAl SANGHANI: 
Will the Minister of ClVlL AVIATION AND 
TOURISM be pleased to state: 

(a) whethertheGovernment proposeto 
introduce any air service in Amareli district of 
Gujarat; and 

(b) if so, the steps taken in this regard? 

THE MINISTER OF ClVlL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) No, Sir. 

(b) Does not arise. 

[English] 

Freight subsidy on Coal in Tamil Nadu 

2860. SHRI ANBARASU ERA: Will the 
Minister of COAL be pleased to state: 

(a) whether there is any demand from 
the Government of Tamil Nadu to extend 
freight subsidy for the supply of coal from 
Singareni collieries; and 

(b) if so, the details thereof and the 
action taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) and (b). In 1990, the Govern- 
ment of Tamil NadulTamil Nadu Electriciiy 
Board requested for grant of subsidy for 
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differentid cast of transportation from vari- 
ous collieries to Tamil Nadu Electricity Board 
Thermal Power Stations, amounting to Rs. 
312.48 crores due to non-supply of coal from 
~ingareni collieries. In effect, the request 
amounts to revival and extension of the 
scheme of railcum-sea route subsidy which 
wasdiscontinued in September, 1983. There 
is, at present, no pr0p0sal to extend freight 
subsidy for supply of coal. 

D. 0. System for Coal Distribution 

2861. SHRI UPENDRA NATH 
VERMA: 

SHRI RAMNARESH SINGH : 

Will the Minister cf COAL be pleased to 
state: 

(a) whethercoal mafiaisgaining strength 
due to D. 0. system for coal distribution; 

(b) if so, the details thereof; 

(c) whether D. 0. of coal is mostly given 
through V. I. P. quota; 

(d) if so, the details in this regard; 

(e) whethertheGovernment proposeto 
abolish the D. 0. system; and 

(f) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHfil S.B. NYAMA- 
GOUDA): (a) to (f). It is presumed that the 
Honourable Members of Parliament are re- 
ferring to "delivery order" when using the 
acronym D.O., Deliveryorder is acommonly 
used commercial instrument which indicates 
the quantity of goods and name of the per- 
son to whom these goods are to be released. 
All Coal Companies use this instrument to 
release coal. However, there is no "VIP 

Quota" for coal release. Coal India Ltd. has 
a well laid down procedure for releaseof coal 
to coal consumers. Coal lndia has reported 
that they are not aware of any nexus be- 
tween anti-social elements and coal distribu- 
tion system. In view of above there is no 
proposal to abolish the system for release of 
coal through delivery orders. 

[English] 

Setting up of Power Plants in Eighth 
Plan 

2862. DR. D. VENKATESWARA RAO: 
Will the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state the details of the thermal 
power stations proposed to be set up in the 
Eighth Five Year Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): The Eight Five Year Plan 
has not been finalised by the Planning 
Commission so far. The Working Group on 
Power set up by the Planning Commission in 
the context of preparation of Power Pro- 
grwmefor the Eighth Five Year Plan (1 990- 
95) has recommended a thermal capacity 
addition of 30230.7 MW. 

Train Services on Gaya-Dhanbad 
Section 

2863. SHRI RAMNARESH SINGH: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whetherthe Government propose to 
augment train service on the Grand Chord 
line passing through Gaya and Dhanbad 
either by diverting existing trains or starting 
new ones, in view of the difficulties faced by 
the people of the region; and 
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(b) if so, when and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN), (a) No, Sir.

, /

(b) Operational and resource con-
straints.

LPG Bottling Plants In North-East
Region

2864. SHRI NURUL ISLAM: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whetherthe Government propose to
establish LPG bottling plants in Assam or
any other place in North-Eastern region;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINiSTER OF PETROLEUM AND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to (c). A bottling plant is being
set up at Silchar.

[ Translation]

Rural Electrification of Phulpur Con-
stituency

2865. SHRI RAM PUJAN PATEL: Will
the Minister of POWER AND NON-CON-
VENTIONAL ENERGY SOURCES be
pleased to state:

(a) whether any survey for the rural
electrification has been conducted or pro-
posed to be conducted in the Phulpur Parlia-
mentary constituency of Uttar Pradesh; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER AND NON-CON-
VENTIONAL ENERGY SOURCES (SHRI
KALP NATH RAI): (a) and (b). Rural Electri-
fication Programmes are formulated and
executed by the respective State Electricity
Boards. Districtwise rural electrification ac-
tivities are undertaken by the State Electric-
ity Boards according to the priority fixed by
the State Authorities. The information for
village electrification is maintained by State
Electricity Boards district-wise. As per infor-
mation received from Uttar Pradesh State
Electricity Board, out of a total of 3514 inhab-
ited villages in Allahabad district (including
Phulpur Parliamentary constituency), 3040
villages have been declared electrified as on
1.4.1991.

[English]

LPG Bottling Plant in Tamil Nadu

2866. SHRI CHINNASAMY SRINI-
VASAN: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether the Government have re-
ceived representations from the public and
other organisations for the establishment of
a bottling plant in Tamil Nadu so that the gas
available in Cauvery basin could be utilised;

(b) if so, the action taken thereon;

(c) if not, the other steps proposed to be
taken to utilise the Cauvery gas?

THE MINISTEROF PETROLEUM AND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) No, Sir.

(b) Does not arise.

(c) Gas has been allocated to various
consumers.
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(b) Does not arise.Night Landing Facilities at Khajuraho
Airport

2867. KUMARI UMA BHARTI: Will the
Minister of CIVIL AVIATION AND TOURISM
be pleased to state:

(a) whether there is a heavy traffic of
tourists at Khajuraho airport;

(b) whether night landing facility is
existing there; and

(c) if not, the time by which the Govern-
ment propose to provide this facility at the
airport?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAOSCIN-
DIA): (a) Yes, Sir.

(b) Yes, Sir.

(c) Does not arise.

[ Translation]

Railway Line from Araria to Sauphal in
Bihar

2868. SHRI SUKDEO PASWAN: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether the Union Government
have received any proposal from the Gov-
ernment of Bihar for conducting a survey for
laying of the metre-gauge line from Araria to
Sauphal via Gitvas, Raniganj, Madgama,
Jadiyabazar, TriveniGanj and Pipada Bazar;
and

•
(b) if so, the steps proposed to be taken

in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir.

[English]

Oil Drilling In West Bengal

2869. SHRIMATI MALlNI BHAT-
TACHARYA: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to
state:

(a) whether Golf Green No. 1 oil well
drilled by the Oil and Natural Gas Commis-
sion in the Boral area in South 24 Parganas
in West Bengal has had to be abandoned;

(b) if so, whether any enquiry his been
conducted into the reasons for abandoning
the well; and

(c) if not, the reasons therefor?

THE MINISTEROF PETROLEUM AND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) No Sir,

(b) and (c). Do not arise.

Train Service on KarimganJ-Dullabch-
erra Section-

2870. SHRI DWARAKA NATH DAS:
Will the Ministerof RAILWAYSbe pleased to
state:

(a) whether the Karimganj-Dullabch-
erra section is in dilapidated condition;

(b) whether there is any proposal to
augment the track, increase the number of
coaches in trains and arrange for diesel
traction etc; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) to (c). Baraigram-Dullabch-
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erra line has been damaged since May'91 
due to floods and presently no trains are 
running on this section. 

Earlier two pairs of trains were running 
but due to poor patronisation it has now been 
decided to run only one pair of trains with 
seven coaches after restoration of traffic in 
September'91. 

There is no proposal, at present, to 
increase the number of coaches, to intro- 
duce diesel traction or to upgrade the track, 
as the same are sufficient for the current 
level of traffic and speed. 

[ Translation] 

Supply of Coal to Paper Industry 

2871. DR. MAHADEEPAK SlNGH 
SHAKYA: Will the Minister of COAL be 
pleased to state: 

(a) whether attention of the Govern- 
ment has been drawn to the news-item 
captioned 'Kagaj Udyog Sankat Main' ap- 
pearing in the 'Nav Bharat Times'dated July 
16,1991; and 

(b) if so, the steps being taken by the 
Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) and (b). Yes, Sir. There has 
been some shortfall in supply of coal to 
industrial consumers because more coal 
had to be made available to higher priority 
core sectors like Power, Cement, Steel, 
Railways, Fertilizers etc. However, the Min- 
istry of Coal have now issued instructions to 
coal companies to supply at least 50% of the 

linked quantity of coal to the non-core indus- 
tries including paper industry, by rail or by 
road. This steptaken by the Government will 
considerably resolve the problem of supply 
of coal to these industrial units. 

Complaints against Quality of Coal 
Supplies 

2872. SHRI LAKSHMI NARAIN MAN1 
TRIPATHI: Will the Minister of COAL be 
pleased to state: 

(a) the total quantity of coal supplied by 
the Bharat Coling Coal Limited and the 
Central Coalfields Limited to the electricity 
industry, fertilizer and V. R. K. through rail; 

(b) the number of complaints received 
department-wise and person-wise; 

(c) the number of cases of supply of 
coal nonconforming to the specifications 
and the quality; 

(d) the names of departments and the 
amount of money due from each of them and 
since when with reference to supply of coal 
nonconforming to the specification and the 
quality; and 

(e) the amount deducted by coal pur- 
chasing departments in this regard on this 
account? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) According to information fur- 
nished by Coal India Ltd., the total quantity of 
raw coal supplied by Bharat Coking Coal Ltd. 
(BCCL) and Central Coalfields Ltd. (CCL) to 
power houses, fertilizers and BRK industries 
by rail during 1990-91 was as under:- 
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(b) Company-wise complaints received 
during the year 1990-91 are given as under:- 

1 990-91 

Power Total 

BCCL 9 1 98 

CCL 39 39 

(c) Coal companies are supplying coal 
to the consumers as per specifications given 
by them. Joint sampling system has been 
adopted for determining grades of coal 
supplied tocore sector consumers like Power 

and Cement. In the case of other consumers 
facilities of supervision during tHe time of 
loading of consignment on their account has 
been extended with a view to ensure that 
consumers receive quality. of coal as per 
specification. Coal India Ltd. have reported 
that after joint sampling and analysis a total 
number of 26 cases have been found to be 
not conforming to the declared grades dur- 
ing 1990-91. 

(d) and (e). The consumer-wise out- 
standing dues as well as deductions as on 
1.4.1991 in respect of coal supplies by the 
Central Coalfields Limited (CCL) and Bharat 
Coking Coal Limited (BCCL) are as under: 
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Conversion of Chandrapur-Gondia- 
Jabalpur Line 

2873. SHRI VISHWESHWAR 
BHAGAT : 

SHRI SHRAVAN KUMAR 
PATEL: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is a long pending 
demand to convert metre gauge line from 
Chandrapur-Gondia to Jabalpur into broad 
gauge; 

(b) if so, the steps taken so far in this 
regard; and 

(c) whether it is proposed to be included 
in Eighth Five Year Plan? 

THE MiNlSTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Yes, Sir. 

(b) Survey has not yet been completed. 

(c) Decision will depend on results of 
survey and availability of resources in com- 
ing years. 

[English] 

Leakage of Methane Gas 

2874. SHRI GANGADHARA 
SANIPAUI: Will the Minister of PETRO- 
LEUM AND NATURAL GAS be pleased to 
state: 

(a) whetherthe methane gas was blown 
out in Thanjavur district of Tamil Nadu on 
July 2,1991; 

(b) if so, the number of people affected; 

(c) the facts thereof and the steps taken 

to prevent such incidents; and 

(d) the steps taken or proposed to 
educate people living around these sites to 
save themselves from such incidents? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) to (d). There was uncontrolled 
flow of mud and natural gas containing 
Methane at well Kovikalappal-9 in District 
Thanjavur on 2nd July, 1991 which was 
brought under control the very next day. 
About 3000 villagers from nearby villages 
were temporarily evacuated as a precau- 
tionary measures. 

[ Translation] 

Transfer of Running Staff Headquarter 
From ldgah to Bayana (W.R.) 

2875. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government have 
decided to shift the headquarters of running 
staff (driver and guard) of Kota division on 
Western Railway from ldgah to Bayana; 

(b) if so, the reasons therefor; 

(c) whether the Government have re- 
ceived any representation about the difficul- 
ties likely to be faced by railway employees 
as a result thereof: and 

(d) if so, the decision taken by the Union 
Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Yes, Sir. 

(b) Due to change in operational re- 
quirements consequent to change of steam 
traction to electric traction in that area. 



Lease of Railway Iand to Housing 
Societies in Bombay 

2876. SHRI YASHWANTRAO PA=: 
W~ll the Minister d RAILWAYS be pleased to 
state: 

(a) whether the Government of Mahar- 
ashtra requested to the Union Government 
to lease railway land to the cooperative 
housing societies of slum dwellers residing 
abng the railway lines in Bombay; 

(b) if so, the details thereof and the 
terms and conditions proposed; and 

(c) when the matter is likely to be 
finalised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARIUN): (a) Yes, Sir. 

(b) The State Government have re- 
quested for leasing of the land at a nominal 
rate of 1% of the market value of Land. 
Railways have offered either to relinquish to 
the State Government the land beyond the 
safety zone and surplus to Railways' re- 
quirement at market rates or on exchange 
basis or to license this land at 6% of the 
market value. 

(c) Further action in the matter lies with 
the State Government of Maharashtra 

(c) whether the American Akcrdt 
Company has agreed to extend the deadline 
for the third t h e  to finalise the deal? 

THE MHlSTER OF CML AVlATlON 
ANDTOURISM (SHRI MADHAVRAO SCW 
DIA): (a) to (c). The purchase of four Boeing 
747-400 (passenger version) airaaft, from 
BoeMgCommercialAerophneCompanyand 
the engines to be instalb8d. at a total esti- 
mated cast of Rs. 1962.03 crores. induding 
a foreign exchange componecrt of US $ 
667.09 million, is under consideration The 
definitive purchase agreement is required to 
be signed by the 15th of August. 1991 b 
maintain the offered delivery schedule. 

[ Translation] 

2878. SHRI PHOOL W D  VERMA: 
Will the Minister of RAtLWAYS be pleased to 
state: 

(a) whether the electrification work in 
Ujjain-Bhopal section upto Makshi has been 
started; and 



THE MWWTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LWFWN): (a) Yes, Sir. 

(a) the progress made so far in am- 
stNctiondTrichw-rsikrayhe; 

(c) snd (d). Do nol arise, 



m i b  cu. rntr. of natural gar have been 
produced from the oil and gas fields in Than- 
b e  district of Tamil Nadu upto 31.7.1 991. 

@) and (c) . The recent discoveries are 
at Adiyakkamangalam, Kamalapuram, 
Narimnam, Thkwerur and Nannilam. Ex- 
ploration it continuing. 

2882. SHRI K.V. THANGKABALU: WIW 
the Minister of ClVlL AVIATION AND TOUR- 
ISM be pleased to state: 

(a) whether the Government have re- 
cently undertaken a study to eoonomise fuel 
use by reviewing and rationaliing the flight 
levek; and 

@) if so, the details of the steps taken in 
this regard and the extent ot fuel saving Ikely 
to be effected thereby? 

THE MINISTER OF ClVlL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCH- 
DIA): (a) and (b). The optimisation of flight 
levels is continuousty under review. There 
are a number d technical fadors that im- 
pingo on flrght levek. Taking them into ac- 
cwnt, the National Airports Authority makes 
every efforl to assign optimum flight levek to 
Mian Mines' operations. 

2683. SHRI CHETAN P. S. 
CHAUHAN: 

SHRl P R W H  V. PATIL: 

Will the Minister d CIVIL AVlATW 
AND TOURISM be pleased to state: 

(a) the Wal number d Akbus A-320 
which were to be purchased as per tho 
rgmmcmt, tho number out d them deb- 
ered - ftu; 

@) whether the Government had to pay 
sane compensation for the delay c m d  in 
accepting the delivery of some Aktkre-320; 
and 

(c) 1 so, the detaits thereof? 

THE MINISTER OF CNlL AVIATDN 
ANDTOURISM (SHRI MADHAVRAO SCH- 
DIA): (a) Whik aR the 19 Airbrw A-320 
aircraft in terms d the Purchase Agreement 
of 15.3.1986 have been received, 12 more 
akaaft in temnr of the supplementary agree- 
ment of 5.6.1989 are yet to be received. 

@) and (c). Indian Airlines has not pard 
any compensation to A i b s  lndustrie on 
acownt of delay in taking delivery d the 
airaaft. 

Cobgo and School in Danapur Division 
kr Raltway Ernpky... 

2884. SHRI RAM LAKHAN SlNGH 
YADAV: W i  the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is no-senior secon- 
dary school for wards d railway employees 
working in the Danapur O i  in Bihar; 

@) i f  so, the action taken by theGovem- 
merit so far to sd a senior secondaty 
!&uoI there; 

(c) wtrethef there is any propwal to 
start a post graduate a h g e  in Art and 
Sdencs wbjects for the wards of railway 
empbyees in this division; and 

(d) I not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MlNtSTRY OF RAILWAYS (SHRI MAL- 
LIWUN): (a) No, Sir. Thero are Senior 
SeconduySchoobinDu\apw~. 
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@) Does not arise. 

/c) anc/(d). EducatMn is a State s u m  
and the Raihvay Administration does not set 
up Post Graduate colleges. 

Fall in Oil Rodudkm 

2885. SHRI SURYA NARAYAN YADAV: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the attention of the Govem- 
ment has been drawn to the news-item 
captioned 'Sharp fall in oil produdon' ap- 
pearing in the T i e s  of India dated July 15, 
1991; 

@) if so, whether country has to bear an 
extra burden of foreign exchange to the tune 
of more than Rs. 6 crores per day due to fall 
in oil production; 

(c) the reasons for shorlfall in oil pro- 
dudion; and 

(d) the steps taken by the Government 
to increase the production d oil and Natural 
Gas to its optimum level? 

THE MINISTERWPETROLEUMAND 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) Yes. Sir. 

@) and (c). Reservoir constraints and 
s-es in projeds are amongst the main 
causesfor antrcipated shortfalduring 1991 - 
92 against the targets previously fixed. 
Additional requirement csl foreign exchange 
would depend on d u a l  additional imports 
and the prices at which such imports are 
efleded. 

(d) The Govemment have sanbmed a 
mmrbor d Oil and Gar devebpment proj- 
rdrlrucfrmNoelam,Mukta,Psnnaand 

2886. SHRIMATI VASUNDHARA 
RNE: Will the Minister of CIVIL AVIATK))J 
AND TOURISM be pleased to state: 

(a) whether the Government have any 
proposal to draw an adion plan, State-wloe 
for the development of tourism; 

@) if so, the salient features of the 
action plan, State-wise; and 

(c) the details of the plan drawn up tor 
the devekpment of tourism in Rqasthan 
during the Eighth Plan Period? 

M E  MINISTER OF CNlL AVIATW 
ANDTOURlSM (SHRI MADHAVRAO SCUJ- 
DM): (a) to (c). The Ministry d Tourismdoes 
not draw any State-wise plan (or devebp 
ment of tourism. II is raspnslbdity of the 
State Governments to draw up these p&ns 
for their respective States. In view d this, the 
question of drawing up tho 8th Five Year 
Plan on tourism development d Rajasthan 
by the M~nistry does not arise. 

Incident of Deraikwcrt at new DoIhl 
mtkm 

2887. DR. C. SILVERA: 
SHRI ANAND RATNA 

MAURYA: 

WIH the Minister d RAkWAYS ba 
pleased to state: 

@) 1 so, the remom th.ntu; 



(I) if SO. the adon taken against per- 
sons found responsible tor it? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a)to (f). On31.7.1991 at 15.50 
hm.. when the empty rake of 2627 Karnataka 
Express was being shunted from the plat- 
form to the Washing Lme No. 2 in New Delhi 
yard, two coaches derailed. Prima-facie, the 
incident occurred due to wrong setting of 
points. As a consequence, three railway 
staff bst their lives and one sustained inju- 
ries. Loss to raikay property has been esti- 
mated at Rs. 6.77 M s .  An exgratia amount 
of As. 17.500/- has been arranged to the 
next of kin of the three killed and the ~njured 
persons. 

A departmental inquiry by senior rail- 
way off icsrs is in progress. Five railway staff. 
who are prima-fade responsible for this 
incident, have been placed under suspen- 
sion. 

Powr Gewrtbn In Uttar RItdesh 

2888. SHRl CHANDRA JEET YADAV: 
WiU the Mmtster of POWER l)ND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) the total quantum of power genera- 
tion from all the sources at present; 

(b) tho Stale-wise total power genera- 
tan capecfty and the quantum of power 
generated 8cluaHy fm 1 980 to 1 990. 

(c) Yur-wb. the quantum of power 
fpwotod durh the bwt ton y e a n  in Uttar 
Proderh md the annual requirement and 
generPtion d power in the State; 

the requirement and of power; 
so, the steps pmposd to be taken to remove 
this difference: and 

(e) the special scheme formulated by 
the Union Government and the State pintly 
to meet the power shortage in the rural and 
urban areas in eastern distriis d the State? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTDNAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) The total Generation 
from thermal. nudear and hydro powerplants 
during 1990-91 was 264231 million units. 
The generation during April July, 1991 has 
been 91092 million units. 

(b) to (e). A Statement L-l indicating the 
state-wise power generating capacity and 
the power generated from 1980 to 1990 is 
endosed. 

A statement L-11 indicating the require- 
ment and avaihbility of power in Uttar 
Pradesh during the last ten years is en- 
cbsed. 

Various measures taken to mitigate the 
power shortage in rural and urban areas 
include: expediting the commissioning of 
new generating capacrty. implementation of 
short gestation projects. improving the per- 
formance of existing power stations, reduc- 
tion of T 6 D bsses, implementation of 
demand management and energy con-- 
vatton measures and arranging transfer of 
energy from surplus to deficit areas. 
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Upgndlng of Aggwblr Airport 

2889. SHRlMATl BlBHU KUMARI DEVI: 
Will the Minister of ClVlL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Government have any 
proposal of upgrading the Agartala airport to 
provide night landing facilities for big airaaft 
including Aitbus A-320; and 

@) if so, the details thereof indicating 
the estimated expenditure involved therein, 
item-wise? 

THE MINISTER OF ClVlL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) and (b). Agartala airport has been 
provided with full-fledged night landingfacili- 
ties. The National Airports Authority has 
furthxplansto upgradethe existingfacilities 
by including the folbwing:. 

(i) High Intensity Runway Lighting 
System a! a cost d Rs. 3.48 M s .  

(ii) Visual Agproach Sbpe indicator 
System at a cost d Rs. 7.74 lakhs. 

(iii) Simple Approach Lighlmg System 
with land at a cost ot Rs. 9.62 Iakhs. 

2890. SHRI KESRI LAL: Will the Minis 
, ter d CNlL AVIATION AND TOURISM be 

pleased to state: 

(a) whether the arrangements to pro- 
vide infondion d incoming flights of 
Vayudoat at the urival tennlnal d Palam 

I Akporlueutid.cQory;8nd 
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@) if not, the steps taken by the Govem- 
ment in this regard? 

M E  MlNlSTER OF W l L  AVIATION 
ANDTOURISM (SHRI MADHAVRAOSCH- 
DM): (a) and (b). Tho status of Vayudoot 
flights is announced at regular intervals on 
public address system, which is audkk 
outside the arrival hall also. 

Rdntrodudkm of Vayudoot Sewices 
in Arunachal Pradesh. 

2891. SHRI LAETA UMBREY: WIII the 
Minister of ClVlL AVIATlOEJ AND TOURISM 
be pleased to state: 

(a) whetherthe Vayudoot services have 
been stopped in Arunachal Pradesh since 
last two years; 

@) if so, the time by which these sew- 
ices are likely to be reintroduced in the State 
and the places thereof; and 

(c) if rot, reasons thereof? 

THE MINISTER OF ClVlL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN- 
DM): (a) Yes, Sir. 

@) and (c). Because d shortage of 
airaatt and the heavy bsses being incurred 
by Vayudoot, the restoration of all the sew- 
ices has not been found feasble at the 
present moment. 

Wrnoulng of Whd Energy In Ker8k 

2892. SHRI V.S. VIJAYARAGHAVAN: 
Will the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) the prowess made for setting up d 
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a power unit to generate electricity from the 
wind energy at 'Chettali' Kerala; 

@) whether any other power unit based 
on nonconventional energy sources is being 
set up in Kerala; and 

THE MINISTER OF CIVlL AVIATK))J 
ANDTOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) to (c). No such proposal is pres- 
ently engaging the consideration of the 
Government. 

Paymont of Ceu by Coal Companies 
(c) # so, the details thereof? 

THE MINISTER OF STATE OF THE 
MlNiSTRY OF POWER AND NON-CON- 
VENTKINAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) A 100 KW grid- 
connected wind electric generator was 
commissioned in Kerala for demonstration 
purposes. After overcoming initial teething 
problems, the machine is reported to be 
functioning satisfactorily. 

@) and (c). Two micro hydel plants 
each of 10 KW capacity are under imple- 
mentation at Sugandhagiri Cardamom pbn- 
tation and Podcot dairy; 2 Nos. of 100 KW 
capacity gasifier units have been sanctioned 
for electricity generation; 215 sdar pho- 
tovoltaic systems have so far been installed 
in the state for lighting, water pumping, tele- 
vision, battery charging, etc.; and experi- 
mental 150 KW wave power projed is being 
set up off the coast of Kerala 

[ Translation] 

ReHame of Sahsr International Airport 

2893. SHRl MORESHWAR SAVE: WIU 
the Ministerof ClVlLAVMTtON AND TOUR- 
ISM be pleased to state: 

(a) whether there is any proposal to 
change the name of Sahar lnlematiorral 
Airport at Bombay to Chhatarpsti Shiiaji 
mxnt; 

2894. SHRI CHHEDI PASWAN: 
SHRI VUOY KUMAR YADAV: 

WIN the Minister of COAL be pleased to 
state: 

(a) the total amount of cess received by 
the various companies d the coal India 
Limited since 1985. year-wise; 

@) tho petcentage of this a s s  provided 
or being provided tothe State Gavemments; 

(c) whether this amount has not been 
released to the Government of Bihar; 

(d) if so. the detaib thered and the 
amount given to the Government d Bihar; 

(e) Y not, tho reasons thered; and 

(1) whether the Union Govemment 
proposed to issue instwdions to the Coal 
India Limited in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) and (b). The amouni d coss 
cdleded by the Coal oompenb d Coal 
Mia h i t e d  is as under:- 

Year m. (awerr) 
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The wss collected was being passed 
on to the concerned State Governments. 

(c) and (d). The information is being 
collected and to the extent available will be 
Laid on the Table of the House. 

(e) and (1). The Ranchi Bench of Patna 
High Court struckdown the State Cess Ad in 
their judgement dated 6.1 1.1 990. k also held 
that the petitioners were entitied to refund d 
~ 8 ~ 1 )  from 25.10.1989. The State of Bihar 
filed an appeal in the Supreme Court. The 
Supreme Court had not passed any order 
staying operation of the judgement of the 
High Court. However in their judgement dated 
4.4.1991, the Supreme Court, inter&, held 
that although the levy of cess was unconsti- 
tutional, there should be no diredion to re- 
fund to tho assesses of any amount of the 
cess coUeded till the date on which the levy 
had been dedared unconstitutional. In case 
of Bihar, this date is 4.4.1 991. 

Coal Companies had discontinued col- 
lection of cess on the basis ol judgement 
dated 6.1 1.1990 of High Court. Coal India 
Limited has field an application before the 
Supreme Court seeking clarifi i ion tor 
overcuming the difficulties. Since the matter 
is subpdico, no instruction in regard to pay- 
ment ot c e s ~  to Government of &har has 
been issued. 

28%. SHRl DEVENORA PRASAD 
YADAV: 

SHRl RAM VlLAS PASWAN: 
SHRl ARJUN CHARAN 

SETHI: 

WI1 tho M&lietw of RAILWAYS *k 
P b u d  to sue: 

(a) whether the number of computers 
provided for resenration of t i e t s  at Patna 
Junction are inadequate to meet the de- 
mands of the passengers; 

@) whether the basic passenger ameni- 
ties in the resewation hall are also inade- 
quate and mismanaged causing inconven- 
iences: and 

(c) if so, the steps proposed to be taken 
to remove the difficulties of passengers in 
this regard? 

THE MINISTER Of STATE IN THE 
MINISTRY Of RAILWAYS (SHRI MAL- 
LIKAWUN): (a) to (c). The resewation 
system at Pama has been in the process of 
being computerised. There have been some 
inconveniences caused to passengers dw- 
ing the transition phase. These are being 
removed. The number of computerised 
counters have akeady been increased to 12 
which are amsidered to be adequate. The 
staff are also going thtough learning process 
to provide faster service. The amenities in 
the passmger hall are also proQosed to be 
improved by providing facirities such as 
exhaust fans, air coolers etc. 

2896. SHRl PANOURANG WNNK 
FUNDKAR: WIN the Minister of RAILWAYS 
be pleased to state: 
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THE MMISTER OF STATE IN THE 
MINSTRY OF RAllWAYS (SHRI MAL- 
UKARJUN):(a) Somecmpbhbhave been 
recuhd. 

2897. SHRI KAMLA MISHRA 
UADHUKAR: Wil the Mkrier of POWER 
AND NONCONVENTIONAL ENERGY 
SOURCES be pleased 10 state: 

@) i f  so, the details t h e r d  and 

(c) if rot, the r- therelor? 

THE MMSTER OF STAT€ OF THE 
MtNISTRY OF POWER AND )JON-CON- 
MHnorJAL ENEfWY SOURCES ( M I  
KALP NATH RAI): (a) Bo (c). The Govern- 
mentdBiharptoQodedanoufbydRs.423 
aors fa the pcrwrer sodor (erduding Rural 
ekicWlcatiocr)mtheikawalPIankr 1991- 
9 2 , a g a i n s t ~ l h e P b h g & m m ~  
rocammerrdedanafttaydRs. 437.18aorm 
a1 the W- gtoup bvel. 

@) itsqthedetaJsdpkoswhisre 
l i k e t y i o b e a w u r e d e d b y ~ n e w s e ~  
both on domestic and intematkrral sides? 

THE MINISTER OF CNIL AVIATKM 
AN0 TOURISM (SHRI M A D H A W  SCW 
DIA): (a) and @). F m  its W e r  Scheduk 
eofedive 27th October, 1991, Air India pm- 
p o s e s t o i n b o d u c e m ~ r o l m d l r i p  
servicesoneeechbDubeiandMuscat. 

2899. SHRl HANNAN MOUAH: WII 
the Ministsc d fl3ROLEUM AND N A W  
RALGASbepleasedlostate: 



(d) No. Sir. 

(e) Does not arise. 

v-letion) 

Comodm of R.lftmy Uw From 
LdUrd.01to- 

2900. SHRI LAUT ORAON: Wd the 
Ulinister d RAILWAYS be pleased to state: 

(a) wheUwtheGovornmentpfoposeto 
convert the metre gauge line Wing the 
Lohankrga with Ranchi in Bihar into broad 
9 ~ 8 9  h; and 

@) if so, the detaiis in thii regard? 

THE MINISTER OF STATE IN M E  
MINISTRY OF RAILWAYS (SHRI MAL- 
L)(ARIUN): (a) No. Sir. 

@) O o o s ~ ~ .  

~EIIOCsY 

Wing up of Now R.fhuh 

2901. SHRI SUSHIL CHANDRA 
MRW: 

SHRI VISHWESHWAR 
BHAGAT: 

Wdl the M i  d PETROLEUM AND 
NATURAL GAS be p l e a d  to slate: 

(a) wh.thertheGovemmecrtploposet0 
set up rww d rdinerws b meet the meas-  
i n a d d ;  

@) 1 ro, the nrrnu d amas wh.rs 
thesearepropos+dIr,ksetup; 

(c) whether survey d has brpen 
compbted in thk regard; 

(d) Y 80,thed.hihtherod; 

THE MINISTER OF PRROCEUM AND, 
NATURAL GAS (SHRI 8. SHANKAR 
ANAND): (a) b (d). New refinery propds at 
Mangabre. Narimanam. Kamal and Numa& 
garh are at various stages d a p p v & i  
mentatons. 

(e) and 0. There is a propsai to sat up 
a refinery in Csntral h d i i  Govemmerrt d 
Madhya Pradesh has requested from time to 
timekrreoonsiderationdtherejedid 
the appliion d W h y a  Pradesh Audyo- 
gk Vkas N i  Lim'rted for an Industrial 
Scence f a  a gas cracker complex. 

2902. SHRI SUSHIL CHANDRA 
MRUA: Wd the fi ister d POWER AN0 
NON-CONVENTIONAL ENERGY 
SOUfKES be pleased to stae: 

(c) whether this projed is at present 
pending with the Ministry of Environment 
andhwrwtstor%sPpprwal;and 

(d) il so. the details in this regard? 

M E  MINISTER OF STATE FOFl 
POWER AND NON-CONVENTIONAL 
ENERGY SOURCES (SHRI KALP NATH 
RAI): (a) and (b). Yes. Sir. The Maheshwar 
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Hydro-E~ric?m~(l0x40MwI.4ooMW) 
has been cleared by Central Electricity Au- 
tho* on 9.5.1 989 at an estimated cost of 
Rs. 465.63 crores. 

(c) and (d). The Project authorities have 
submitted revised rehabilitation and reset- 
lement plans and catchmen? area treatment 
plan to Ministry of Environment and Forests 
for obtaining environment dearance. 

Production and Requirement of LPG 

2903. SHRI SUSHIL CHANDRA 
VERMA: Will the Minister of PETROLEUM 

(a) the ropuiromenl d LPG in tM ooun- 
try during Is? YON, nlinlud ih 
current year and for the next tour yeur;  & 

@) the quantity d LPG suppkd d u r h  
last year and the estimled quentity of LPG 
likely to be supplied this year and in the next 
four years, the percentage oi LPG extracted 
from total natural gas? 

M E  MINSTEROF PETROLEUM AND 
NATURAL GAS (SHRI 0. SHANKAR- 
ANAND): (a) 

(in YKK) M T )  

1990-91 

1991 -92 

1992-93 

1 993-94 

199695 

(b) 1990-91 

1991-92 

1992-93 

1993-94 

1994-95 

The percentage of LPG extraction var- 
ies from piace to placa depending on the 
aMIpobition of the natural gas. 

[Englkhl 

RPUwsyScrvicr#,hBombry 

2904. SHRI RAM KAPSE: W 1  the 
Minister of RAILWAYS be pieased to state: 

2423 

2527 

2689 

2864 

3245 

241 7 

2495 

2629 

2803 

31 84 

(a) whether the Save Bombay Cornmil- 
tee had sent reprerentations in h h h .  1990 
regarding 'railway m m u t e r  mmb in 
Melropddan Bornboy' and 'SIa!ur p.p.r on 
Indian Railways m e  irrure ud optima' 
r w e t y ;  and 
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THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
L W U N ) :  (a) and @). Yes, Sir. The sug- 
gestbns had been considerad and a reply 
wor sent to the Cornminee. 

The status paper on the Indian Rail- 
ways was issued to gather public opinion, 
and the responses received will form inputs 
for long term policy formulation. 

Development of Ebveezha Poonchira In 
Kerala 

2905. SHRI P.C. THOMAS: Will the 
Minister of ClVlL AVIATION AND TOURISM 
be pleased to state: 

(a) whether the Government of Kerala 
has submitted a proposal to develop 
Elaveezha Pmnchira a hill resort near 
Melukavu in Kottayam distrii in Kerala; 

(b) the total amount of allocation made 
for the purpose; and 

(c) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) No. Sir. 

(b) and (c). Does not arise. 

Development ol Erumely in Koltayam, 
Kersk 

2906. SHRI P.C. THOMAS: Will the 
Minister of ClVlL AVlATtON AND TOURISM 
be pleased to state: 

(a) whether Erumety in Kottayam dis- 
t r i  of Kerala is a pilgrimage centre vtsited 
by lakhs of people from all wer India and 
abroad every year; 

(b) the number of tourists visit these 
every year; 

(c) whether the Oovernment are aware 
of th4 lack of facililies to oontain the huge 
crowd which increases year by year; 

(d) whether the Government propose to 
dedare it as an international tourist-pilgrim- 
age centre and allocate financial assistance 
to uphi and devebp the place; and 

(e) if so, the details thereof and if not. 
the reasons therefor? 

THE MINISTER OF ClVlL AVIATON 
ANDTOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) and (b). Erumely is an important 
pilgrim centre in Kerala. The relevant statis- 
tics regarding the number of tourists visiting 
the centre are not available from the State 
Government. 

(c) to (6). The Ministry has no scheme 
for declaring any place as an international 
tourist centre. The development of any pbce 
for tourist IS primarily the responsibility of the 
State Government. However, the Central 
Govepment edends some financial assis- 
tance to the Stale Governments on the basis 
of specific proposals received from them. 
subjed to the availability of funds and inter- 
se priorities. State Government of Kerala 
have not proposed any scheme for develop- 
ment of Erumely during 1991 -92. 

[ Translation] 

Palace on Wheeh 

2907. PROF. RASA SlNGH RAWAT: 
W~ll the Minister of RAILWAYS be pleased to 
state: 

(a) the number d foreign tourists trav- 
elled by 'Palace on Wheels' train during the 
last three years, the income earned there- 
from, year-wise and the total expenditure 
incurred thereon; 

(b) the names of the stations through 
which it passes; 
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(c) whether there is persistent demand Government in this regard? 
from foreign tourists to provide a stoppage ol 
this train at Ajmer; and THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARIUN): (a) The information b given 

(d) if so, the steps being taken by the bebw- 
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(b) Starting from Delhi Cantt., the train 
passes through Japur-Chiiaurgarh-Udaipur- 
JaisalmerJodhpur-Bharatpur-Agra and then 
returns to Delhi Cantt. 

(c) No. Sir. 

(d) Does not arises. 

Rail Bridges in Kota 

2908. SHRI DAU DAYAL JOSHI: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government had taken 
a decision to construct a bridge for railway 
employees working in Kota a t y ;  

@) if so. whether it has been con- 
slruded: 

(c) if not, the reasons therefor and the 
time by which it will be constructed; 

(d) whether any bridge is proposed to 
be constructed on the road lead~ng to 
Rangpur and industrial complex; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MM-  
L W U N ) :  (a) to (c). A road underbrtdge 
was included in Works Programme 1988-89 
but on reptesentation from st& union for 
construction of an overbridge, it was not 
taken up for construdidn. The plans and 
estimate for the overbdge have not yet 
been finalised. The work will be taken up for 
execution, after the sanction of the estrmate. 

(d) No. Sir. 

(e) The Railway has mt so far received 
from the State Government any firm pro- 
posalfor thefacility.duly consenting to share 
the cost. as per rules. 

Shifting of Kota Airport 

2909. SHRI DAU DAYAL JOSHI: Will 
the Minister of CIVIL AVIATION AND TOUR- 
ISM be pleased to state: 

(a) whether the Government propose to 
shift Kota airport of Rajasthan; 

(b) if so. the time by which it is likely to 
be shifted: 

(c) the progress made in this regard; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVlATlON 
AND TOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) No, Sir. 

(b) and (c). Do not arise. 

(d) k is not considered necessary to 
shRt the airport. 

Sheds on Statlonr of Shrmgarh- 
Cangapur Sectlcn (WR) 

2910. SHRl DAU DAYAL JOSHI: Will 
the Mtnister of RAILWAYS be pleased to 
state: 

(a) the names of the railway stations on 
ShamgarhGangapur CQ section of Wed- 
ern Railway where sheds have nd been 
provtded; 

(b) whether there is any proposal to 
construct sheds on these stations; and 

(c) if so, when and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKAFUUN) (a) Kota Ctty. 
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(b) No, Sir. 

(c) Sheds are provided at stations as 
per norms based on the volume of traffic 
deak with. Considering the level of traffic 
handled at Kota City, provision of shed is not 
justified for the present. 

(b) if so, whether a large number of 
farmers have not yet been paid compensa- 
tion fortheir lands which was acquired forthe 
purpose; 

(c) if so, whether there is any proposal 
to compensate and to provide empbyment 
to the dependents d land oustees; and 

[English] 
(d) i f  so, the details in this regard? 

Yatrl Nhuas kr Tamll Nadu and Karna- 
taka 

291 1. SHRI RAMACHANDRA VEER- 
APPA: Will the Minister of ClVlL AVIATION 
AND TOURISM be pleased to state: 

(a) the number of Yatri Niwas set up in 
Tamil Nadu and Karnataka; and 

(b) the names of places where Yatri 
Niwas are proposed to be constructed in 
Tamil Nadu during the current year? 

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRI MADHAVRAO SCIN- 
DM): (a) Two Yatri Niwases in Tamil Nadu 
have been commissioned and one in Karna- 
taka is being set up. 

(b) At present there is no proposal from 
the State Government of Tamil Nadu for 
Central assistance to construct Yatr~ Niwas 
in Tamil Nadu during the current year. 

Compensation of Swarn Rekha Project 
Ourteer In Bihar 

2912. SHRI RAM TAHAL CH- 
OUDHARY: Will the Minister of POWER 
AND NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) whether the work of Swarn Rekha 
Project in Bihar was started bng back: 

THE MINISTER Of STATE FOR 
POWER AND NON-CONVENTIONAL 
ENERGY SOURCES (SHRI KALP NATH 
RAI): (a) Unit No. I of Swarnrekha Hydel 
Project was axnmissioned on 14th October, 
1977; Unit I1 was commissioned on 18th 
October. 1980. 

(b) to (d). The Bihar Government au- 
thorities have informed that Rs. 11 lakhs 
have been paid to affected villagers from 
time to time through the Land Acquisition 
officer Hazari Bagh and Ranchi as per rules 
as compensation for 307.20 acres of land. 
As many as 24 persons in Class Ill and 84 
persons in Class IV have been provided 
empbyment from the affected villagers. 

AcqulsHkn of Land for Khebri and Ral 
colllerles in Bihar 

2913. EHRl RAM TAHAL CH- 
OUDHARY: Will the Minister of COAL be 
pleased to state: 

(a) the details of area of land acquired 
for various works in Khelari and Raicollieries 
of Bihar under the Central Coalfields Lim- 
ited; 

(b) whether there is any proposal to 
rehabilitate the land oustees; and 

(c) if so. the steps proposed to be taken 
in this regard? 
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M E  DEPUTY MINISTER IN M E  
MINISTRY Of COAL (SHRI S.B. NYAMA- 
GOUDA): (a) to (c). Central Coatfields Lim- 
ited has in its possession 660 acres of land 
in Rai Colliery acquired in pre-nationaliia- 
tion period and there is no pending proposal 
of rehabilitation of land oustees in respect of 
this land. There is no Colliery by the name of 
Khelari Colliery. 

Shortage of Water in Rai Colliery, Bihar 

2914. SHRI RAM TAHAL CH- 
OUDHARY: Will the Minister of COAL be 
pleased to state: 

(a) whether drinking water is not avail- 
able in adequate quantity for the labourers 
working in Rai Colliery of Bihar under the 
Central Coalfields Limited; 

@) i f  so. the details thereof; and 

(c) the steps proposed to be taken to 
make available adequate quantity of drink- 
ing water for the labourers and empbyees 
working there? 

M E  DEPUTY MINISTER IN M E  
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) No. Sir. Adequate drinking 
water is available. 

@) and (c). Does not arise. 

[English] 

coal M h  Projects 

2915. SHRI HARADHAN ROY: Will the 
Minister of COAL be pleased to state: 

(a) the number of coal mines projects 
opened during the last ten years under the 
Easter Coalfields Limited; and 

@) the number of persons employed on 
these projects, prqed-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) 45 Coal Mine Projects, each 
costing RS. 2.0 Crs. and above. have been 
opened under the Eastern Coafilds Lim- 
ited during the last 10 years. Some of these 
Coal Mine Projects are re-organisation 
schmes of existing mines, while other are 
new mines. 

@) 62.042 persons are on roll as on 
1.1.1991 in these 45 coal mine projects 
opened during the last 10 years in ECL 
Projedlrvise details aregiven inthe attached 
statement. 
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Doubling of Asansol-Damodar Railway 
Line 

2916. SHRI HARADHAN ROY: Willthe 
Minister of RAILWAYS be pleased to state: 

(a) whether the Asansol-Damodar 
section of South-Eastern Railway requires 
doubling of the track; 

(b) if so, whether the Government have 
prepared any plan to that effect; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir. 

(b) and (c). Do not arise. 

Bridge on Asansol-Damodar Section 

291 7. SHRI HARADHAN ROY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the overhead bridge on 
Asansol-Damodar Section of South Eastern 
Railway constituting a section of G.T. Road 
needs immediate improvement and widen- 
ing; 

(b) if so, whether the Government have 
evolved any plan in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Yes, Sir. 

@) Proposal for construction of a new 2 
lane road-overbridge with footpaths, in re- 

placement of the existing road-overbridge 
on G.T. Road at Asansol, is at present in an 
advanced stage of planning jointly with the 
StateGovernment. The workwill be included 
in the Railways' Works Programme, only 
after the State Government accepts the 
detailed estimate for the work and consents 
to share the cost, as per rules. 

(c) Does not arise. 

Coal Supply to Power Project and 
number of Coal Washeries 

2918. SHRI SUSHIL CHANDRA 
VERMA: Will the Ministerof COAL be pleased 
to state: 

(a) the present stock of noncoking coal 
with the Coal India Ltd. and the Singareni 
Collieries with corresponding figure for the 
last year; 

(b) the demand for coal in the power 
sector during the last 12 months and the 
quantities actually supplied; 

(c) whether the ash content in the coal 
supplied to the power sector is on the in- 
crease; 

(d) if so, the average ash content in the 
coal; and 

(e) the number of existing coal washer- 
ies in thecountry and thedetails of plan to set 
up new washeriesduring the next five years? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) The information is given be- 
low: 
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(million tonnes) 

Stock of non-coking coal as on 
37-3-90 31-3-91 

CIL 25.21 26.67 

SCCL 0.58 0.73 

TOTAL 25.79 27.40 

(b) During 1990-91, 11 8.79 million 
tonnes of coallwashery middlings has been 
despatched to power sector against its 
demand of 131 million tonnes of coallwash- 
ery middlings. 

(c) With the increase in production of 
inferior gradesof coal, which are suitable for 
power generation, the ash content of overall 
production mix increases because of higher 
ash content of our coal deposits. 

(d) The ash content of coal supplied to 
power sector ranges between 30-45%. 

(e) The number of existing coal wash- 
eries in the country are 19. Presently 3 
washeries are under construction namely 
Madhuband (Bharat Coking Coal Limited), 
Ked!a (Central Coalfields Limited) and 
Pipewar (Central Coalfields Limited). In 
addition 4 new washeries are expected to be 
taken upduring next 5 years. These washer- 
ies are proposed to be located at Pootki 
(Bharat Coking Coal Limited), Parej (Central 
Coalfields Limited), Kalinga (South Eastern 
Coalfields-Limited) andGopal Parsad (South 
Eastern Coalfields Limited). 

Accommodation at Concessional Rates 
to Government Employees 

291 9. SHRI MADAN LAL KHURANA: 
Will the Minister of ClVlL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Government proposed 

to provide accommodation at concessional 
rates in the India Tourism Development 
Corporation and Other Government-run- 
hotels, tourist lodges and railway retiring 
rooms to the Government employees while 
availing the leave travel concession facility; 
and 

(b) if so, the details thereof? 

THE MINISTER OF ClVlL AVIATION 
ANDTOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) ITDC has introduced a package for 
Government and Public Sector employees 
availing Leave Travel Concession. Railways 
has no scheme to provide accommodation 
at concessional rates to the employees of 
Government and Public Sector, availing 
Leave Travel Concession. 

(b) The ITDC package provides accom- 
modation at a nominal tariff of Rs. 2601- per 
couple pernight (excluding taxes) including 
two accompanying children upto 12 years of 
age. This facilii is available at hotels of 
ITDC located at seventeen places. The 
maximum period of stay at any one hotel is 
up to five nights. A letter from the concerned 
Department or Public Sector is required at 
the time of booking the accommodation. 

Share of Rajasthan in Different Power 
Projects 

2920. SHRI GIRDHARI LAL BHAR- 
GAVA: Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased lo state: 
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(a) whether the Government of Rajast- 
han is being pressurised by the Government 
d Punjabforcancelling theagreement signed 
in 1984 regarding share of Rajasthan in 
Power pmjects; and 

(b) i f  so, the action being taken by the 
Union Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) The Government of 
Punjab have requested that the agreement 
reached on 10th May, 1984 between States 
of Haryana. Rajasthan and Punjab regard- 
ing a reference to be made to Supreme 
Court to determine whether Haryana and 
Rajasthan have a share in power generated 
fromcertain hydroslectricprojects in Punjab 
be examined afresh by Government of India. 
the PunjabGovernment has also sought the 
approval of Government of Rajasthan in this 
regard. 

(b) Rajasthan Government have been 
requested to send their responseto Punjab's 
request. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) According to information fur- 
nished by 4oal  India Limited, their gross 
sales for last three years are as folbws:- 

198889 Rs. 5600.09 crores 
1989-90 Rs. 6278.32 crores 
1990-91 Rs. 6248.43 crores (Provi- 

sional) 

(b) Government is not aware of any 
large scale illegal mining or pilferage of coal 
in coalfield areas. Any such cases, as and 
when detected are reported to local police 
authorities for taking action according to 
Law. 

(c) No large scale theft or pilferage of 
coal has taken place in coalfield areas. Being 
a clandestine activity no estimates of quan- 
tum of theft can be made. 

(d) During the decade 1981 -90, coal 
prices have been revised 6(six) times. 

[ Translation] 

Development of Tourlst In Orlssa 
Loss of coal due to Theft and Pilferage 

2921. PROF. ASHOK ANANDRAO 
DESHMUKH: Will the Minister of COAL be 
pieased to state: 

(a) the revenue earnedfrom coal during 
the iast three years, year-wise; 

(b) whether the Government are aware 
of the mafia gang operating in the coal fields 
and grabbing the coal illegally; 

(c) the estimated quantum of theft of 
coal; and 

(d) the number of times price hikes of 
coal took place during the last decade? 

2922. SHRI GOVlNDA CHANDRA 
MUNDA: Will the Minister of ClVlL AVIA- 
TION AND TOURISM be pleased to state: 

(a) whether the Government of Orissa 
has requested the Union Government for 
developing "Shanu Ghagra waterfall park'of 
district Keonjhar, Orissa into an important 
place of tourist interest: and 

(b) if so, the details of steps taken or 
proposed to be taken by the Government in 
this regard? 

THE MINISTER OF ClVlL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) No, Sir. 
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@) Does not arise. 

Pench Thermal Power Plant 

2923. SHRI RAMESHWAR PATIDAR: 
W~fi the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether the construction of the 
Pench Thermal Power Projeci of Chhind- 
wara district of Madhya Pradesh is behind 
the Schedule; and 

@) if so, the reasons therefor? 

M E  MINISTER OF STATE OF M E  
MINISTRY OF POWER AND NON-CON- 
VENTK)NAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) Yes. Sir. 

@) The Central Eledricity Authority 
have informed that the construction of the 
Pench Thermal Power Stafion (2x21 0 MW) 
of Madhya Pradesh State Eledricii Board is 
behind schedule on account of paucity of 
funds. 

Coal despatches to Maharashtra and 
Gujarat 

2924. SHRI B. L. SHARMA PREM: Will 

the Miniier of COAL be pleased to state: 

(a) whether attention of the Govem- 
ment has been drawn to the news-item 
captioned -Coal Shortage, Maharashtra, 
Gujarat invoked in d i e m  appearing in the 
'Economic Times' dated July 18.1991 ; 

@) I so, whether the Western Coal- 
fields Limited, has suspended road 
despatches of coal to Maharashtra and 
Gujarat; 

(c) if so, the details thereof; and 

(d) the reasons therefor? 

THE DEPUTY MINISTER IN M E  
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) Yes. Sir. 

@) to (d). No, Sir. In order to maintain 
movement of more coal by rail to high priority 
core sedors like Power, Cement, Steel 
Railways. Fertilizers etc. despatches by r o d  
from Western CoaRieMs Ltd. had to be regu- 
lated. Details of despatches made to non- 
core sector industries in Maharashtra and 
Gujarat by WCL during the period A@ 
June. 1991 are given below:- 
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[ Translation] 

Rural Electrification in Haryana 

2925. SHRI RAM PRAKASH 
CHAUDHARY: Will the Minister of POWER 
AND NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) whether any survey has been con- 
ducted during 1990-91 to provide electricity 
to all the villages in Ambala district; 

@) if so, the details thereof; 

(c) the number of villages which were 

electrified during 1990-91; and 

(d) the numberof electriiied and unelec- 
trified villages in Haryana, district-wise, and 
the time by which the remaining villages are 
likely to be electrified? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) to (c). Haryana State 
E!ectricity Board had already declared the 
entire State, including Ambala District, as 
hundred percent electrified by 1970 itself. 

(d) A statement indicating the district- 
wise details is enclosed. 
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Non-Stop Traln Between Delhl and 
Ambala 

2926. SHRl RAM PRAKASH 
CHAUDHARY: Will the Minister of RAIL- 
WAYS be pleased to state: 

(a) whether there is a heavy rush of 
passengers on Delhi-Ambala section; 

(b) if so, whether the Government pro- 
pose to introduce a non-stop train on this 
section during 1991 -92; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

(d) Due to operational and resource 
constraints. 

Goods Train Running Without Driver 
and Helper 

2927. SHRI RAM PRAKASH 
CHAUDHARY: 

SHRl SAJJAN KUMAR: 
SHRl TARA CHAND KHAN- 

DELWAL: 
SHRl MUKUL BALKRISHNA 

WASNIK: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether a goods train on the 
Moradabad line kept on moving upto 125 
kms. distance without its driver or his helper 
on July 19,1991 ; 

(b) if so, the reasons therefor; and 

(c) the steps being taken by the Gov- 
ernment to prevent the recurrence of such 
incidents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Yes. Sir. The train travelled 
for 94 kilometres. 

(b) The train stopped between Kanth 
and Matlabpur stations due to sudden drop 
of vacuum and when the Driver and his 
Assistant had got down to attend to the train, 
the train started rolling down. 

(c) Aspecialdrive has been launched to 
educate Drivers on safe handling to locos 
and adherence to safety rules. 

Production and consumption of Petro- 
leum Products 

2928. SHRl RAM PRAKASH 
CHAUDHARY: Will the Minister of PETRO- 
LEUM AND NATURAL GAS be pleased to 
state: 

(a) the quantity of petroleum products 
being imported annually and the loss of 
foreign exchange as a result thereof; 

(b) the product-wise consumption and 
production of petroleum products in the 
country at present; and 

(c) the steps being taken by the Gov- 
ernment to increase their production in fu- 
ture? 

TttE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) About 8.66 MMT petroleum 
products valued at Rs. 4660 crores (provi- 
sional) were imported in 1990-91. 

(b) A statement is enclosed. 

(c) Efforts are being made to increase 
the refining capacity and the indigenous 
production of crude oil. 
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Air Fare Concession to Tourists by 
lndlan Airllnes 

2929. SHRI VIRENDRA SINGH: 
SHRI DATTATRAYA BAN- 

DARU: 
SHRI RAMESH CHAND 

TOMAR: 
SHRI CHETAN P.S. 

CHAUHAN: 

Will the Minister of ClVlL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Indian Airlines grants 
air fareconcession to tourists visiting certain 
tourist centres in the country; 

(b) if so, the names of these places and 
the percentage of tourist concession made 
available therefor; 

(c) the details of requests received to 
grant air fare concession to tourists which 
are still pending with the Government; and 

(d) the time by which decision is likely to 
be taken thereon? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) and (b). Indian Airlines does not 
grant concession in fare to tourists for any 
specific tourist centre although certain spe- 
cial fares are available to tourists visiting 
India. 

(c) Nosuch proposal is pending with the 
Government. 

(3) Does not arise. 

[ Translation] 

Air Unk for Ajmer 

2930. PROF. RASA SINGH RAWAT: 
Will the Minister of ClVlL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Government of Rajast- 
han has submitted a proposal to provide air 
link for Ajmer in view of its international 
importance and to boost tourism; 

(b) if so, the action taken thereon; and 

(c) if not, the reasons therefor? 

THE MINISTER OF ClVlL AVIATION 
ANDTOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) Yes, Sir. 

(b) and (c). Because of the losses being 
sustained by it, Vayudoot is not in a position 
to provide any new air link at this stage. 
Moreover, the National Airports Authoriiy is 
also facing acute shortage of resources. 
Therefore, there is no possibility of an airport 
being constructed at Ajmer at the present 
juncture. 

Facillties to Tourists at Ajmer and 
Pushkar 

2931. PROF. RASA SINGH RAWAT: 
Will the Minister of ClVlL AVIATION AND 
TOURISM be pleased to state: 

(a) whether most of the foreign tourists 
visiting India are eager to visit Ajmer and 
Pushkar in Rajasthan; and 

(b) if so, the details of facilities being 
provided/proposed to be provided to the 
tourists at these places? 

THE MINISTER OF ClVlL AVIATION 
ANDTOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) and (b). Many of the foreign tourists 
having religious and cuttural interest evince 
a desire to visit Ajmer and Pushkar. Devel- 
opment of tourist facilities is primarily the 
responsibility of State Governments. How- 
ever, the Central Government extehds fi 
nandal assistance based on specific pro- 
posals of State Governments, their merit, 
inter-se priority and availability of funds. The 
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folbwing projects have been sanctioned by 
Ministry of Tourism. 

(a) Tourist complex at Pushkar 

(b) lmprovement of ghats at Pushkar 

(c) 10 deluxe huts at Pushkar. 

Railway Facllttles at Naslk for 
Kumbhamela 

2932. DR. VASANT NlWRUTTl 
PAWAR: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is any proposal to 
provide necessary passenger facilities at 
Nasik to the pilgrims during the ensuing 
'Kumbhamela' there; 

(b) whether there is also a proposal to 
provide railway terminal at Nasik with neces- 
sary passenger amenities; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MItJISTRY OF RAILWAYS (SHRI MAL- 
LIKAFUUN): (a) Yes, Sir. 

(b) No, Sir. 

(c) At the time of Kumbhamela neces- 
sary additional facilities e.g. water taps, 
bathrooms, latrines, urinals second class 
booking office with waiting hall are proposed 
to be provided at Nasik for the convenience 
of pilgrims. 

Caterlng System at Kalyan Station 

2933. SHRI RAM BADAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whe:her the catering system at 
Kalyan station in Maharashtra is not satis- 
factory; and 

(b) if so, the steps being taken by the 
Government to improve it and to provide 
eatables at reasonable rates? 

M E  MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKAFUUN): (a) No, Sir. 

(b) Improvement in catering services is 
an ongoing continuous process. Steps taken1 
proposed to be taken include use of stan- 
dard raw materials, use of modern kitchen 
appliances, training to catering staff, fre- 
quent inspections, etc. Taking into account 
the input costs, the ratesfixed for all eatables 
are considered reasonable. 

Provlslon of Electrlctty and Water at 
Stations under Faizabad and Varanasi 

Divisions 

2934. SHRI RAM BADAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whetherthere is no adequate provi- 
sion of electricity and water on the railway 
stations of Faizabad and Varanasi divisions 
and the stations on Faizabad and Varanasi 
section in particular; and 

(b) if so, the action being taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARIUN): (a) and (b). No, Sir. Out of 29 
Railway stations on Faizabad-Varanasi 
section, 22 are already electriiied. The* 
have been pro~ided with light fittings as per 
the norms prescribed. Electrification of 4 
more railway stations is in progress. Rest of 
the stations do not fulfil the norms prescribed 
for electrification of railway stations. 
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As regards Varanasi Division, oyt of 
191 stations, 150 are electrified and 'pro- 
vided with ligM fittings as per norms. Out of 
the remaining 41 stations only 9 qualify for 
electrification. The works are at different. 
stages of progress on these 9 stations. 

As regards water supply, adequate ar- 
rangements exist on stations on Varanasi 
Division as well as Faizabad-Varanasi sec- 
tion. 

(a) whether there is any proposal to 
electrifythe Erode-Palghat section on South- 
ern Railway; 

(b) if so, when the work will commence; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir. 

[English] 
(b) Does not arise. 

Computerised Reservation at Coimba- 
tore Junction 

2935. SHRI C.K. KUPPUSWAMY: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any proposal for 
computerised reservation system at Coim- 
batore Junction, Southern Railway; 

(b) if so, when the work is likely to be 
started and the total expenditure to be in- 
curred thereon: and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Yes, Sir. 

(b) Preparatory work has already 
commenced. The work is scheduled to be 
completed by march, 1992. 

The expenditure expected to be incurred 
for this work is Rs. 19.0 lakhs approximately. 

(c) Does not arise. 

Electriflcatlon of Erode-Palghat Llne 

2936. SHRI C.K. KUPPUSWAMY: Will 
the Minister of RAILWAYS be pleased to 
state: 

(c) Due to relative priorities for other 
high density sections and financialconstraint. 

Pending Power Projects of Maharashtra 

2937. PROF. ASHOK ANANDRAO 
DESHMUKH: 

SHRl UDAYSINGRAO 
GAIKWAD: 

SHRI RAMCHANDRA VEER- 
APPA: 

Will the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) the number of power projects of 
Maharashtrapending for clearance and since 
when these are pending; 

(b) the time by which these projects are 
likely to be cleared; and 

(c) the estimated expenditure and the 
capacity of each project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) to (c). Details are 
given below: 
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Investment In Exploration Projects 

2938. PROF. ASHOK ANANDRAO 
DESHMUKH: Will the Minister of PETRO- 
LEUM AND NATURAL GAS be pleased to 
state: 

(a) the sector-wise investment in oil 
exploration by Oil and Natural.Gas Commis- 
sion (ONGC) during the last three years, 
year-wise; 

(b) the details of oil and natural gas 
finds, sector-wise; 

(c) the criteriaforselection of new areas 
for oil exploration; 

(d) whether the present system is pro- 
posed to be reviewed in view of the lack of 
any significant success; 

AND NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) whether the Planning Commission 
has been approached to allocate additional 
funds for power projects including the thrust 
areas of transmission and distribution; and 

(b) if so, the details of the funds sought 
and the reaction of the Planning Commis- 
sion thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) and (b). Adequate 
funds have been sought for the power pro- 
gramme in the 8th plan including the areas of 
transmission and distribution. The Eighth 
Plan is yet to be finalised. 

Coach Repair Unit Mancheswar 
(e) if so, the details thereof; and 

(1) if not, the reasons therefor? 

THE MINISTEROFPETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) In the last three years, ONGC 
have spent Rs. 1283.65 Crores on explora- 
tion offshore, and Rs. 1682.15 crores on 
onshore exploration. 

(b) In these years, there have been 25 
oil finds in the offshore region, and 33 oil 
finds onshore. 

(c) There are scientific and time tested 
procedures and practices of integrated data 
interpretation and rigorous analysis. 

(d) to (f). Decision making systems are 
continuously reviewed with the aim of ob- 
taining optimum results. 

Additional Funds for Power Sector 

2939. PROF. ASHOK ANANDRAO 
DESHMUKH: Will the Minister of POWER 

2940. DR. KARTIKESWAR PATRA: 
Will the ~inisterof RAILWAYS be pleased to 
state: 

(a) whetherthe railway coach manufac- 
turing and repairing unit, Mancheswar. Orissa 
is not running to full capacity; 

(b) if so, the capacity of this unit and the 
reason for its under utilization; and 

(c) the steps being taken for full utiliza- 
tion of its capacity? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) to (c). The Workshop at 
Mancheswar is a maintenance workshop for 
the periodic overhauling of coaches and not 
for manufacturing of coaches. The ultimate 
planned capacity of this workshop is to 
overhaul 1200 coaches per year. The pres- 
ent capacity is for overhauling 480 coaches 
per year and the available capacity is being 
fully utilised. 
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Supply of Kerosene to Orissa 

2941. DR. KARTIKESWAR PATRA: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

" (a) the actual demand and supply 
position of kerosene in Orissa as on March 
31.1991 and June 30,1991 ; and 

(b) the steps takenlproposed to be 
taken to meet the demand of kerosene in 
Orissa on a long-term basis? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) and (b). Kersosene allocation 
to all StatesNTs are made on a historical 
basis subject to the availability of the prod- 
uct. 12,249 and 1 1,960 tonnes of kerosene 
were supplied to Orissa during March and 
June, 1991 respectively. 

Supply of Natural Gas to Andhra 
Pradesh State Road Transport Corpora- 

tion 

2942. SHRI SOBHANA DRESWARA 
RAO VADDE: Will the Minister of PETRO- 
LEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Oil and Natural Gas 
Commission has any plan to supply natural 
gas free of cost for a few months to 
Visakhapatnam refinery for being com- 
pressed as fuel to be supplied to the Andhra 
Pradesh State Road Transport Corporation 
buses as is being done in the case of the 
Cholam Transport Corporation of Tamil Nadu; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR- 

.I ANAND): la) to (c). No, Sir. No demand in 

this respect has been received by Oil and 
Natural Gas Commission (ONGC) from ei- 
ther Visakhapatnam refineriesorfrom Andhra 
Pradesh State Road Transport Corporation. 

Container Depot at Vijayawada 

2943. SHRI SOBHANA DRESWARA 
RAO VADDE: Will the Minister of RAIL- 
WAYS be pleased to state: 

(a) whether there is any proposal to set 
up an Inland container Depot at Vijayawada; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir. 

(b) Does not arise. 

[ Translation] 

Rural Electrification In Delhi 

2944. SHRI SAJJAN KUMAR: Will the 
Minister of POWER AND NON-CONVEN- 
TIONAL ENERGY SOURCES be pleased to 
state: 

(a) the number of electriiied and unelec- 
trified villages in qelhi; 

(b) whether the Government have 
conducted any survey in this regard during 
1991 -92; 

(c) ii so, the details thereof; and 

(d) the steps taken or proposed to be 
taken to provide electricity in the remaining 
villages? 

THE MINISTER OF STATE Of THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
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KALP NATH RAI): (a) to (d). According to 
DESU, all villages in the Union Territory of 
Delhi as per 1981 Census, are already 
electrified. No formal survey has been con- 
duded by DESU in this regard during 1991- 
92. 

Vayudoot service to Uttarkhand region, 
U.P. 

2945. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of ClVlL AVIA- 
TION AND TOURtSM be pleased to state: 

(a) whetherthere is any proposal to link 
some more places in Uttar Pradesh by the 
Vay udoot service; 

(b) if so, whetherthe Uttarkhand region 
is also proposed to be included therein; 

(c) if so, the names of places to be 
linked; and 

(d) if not, the reasons therefor? 

THE MINISTER OF ClVlL AVIATION 
ANDTOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) to (d). For commeraal and opera- 
tional reasons, Vayudoot has been forced to 
reduce its network drastically in various 
Statesof the country. There is no proposal to 
extend the services of Vayudoot. 

Air Taxi Service to Uttranchal Region of 
U.P. 

2946. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of ClVlL AVIA- 
TION AND TOURISM be pleased to state: 

(a) whetherthe Government propose to 
introduce air taxi service in Uttranchal region 
of Uttar Pradesh; and 

@) if so. the details .of weekly flights 
proposed to be operated? 

THE MINISTER OF ClVlL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) and (b). Air Taxi services are run by 
private operators and they can operate to all 
the airports open to scheduled operations in 
thecountry. There is no need forthemtotake 
the approval of the Government to operqte 
any particular route. 

Expanslon of Hathras Qilah Station 

2947. DR. LAL BAHADUR RAWAL: 
Willthe Minister of RAILWAYS be pleased to 
state: 

(a) whetherthe Government propose to 
expand the Hathras Qilah railway station; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) Facilities available at Hathras Qilah 
are adequate as per norms, based on the 
volume of traffic dealt with which is meagre. 

New Petrol, Diesel Retail Outlets in 
Aligarh District 

2948. DR. LAL BAHADUR RAWAL: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(q) whether the Government propose 
to set up new petrolldiesel pumps in the 
Aligarh District of Uttar Pradesh; and 

(b) if so, the names of places selected 
for this purpose and the time by which these 
are likely to be set up? 
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THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI 6. SHANKAR- 
ANAND): (a) and (b). New petrolldiesel 
outlets are opened in different cities as per 
marketing plans and according to the policy 
from time to time. 

[English] 

Book-Stall at New Delhl Railway Station 

2949. SHRI VISHWANATH SHASTRI: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether prior to May, 1988 three 
book-stalls, two counter tables eleven trol- 
leys were functioning at platforms number l 
to 5 of New Delhi Railway station whereas 
onlythree book-stalls are functioning at these 
platforms at present with the result that 
unauthorised hawking of books and maga- 
zines is going on at these platforms; 

(b) if so, the action taken or being taken 
to provide more authorised book-stalls/count- 
ers at these platforms in order to cdrb the 
activitiesof unauthorised hawkers there; and 

(c) if not, the steps being taken to stop 
unauthorised hawkers from functioning at 
these platforms? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARIUN): (a) to (c). The counter-tables 
and trolleys have been withdrawn with a 
view to easing congestion on the platforms 
at New Delhi station. Some increase in 
unauthorised hawking was noticed. A task 
force has been set up by the Railway and 
regular checks are being mnducted to curb 
the unauthorised hawking. There is no pro- 
posal at present either to increase the num- 
ber of stalls or to restore any tablehrolley at 
the platforms. 

Conveyance Allowance to I.T.D.C. 
Employees 

2950. SHRI SURYA NARAYAN SINGH: 
Will the Minister of ClVlL AVIATION AND 
TOURISM be pleased to state: 

(a) whether it is a fact that a number of 
the India Tourism Development Corporation 
employees who have been granted convey- 
ance advance are being allowed to claim the 
actual conveyance expenses rather are being 
allowed to claim the actual conveyance 
expenses rather than their entitled monthly 
fixed conveyance allowance as per ITDCI 
Government Rules; and 

(b) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF ClVlL AVIATDN 
ANDTOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) and (b). Aaxrdingly, to the rulesof 
ITDC, employees performing purneys for 
official purposes are &wed re-imburse- 
men! on the basis of actual expenses, irre- 
spective of advance having been given to 
them for purchase of vehicle. The employ- 
ees who have fixed conveyance albwance 
are not allowed re-imbursement oi local 
conveyance expenses. 

Taking over of Vayudoot by Dalmias 

2951. SHRI SURYANARAYAN SINGH: 
Will the Minister of ClVlL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the attention of the Govern- 
ment has been drawn to the newsitem cap- 
tioned "Dalmias to take over Vayudootw 
appearing in the 'Business PoliticalObserver' 
dated July 12, 1991 ; arid 

(b) if so, the reaction of the Government 
thereto? 
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M E  MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) Yes, Sir. 

(b) Government is not considering the 
handling over of Vayudwt to any private 
pafly. 

[Translation] 

Rail Llnk from Deoghar to Dumka and 
Glridlh to Ranchl 

2952. SHRI SURAJ MANDAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether survey has been conducted 
thricefor laying railway line from Deoghar to 
Dumka; 

(b) if so, whether the Government pro- 
pose to lay railway line in this backward area; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) and (b). No, Sir. 

(c) Does not arise. 

[English] 

Losses in DESU 

2953. SHRI MADAN LAL KHURANA: 
Will the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether the Delhi Electric Supply 
Undertaking (DESU) has made any request 
to write off its dues to the National Thermal 
Power Corporation (NTPC); ' 

(b) if so, the details thereof and the 
reaction of the Government thereto; 

(c) whetherthe DESU has been making 
losses year after year and if so, the steps 
proposed to be taken in this regard; 

(d) whether there has been a steep fall 
in the electricity generation by the DESU; 
and 

(e) if so, the steps proposed to be taken 
to tide over the situation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) and (b). A proposal 
was received from DESU for writing off the 
accumulated dues of the Badarpur Thermal 
Power Station (under the management of 
the NTPC) for the period 1.4.1989 to 
28.2.1991 amounting to about Rs. 978 
Crores. In view of the revisior! of tariff by 
DESU with effect from 1.3.1 991, the Gov- 
ernment has not agreed to the proposal for 
the present. 

(c) DESU has been continuously incur- 
ring revenue losses due to the allround in- 
crease in the cost of various inputs including 
the cost of generationlpurchase of power 
without any corresponding increase in its 
tariff from April, 1985. With a view to improve 
its financial position, DESU has increased its 
tariff with effect from 1.3.1991. 

(d) No, Sir. The plant load factor of 
lndraprastha Thermal Station has increased 
from 44.66% in 1988-89 to 55.59% in 1989- 
90,57.57% in 1990-91. 

(e) The steps taken to improve the 
power supply position in Delhi, include 
strengthening and augmentation of trans- 
mission and distribution system at various 
voltage levels, installation of 3~34.07 MW 
Waste Heat Recovery Units at the existing 
Gas Turbines of DESU and a 400 KV Trans- 
mission Ring around Delhi. Setting up of a 
800 MW Gas based Power Station in Delhi is 
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also envisaged in the 8th Plan, subject to the 
availability of resources. 

Removal of Electric Poles in Delhi 

2954. SHRI MADAN LAL KHURANA: 
SHRI KALKA DAS: 

Will the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether the attention of the Govern- 
ment has been drawn to the photograph 
appearing in the Indian Express dated July 
3, 1991 regarding traffic hazard on account 
of electric poles in the middle of the road in 
Delhi; 

(b) if so, the details of places so identi- 
fied in this regard; and 

(c) the reasons for ncit removing the 
poles long after widening of the roads and 
the steps taken or proposed to be taken to 
remove them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) to (c). Normally, 
DESU undertakes removallshifting of the 
electric poles during the road-widening proc- 
ess etc. as a deposit work to be sponsored 
and financed by the concerned road owning 
agencies viz. the Delhi Development Au- 
thority, Municipal Corporation of Delhi. Delhi 
Administration etc. However, the 4 electric 
poles in the middle of the road as published 
in the said news item have already been 
removed on the request of the MCD and in 
anticipation of the requisite payments from 
them. DESU has not specifically identified 
such other cases. However, the work re- 
garding shiftinglremoval of electric poles as 
per the proposals received from the MCD, 
DDA, Delhi Administration etc. is already in 
progress in the various parts of Delhi. The 

progress of execution of such schemes 
depends upon the receipt of payments from 
the sponsoring agencies, availability of shut- 
downs, efficiency of the contractors, availa- 
bility of right-of-way etc. 

[ Translation] 

Pay scales of Hindi Assistants 

2955. SHRI MADAN LAL KHURANA: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether Hindi Assistants of his 
Ministry are part of Central official Language 
cadre: 

(b) whetherthere is any disparity in the 
pay scales of Hindi Assistants and other 
Assistants of his Ministry; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir. 

(b) and (c). Government decided to 
revise the scale of pay of Assistants belong- 
ing to Central Secretariat/Railway Board 
Secretariat Service. Hindi Assistants are not 
covered under this scheme. 

[Engiis h] 

Promotion of Tourism at Pandarapur, 
Maharoshtra 

2956. SHRI DHARMANNA MON- 
DAWA SADUL: Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased to 
state: 

(a) whe!her the Government of Mahar- 
ashtra has submitted a comprehensive plan 
for the development of Pandarapur and other 
surrounding places of historical importance 
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during the Eighth Five Year Plan and also 
during the current plan; and 

jb) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) No, Sir. 

(b) Does not arise. 

Quota of Berths at Solapur Station 

2957. SHRI DHARMANNA MON- 
DAYYA SADUL: Will the Minister of RAIL- 
WAYS be pleased to state: 

(a) the quota of berths earmarked for 
Solapur station on Western/Central zones, 
train-wise and category-wise; 

(b) whether the quota allocated for this 
station is inadequate in view of high density 

of passenger traffic there; 

(c) if so, whether there is any proposal 
to increase quota of berths for this station; 
and 

(d) if so, when and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) The details of reservation 
quotas available at Solapur by various trains 
are given in the attached statement. 

(b) The demand is slightly more than 
the quota in some trains. 

(c) and (d). Due to limited availability of 
accommodation and full utilisation of reser- 
vation quotas at the existing quota holding 
stations, there is no proposal to enhance the 
quota at Solapur for the present. 
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Modernlsation of Bareilly-Junction 

2958. SHRI SANTOSH KUMARGANG- 
WAR: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is any proposal to 
modernise Bareilly Junction of Northern 
Railway in Uttar Pradesh; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir. 

(b) Does not arise. 

Railway Lines in Bihar 

2959. SHRI TEJ NARAYAN SINGH: 
Will the Ministerof RAILWAYS be pleased to 
state: 

(a) the length of railway lines con- 
structed in Bihar during Seventh Plan; and 

(b) the length of railway lines electrified 
in the State so far and the names of the 
railway lines proposed to be electrified in 
future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) 32.7 kms between Tupkadih 
and Talgaria 

(b) 989 Kms have been electrified so far 
Following railway eledrifiation schemes 
falling in Bihar have already been approved 
for execution; 

1. Sonnagar-Patratu 

2. ChittranjanJhajha (As part of Si- 
tarampurJhajha) 

3. Gomia-Patratu 

4. Bokaro-Pundag ; Muri-Orga & Rapra- 
Kiriburu (As part of Bokaro-Kiriburu). 

Conversion of Railway Lines in Bihar 

2960. SHRI TEJ NARAYAN SINGH: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whetherthe Government proposeto 
convert any railway line into broad gauge in 
Bihar during 1991 ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Yes, Sir. 

(b) Chhapra-Aunrihar gauge conver- 
sion work has already been started. It is 
targetted for completion in 1993-94. 

Open Cast Mining 

2961. DR. SUDHIR RAY: Will the Min- 
ister of COAL be pleased to state: 

(a) whether open cast mining poses a 
lot of hazards; and 

(b) if so, the steps proposed to be taken 
to rehabilitate the affected persons? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) and (b). Opencast mining is 
relatively much safer compared to under- 
ground mining operations. The opencast 
mining does cause environmental pollution 
arising from land degradation, air and water 
pollution and also displacement of people 
living in the mining block. Adequate steps 
are being taken for cantrolling pollution of air 
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and water. Work on reclamation of land has 
also been undertaken depending upon the 
kcal conditions. Before any opencast proj- 
ect is sanctioned, an Environmental Man- 
agement Plan is prepared and clearance is 
obtained fmm Ministry of Environment. This 
plan includes provision towards rehabilita- 
tion of affected persons. 

A liberal rehabilitation package for land 
losers has been adopted by the coal compa- 
nies. This package includes provision for 
vocational training, alternative house site, 
shifting allowance, cash compensation for 
land etc. In addition the package also pro- 
vides for preference in employment to the 
extent new employment opportunities get 
created in the project in unskilled and semi- 
skilled categories. 

Steps against Subsidence in Coal Area 

2962. DR. SUDHIR RAY: 
DR. KARTIKESWAR PATRA: 
SHRI HARADHAN ROY: 

Will the Minister of COAL be pleased to 
state: 

(a) whether a number of cases of sub- 
sidence have come to light in different coal 
belt areas; 

(b) if so, the details thereof, statewise 
and subsidiary-wise; 

(c) whether efforts are being made to 
rehabilitate such persons; and 

(d) if so, the details thereof, state-wise 
and subsidiary-wise? 

M E  DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) to (d). The main problem of 
subsidence resulting fmm coal mining op- 
erations exists mainly in the Raniganj Coal- 
field of Eastern Coalfields Ltd., and to some 

extent in the JhariaCoalfiekl of Bharat W i n g  
Coal Ltd., due to unscientific exploitation of 
coal during prenationalisation days. 

The following cases of subsidence have 
been reported in the recent time from the 
command areas of E C L and B C C L lying 
in the State of West Bengal and Bihar. 

WEST BENGAL 

on 4/3/90, subsidence oc- 
curredover a goaved out panel 
in Karnani Nimcha unit of 
Amrlnagar Colliery. There was 
no damage to any surface 
structure and also no report of 
any casualty; 

On 5.7.90 subsidence oc- 
curred in Dhandadih village 
near Parasea 6 & 7 inclines 
causing cracks in 15 houses in 
the village. The management 
got these repaired; 

In July '90, pot-holing occurred 
at 3 places in Muchipara of 
Egra village near Mahabir 
Colliery. No damage to any 
building but 30 families have 
claimed that their land have 
become uncultivable due to 
loss of water on acmunt of 
subsidence cracks; 

A 8 m. deep pot hole occurred 
near a bustee in Jemihari Khas 
Colliery of Satgram area in 
April, '91. No person was af- 
fected; 

Due to subsidence in April '91 
in Bahula Colliery of Kenda 
area, 30 temporary houses 
were damaged. 32 of the 54 
persons affected have since 
been rehabilitated in a nearby 
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school building and construc- 
tion of alternative accommo- 
dation for all affected persons 
has been undertaken which is 
likely to be completed in a 
month's time: 

A 15 m. deep and 1.5 m. dia. 
pothole resulted from subsi- 
dence in Jambad unit of Bahula 
colliery in July '91. No person 
was injured; 

A subsidence measuring 90 
m. by 60 m. occurred near 
Manohar Bahal village of 
Manohar Bahal Colliery of 
Salanpur area in July '91. No 
person was injured; 

A portion of the ground adja- 
cent to United Commercial 
Bank situated in Barakar sub- 
sided in 1989 without any 
casualty. Barakar township 
falls within unsafe ground 
where construction of houses 
requires prior permission from 
District Magistrate, Burdwan 
under statutory provision made 
by the Govt. of West Beqal;  

On 19.8.89, cracks 2" wide 
were found developed in 5-6 
shops and a temple located on 
Barakar station Road. BCCL 
authorities reques!ed them to 
shift to safer places but they 
did no co-oprate as the loca- 
tion iscommercialty important. 
The management of Chanch- 
Victoria Area of BCCL has 
informed State authorities of 
this occurrence. 

BlHAR 

(i) On 22.10.89, subsidence 

(i i) 

(iii) 

measuring 200 m x 100 m. 
afteded 35 houses in Lakura 
village under Katras Area. Vil- 
lagers have been rehabilitated 
near Nichitpur by BCCL man- 
agement; 

On 10.1 0.90, subsidence 
measuring 10 m x 10 m. oc- 
curred near No. 2 Pit Bhaga 
area south of Lodna-Phus 
Bungalow road affecting 30 
houses. People have been 
shifted and rehabilitated at 
Bhuli; 

Subsidence occurred over 
Khaira section aff ecting Rajput 
bustee near Kenduadih in May 
'90, damaging partially 90 
houses. All affected persons 
shifted and rehabilitated at 
Bhuli township by BCCL man- 
agement. 

With a view to checking the growth of 
habitation over unsafe areas, the office of 
the Directorate General of Mines Safety had 
declared as early as 1950, 40 areas in 
Rajiganj Coalfields as unsafe for human 
habitation. The Govt. of West Bengal had 
also passed Legislation in 1979 prohibiting 
construc?ion over such unsafe areas. lnspite 
of the enactment of legislation, the growth of 
settlements over the subsidence prone ar- 
eas has not been contained and is growing 
on unabated. The Managemen! of E C L 
could demolish houses and shift its employ- 
ees to safe places wheneverthe situation so 
warranted. Howevar, its efforts to do so for 
outsiders had not had the desired effect. 

Development of Tourism in Maharash- 
tra 

2963. SHRl PRAKASH V. PATIL: Will 
the Minister of CIVIL AVIATION ANDTOUR- 
ISM be pleased to state: 
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(a) whether some new tourists spots 
are being developed in the country parficu- 

larly in Maharashtra; and 

(b) if so, the details in this regard, 
location-wise? 

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) and (b). Development of new 
tourist spots is primarily the responsibility of 
the State Governments. However, the Cen- 
tral Department of Tourism extends some 
financial assistance for projects and schemes 
aimed at augmentation of tourism infrastruc- 
ture at places suggested by State Govern- 
ments. As regards Maharashtra, the State 
Government have proposed for Central fi- 
nancial assistancefor tourist lodges at Lattur 
and Sindkhed Raja, tourist reception centre 
at Pune, wayside amenities at 2 locations, 
tourist complex at Karla (Phase-ll), passen- 
ger oriented wayside amenity at Manor, 
purchase of adventure and sports equip- 
ment, publicity and upgradation of facilities 
during 1991 -92. 

Bridge..at Vapi 

2964. SHRI KASHIRAM RANA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government had de- 
cided to construct an overbridge on level 
crossing near Vapi station a few years ago; 

(b) if so, the reasons for not starting the 
construction work; and 

(c) when this project will be taken up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKAFUUN): (a) Yes, Sir. 

(b) The State Government has not yet 
furnished an acceptable detailed estimated 

for the bridge approaches to be executed by 
them. 

(c) The work can be taken up for execu- 
tion only after the estimate is sanctioned. 

[ Translation] 

Facilities to Railway Employees 

2965. SHRI KALKA DAS: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether any scheme to issue two 
annual passes to class IV railway employ- 
ees after their retirement and to constitute a 
separate wage board for railways employ- 
ees is being formulated; and 

(b) if so, the time by which it will be 
implemented and if not, the reasons there- 
for? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir. 

(b) Any liberalisation in existing Scheme 
of Grant of Passes to Retired Group 'D' 
Railway employees will have wide repercus- 
sions and hence it is difficult to grant them 
more facilities. 

As regards Constitution of a separate 
Wage Board for Railway employees, Rail- 
way employees form part of Central Guvern- 
ment employees and are governed by the 
general Government policy. 

[English] 

New Railway Zone for Karnataka 

2966. SHRI V. SREENIVASA 
PRASAD: 

SHRI M.V. CHAN- 
DRASHEKARA MUR- 
THY: 

Will the Minister of RAILWAYS be 
pleased to state: 
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(a) whether the South West Railway 
Employees Congress has demanded the 
creation of a new railway zone for Karna- 
taka; and 

@) if so, the reaction of the Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir. However, a repre- 
sentation inthis regard from the South Central 
Railway Employees' Congress has been 
received. 

(b) This matter is under consideration of 
the Government. 

Railway Projects In Karnataka 

2967. SHRI V. SREENIVASA PRASAD: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether several railway projects in 
Karnataka are pending despite feasibility 
surveys conducted by the Government; and 

(b) if so, the full details thereof and the 
detailsof the projectsof Karnataka which are 
likely to be completed during the next few 
years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir. 

(b) The following projects in Karnataka 
will be completed during next few years. 

(i) Bangalore-Mysore gauge 
conversion. 

(ii) Chitradurg-Rayadurg New 
MG line. 

(iii) Part of Konkan Railway in 
Karnataka from Mangalore side. 

New 011 and Gks Polky 

2968. SHRI V .  SREENIVASA 
PRASAD: 

SHRI M.V. CHAN- 
DRASMEKARA MUR- 
THY: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Associated Chambers 
of Commerce and Industry has called for a 
new oil and gas policy in tune with interna- 
tionalisation of the economy; and 

(b) if so, the details thereof and the 
reaction of the Union Government thereto? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) and (b). Newspaper reports to 
this effect have come to Government's no- 
tice. TheGovernment of India hasdecided to 
invite the Fourth Round of bidsfrom interna- 
tional and Indian companies for intensifying 
exploration for oil and gas in sedimentary 
basins in India. 

[ Translation] 

Extension of lndore Terminal Platform 

2969. SHRlMATl SUMITRA MAHAJAN: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) the time by which the construction 
work of the proposed railway terminal in 
lndore is likely to be completed; 

(b) whether there is any proposal to 
increase the length of the existing platform or 
to construct a new platform there; and 

(c) if SO, the details thereof? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) 30.9.92. 

@) and (c). Length of platform No. 1 is 
being increased by 72.6 metres. However, 
no new platform is being constructed. 

Security fund for Madhya Pradesh 

2970. SHRlMATl SUMITRA MAHAIAN: 
Willthe Minister of RAILWAYS be pleased to 
state: 

(a) whether any amount is kept in the 
name of security fund by the Railways; 

(b) if so, the whether any amount is 
given to the State Governments from this 
fund; and 

(c) if so, the amount provided out of that 
fund to the Madhya Pradesh Government 
during the last three years, year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir. The Railways do 
not have any fund in the name of "Secufi  
Fund". 

(b) and (c). Do not arise. 

[English] 

Improvement in Passenger Service of 
Air lndla~lndian Airlines 

2971. SHRlMATl SUMITRA MA- 
HAJAN: 

SHRI BALRAJ PASSI: 
SHRI BHAGWAN SHANKAR 

RAWAT: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the steps taken or proposed to be 
taken to improve passenger service of the 
Air India and the lndian Airlines both on 
ground and in the air; 

(b) whether the Government have re- 
ceived any complaint about the casual treat- 
ment of ground staff to passengers of the Air 
India and the lndian Airlines; 

(c) if so, the details of such cases from 
1990 to July, 1991 ; and 

(d) the steps taken in this regard? 

THE MINISTER OF ClVlL AVIATON 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) to (d). Government have instructed 
both lndian Airlines and Air lndia to review 
the entire gamut of the relationship with the 
passengers from the time a passenger pro- 
poses to buy an air ticket till the axnpletes 
his journey in order to remwe the difficulties 
and irritantsfaced by him. Government have 
also instructed them to pay foremost atten- 
tion to customer satisfaction, on-time per- 
formance and better utilisation of the fleet. 
The need for bringing about a mapr attitudi- 
nal change in the employees-that the cus- 
tomer is always right-has also been em- 
phasised. 

2. The on-time performance the fleet 
utilisation of the airlines are being closely 
monitored. Steps have aiso been taken to 
improve t he quality and variety of food served 
on flights. The Airport Authorities have aiso 
been instructed to improve and enhance the 
variius faciliies provided to passengers at 
the airports. 
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Tourism Industry 

2972. SHRlMATl SUMITRA MA- 
HAJAN: 

SHRl RAMESH CHAND 
TOMAR: 

SHRl CHETAN P.S. 
CHAUHAN: 

SHRl BHAGWAN SHANKAR 
RAWAT: 

Will the Minister of ClVlL AVIATK)N 
AND TOURISM be pleased to state: 

(a) whether attention of the Govern- 
ment has been drawn to the news item 
captioned 'Tourism industry unlikely to gain' 
appearing in Hindustan Times dated July 20, 
1991; 

@) if so, the facts thereof and the 
reaction of the Government thereto; and 

(c) the impact of devaluation of Indian 
rupee on tourism industry? 

THE MINISTER OF ClVlL AVIATION 
AND TOURBM (SHRI MADHAVRAO SCIN- 
DIA): (a) to (c). The depreciation of rupee is 
expected to benefit the tourism industry 
because all the items of expenditure except 
Indian airlines fares and hotel tariffs are 
quoted in rupee terms and as such the 
foreign tourists wouM find them cheaper in 
the country. 

Allotment of Plot to Private Party by 
International Airports Authortty of India 

2973. SHRI BALRAJ PASSI: 
SHRI PRABHU DAYAL KATH- 

ERIA: 
SHRl MAHESH KANODIA: 
SHRl BHAGWAN SHANKAR 

RAWAT: 

Will the Minister of ClVlL AVIATION 
AND TOURISM be pleased to state: 

(a) whether a pbt near Palam, Delhi 
owned by the International Airports Authority 
of Indim has been albtted by theGovernment 

to a Private party; 

(b) if so, the details thereof; 

(c) whether the Government propose to 
conduct an enquiry into the matter; and 

(d) i f  not, the reasons therefor? 

THE MINISTER OF ClVlL AVIATION 
ANDTOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) Yes, Sir. 

@) As a part of the airport infrastructure 
development, lAAl has albtted a pbt of land 
measuring 6.9.21 acres for setting up a 5- 
Star ~ o l e l  near IGI Airport, Likewise, an- 
other pbt of land measuring 4.9 acres 
(approx) has been allatted for setting up of a 
Motel near this airport. This albtment was 
made on the basis of open tenders and as 
per existing policies for allotment of lands for 
flight kitchens and hotels, etc. 

(c) No, Sir. 

(d) No irregularity has been brought to 
the notice of the Government in this matter. 

[ Translation] 

Fire Incidents at New Delhl Station 

2974. SHRl WENDRA KUMAR 
SHARMA: Will the Minister of RAILWAYS 
be pleased to state: 

(a) the number of incidents of fire in 1st 
classlllnd class passenger coaches at New 
Delhi railway station during the last six 
months; 

@) the number of persons killed and the 
estimaied loss of property in these incidents; 

(c) whether any enquiry has been 
conducted into the causes of these fire inci- 
dents: and 

(d) if so, the adion taken against the 
personnel found responsible for this? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) There were five incidents of 
fire in 1st classAInd class passenger coaches 
at New Delhi Railway Station during the 
period Feb.'91 to July'91. 

(b) Nobody was killed in these fire 
incidents. The estimated bss of property is 
about Rs. 6.77 lakhs. 

(c) Yes. Sir. 

(d) No Railway staff has been found at 
fault in these fire incidents. 

[English] 

Chanderpur Power Project 

2975. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) whether the World Bank has agreed 
to fund the Chanderpur power project in 
Maharashtra; and 

(b) if so, the time by which the project is 
likely to be completed and the quantum of 
power likely to be generated thereby? 

THE MINISTER OF STATE OF M E  
MINISTRY OF POWER AND NON-CON- 
VENTDNAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) and (b). The World 
Bank has agreed to fund the installation of 2 
units (Unit No. 5 8 6) of 500 MW each of the 
Chanderpur Thermal Power Project of 
MaharashtraState Electricity Board (MSEB). 
The first unit was commissioned in March, 
1991 and the 2nd unit is envisaged to be 
commissioned in February, 1992. 

Information facilities at arrival lounges 

2976. SHRI K. PRADHANI: Will the 
Minister of ClVlL AVIATION AND TOURISM 
be pleased to state: 

(a) the steps contemplated by the In- 

dian Airlines for better information facilities 
at arrival lounges; 

(b) whetherthe Government proposeto 
make available the list of passengers on 
incoming flights; 

(c) whether all the major airports have 
fax, telex and STD phone facilities; and 

(d) if so, the steps proposed to be taken 
to improve such passengers information 
service at the airports? 

THE MINISTER OF ClVlL AVIATION 
ANDTOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) Flight information in arrival lounge 
is provided through display boards, cus- 
tomer service counter. announcementsover 
public address system and CCTV. 

(b) No, Sir. 

(c) and (d). All major airports have STD 
phone facilities. While fax and telex services 
are presently available at the five interna- 
tional airports, such facilities are planned to 
be provided at 10 other airports. Flight infor- 
mation of lndian Airlines is also made avail- 
able in teletext over Doordarshan in Delhi 
and by auto answering machines on three 
digits in Delhi and Bombay. The flight infor- 
mation facilities are being constantly up- 
graded. 

Dispute between Indian Airlines and 
Airbus lndustrie over Airbus A-320 deal 

2977. SHRI K. PRADHANI: Will the 
Minister of ClVlL AVIATION AND TOURISM 
be pleased to state: 

(a) whether the lndian Airlines and 
Airbus lndustrie of France are involved in a 
dispute over the increased cost of the Airbus 
A-320 due to delay in taking its delivery; 

(b) if so, the action taken by theGovern- 
ment to settle the matter; and 

(c) the reasons for delay in taking 
deliiery thereof? 
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M E  MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) to (c). There is no dispute, but 
negotiations are in progress between Indian 
Airlines and Airbus lndustrie in this matter. 

[ Translation] 

Railway Line from Bilaspur to Jabalpur 

2978. SHRI MOHAN LAL JHIKRAM: 
Will the Ministerof RAILWAYS be pleased to 
state: 

(a) when the survey was conducted for 
the construction of proposed railway line 
from Bilaspurto Jabalpur via Mungeli Mandla; 

(b) the details of the survey report; and 

(c) the action being taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) to (c). The Enginearing- 
cum-Trafficsurvey for BilaspurJabalpur (350 
km) new BG line via Mungeli and Mandla has 
not yet been completed. 

Diesel Shed in Nainpur (SER) 

2979. SHRI MOHAN LAL JHIKRAM: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) the work carried out so far in con- 
struction of diesel shed at Nainpur on South 
Eastern Railways; and 

(b) the steps being taken for early 
completion of the project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No Diesel shed is under 
construction at Nainpur South Eastern Rail- 
way. 

(b) Does not arise. 

Mcdernisation tr Stations in Uttar 
Pradesh 

2980. SHRI RAJVEER SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the names of the railway stations in 
Uaar Pradesh selected for modernisation 
during 1991 -92; and 

(b) the number of railway stations 
modernised during 1990-91 and the details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) and (b). In Uttar Pradesh, 
work for modernisation of nine stations viz. 
Meerut City, Moradabad, Lucknow, 
Allahabad Jn., Lucknow Jn., Gorakhpur, 
Kathgodarn, Allahabad City and Agra Fort 
has been taken up at a cost of Rs. 1079.56 
lakh. No further stations have been selected 
during 1991 -92. 

Allotment of PetroVDiesel Retail Outlets 
and LPG Agencies 

2981. SHRI RAJVEER SINGH: 
SHRI PRABHU DAYAL KATH- 

ERIA: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the number of LPG agencies and 
petrol, diesel retail outsets allotted in Uttar 
Pradesh and Madhya Pradesh during the 
last two years, district-wise; 

(b) the policy of the Government forthe 
allotment of LPG agencies and petrolldiesel 
retail outlets; 

(c) whether it is proposed to allot more 
LPG agencies and petrol/diesel outlets dur- 
ing 1991 -92 in these States; 

(d) if so, the district-wise details of the 
location in these States, particularly, in 
Bareilly and Badaundistrictof Uttar Pradesh; 
and 
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(e) the time by which these are likely to NATURAL GAS (SHRI 8. YUWKAR- 
be set up? ANAND): (a) 

THE MINISTEROF PETROLEUM AND 

State LPG Distributorship Retail Outlet Dealenhip 

Uttar Pradesh 46 1 23 

Madhya Pradesh 12 46 

(b). (d) and (9). New petrolldiesel deal- 
erships and LPG distributorships are allotted 
based on various factors including volume/ 
distance norms, population of towns, eligibil- 
ity criteria for candidates, economic viability 
and Marketing Plans. 

(c) While some of the LPG distributor- 
ships and retail outlets planned in previous 
Marketing Plans are yet to be commissioned 
no new programme has been finalised for 
the year 1991 -92. 

[English] 

Vayudoot Service in Andhra Radesh 

2982. SHRI J. CHOKKA RAO: Will the 
Minister of ClVlL AVIATION AND TOURISM 
be pleased to state: 

(a) whether there is any proposal to 
start Vayudwt services in Andhra Pradesh 
during the current year; and 

(b) i f  so, the places proposed to be 
covered thereby? 

THE MINISTER OF ClVlL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) No. Sir. 

, @) Does not arise. 

[ Translation] 

Supply of Petroleum products In Ujjaln 

2983. SHRI SATYANARAYAN JATIYA: 
W,II the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether 'Sinhasth Parv' of 
Kumbhamela will be held in Uijain, Madhya 
Pradesh during April, 1992; and .. 

(b) the present position of diesel petrol 
and LPG supply there and the details of the 
supply of additional diesel. petrol. LPG and 
other petroleum products to be made avail- 
able to meet the demand during 1992 festi- 
val time? 

THE MINISTER OFPETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAA- 
ANAND): (a) Yes, Sir. 

@) Supplies will depend on product 
availability and requirements. 

Utilisation of Natural Gas 

2984. SHRI SATYANARAYAN JATIYA: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the quantity and manner in which 
the natural gas available in the country is 
being used; 

(b) the quantity of gas being flared up in 
Hajira-BijapurJagdishpur gas pipeline and 
the sectors in which it is being utilised and 
extent thereof; and 

(c) the optimum capacity of Hajira- 
BijapurJagdhispur gas pipeline and the 
action taken by the Government to meet the 
power requirement of industries from gas 
based power plants and Ethylene-Cradcer 
plant 
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M E  MINISTERM: PETROLEUM AND 
NATURAL GAS (SHRI 8. SHANKAR- 
 AND): (a) On an average approximately 
31 MMSCMC) of gas was utilised in the year 
1990-91, mainly in the Power, Fertilizer and 
ponge iron Sectors. 

(b) No gas is flared along the HBJ 
Pipeline. Currently approximately 9 MMCMD 
of gas is utilised abng the HSJ pipeline. 

(c) The current optimum capacity is 
18.2 MMSCMD. Gas has been allocated to 
three power plants andone Ethylene Cracker 
abng the HBJ pipeline. 

Loading of Coal in Madhya Pradesh 

2985. DR. LAXMINARAYAN PAN- 
DEYA: Will the Minister of COAL be pleased 
to state: 

(a) whether the Government have re- 
ceived requests from the Government of 
Madhya Pradesh for making provision of 
sufficient number of wagons for bading of 
coal; and 

(b) if so, the action taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) and (b). As per available 
records, the Ministry of Coal does not seem 
to have received any such request from 
Government of Madhya Pradesh. However. 
the Railway Board earmarks monthly wagon . ceiling limits for movement of coal to various 
States. According to the information made 
available by Coal India Limited, the wagon 
ceiling limit for the State of Madhya Pradesh 
for the year 1991 has been increased by 166 

BOX wagons per month for steam coal con- 
sumers and 45 Box wagons for s k k  coal for 
industrial consumers over the year 1990 by 
the Railways. 

Air Senke to Neemach 

2986. DR. LAXMINARAYAN PAN- 
DEYA: Will the Minister of CIVIL AVLATKIN 
AND ?OURISM be pleased to state: 

(a) whether the Gwernment propose to 
provide air service at Neemach city of Madhya 
Pradesh; and 

(b) if so, the steps taken in this regard? 

THE MINISTER OF CIVIL AVIATW 
AND TOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) No, Sir. 

(b) Does not arise. 

Capacity Utilisation of Refineries 

2987. DR. LAXMINARAYAN PAN- 
DEYA: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) the present refining capacity of all 
the oil refineries in the country, refinery- 
wise: and 

(b) the action taken by the Government 
to increase the refining capacity, and to set 
new plants for this purpose keeping in view 
thedemandof petroleumproductsfrom 1990 
to 1995? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) 
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(b) Additional refining capacity is being 
created by expansionkiebonlenecking of 
existing refineries. New refinery projects at 
Mangabre, Narimanam, Karnal and Numaii- 
gafh are at various stages of approval/imple- 
mentation. 

[English] 

Promoting Tourism in South-Asian 
Countries 

2988. DR. LAXMINARAYAN PAN- 
DEYA: Will the Minister of ClVlL AVIATION 
AND TOURISM be pleased to state: 

(a) whether any plan has been pre- 
pared to encourage and promote travel and 
tourism in the South Asian countries; 

(b) if so, the details thereof; 

(c) whether incentives are proposed to 
be given to domestic tourists in regard to 
their travel and stay abroad; and 

(d) if so, the details thereof? 

M E  MINISTER OF ClVlL AVIATION 
ANDTOURISM (SHRI MADHAVRAO SCIN- 
DM): (a) to (d). Promotion of tourism within 
the South Asia Association for Regional 
Cooperation (SAARC) has been identified 
as an area of cooperation. A Technical 
Committee on Tourism has been recently 
constituted by the SAARC member coun- 
tries. which wwld inter-alia promote tourism 
within the SAARC countries. Concessional 
tariff is being offered by the national airlines 
of member countries to promote tourism 
within the SAARC region. 

Release of advertisements to Mag& 
zlnes etc, by Publk Undertekingr 

2989. SHRlMATl GEETA MUKHER- 
JEE: Will the Minister of ClVlL AVIATION 
AND TOURISM be pleased to state: 

(a) whet her a number of public Sector 
undertakings under his ministry have re- 
leased advertisementsto a number of mag* 
zines, newspapers and periodicals etc. on 
the eve of Pt. Nehru's Centenary Celebra- 
tion during 1989-90; 

(b) if so, the details of the advertise- 
ments released by each of the undertakings 
with particularsof advertising agency therd,  

(c) whether the amount spent on the 
advertisements of Pt. Nehru's Birth Centen- 
ary Celebrations by the undertakings has 
been from the sanctioned and approved 
'advertising budget' of the concerned under- 
takings; and 

(d) the total quantum of approved ad- 
vertising budget of each of the undertakings 
during the last three years and the details of 
policy for the release of the advertisements? 

THE MINISTER OF ClVlL AVIATION 
ANDTOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) and (b). Details are given in the 
attached statement4 

(c) Yes, Sir. 
(d) The details of approved advertising 

budget are given in the attached statement- 
11. The Public Sector Undertakings keep a 
panel of advertising agencies and the re- 
lease of advertisements is need based and 
is guided by the marketing objectives. 
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Sale of Food and Beverage In ITDC 
Hotels 

2990. SHRlMATl GEETA MUKHER- 
JEE: Will the Minister of ClVlL AVIATION 
AND TOURISM be pleased to state: 

(a) whether due to the missing of 
'Management Audit' in the lndia Tourism 
Development Corporation (ITDC) hotel prop 
erties, the cost factors are quite high there 
and if so, the factual position thereof; 

(b) whetherthe food and beverage sale 
ratio is higher than the accomodation sale 
ratio in ITDC hotels, whereas in case of 
hotels in private sector, their accommoda- 
tion sale figures are higher than ITDC in the 
same station; 

(c) if not, the factual position with rea- 
sons therefor; 

(d) thedetailsof efforts made during the 
last three years to reduce the factors respon- 
sible for higher cost as also the increase in 
the accommodation sale in ITDC hotel prop- 
erties; and 

(e) the details of future action plan if 
any. in this regard? 

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) Management Audit is corducted by 
the internal audit cellof the Corporation. The 
cost factors are responsible in the ITDC 
hotels under the prevalent conditions. 

(b) and (c). No, Sir. The room sales to 
food and beverage sales ratio in the ITDC 
hotels is 6436. 

(d) and (e). ITDC's efforts to reduce 
costs include effective economy measures, 
control of expenditure at different levels and 

, sewring maximum business through appro- 
priate marketing strategies. 

Hotel Occupancy in ITDC Hotels 
a 

2991. SHRlMATl GEETA MUKHER- 
JEE: Will the Minister of ClVlL AVIATION 
AND TOURISM be pleased to state: 

(a) the reasons for the less occupancy 
of foreign tourists in ITDC hotels in compari- 
son to private sector hotels; and 

(b) the remedial steps taken to attract 
foreign tourists in the ITDC hotels? 

THE MINISTER OF ClVlL AVIATION 
ANDTOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) and (b). The occupancy of foreign 
tourists in ITDC hotels is comparable to 
private sector hotels. ITDC's efforts to attract 
more foreign tourists indude contract through 
Indian travel agentsRour operators, direct 
contacts with foreign tour operators, and 
effective marketing and advertising. 

Strength of Executive Cadres in ITDC 

2992. SHRlMATl GEETA MUKHER- 
JEE: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to stafe: 

(a) the strength of executive cadres of 
the lndia Tourism Development Corporation 
(ITDC), their percentage share and quantum 
of wage bill division-wisefunit-wisefactivity- 
wise during 1971 -72, 1975-76,1981- 
R2,1985-86 and 1990-91 ; 

(b) whether the quantum of amount 
mentioned as wage bill in respect of execu- 
tive cadres, include their expenseson enter- 
tainment, conveyance, medical, TA and DA, 
expenses on chauffeur driven cars, accom- 
modation etc; and 

(c) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF ClVlL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) Wage bills in the ITDC are not 
maintained exclusively for the executive 
cadres division-wise, unit-wise or activity- 
wise and, therefore, it would not be possible 
to break-up the salary structure under these 
heads. 

(b) and (c). Salaries of executives in- 
clude their basic pay, officiating albwance, if 
any, dearness allowance, city compensa- 
tory albwance and house rent albwance. 
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Allotment of Petrol Pumps and LPG 
Agencles 

2993. PROF. PREM DHUMAL: Willthe 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the number of licences of petrol 
pumps and LPG agencies allotted during 1 - 
4-1989 to 30-1 1-89, 1-12-1 989 to 7-1 1-90 
and 8-1 1-1 990 to 19-6-91 ; 

(b) whether any complaints have been 
received in this regard; and 

(c) if so, the action taken thereon? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI 8. SHANKAR- 
ANAND): (a) to (c). During the period 1.4.89 
to 19.6.91 Government, in their discretion 
sanctioned 229 retail outlet (petrol/diesel) 
dealerships and LPG distributorships. Out of 
these all the allotments made since Decem- 
ber, 1989 are being reviewed. 

[Translation] 

Kota Thermal Power Plent 

2994. SHRI GlRDHARl LAL BHAR- 
GAVA: Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) whether the commercial production 
is yet to start in the Kota thermal power 
station; 

(b) if so, whether the setting up of this 
plant was entrusted to a private company of 
Calcutta; 

(c) if so, whether this company has not 
set up the plant so far; and 

(d) the steps taken or proposed to be 
taken to set up the power station at the 
earliest? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) to (d). Four units with 
the following details have been commis- 
sioned at Kota Thermal Power Project of 
Rajasthan State Electricity Board: 
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The main plant and equipment of all (b) 53 exploratory wdls hove born 
these units was supplied and erected by drilled at 19 pi- has been dkWWOd 

in 22 of these wells. In addition indicatiwrr d BHEL, a Government of lndia Undertaking. 

Unit 5 of 210 MW under Stage-Ill of the 
Kota ThermalPower Project was sanctioned 
by the Planning Commission in February, 
1989. Order for the main plant and equip 
ment in respect of this unii has also been 
placed on BHEL in August. 1990. The Cen- 
tral Eiectricity Authority have informed that 
further works in resped of this unit have not 
been taken up on account of the funds con- 
straints of the project authority. 

Drilling for Oil and Gas in Rajasthan 

2995. SHRI GIRDHARI LAL BHAR- 
GAVA: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) the names of distriis in Rajasthan 
where seismic survey has been conducted 
for oil and natural gas and when the surveys 
were conducted; 

(b) the number of places where drilling 
work has been undertaken and the number 
of welts where oil and natural gas has struck; 

(c) whether the Oil and Natural Gas 
Commission and the Oil lndia Limited have 
adequate deep drilling rigs; 

(d) if not. whether the Government 
propose to make arrangements for more 
rigs; 

(e) whether as per the opinion of the 
experts, there are some more such areas in 
Rajasthan where oil and natural gas may be 
found; and 

(f) if so, whether the Government pro- 
pose to condud any survey in such areas? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI 6. SHANKAR- 
ANAND): (a) Seismic surveys have been 
conducted in Jaisalmer Barmer. Jalaur, 
Bikaner, Jodhpur and Ganganagar districts 
&nce 1958. 

heavy crude oil have been f0und in one well 
where production testing is in progress. Drill- 
ing of two other wells is in progress. 

(c) and (dl. In addition to having thdr 
own rigs, deep drilling rigs are also con- 
tracted for as and when required. 

(e) and (0. Exploration is continuing in 
the above areas. Five blocks in Rajasthan 
have also been indwled in the Fourth Round 
of bidding for exploration for oil and gas. 

Training Tourist Guides 

2996. SHRI GlRDHARl LAL BHAR- 
GAVA: Will the Minister of ClVlL AVIATION 
AND TOURISM be pleased to state: 

(a) whether there is acute shortage of 
trained guides to promote Tourism in the 
country; 

(b) whether even after fi ing the time 
with Rajasthan Tourism Development Cor- 
poration the guides do not take the assign- 
ments; 

(c) the details of action taken in such 
cases; and 

(d) the steps being taken by the Gov- 
ernment to increase the number of guides? 

THE MINISTER OF ClVlL AVIATW 
AND TOURISM (SHRI MADHAVRAO SCH- 
DIA): (a) No, Sir. 

@) No reference in this regard has been 
received from Rajasthan Tourism Devebp 
ment Corporation. 

(c) Does not arise. 

(d) Department of Tourism has an on- 
going programme for training of bwist guides. 
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Strength of I.T.D.C. Employees 

2998. SHRI LOKANATH CH- 
OUDHURY: Will the Minister of ClVlL AVIA- 
TION AND TOURISM be pleased to state: 

(a) the total strength of India Tourism 
Devebpment Corporation (ITDC) empby- 
ees since 1985-86 to March, 1991 (annu- 
ally), quantum of their wage bill and percent- 
age of the same of that of ITDC's total and 
unit-wiseldivision-wise/activity-wise turnover, 
during 1985-86 upto March, 1991; 

(b) whether there has been a constant 
increase in the central overheads and wage- 
bill of the Corporation since 1971-72 on- 

wards due to un-p!anned increase in the 
wages of man-power and non-plan expendi- 
ture; and 

(c) if so, the reasons thereof and reme- 
dial steps taken in the matter? 

THE MINISTER OF ClVlL AVIATKIN 
ANDTOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) The requisite information is given 
in the attached statement. 

@) and (c). Yes, Sir. The reasons for 
increase in wage-bill includes increased 
activities of the Corporation requiring in- 
creased manpower, revision of pay scales, 
grant of normal annual increments, increase 
in DA rates and other allowances from time 
to time. 
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Neyvell Lignlte Corporation 

2909. DR. P. VALLAL PERUMAN: Will 
the Minister of COAL be pleased to state: 

(a) the norms for filling the posts of 
Directors in the Board of Management in 
Neyveli Lignite Corporation; and 

(b) the reasons for not filling the post of 
Chairmancum Managing Director? 

, THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) The full-time Board level posts 
in the Neyveli Lignite Corporation Limited 
are filled upon the basisof the recommenda- 
tions of the Public Enterprises Selection 
Board and with the approval of the compe- 
tent authority. 

(b) Selection for the post of Chairman- 
cum-Managing Director, Neyveli Lignite 
Corporation Limited has been made and the 
orders of the appropriate authority are 
awaited. 

Allocation of Power to States 

3000. PROF. UMMAREDDY VE- 
NKATESHWARLU: Will the Minister of 
POWER AND NON-CONVENTIONAL 
ENERGY SOURCES be pleased to state: 

(a) the ratio of the power allocation to 
different states out of the power generated 
by the National Thermal Power Plants, es- 
pecially the allocation made to Andhra 
Pradesh from Ramagundam and to Tamil 
Nadu from Kalpakkam Power plants; 

@) whether there are variations in the 
allocated proportions; and 

(c) if so, the reasons therefor? 

M E  MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTDNAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) to (c). The power from 
the Central sector thermalktomic power 
projects is generally shared by the benefici- 
ary States in the ration worked out on the 
basis of the following formula: 

(i) 15% power is kept as unalb- 
cated at the disposal of the 
Centre to meet the emergency 
requirements of individual 
States from time to time; 

(ii) 10Y0 power is allocated to the 
State in which the power sta- 
tion is located; and 

(iii) the remaining 75% power is 
allocated amongst the States 
of the region (induding the 
"Home State") in accordance 
with the energy consumed by, 
and the Central Plan assis- 
tance to the States during the 
last five years. The needs of 
the Union Territories are also 
met through appropriate alb- 
cations. 

The ratio of power allocation to different 
States in Southern Region out of the power 
generated from Ramagundam Super Ther- 
mal Power Station and Kalpakkam Atomic 
Power Station is indicated below: 

State Ramagundam STPS Kakakkam APS 
(2100 MW) (470 MW) 

Andhra Pradesh 27.6% 8.5% 
Karnataka 16.4% 6.4% 
Kerala 11.7% 5.3% 
Tamil Nadu 22.4% 74.5% 
Goa 4.8% - 
Pondicherry 2.4% 1 .lYo 
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The shares of Andhra Pradesh, Kama- 
taka, Kerala. Tamil Nadu and Pondicheny 
from Ramgundam STPS was based on the 
above mentioned formula. A specific alloca- 
tion was however made to Goa though not 
part of the Southern electricity region as a 
special case. 

The Kalpakkam Plan has two units of 
235 MW each. The power from the first Unit 
and 50% of the power from the second Unit 
were allotted to Tamil Nadu and the balance 
50% of the second Unit shared among the 
other constituent States. This decision lead- 
ing to the allocation of 74.5% share to Tamil 
Nadu from Kalpakkam APS was based on 
thecommitmentsmadetoTamil Nadu bythe 
Central Government priir to the establish- 
ment of the project and before the adoption 
of the present formula. 

Power Position in South Zom 

3001. PROF. UMMAREDDY VE- 
NKATESHWARLU: Will the Minister of 
POWER AND NON-CONVENTIONAL 
ENERGY SOURCES be pleased to state: 

(a) the details of power position in the 
five power Zones; 

(b) whether the South zone is on deficit 
side; 

(d) 1 so, whether there is any proposal 

to diverl power to South Zone from other 
surplus zones; 

(d) whether there is any such request 
from the Government of Andhra Pradesh 
pending in this regard; and 

(e) if so, the &ion taken by the Union 
Government thereon? 

M E  MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTDNAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) A statement indicat- 
ing the power supply position in all the five 
regions of the country during June, 1991 is 
endosed. 

(b) Yes. Sir. 

(c) tt will be see that all the zones 
(Regiorts) have deficits. However, during 
off-peak hours of the day there might be 
surpluses in some Statesmegion, depend- 
ing on the bad demands. 

(d) No request was received; however, 
it is learned that Andhra Pradesh had drawn. 
during some periods, power from Maharash- 
tra, on a bilateral basis, on radial mode by 
isolating some areas of Andhra Pradesh, for 
this pvrpose, from the grid. 

(e) Does not arise. 
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Ekctrlcity Connections In North Delhl 

3002. SHRI RAMESH CHAND TOMAR: 
Will the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) the time limit prescribed for giving 
domestic electricity connections to the con- 
sumersafterdepositing the requiredcharges 
with the DESU; 

(b) the number of applications received 
during the last six months and the number 
disposed of by the Lawrence Road office of 
DESU so far; and 

(c) the time likely to be taken for 
disposing of all the pending cases? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTlONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) to (c). Two weeks' 
time has been prescribed by DESU forgiving 
a new domestic electric connection after 
completion of the requisite commercial for- 
malities by the applicant. Out of 2253 such 
applications received at the Lawrence Road 
office (now called as Keshav Puram Dis- 
trict), from 1.2.1991 to 31.7.1991; 2144 
applications were disposed off and connec- 
tions energised during the above period. 
The remaining 109 applications are also in 
the process of disposal within the stipulated 
period subject to the completion of requisite 
commercial formalities by the applicants. 

[Translation] 

Tourist Spot in Uttar Pradesh 

3003. SHRI RAM BADAN: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) the names of the tourist spots in 
Uttar Pradesh which have been brought on 
the international tourism gap; and 

(b) the details of arrangements made to 
increase tourism facility and for devebp 

ment of these places during the current plant 
period? 

THE MINISTER OF ClVlL AVlATlON 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) and (b). Uttar Pradesh has a 
profusion of tourist spots which are on the 
international tourism circuit, such as Agra, 
Mathura, Varanasi, Allahabad, Corbett Na- 
tional Park Badrinath, Kedarnath, Fatehpur 
Sikri, etc. The development of tourist spots is 
primarily the responsibility of the State 
Governments. However, the Central Gov- 
ernment extends financial assistance to State 
Governments on proposals to devebp tour- 
ism infrastructure based on merits and inter 
se priority as well as availability of funds. The 
Ministry of Tourism sanctioned 36 projects 
for an amount of Rs. 397.87 lakhs during 
1990-91 to augment tourist facilities in Uttar 
Pradesh. Nine schemes have been listed for 
extending financial assistance of nearly Rs. 
224.00 lakhs during 1991-92 to the State 
Government. 

Records of Railway Land8 

3004. SHRI VISHWANATH SHARMA: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether records of the railway lands 
are not maintained properly and adequate 
measures are not taken for its protection; 

(b) whether the Comptroller and Audi- 
tor General of India in its report has pointed 
out that a large area of railway land is under 
encroachment for many years; 

(c) if so, the details thereof; and 

(d) the reaction of the Government 
thereon and the measures taken or pro- 
posed to be taken to regain the land by 
evicting the encroachers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Records of railway land are 
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maintained properly and adequate meas- tor General of India in his report for the 
ures are taken for protection of railway land. period ending March 1990 has pointed out 

following instances of encroachment of 
(b) and (c). The Comptroller and Audi- railway land: 

Location Area 

(i) Village Sadhora Kalan. Northern Railway 2.57 acres 

(ii) Between Lakua & Haldwani, N. E. Railway. 33.234 acres 

(iii) Bagaha, N. E. Railway. 37.86 acres 

(d) (i) Land at Sadhora Kalan has been 
occupied by Delhi Development Authority 
and the matter has been taken up with them 
for exchange of equivalent land. 

(ii) 

(iii) 

Regarding railway land under 
encroachment between Lalkua 
& Haldwani, Railways havetaken 
up the matter to regain the land 
by eviction of encroachers or to 
get alternate land allotted by State 
Government. 

As regards railway land under 
encroachment at Bagaha. Rail- 
ways have taken up the matter to 
regain the land by eviction of 
encroachers. 

Diversion of Krishna Waters by Mahar- 
ashtta 

3005. SHRI J. CHOKKA RAO: Will the 
Minister of POWER AND NON-CONVEN- 
TlONAL ENERGY SOURCES be pleased to 
state: 

(a) whether the Government of Mahar- 
asMra has made further Westward diversion 
of Krishna waters for the Koina Power Proj- 
ect Stage IV; 

(b) whether the diversion is against the 
provision of the Bachawat Award; and 

(c) if so, the stbps taken or proposed to 
be taken by the Union Government in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): (a) KoynaStage-IV Hydro- 
electrb Project as cleared by Central Elec- 
tricity Authority does not envisage any diver- 
sion of water which is in excess of the perrnit- 
ted quantum as decided by Krishna Water 
Dispute Tribunal. Government of Maharash- 
tra has also informed that Koyna Stage-IV is 
only for peaking power purposes; hence no 
quantum of water in excessof what is permit- 
ted by Krishna Water Dispute Tribunal would 
be diverted due to Koyna Stage-IV. 

(b) and (c). Do not arise. 

Setting up of Gas-Based Industry In 
Rajasthan 

3006. SHRI DAU DAYAL JOSHI: Will 
the Minister of PETROLEUM AND NATU- 
RAL GAS be pleased to state: 

(a) whether the Government had pro- 
posals to set up gas-based industries in 
Rajasthan; 

(b) if so, the number of such industrial 
units which have not been able to start 
functioning even after the approval was 
granted; and 

(c) it so, whether any action is proposed 
to be taken in this regard and if so, when? 

M E  MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI 6. ,SHANKAR- 
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ANAND): (a) to (c). Natural gas has been 
allocated for two power plants (NTPC, Anta 
8 RSEB, Ramgarh) and one fertilizer plant 
(Chambal Fertilizers). Of theselRSEB's 
power plant at Ramgarh and Chambal Fer- 
tilizers are still to be commissioned. 

Committee to Formutate Penpediw 
Plan for Tourism 

3007. SHRI GlRDHARl LAL BHAR- 
GAVA: Will the Minister of ClVlL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Planning Commission 
had constituted a Committee to formulate a 
perspedive plan for promoti.rg tourism by 
the end of this century; 

@) if so, whether the Committee has 
submitted its report; 

(c) if so, the reammendalions made by 
the Committee; and 

(d) the action taken by the Government 
on the recommendations? 

THE MINISTER OF ClVlL AVIATDN 
ANDTOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) and (b). Yes, Sir. 

(c) and (d). The recommendations re- 
late to a package of incentives for attracting 
private investment in the tourism sector, 
reorganisation of the Ministry of Tourism and 
the India Tourism Devebpment Corporation 
and Strategy for manpower devebpment in 
the tourism sector. These recommendations 
have been considered by the Government 
and implemented to the extent considered 
feasibie. 

[English] 

Aromatic Rojoct in Wu 

3008. SHRI ANBARASU ERA: 
SHRI M.R. JANARTHANAN: 

(a) whether the Government are aware 
that an aromatic project was to be set up in 
the joint sector at Manali near Madras; 

@) if so, the details thereof; 

(c) whether the final clearance to the 
project of the Union Government has since 
been given; and 

(d) if not, the reasons therefor and the 
time by which the clearance is likely to be 
given? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR- 
ANAND): (a) Yes sir. 

@) The proposal is for setting up of a 
project to manufacture 136,000 tonnes per 
annum paraxylene and 200,000 tonnes per 
annum PTA at an estimated cost of Rs. 1380 
crores (August 1 990 price). 

(c) No Sir. 

(d) The matter is under Government's 
consideration. 

1 ZOO hrs. 

MR. SPEAKER: Hon. hbmbers, today 
we have on our Agenda the item relating to 
the election of Deputy-Speaker. But before 
that we may take up few other items like 
Papers to be laid, which can be disposed of 
within two to three minutes. After that, we 
shall take up item 170.5, Motions for Election 
of Deputy Speaker. 

Now, Papers to be laid on the Table. 

Shri Kalp Nath Rai. 
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PAPERS LAID ON THE TABLE 

Annual Report of and Recover on the 
wrkkrg of the Power Engineers Training 

society for the year 1989-90 

of Jarnrnu region. [Placed in Library. Seek. . 
LT-3651911 , 

12.03 hours 

ELECTION OF DEPUTY SPEAKER 

[English] 
[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): I beg to lay on the T a b b  

12.02 hrs. 

A copy of the Annual 
Report (Hindi and English 
versions) of the Power 
Engineers Training Soci- 
ety for the year 1989-90 
along with Audited Ac- 
counts. 

A copy of the Review 
(Hindi and English ver- 
sions) by theGovernment 
on the working of the 
Power Engineers Train- 
ing Society for the year 
1989-90. 

A stat.2ment (Hindi and 
English versions) show- 
ing reasons for delay in 
laying the papers men- 
tioned at (1) above. 
[Placed in Library See No 
LT 3641911 

PRESENTATION OF PETITION 

[ Translation] 

SHRl RAM GANESH KAPSE (Thane): Mr. 
Speaker, Sir, I present a petition signed by 
Shri Chaman Lal Gupta. President. Jammu 
and Kashmir, BJP Unit, Jammu, and two 
others regarding the problems of the people 

MR. SPEAKER: Now we take up the 
Motions for Election of Deputy Speaker. 

There is a motion given by Shri Santosh 
Kumar Gangawar. He has written to me that 
he does not want to move. Well, I would like 
to ask him whether he would like to move his 
motion - not present. 

MR SPEAKER: There is another motion 
given by Shri Lal Krishna Advani. I call upon 
Shri Lal Krishna Advani to move his motion. 

[ Translation] 

SHRl LAL K. ADVANI (Gandhi Nagar): 
Sir, I beg to move: 

"That Shri S. Mallikarjunaiah, a member 
of this House be chosen as the Deputy 
Speaker of this House." 

SHRl ATAL BlHARl VAJPAYEE 
(Lucknow): Sir, I second the motion. 

SHRlMATl VIJAYA RAJE SClNDlA 
(Guna): Sir, I bet to mcve: 

"That Shri s. Mallikarjunaiah, a mem- 
ber of this House, be chosen as Deputy 
Speaker of this House." 

SHRi JASWANT SlNGH (Chittorgarh): 
Sir. I second the motion. 

[English] 

SHRl VISHWANATH PRATAP SlNGH 
(Fatehpur): Sir, I beg to move: 

That Shri Rasheed Masood, a member 
of this House, be chosen as the Deputy 
Speaker of this House." 
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SHRl BASUDEB ACHARIA (Bankura): 
Sir, I second the motion. 

MR. SPEAKER: I shall now put the 
motion moved by Shri Lal Krishna Advani 
and seconded by Shri Atal Bihari Vajpayee 
to the vote of the House. 

The question is: 

''That Shri S. Mallikarjunaiah, a member 
of this House, be chosen as the Deputy 
Speaker of this House." 

Those in favour will please say 'Aye' 

SEVERAL HON. MEMBERS: 'Aye' 

MR SPEAKER: Those against will 
please say 'No'. 

three buttons i.e for 'Aye'. 'No'or 'Abstention' 
according to hisown choice. The push switch 
and the push button must be kept pressed 
simultaneously until the gong sounds for the 
second time after ten seconds. A pilot lamp 
on the push button set will glow simultane- 
ously with the pressing of the button and the 
push switch, and the glowing of this light 
indicates that the vote has been reoorded by 
the equipment. 

If a Member is not able to record his vote 
by pressing the button, he may please stand 
up at his seat and record the vote through 
slip to be given to him by the division clerk. 

MR. SPEAKER: The question is: 

"That Shri S. Mallikarjunaiah, a member 
of this House, be chosen as the Deputy 
Speaker of this House." 

SOME HON. MEMBERS. 'No' 
The Lok Sabha divided 

MR. SPEAKER: I think the 'Ayes' have 
it. The 'Ayes' have it. 

SOME HON. MEMBERS: The 'Noes' 
have it. 

MR. SPEAKER: Do you want a divi- 
sion? 

Let the Lobbies be cleared- 

MR. SPEAKER: Now, the lobbies have 
been cleared. 

Before I put the motion, I would like to 
read out as to how the voting has to be done 
in the House for the benefit of the Members. 

A push button set containing pilot light 
and tree push buttons - Mustard button for 
'Aye'. Red button for 'No' and a black button 
for 'Ahstention' -together with a push switch, 
suspended by a wire, has been provided at 
the seat of every member. When the ma- 
chine is made active on announcement by 
the Chair. " Now Division" a gong sounds 
which is the signal to the Members to cast 
their vote. Each Member has to press the 
push switch and then operate one of the 

Division No. 3 

12.43 hrs. 

Adaikalaraj. Shri L. (Tiruchirapalli) 

Advani, Shri Lal K. (Gandhi Nagar) 

Agnihotri, Shri Rajendra (Jhansi) 

Ahmed, Shri Kamaluddin (Hanamkonda) 

Aiyar, Shri Mani Shankar (Mayiladuturai) 

Anbarasu Era, Shri (Madras Central) 

Anthony, Shri Frank (Nominated 
Angblndian) 

Antulay, Shri A.R. (Kulaba) 

Arunachalam, Shri M. (Tenkasi) 

Asokaraj, Shri A. (Perambalur) 

Bandaru, Shri Dattatraya (Secunderabad) 
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Banerjee, Kumari Mamata (Calcutta South) 

Bansal, Shri Pawan Kumar (Chandigarh) 

Berwa, Shri Ram Narain (Tonk) 

Bhadana, Shri Avtar Singh (Fariiabad) 

Bhagat, Shri Vihweshwar (Balaghat) 

Bhagey Gobardhan, Shri (Mayurbhanj) 

Bhakta, Shri Manoranjan (Andaman & Nico- 
bar Islands) 

Bhandari, Shrimati Dil Kurnari (Sikkim) 

Bhardwaj, Shri Paras Ram (Sarangarh) 

Bhargava, Shri Girdhari Lal (Jaipur) 

Bhonsle, Shri Prataprao B. (Satara) 

Bhuria. Shri Dileep Singh (Jhabua) 

Birbal, Shri (Ganganagar) 

Buta Singh, Shri (Jalore) 

Checko, Shri. P.C. (Trichur) 

Chaliha, Shri Kirip (Guwahati) 

Chandrakar, Shri Chandulal (Durg) 

Chandrasekhar, Shrimati Maragatham 
(Sriperumbudur) 

Charles, Shri A. (Trivandrum) 

Chaudhary, Shri Ram Prakash (Ambala) 

Chaudhary, Shri Rudrasen (Bahraich) 

Chaudhri, Shri Narain Singh (Hissar) 

Chauhan, Shri Chetan P.S. (Amroha) 

Chaure. Shri Bapu Hari (Dhule) 

Chavan, Shri Prithviraj D. (Karad) 

Chavda, Shri Harisinh (Banaskantha) 

Chavda, Shri lshwarbhai Khodabhai (Anand) 

Chennithala, Shri Ramesh (Kottayam) 

Chidambaram, Shri P. (Sivaganga) 

Chhatwal. Shri Sartaj Singh (Hoshangabad) 

Chhotey Lal, Shri (Mohanlalganj) 

Chikhalia, Shrimati Bhavna (Junagarh) 

Chinta Mohan, Dr. (Tirupathi) 

Chowdhury, Shri, A.B.A.Ghani Khan (Malda) 

Damor, Shri Somjibhai (Dohad) 

Das, Shri Dwaraka Nath (Karimganj) 

Deka, Shri Probin (Mangaldoi) 

Delkar, Shri Mohan S. (Dadra and Nagar 
Haveli) 

Dennis, Shri N. (Nagercoil) 

Deora, Shri Murli (Bombay South) 

Deshmukh, Shri Anantrao (Washim) 

Deshmukh, Shri Chandubhai (Bharuch) 

Dev, Shri Sontosh Mohan (Tripura West) 

Devegowda, Shri H.D. (Hassan) 

Devi, Shrimati Bibhu Kumari (Tripura East) 

Dhumal, Prof. Prem (Hamirpur) 

Dighe, Shri Sharad (Bombay North Central) 

Digvijaya Singh, Shri (Rajgarh) 

Dikshit, Shri Shreesh Chandra (Varana~i) 

Drona, Shri Jagat Vir Singh (Kanpur) 

Dutt, Shri Sunil (~ombay North West) 
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Faleiro, Shri Eduardo (Morrnugao) 

Femandes, Shri Oscar (Udupi) 

Fundkar, Shri Pandurang Pundlik (Akola) 

Gaikwad, Shri Udaysingrao (Kolhapur) 

Gajapathi, Shri Gopi Nath (Berharnpur) 

Gamit, Shri Chhitubhai (Mandvi) 

Gangula, Shri Prathap Reddy 

Gangwar, Dr. P.R. (Pilibhit) 

Gangawar, Shri Santosh Kurnar (Bareilly) 

Gautarn, Shrimati Sheela (Aligarh) 

Gavit, Shri Manikrao Hodlya (Nandarbar) 

Gehbt, Shri Ashok (Jodhpur) 

Ghatowar, Shri Paban Singh (Dibrugarh) 

Giriyappa. Shri C.P. Mudala (Chitradurga) 

Gomango, Shri Giridhar (Koraput) 

Gounder, Shri A. Senapathi (Palani) 

Gowda, Prof. K. Venkatagiri (Bangabre 
South) 

Gudadinni, Shri B.K. (Bijapur) 

Gundewar, Shri Vilasrao Nagnathrao (Hin- 
90s) 

Handique, Shri Bijoy Krishna (Jorhat) 

Hooda, Shri Bhupinder Singh (Rohtak) 

lnder Jit, Shri (Da rjeeling) 

Jaffer Sharief, Shri C.K. (Bangalore North) 

Jai Prakash, Shri (Hardoi) 

Jakhar, Shri Balaram (Sikar) 

Janarthanan, Shri M.R. Kadambur 
(Tirunelveli) 

Jangde, Shr Khelan Ram (Vilaspur) 

Jaswant Singh, Shri (Chittorgarh) 

Jatav, Shri Bare Lal (Morena) 

Jatiya, Shri Satynarayan (Ujjain) 

Jawali, Dr. B.G. (Gulbarga) 

Jeevarathinam, Shri R. (Arakonam) 

Jeswani, Dr. K.D. (Kheda) 

Joshi, Shri Anna (Pune) 

Joshi, Shri Dau Dayal (Kota) 

Kahandole, Shri Z.M. (Malegam) 

Kale, Shri Shankarrao D. (Kopergaon) 

Katka Das, Shri (Karolbagh) 

Karnal, Shri Shyarn Lal (Basti) 

Karnal Nath, Shri (Chhindwara) , 

Karnat, Shri Gurudas (Bombay North East) 

Karnble, Shri Arvind Tulshirarn (Osmana- 
bad) 

Kanaujia, Dr. G.L. (Kheri) 

Kanithi, Dr. Viswanatharn (Srikakularn) 

Kanodia, Shri Mahesh (Patan) 

Kapse, Shri Ram (Thane) 

Karreddula, Shrimati Kamala Kurnari (Bhad- 
rachalam) 

Kashwar, Shri Ram Singh (Churu) 

Kasu, Shri Venkata Krishna Reddy (Nar- 
asaraopeta) 
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- Kaul, Shrimati Sheila (Rae Bareli) 

Khan, Shri Aslarn Shef (Betul) 

Khan, Shri Ayub (Jhunjhunu) 

Khan, ShriGhulam Mohammad (Moradabad) 

Khandelwal. Shri Tara Chand (Chandni 
Chowk) 

Khanoria, Shri D.D. (Kangra) 

Khurana, Shri Madan La1 (South Delhi) 

Konathala, Shri Rama Krishna (Anakapalli) 

Krishnendra Kaur (Deepa), Shrimati 
(Bharatpur) 

Kudumla, Shrimati Padmasree (Nellore) 

Kuli, Shri Balin (Lakhimpur) 

Kumar, Shri V. Dhananjaya (Mangalore) 

Kumarmangalam, Shri Rangrajan (Salem) 

Kunjee Lal, Shri (Sawai Madhopur) 

Kurien, Prof. P.J. (Mavelikara) 

Kusmaria, Shri Ramkrishna (Damoh, 

Lakshmanan, Prof. Savithri (Mukundapu- 
, ram) 

Lodha, Shri Guman Ma1 (Pali) 

Mahajan, Shrimati Sumitra (Indore) 

Malik, Shri Dharampal Singh (Sonipat) 

Mallikarjun, Shri (Mahbubnagar) 

Marbaniang, Shri Peter G. (Shillong) 

Mathew, Shri Pala K.M. (Mukki) 

Mirdha, Shri Nathu Ram (Nagaur) 

Mirdha, Shri Ram Niwas (Barmer) 

Mishra, Shri Ram Nagina (Padrauna) 

Misra, Shri Janardan (Sitapur) 

Munda, Shri Kariya (Khunti) 

Muniyappa, Shri K.H. (Kolar) 

Murthy, Shri M.V. Chandrashekara(Kanaka- 
pura) 

Murugesan, Dr. N. (Karur) 

Muttemwar, Shri Vilas (Chimur) 

Naik, Shri G. Devaraya (Kanara) 

Naik, Shri Ram (Bombay Norlh) 

Naikar, Shri D.K. (Dharwad North) 

Nandi, Shri Yellaiah (Siddipet) 

Narayanan, Shri K.R. (Ottapalam) 

Narayanan, Shri P.G. (Gobichettipalayam) 

Nawale, Shri Viura Vnhoba (Khed) 

Nayak, Shri Mrutyunjaya (Phulbani) 

Nayak, Shri Subash Chandra (Kalahandi) 

Netam, Shri Arvind (Kanker) 

Odsyar, Shri Channaiah (Davangere) 

Oraon, Shri Lalit (Lohardaga) 

Padma, Dr. Shrimati (Nagapattinam) 

Pandian, Shri D. (Madras North) 

Panigrahi, Shri Sriballav (Deogarh) 

Panja, Shri Ajit (Calcutta North East) 

Patel, Dr. Amrit La1 Kalidas (Mehsana) 

Patel, Shri Chandresh (Jamnagar) 

Patel, Shri Haribhai (Porbandar) 



Patel, Shri Shravan Kumar (Jabalpur)
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Ram 8abu, Shri A.G.S. (Madurai)
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Patel, Shri Somabhai (Surendranagar),
Patel, Shri Uttambhai Harjibhai (8ulsar)

Pathak, Shri Harin (Ahmedabad)

Patidar, Shri Rameshwar (Khargone)

Pati!, Shri Uttamrao Deorao (Yavatmal)

Pawar, Dr. Vasant Niwrutti (Nasik)

Peruman, Or. P. Vallal (Chidambaram)

Pilot, Shri Rajesh (Dausa)

Potdukhe, Shri Shantaram (Chandrapur)

Prabhu, Shri R. (Nilgiris)

PrabhuZantye, Shri Harish Narayan (Panaji)

Pradhani, Shri K. (Nowrangpur)

Prasad, Shri V. Sreenivasa (Chamarajan-
agar)

Prem, Shri 8.L. Sharma (East Delhi)

Purkayastha, Shri Kabindra (Silchar)

Rahi, Shri Ram Lal (Misrikh)

Rai, Shri Kalp Nath (Ghosi)

Rajaravivarma, Shri B. (Pollachi)

Raje, Shrimati Vasundhara (Jhalawar)

RajendraKumar, ShriS.S.R. (Chengalpattu)

Rajeshwaran, Dr. V. (Ramnathapuram)

Rajeswari, Shrimati 8asava (8ellary)

Raj Narain, Shri (8asgaon)

Raju, Shri S. Vijaya Rama (Parvathipuram)

Rajulu, Dr. R.K.G. (Sivakasi)
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Ramchandran, Shri Mullappally (Cannan-
ore)

Ramamurthy, Shri K. (Krishnagiri)

Ramasamy, Shri Rajagopal Naidu (Pari-
yakulam)

Ramdew Ram, Shri (Palamau)

Rana, Shri Kashiram (Surat)

Raa, Shri J. Chokka (Karimnagar)

Raa, Shri V. Krishna (Chikballapur)

Rawal, Or. Lal 8ahadur (Hathras)

Rawat, Shri Prabhu Lal (8answara)

Rawat, Prof. Rasa Singh (Ajmer)

Reddy, Shri Mahasamudram Gnanendra
(Chittoor)

Reddy, Shri Magunta Subbarama (Ongole)

Reddy, Shri R. Surender (Warangal)

Reedy, Shri Vijaya 8haskara (Karnool)

Sadul, Shri Dharmanna Mandayya (Solapur)

Sahi, Shrimati Krishna (8egusarai)

Sajjan Kumar, Shri (Outer Delhi)

Sakshiji, Dr. (Mathura)

Sanghani, Shri Dileep 8hai (Amreli)

Sangma, Shri Purno A. (Tura)

Sanipalli, Shri Gangadhara (Hindupur)

Save, Shri Moreshwar (Aurangabad)

Sawant, Shri Sudhir (Rajapur)

Sayeed, Shri P.M. (Lakshadweep)
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Scindia, Shri Madhavrao (Gwalior) 

Scinida. Shrimati Vijaya Raje (Guna) 

Selja, Kumar (Sirsa) 

Shah; Shri Manabendra (Tehri Garhwal) 

Shakya, Dr. Mahadeepak Singh (Etah) 

Shankaranand, Shri B. (Chikkodi) 

Sharma, Shri Chiranji Lal (Karnal) 

Sharma, Shri Jeewan (Almora) 

Sidnal, Shri S.B. (Belgaum) 

Silvera, Dr. C. (Mizoram) 

Singh, Shri Abhay Pratap (Pratapgarh) 

Singh, Shri Arjun (Satna) 

Singh, Shri Dalbir (Shahdol) 

Singh, Shri Devi Bux (Unnao) 

Singh. Shri Khelsai (Sarguja) 

Singh, Shri Manphoal (Bikaner) 

Singh, Kumari Pushpa Devi (Raigarh) 

Singh, Shri Rajveer (Aonla) 

Singh. Shri Ram (Haridwar) 

Singh, Shri Rampal (Domariayanj) 

Singh, Shri S.B. (Rajnandgaon) 

Singh, Shri Satya Deo (Balrampur) 
' 

Sodi, Shri Manku Ram (Bastar) 

Solanki, Shri Surajbhanu (Dhar) 

Soundaram, Dr. (Shrimati) K.S. (Tiruchen- 
g o w  

Sridharan, Dr. Rajagopalan (Madras South) 

Sukh Ram, Shri (Mandi) 

Sultanpuri, Shri Krishan Dutt (Shimla) 

Sundararaj, Shri N. (Pudukkottai) 

Suresh, Shri Kodikkunil (Adoor) 

Swami, Shri Chinmayanand (Badaun) 

Swami, Shri Sureshanand (Jalesar) 

Swamy, Shri G. Venkat (Pedapalli) 

Tandel, Shri D.J. (Daman 8 Diu) 

Tara Singh, Shri (Kurukshetra) 

Thakore, Shri Gabhaji Mangaji (Kapadwanj) 

Thakur, Shri Mahendra Kumar Singh 
(Khandwa) 

Thangkabalu, Shri K.V. (Dharmapuri) 

Tharadevi Sidhartha,. Shrimati D.K. 
(Chikmagalur) 

Thomas, Prof. K.V. (Ernakularn) 

Thorat, Shri Sandipan Bhagwan (Pandhar- 
purl 

Thungon, Shri P.K. (Arunachal West) 

Tindivanam, Shri K. Ramamurthee (Tindi- 
vanam) 

Topno. Kumari Frida (Sundargarh) 

Tripathi. Shri Lakshmi Narain Mani (Kaiser- 
sani) 

Tripathi. Shri Prakash Narain (Banda) 

Trivedi. Shri Arvind (Sabarkantha) 

Tytler, Shri Jagdish (Delhi Sadar) 

Urnbrey, Shri Laota (Arunachal East) 

Upadhyay, Shri Swarup (Tejpur) 
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Urs, Shrimati Chandra Prabha (Mysore) 

Vaghela, Shri Shankersinh (Godhra) 

Vajpayee, Shri Atal Bihari (Lucknow) 

V m a ,  Shri Ratilal (Dhanduka) 

Veerappa, Shri Rarnchandra (Bidar) 

Vekaria, Shri Shivlal Nagjibhai (Rajkot) 

Verma, Shri Phool Chand (Shajapur) 

Verma, Shrimati Rita (Dhanbad) 

Verma, Shri Sushi1 Chandra (Bhopai) 

Verma, Kumari Vimla (Seoni) 

Vijayaraghavan, Shri V.S. (Palghat) 

Vyas, Dr. Girija (Udaipur) 

Wasnik, Shri Mukul Balkrishna (Buldana) 

Williams. Shri R.G. (Nominated Anglo-In- 
dian) 

Noes 
M a r i a ,  Shri Basu Deb (Bankura) 

Ahamed, Shri E. (Manjeri) 

Ansari, Shri Mumtaz (Kodarma) 

Baitha, Shri Mahendra (Bagaha) 

Balayogi, Shri G.M.C. (Amalapuram) 

Barman, Shri Palas (Balurghat) 

Barman, Shri Uddhab (Barpeta) 

Basu, Shri Anil (Arambagh) 

Basu, Shri Chitta (Barasat) 

Bhattacharya, Shrimati Malini (Jadavpur) 

Bhattacharya, Shri Nani (Berphampore) 

Ch&raborty, prof. SusPnta ~ n n d h )  
Chatterjee, Shri Nirmal Kanti (Dumdum) 

Chatterjee, Shri Somnath (Bobur) 

choudhury, Shri Ldtanath (Jagatsinghpur) 

choudhury, Shri Saifuddin (Katwa) 

Das, Shri Anadi Charan (Jajpur) 

Das, Shri Jitendra Nath (Jalpaiguri) 

Datta, Shri Amal (Diamond Harbour) 

Dome, Dr. Ram Chandra (Birbhum) 

Dubey, Shrimati Saroj (Allahabad) 

Fernandes, Shri George (Muzaffarpur) 

Ghangare, Shri Ramchandra Marotrao 
(Wardha) 

Giri, Shri Sudhir (Contai) 

Girija Devi, Shrimati (Maharaj Ganj) 

Gopalan, Shrimati Suseela (Chirayinkil) 

Gupta, Shri lndrajit (Midnapore) 

Hossain, Shri Syed Masudal (Murshidabad) 

Jena, Shri Srikanta (Cuttack) 

Kesri Lal, Shri (Ghatampur) 

Khan, Shri Sukhendu (Vishnupur) 

Laljan Basha, Shri S.M. (Guntur) 

Madhukar, Shri Kamla Mishra (Motihari) 

Malik, Shri Purrla Chandra (Durgapur) 

Mandal, Shri Brahmanand (Monghyr) 

Mandal, Shri Sanat Kumar (Joynagar) 

Mandal, Shri Suraj (Godda) 
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ManjayCal.sh ri (Samastpur) 

Marandi, Shri Simon (Rajmahal) 

Masood, Shri Rasheed (Saharanpur) 

Wa, Shri Satyagopal (Tamkdt) 

Mollah, Shri Hannan (Uluberia) 

Mukherjee, Shrimati Gwta (Panskura) 

MuWropadhyay. Shri Ajoy (Krishnagar) 

Munda, Shri Govinda Chandra (Keonlhar) 

krmu.  Shri Rup Chand (Jhargram) 

Murthy. Shri M.V.V.S. ( \ r i m )  

Owaisi Shri Sultan Salahuddin (Hydera- 
bad) 

Pal. Shri Rupdwrd (Hooghly) 

Panwar, Shri Harpal (Kairana) 

Paswan, Shri Chhedi (Sasaram) 

Paswan, Shri Ram Viias (Rosera) 

Paswan. Shri Sukdeo (Araria) 

Pat4 Shri Bnshin ( S i )  

Patel, Shri Ram Pujan (Phulpur) 

Patnaik, Shri Sivaji (Bhubaneswar) 

Pramanik, Shri Radhika Ranjan (Mathura- 
purl 

Prasad. Shri Hari Rewal (Salempur) 

Rai, Shri Lall Babu (Chhapra) 

Rai, Shri M. Ramanna (Kasaragod) 

Rai. Shri Nawal Kihore (Sitmahi) 

Raju, Shri Bh. Vijayakumar (Narsapur) 

Ram, Shri Prem Chand (Nawada) 

Ram Awadh, Shri (Akabapur) 

Ramaiah. Shr Bola Bulli (Elwu) 

Rao. Shn' 0. Venkateswara (Bapatla) 

Ray, Shri Rabi (Kendrapada) 

Ray, Dr. Sudhir (Burdwan) 

Raychaudhuri, Shri Sudarsan (Serampore) 

Roddaih Yadav. Shri K.P. (Wiiipatnam) 

Reddy, Shri A indrakaran (Adihbad) 

Reddy, Shri B.N. (Miryalguda) 

Rongpi. Dr. Jayanta (Autonomous Distrid) 

Roshan Lal. Shri (Khu ja) 

Roy, Shri Hafadhan {Asansol) 

Roypradhan. Shri Amar (Cooch Bihar) 

Sad. Shri Ebahim Sulaiman (Ponnani) 

Shastri, Acharya Viwanath Das (Sultarpur) 

Shastri. Shri Rapath Sonkar (Sadpur) 

Shastri. Shri Vihwanath (Gaz~ur) 

SHlgh, Shri Ajd (f%Wt) 

Singh, Shri Hari Kihore (Sheohar) 

Singh, Shri Jangbir (Bhiwani) 

S i h .  Shri Mohan (Deoria) 

Singh, Shri Pratap (Banka) 

Singh, Shri Ram Prasad (Bikramganj) 

Singh, Shri Ramashray Prasad (Jahana- 
bad) 
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Singh. Shri Ramnaresh (Aurangabad) Zainal Abedin. Shri (Jangipur) 

Singh. Shri Surya Narayan (Balia) 

Singh, Shri Vishwanath Pratap (Fatehpur) 

Sur, Shri Monoranjan (Basirhat) 

Syed Shahabuddin, Shri (Kishanganj) 

Tirkey. Shri Pius (Alipurduars) 

Topdar, Shri Tarit Baran (Barrackpore) 

Ummareddy, Venkateswarlu, Prof. (Tenali) 

Unnikrishnan, Shri K.P. (Badagara) 

Vadde, Shri SobhanadreeswaraRao (Vijaya- 
wada) 

MR. SPEAKER: Subject to conec- 
tion', the resuk of the Division is: 

Ayes: 278 

Noes: 104 

The m o t h  was adopted 

MRSPEAKER: I declare Shri S. MaC 
likarjunaih duly elected as the Deputy 
Speaker of the House. 

Shri S. Mallika~junaiah was conducted to 
the Deputy Speaker's seat by the Leader 
of the House,. Shri Arjun Singh and the 

Leader of the Omsition, Shri La1 K. 
Advani. 

Verrna. Shri Uperndra Nath (Chatra) 
12.1 5 hrs. 

Yadav, Shri Chandra Jeet (Azamgarh) 
FELICITATIONS TO DEPUTY SPEAKER 

Yadav, Shri Devendra Prasad (Jhanjharpurj 
[English] 

Yadav. Shri Ram Lakhan Singh (Arrah) 
THE MINISTER OF HUMAN RE- 

Yadav, Dr. S.P. (Sambhal) SOURCE DEVELOPMENT ( SHRl ARJUN 
SINGH): Hon. Speaker. Sir, with your per- 

Yadav, Shri Surya Narayan (Saharasa) mission I would like to say that this House 
has. today, carried out a very important 

Yadav, Shri Vijoy Kumar (Nalanda) function by electing the Deputy Speaker of 

'Following Members also recorded their votes:- 

Ayes: S1sM.D.H Farook, P.V. Rangayya Naidu. S.B. Nyamagouda, Salman Khursheed. 
M. Baga Reddy. D.P. Paul, K.G. Shivappa, T.R.L. Bhosale, Rao Ram Singh, R. 
Dattaji Maghe, Sarat Chandra Patnaik, Ajit K. Pawar. M. Krishna Swamy, 
Pawan Diwan, Banwari Lal Verma, C.K. Kuppuswamy, P.P. Kaliaperumal. 
Anand Ahirwar, Bheru Lal Meena, N.K. Baliyan, Mohan Vishnu Rawale. Suren- 
dra Pal Pathak, Bal Raj Passi, Ramesh Tomer, Virendra Singh. Briibhushan 
Sharan Singh, Prabhu Dayal Katheria. S. Mallikarjunaiah, Dr. Laxmi Narayan 
Pandey, Kum. Uma Bharti, V.N. Sharma, Mangal Ram 'Premi', Bhuwan 
Chandra Khanduri, Vinay Katiyar, Ram Tahal Chowdhary, Swami Yogananda, 
Bhagwan Shankar Rawat, Dr. Gunvant Rambhau Sarode, Anand Ratna Morya. 
Shyam Behari Mishra, Gaya Prasad Kori. Mahavir Singh Gohel. Mallu Ravi, and 
Imchalemba. 

Noes: Sls Thota Subba Rao, Tej Narayan Singh, Subrata Mukherjee, G. Ganga 
Reddy, B. Dharma Bhiksham. T.J. Anjalose, Braja Kishore Tripathi. Arjun Singh 
Yadav, and Shri Ashraf Fatimi. 
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this august House. The hon. Deputy Speaker 
has a wealth of experience behind him about 
the legislative business and we all know that 
his tenure, as the Deputy Speaker of this 
House, will be to the satisfaction of all sec- 
tions of this House. It is one thing that has 
come out as a result of the recent election 
and I would like the House to recall, with your 
permission, what I had the privilege to say 
here when the Vote of confidence was being 
debated. And that is, we are now in a differ- 
ent phase of political development in this 
country. The people have given a decision 
which has, and which is, clearly reflected in 
this House - both on this side and on that 
side. The Congress Party, as the Prime 
Minister has said, respects this decision of 
the people of this country and will always try 
to act in a manner so that every decision that 
is taken by him and by hisGovernment bears 
the stamp of the people's verdict in the last 
election. On the issue of the Deputy Speak- 
ership, I must make it very clear that in the 
best traditions of this House .... (Interrup- 
tions) 

SHRl SOBHNADREESWARA RAO 
VADDE (Vijayawada): You have trampled 
upon the traditions of the House. In the 
Eighth Lok Sabha you had given the Deputy 
Speaker's post to your ally, the AIADMK. 
(Intenuptions) 

SHRl ARJUN SINGH: That the principal 
Opposition Party of this House hasthe Deputy 
Speaker from its ranks and the Congress 
Party has upheld those traditions.-that is 
what has actuated our decision. I wish the 
Deputy Speaker all the success in his new 
off ice. (Interruptions) 

[ Translation] 

SHRl LAL K. ADVANI (Gandhi Nagar): 
Mr. Speaker, Sir, I congratulate Shri S. 
Mallikarjunaiah for being elected as Deputy 
Speaker of the House. Though, as a fellow 
colleague of my party, I know him personally 
for the last several years but I saw him from 
cbse quarters 12-13 years back when the 
country was passing through a crisis and 
democracy was about to eclipse (Interrup- 

tions). We were imprisoned together in the 
Central Jail in Bangalore. Since then his 
personality, his amiable and pleasant na- 
ture, his concern for everyone and his readi- 
nes to go out of the way to help and extend 
cooperation has left an indelible mark on me. 
Now when the Bhartiya Janata Party doned 
the mantle of being a major opposition party 
on this issue and discussed various possi- 
bilities with the Government over the elec- 
tion of Speaker and Deputy Speaker, my 
party felt that a person who has served the 
Karnataka Legislative Assembly for the last 
19 years, as an effective Deputy Speaker 
there, if elected to the Lok Sabha, could do 
justice to Parliament and Parliamentary 
conventions. That was the reason why I 
moved this motion which was supported by 
the House. I thank the Hon. Prime Minister, 
theGovernment and the Leaderof the House 
for setting a new tradition in this regard and 
want to forget whatever has happened. I am 
sure that if in spite of differences, we are 
concerned abut traditions and institutions 
which have degenerate during the past years, 
we would, as the Leader of the House rightly 
pointed out, usher in a new era and the 
democracy would become stronger and 
healthier. 

With these words, I once again con- 
gratulate Shri S. Mallikarjunaiahon my behatf 
and on behalf of my party and hope that the 
House would run smoothly under his guid- 
ance (Interruptions) 

SHRl RASHEED MASOOD (Sahar- 
anpur): Mr. Speaker, Sir, on my behalf and 
on behalf of my party, I congratulate Shri 
Mallikarjunaiah for being elected as Deputy 
Speaker of the House. I would like to assure 
him that the Janata Dal (1ntenuptions)sorry 
not Janata Dal but National Front 
(Interruptions) I did not include them be- 
cause i know they would also speak. I con- 
gratulate him on behalf of the National Front 
and assure him that we would extend to him 
all possible cooperation. 

Besides, I want to congratulate the 
Congress (I) for having taken a decision 
which we had predicted. I was myself a 
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[Sh. Rasheed Masood] 

candidate in this election and I had fought it 
deliberately knowing that I would lose. But 
this has not happened for the first time. You 
might recall that prior to this we had sought 
the confidence vote for our Government, 
knowing very well that we would not win. We 
had sought confidence for certain principles 
and it is once again for those very principles 
we have fought this election today. These 
are the principles through which Mahatama 
Gandhi gave the country a new direction. 

Eariier, we have heard a lot about 'poli- 
tics of convenience' but it is for the first time 
that I heard about 'Convention of Conven- 
ience' and that too from the Congress. The 
Leader of House said that if there is a candi- 
date from the largest opposition party forthis 
post, convention is that he should be made 
the Deputy Speaker but Congress has never 
followed this convention since Parl~ament 
has been formed. Had it been so and the 
Congress had followed this convention I 
would not have filed my nomination for this 
election. I would have respected that con- 
vention. But the Congress Party never re- 
spected that convention. Not only this, the 
entire House might be remembering the fact 
and I would also like to remind the House 
again through you that in 1980 the deputy 
Speaker was elected from a party which was 
having the fourth position in Lok Sabha and 
was an aly of the Congress. (Interruptions) 

We have to develop this country and I 
totally agree with the leader of the House 
that the present conditions are forcing us to 
consider seriously about the country. I have 
written a letter to the hon. Members-possi- 
bly they have got i t i n  which I have men- 
tioned that in the present situation of the 
country, we must consider whether the steps 
taken by us are in accordance with the 
principles and traditions laid down by Ma- 
hatma Gandhi and his colleagues after inde- 
pendence. But it is the bad luck of this 
country and I regret to say that the ruling 
party of our country never paid any attention 

to these principles, traditions and conven- 
tions. The Congress party has w t ~ ~  again 
proved it today. Why it has done so, I fail to 
understand. I should not say much in this 
regard. (Interruptions) Just now, a quarrel 
was going on in the House. Some Members 
from the ruling party and some from the 
opposition accused each other of 
being ...." .... That quarrel has not yet been 
over. I don't know which person is ...**... in 
their view (Interruptions) 

[English] 

MRSPEAKER: That is not going on ' 

record. 

[ Trans la tion] 

SHRl RASHEED MASOOD: If it is ..."... 
whether you you have (Interruptions) l would 
like to congratulate you for it. I 

SHRl VISHWANATH PRATAP SlNGH 
(Fatehpur): Mr. Speaker, Sir, I would like to 
congratulate Shri Mallikarjunaiahfor his being 
elected as the Deputy Speaker, The Election 
was held recently and with the end of the 
election process he gains the confidence of 
all the sections ot the House. Therefore, I 
would not like to go into this debate. 01 
course, I agree with the views of the Leader 
of the House that the politics hastaken a new 
turn. But the people of the country very 
minutely understand this new political alli- 
ance. (Interruptions) But the National Front 
and the Lett Front parties had fielded Shri 
Rasheed Masood as their candidate in this 
election. We were fully confident of his capa- 
bility and experience, but as he has ex- 
pressed his views that we will extend our full 
cooperation. (Interruptions) We have full 
confidence in this House and will fully coop- 
erate with him. 

[English] 

SHRl SOMNATH CHATTERJEE 
(Bolpur): Mr. Speaker, Sir, on behalf of my 
party and myself, offer my felicitationsto Shri 

"Expunged as ordered by the Chair. 
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Mallikajunaiah on his election to the high 
office of the Deputy-Speaker of Lok Sabha. 

Sir, on our behalf, we offer him not only 
our good wishes, but also our cooperation 
that in the discharge of his duties we shall 
certainly see that he is able to regulate the 
House and give proper opportunities to all 
sections of the House to express their views. 
He has long experience as a Presiding Offi- 
cer in one of the State Legislatures and I am 
sure his experience there will also help in 
conducting the business of the House, al- 
though he is new so far as Lok Sabha s 
concerned. 

Sir, I wish to make it clear that we did not 
wish to make any personal reflection on the 
capacity and ability of our new D-wuty 
Speaker when we put up acandidate against 
him. We had done it on some political prin- 
ciples that we wanted to place before the 
House. The Leader of the House has said 
that the people's decision in the last elec- 
tions is reflected also naturally in the House. 
Now the Congress-l are the largest party 
here and they have formed the Government. 
It seems now they have understood the 
people's verdict to be that they should cot- 
laborate and cooperate with the BJP in run- 
ning this Government. (Interruptions) 

SHRl ARJUN SINGH: Sir, I am not very 
conversant with how we should speak on 
this occasion because this is the first time I 
am speaking in the House on this occasion 
. But, with your permission, Sir, I think, the 
normal practice is that we do say what we 
have to say about the person who has been 
elected. 

SHRI SOMNATH CHATTEWEE: I have 
not said anything against the person. 

be done on the floor of the House. It is a 
leading Oppositii Party. So far as the 
Congress-l is concerned, there can never be 
any collaboration with the U P  on any prin- 
cple or any ideobgy. Whereas our hon. 
Vishwanath Pratap Singh was having this 
Party as arxutch for eleven bng months. 
Now you are taking about this. (Intemp 
hm) 

SHRl SOMNATH CHAll€RJEE: Sir, it 
is a very unusual intervention by the Leader 
of the House when I am felicitating the new 
Deputy Speaker. I am not sure, probably 
there is a guilty conscience so far as the 
Leader of the House is concerned. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NAB1 AZAD): 
You have guilty on conscience. (Intemtp 
tions) 

SHRl SOMNATH CHATERJEE: 0th- 
erwise, he would not have moved in the 
manner he did. It was very unusual. 

The Leader of the House has raised this 
topic. He has raised the question of tradition. 
He has referred to it. He has referred to the 
question of people's verdict being imple- 
mented here. I am referring to that Why are 
you feeling so disturbed? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): This is not the 
occasion for debate. (Interruptions) ' 

MR.\ SPEAKER: It will not go on record. 

SHRl SOMNATH CHAlTERJEE: This 
is the language of the Minister. 

MR. SPEAKER: That is not going on 
record. 

SHRl AWUN SINGH: But ifthisisgoing 
to be a basis of political debate, then kindly 
hear me cut. (Interruptions) We are not 
accustomed to snide remarks abut our con- 
viction. I would like to make it very very clear 
that what has been done is what needed to 

SHRl SOMNATH CHATTEWEE: The 
so-called tradition referred to by the Leader 
of the House is the Speaker to be selected 
from the ruling Party and the Deputy Speaker 
from the principal Opposition Party. This is 

'Not reoorded. 
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the first time, to justify the present selection 
or election of Speaker or Deputy Speaker of 
the House, the Congress4 party has sup- 
posedly followed this tradition. 

Sir, I have the privilege of being in this 
House from the Fifth Lok Sabha. I have seen 
that tradition being followed only when the 
Congress has been out of power. From 1971 
on wards, this has never happened and or~ly 
in 1977, when the Janata Dal Government 
was there and only in 1989 (Interruptions) 
when the National Front Government came 
into power, this tradition was observed and 
folbwed. 

1 am sure Shri Advaniji also agrees with 
me that there was no such tradition which 
Congress party believed in. (Interruptions) 

SHRI C.K. JAFFER SHARIEF: Why do 
you raise this Question? Don't tell this. 

SHRl SOMNATH CHATTERJEE: So 
far as I can recall, subject to correction by 
Shri Advaniji, when you were elected as 
Deputy Speaker in the Ninth Lok Sabha, Shri 
Advaniji referred to the fact that when Con- 
gress has been defeated, the tradition has 
been followed. Of course, now he is happy 
that the tradition is being maintained in this 
House also because his Party's nominee 
has become the Deputy Speaker. I only 
wanted to refer to this thing because the 
Leaderof the House referred to this thing. He 
tried to justify his party's decision. 

SHRl LAL K. ADVANI: As a matter of 
fact, even when the National Front Govern- 
ment was there, it had offered the post of 
Deputy Speaker to my Party, (Interruptions) 
but because my Party has always been 
pbading that the post of Deputy Speaker 
should go to the Opposition and, at that point 
of time, my Party was ihe supporting Party. 
(Interruptions), therefore, even though my 
critics are correct when they say that this is 
theconvention that has not been practised in 
the past, but my party was concerned and 
they insisted on it. So, when the ruling party 

agreed to it, I thought that it is in the fitness 
of things and it is a new augury and, there- 
fore, I welcomed it. 

SHRl SOMNATH CHATTERJEE: I do 
not know (Inten~qtbns) It seems that Shri 
Advani and his Party during the Ninth Lok 
Sabha, veryfairly had reminded the National 
Front of the tradition which the Congress 
never followed and the National Front imme- 
diately responded to that and if I may remind 
Shri Advaniji (Interruptions) as one of the 
other supporting parties, we also wanted 
that Shri Shivraj V. Patil be elected Deputy 
Speaker. Please give us that credit also. 
Therefore, all of us have been trying to put 
some good sense in the heads of the Con- 
gress Party all the time. 

Now the present electoral arithmetic of 
this House has sort of reminded the Con- 
gress party of their great tradition which they 
never followed and now they have tried to 
follow the National Front and the Janata Dal 
tradition in this House. It is good. It is very 
good. People will know. People will decide. 
People will judge and, therefore, so far as we 
are concerned, I believe, in this country the 
way thecampaign was launched, during the 
last election, the people of thiscountry wanted 
secular political parties and a secular Gov- 
ernment (Interruptions) 

They never voted (lnterwptions) 

THE PRIME MINSTER (SHRI P.V. 
NARASIMHA RAO): Please allow me to say 
one word. 

SHRI SOMNATH CHATTERJEE: lthink 
1 should not be disturbed. 

SHRl P.V. NARASIMHA RAO: No. I am 
just trying to help you. Will you also throw 
some light on whether there is a convention 
forthe Speakershipalso in the House? (Inter- 
ruptions) 

SHRI SOMNATH CHATTERJEE: May I 
remind the hon. Prime Minister what Shri 
lndrajit Gupta said on that day? We avoided 
it on that occasion because we sincerely 
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f e l i i e d  you, Mr. Speaker. We know you. 
The hon. Prime Minister has been saying 
that to run the Government the Speaker has 
to be from the ruling party, otherwise he 
cannot run the Government. Shri lndrajit 
Gupta rightly pointed out that it & rrOI the pb 
of the Speakerto run the G o v m ~ m t .  (Inter- 
npfions) Therefore, there has been no such 
occasion. After all, in what cirrmmstances 
we had proposed the candidature of Shri 
Rabi Ray, everybody knew. We have made 
it dear. And, if the hon. Prime Minister now 
wishes to raise it, we are prepared to have a 
discussion on the floor of this House as to 
what should beihe tradition, the convention 
regarding appointment of Speaker in this 
House. 

SHRl P.V. NARASIMHA RAO: You are 
talking of convention. Who broke your 
convention? (Internrptions) 

SHRl SOMNATH CHATTERJEE: I do 
not know why the Prime Minister intervened. 
I do not wish to go further. We want the 
House should run proprly. In spite of the 
country having the misfortune of having a 
CongressGovernment, this country and this 
House should run. This House has to run. 
(lntermptions) 

SHRI DEVRAYA NAlK (Kanara): He is 
insulting the verdict of the people of this 
country (Interrclptions) 

SHRI SOMNATH CHATTERJEE: That 
is why on this side of the House and speak- 
ing on behalf of my party and for myself, I 
would say that we have always given the 
cooperation and we assure the hon. Deputy- 
Speaker that we shall continue the coopera- 
tion with the Chair so that the business of this 
House is transacted smoothly and properly. 

SHRI INDRAJIT GUPTA (Midnapore): 
Sir, I was feeling so sorry for Shri Mal- 
likarjunaiah. He must be thinking that it could 
have been better if we have dispensed with 
the so called felicitation (Interruptions) This 
went into something else. Anyway, I do not 
have the opportunity of claiming that I knew 
him personally. I do not know him personally. 

Of course, that will be remedied now, I hope. 
But I take it from what the Leader of the 
Opposition has said thattheir choice is based 
on his ability, his experience and his back- 
ground and certainly once he is elevated to 
that high office, he no longer belongs to the 
BJP or to any other party. Therefore, on 
behalf of my party, I am fully prepared to offer 
our full cooperation to him in running this 
House according to the procedures, the 
norms and in keeping with the dignity and 
deaxum of this House. 

Sir, I wish him well. Since so many 
things have been said here, may I also add 
a little bit of myself? I only want to be sparred. 
My request is to the Congress party. Do what 
you like because you are running a minority 
Government. I know you have your own 
compulsions. You need some support. tt is 
upto you tochoose your supporters. I cannot 
dictate to  yo^. But please spare us from 
these daily sermons which are being pro- 
nounced by some gentleman who is sup- 
posed to be an official spokesman, briefing 
the Press everyday and saying that the 
Congress Party has taken this decision 
because it is always adhering firmly to the 
gloriius traditions and conventions of this 
House. Neither Shri Godey Murhari nor 
Pr0f.G.G. Swell nor Dr. Thambi Durai ever 
belonged to any identifiable Opposition par- 
ties. They were either Independents or they 
were people who belonged to parties which 
were indistinguishable from the Congress 
Party. Such people were deliberately made 
Deputy-Speaker by you. The largest party 
sitting in the opposition here at one time, was 
the Telegu Desam Party. You never both- 
ered to offer them the Deputy-Speakership. 
So, what is the convention? There is no 
convention except when Shri V.P.Singh was 
the Prime Minister. Only at that time, that 
convention was fully followed. Otherwise, it 
has never been followed. (Interruptions) 

SHRI GULAM NAB1 MAD: It was not 
the otfiaally recognised not the opposition. 

SHRl INDRAJIT GUPTA: I know that. 
Mr. Ghulam Nabi Azad, I know that, I am a bit 
olderthan you in this House. I know that they 
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were not an o f f i i l  opposition. When t here is 
no official opposition. you are free to do as 
you like. Anyway. 1 am only saying. please 
spare me from this daily press briefiqs by 
that gentlemen, I do not want to name him. 
outside, whom you have selected as your 
o f f i d  spokesman. I do not think. he knows 
anything about the traditions and wnven- 
tions of this House. Bot he is saying so many 
things outside that it bemmes difficub some- 
times to tolerate these things. You do what 
you like. We do not mind. h is up to you. It is 
your choice. Once a Parliament takes a 
decision, we have to abide by that decision. 
Therefore. Shri MaMikarjunaMh, who is now 
the Deputy-Speaker, elected duly by this 
House, is toperform his fundions and we will 
certainly cooperate with him to see that the 
House is conducted properly. I can assure 
him d that And I wish him weli for that. 

As far as Congress Party is concerned. 
it is for them to do what they like. 1 cannot, 
somehow or c~ther. isobte my mind fmm 
what was happening in the last two or three 
days. tt a\\ got mixed up. There was some 
bitterness going on in the House and the 
House was not able to function for two to 
three days. We all know why that was hap- 
pening. You do not want me to repeat all 
those things again. So, it is very difficult, one 
day to think in one way end the next day to be 
asked to think in a completely opposite way. 
It is very diicult for us. Anyway, it is up to 
you. It is your choice. 

If Baba Buta Singh is really so con- 
vinced about what he is trying to say, I think, 
it would have been a better gesture on his 
part, if he had come to the House today 
wearing an orange or yellow colour turban 
(Interruptions) 

SHRI ARJUN SINGH: We thank him for 
his sermons! 

SHRl EBRAHIM SULAIMAN SAlT 
(Ponnani): Mr. Speaker. Sir, rise to con- 
gratulate and felicitate Shri Mallikarjunaiah, 
who has been elected Deputy-Speaker of 

this hw. I wish him wail. &R at the 
time. I must be very frank and tamst b the 
&use that qscientiously I CanfIOt per- 
suade mysd and my COlbEagUes in this 
House to vote for the Motion that W ~ P  bdom 
the Hwse. I must be frank because I ham 
basic, f undambntal dierenoes with the BJP. 
1 hope, they will sort it out. I hape, that wl be 
in the interest d the country. &R so bng as 
they are not sorted out, I will have basic and 
fundamental dtfferenceswhh the BfP. There- 
fore, I could nol persuade myself to vate for 
the Motion n this Hwse. 

I hope the House wili understand the 
feelings as this is a question prfflcpies- 
When I sajj this. I have nothing against the 
personality who is elected to the Deputy- 
Speakershipd the House. I have all resped 
for him resped f& his experience and re- 
spect for his ability. 1 congratulate him again. 
I hope. he will be able to run this House very 
well with his vast experience of 19 years as 
a presidmg officer m the KarMtaka Legash- 
live Couml. Anyway, this has been the 
feeling which I wanted to frankly share with 
the House. I wishthe elected Deputy-Spedcer 
all sutxess. 1 have mth'ing personal against 
him. Out party will cooperate with him am- 
pletely in running the House smoothly. I 
hop, he will also do justice to all sedions d 
the House. I once again congratulate him. 

, SHRl B. VUAYAKUMAR RAlU (Nar- 
sapur): Mr. Speaker, Sir. I want to congrahr- 
late Shri Malllka junaiah, on his b e i i  elected 
as Deputy Speaker of the House. He was a 
senior Legislator in Kamataka and he is well 
experienced. On behalf of Telugu Desam 
Party, we wish him all success in discharging 
his duties. 

I want to bringtothe noticeof the Leader 
of the House, Shri Arjun Singh, who talked 
about the traditions and conventions, that 
we are an aggrieved party. In 1984, our Party 
was deprived of its fght to get the post of 
Deputy Speakership. At that time Congress 
was in power. Now. Shri &ad was telling 
that at that time, out was not an official 
opposition party. But. at that time, all parties 
had supported the TDP to get the Deputy 
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Speaker post. On that occasion. the Con- 
gress Party had left all the traditions and 
conventions and according to their conven- 
ience, because of their being in majority, 
have buttdozed the traditions and selected 
the AlADMK candidate, Shri Thambi Durai. 

Secondly, I want to bring to the notice of 
this Hwse that on the Public Accounts 
Committee issue also, at that time, Mr. Jaipal 
Reddy's name was proposed by all parties 
including the BJP but, unfortunately, the 
Congress Party chose AIADMK candidate 
only. Then also, they had forgonen every- 
thing about traditions and conventions. So, I 
want to condemn this kind of approach of the 
Congress Party. 

Once again, on behalf of Telugu Desam 
Party, I extend our fullest cooperation to Shri 
Mallikarjunaiah, to discharge his duties and 
we are with him in the smooth running of this 
House. 

With these words. I conclude. 

SHRI CHllTABASU (Barasat): I rise on 
behalf of my colleagues to expressour felici- 
tations to Shri Mallikarjunaiah, on the occa- 
sion of his being elected as the Deputy 
Speaker of this august House. 

Sir, I believe, hope and trust Shri Mal- 
likarjunaiah will run this House smoothly, will 
maintain the dignity, decorum and traditions 
of this House, also protect and preserve the 
rights and privileges of the Members of this 
House and, if possible, create new conven- 
tion and extend the rights and privileges of 
the Members of this House. 

I have got no doubt that he will prove 
himself to be a successful Deputy Speaker 
of this House. Sir, on behalf of myself and on 
behalf of my party, I extend our fullest pos- 
sible cooperation in the discharge of his 
responsibilities as the Deputy Speaker of 
this House. 

It is a fact that I could not vote for him 
during the motion for election of Deputy 
Speaker. It was not meant to show any 

disresped personally,to Shri Mallika rjunaiah. 
We all have got faith; we have all praise for 
his abilities, his capacity to become the 
Deputy Speaker of the House. We opposed 
him on the basis of certain principles which 
are very much fundamental to the pos i t i i  
taken by us. During the election campaign, 
we made it abundantly dear that our party 
and the left forces as a whole would demar- 
cate itsell from such forces which are inimi- 
cal to the unity and integrity of the country. 
That being the fundamental position taken 
by the Left parties, it has forced us to vote 
against the motion moved by Shri Advani. 
This, again I make it clear, does not mean 
any disrespect personally to Shri Mal- 
likarjunaiah. Therefore l want to be forgiven 
by him for this. 

So far as the tradition of the Congress- 
I is concerned, 

MR. SPEAKER: IS it necessary to re- 
peat it? 
- SHRI CHITTA BASU: They are merely 
interested to see how they can fulfil their 
partisan interests in the maintenance of their 
total power over the Government. Therefore 
the least said about it, the better. I would also 
want them to make it clear their political 
stand with regard to the fundamental ideo- 
logical position. 

SHRI PlUS TIRKEY (Alipurduars): Mr. 
Speaker, Sir, on behalf of my party, I would 
like to congratulate Shri Mallikarjunaiah for 
his being elected as the Deputy Speaker of 
this House. He is a Member of B.J.P.and the 
Deputy Speaker of this House, just as you 
are a Member of the Congress party and the 
Speaker of this House also. 

It is my only request to him that he 
woukl pay attention towards the small par- 
ties also. Keeping in view the process of 
election to these posts, it can be said that the 
Congress Government is not minority Gov- 
ernment. At present, the Congress is having 
an alliance with the largest opposition patty 
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and it appears that the Government can do 
its work smoothly. Therefore, it is hoped that 
the Government has no fear at present and 
it is no more a minorrty Government. I on my 
behalf and on behalf of RSP, would like to 
congratulate the Deputy Speaker and hope 
that while conducting the business of the 
House, he will keepthe small parties in mind. 

SHRl SULTAN SALAHUDDIN OWAlSl 
(Hyderabad): Mr. Speaker, Sir, there has 
been a tradition to congratulate the person, 
who is selected. I congratulate Shri Mal- 
likarjunaiah as well as the Congress Party 
for coming out in the open. It has done a 
good thing exposing itself. Today the minori- 
ties and muslims have realized after a long 
interval of 40 years that the Congress only 
wants to use us for its own ends and now we 
are fully aware of its mentality and concern 
for us. Today the muslims of this country are 
surprised to know that this has been done by 
the Congress. But we have come to know 
that the Congress really is. I would like to 
congratulate the Prime Minster who has 
shown enough courage to expose the Con- 
gress. In this way he has done a very good 
work in the history of this country. 

1 once again congratulate him. 

SHRl P.G. NARAYANAN (Gobichetti- 
palayam): Mr. Speaker Sir, I would heartily 
congratulate Shri Mallikarjunaiah who has 
been duly elected as the Deputy Speaker of 
this hon. House. We have fulltrust in him. We 
believe that he will be impartial and fair- 
minded. On behalf of AIADMK I assure him 
of our full cooperation in conducting the 
business of this House. I hope that he will 
give full opportunity to speak to all the 
Membersof this House, particularly the new 
Members of this House who want to reflect 
the hopes, urges and aspirations of the 
common people. 

With these words, I congratulate him 
once again. 

SHRI P.C. THOMAS (Muvattupuzha): 
Mr. Speaker Sir, on behal of my party, the 

Kerala Congress, I congratulate the Deputy 
Speaker, ShriS. Mallikarjunaiah. Forthe last 
few days he was here as the Chairman in 
various sittings and he proved that he cwM 
be a very good presiding officer above party 
lines and sectarian considerations. 

13.00 hrs. 

I have only one suggestion to make and 
that is regarding small parties. If I make that 
point at this stage, I think, it will be appropri- 
ate. There are a few Members who are in 
small groups. They do not have any repre- 
sentation in the Business Advisory Commit- 
tee. Normally they do notget any opportunity 
to voice their grievances or to speak out or to 
give representation in the proper forum. I 
would request that this aspect may also be 
considered and the Chair may be pleased to 
give opportunities of all sorts during discus- 
sions for the small groups including the 
motions which we give, because we are not 
in a position to take up the motions later. 

I have made this suggestion at this 
stage because I feIt that this was the appro- 
priate time. 

I once again congratulate Shri Mal- 
likarjunaiah on his election as Deputy 
Speaker. I am not entering into the other 
controversies because I do not have any 
time. 

SHRl H.D. DEVEGOWDA (Hassan): 
Sir, on this happy occasion, I would like to 
congratulate my friends Shri Mallikarjunaiah, 
who has been elected astheDeputy Speaker 
of this august House. I know his ability; I 
know his capacity. He was Deputy Chairman 
of the Legislative Council of Karnataka and 
he was a Member for about twenty years in 
the Karnataka Legislative Council. He is 
going to prove his capacity and ability while 
conducting the proceedings of this House. 
There should not be any doubt in it. Ionly say 
on this happy occasion that there should not 
have been an unnecessary controversy about 
his election. We all know that once the Pre- 
siding Officers are elected to the Highest 
Office, they will always try to detach them- 



selves from the party and they will conduct 
themselves as a non-party Member. This is 
the tradition and convention, all these days 
we observed but, unfortunately today, there 
were certain controversies. On this occa- 
sion, I do not want to p in with such contro- 
versies. 

I am happy that Shri Mallikarjunaiah, 
oneof my old friends has been elected tothis 
highest office and I extend my full coopera- 
tion, and once again on behalf of my party 
and also myself want to congratulate him. 

SHRl INDERJIT (Darjeeling): Mr. 
Speaker, Sir, I rejoice in the fact that the 
finest tradition of parliamentary democracy 
has been upheld infact. I would say that the 
finest tradition of parliamentary democracy 
has been upheld in the finest spirit of the 
system. 

Mr. Speaker, Sir, I would like to set the 
record straight. Unfortunately, my name- 
sake and senior member of this Parl~ament. 
Shri lndrajit Gupta, is not here now. I would 
like to clarify that the finest traditions of 
parliamentary democracy were upheld right 
until 1971. In 1957, Shri Hukum Singh who 
wasthen a member of Akali Party was elected 
as the Deputy Speaker. Thereafter, the 
Congress party went all out and elected Shri 
Hukum Singh as the Speaker of the House, 
though he belonged to the Akali Dal. It was 
at that tiem that Shri Godey Murhari who was 
a member of the Congress party was elected 
as the Deputy Speaker. 
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Mr. Speaker, Sir, I know that I am very 
new, relatively new to this Parliament. This is 
only my second term. But, I have had the 
privilege of watching this Parliament func- 
tion from the Press Gallery above for the last 
forty years. 

Shri lndrajit Gupta talked about Profes- 
sor G.G. Swell and about other friends. 
Professor G.G. Swell was vigorously an 
independent individual. He belonged to the 
Opposition and was elected Deputy Speaker 
because he belonged to the Opposition. 
Therefore, it is wholly wrong for people to 

say that this convention has not been u p  
held. It is true that at one stage there was an 
element of distortion when a DMK member 
was elected to that post in 1980. He be- 
bnged to an Opposition party which was 
friendly to the Congress. (Interruptions) I 
would say, Sir, that we all should rejoice in 
the fact that we have restored the finest 
convention and tradition of the parliamen- 
tary system. 

I think we need to rejoice on one more 
point and that point is this. We seem to be 
injecting into our national life a dangerous 
concept of what may be described as politi- 
cal untouchability. I think it is a highly dan- 
gers concept. Therefore, by upholding this 
tradition, I think, we have also applied the 
brake on this highly dangerous and disas- 
trous concept. 

SHRl SOMNATH CHAlTERJEE: You 
talk to Mr. Madhav Rao Scindia. Why don't 
you explain to him? 

SHRl INDERJIT: I will. 

MR. SPEAKER: I would like to con- 
gratulateshri Mallikarjunaiahfor having been 
elected tothe Deputy Speakershipof the Lok 
Sabha. 

I would like to wish him all the best in his 
duty to the House and the people. 

He has functioned as the Deputy Chair- 
man of the Legislative Council in Karnataka 
and knows the rules of the game, and pangs 
and pleasures of the post of Presiding Offi- 
cer. His experience would go a long way in 
helping him to do his duties to this House. He 
has been in politics for a pretty long period 
and knows the political trends and ideolo- 
gies which are reflected in the works of the 
Members in the House. He has to be above 
and beyondpolitics while sitting in thischair. 
His long tenure in politics would help him to 
understand the political trends behind the 
moves of the Members. And that would 
facilitate his working. 

Presiding Officers need aparticularkind 
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of nature and character to perform their 
duties. He appears to be endowed with the 
requisite kind of nature and character which 
are going to be of great help to him and the 
House. 

The Deptlty Speaker shares the duties 
with the Speaker and the Members of the 
panelof Chairpersons. It is avery high cffice. 
On him, and all those who preside from this 
Chair, depend to a great extend the success 
or failure of the parliamentary democracy. 
What the Presiding Officers do from here 
does not have an impact only on them orthe 
Members and for the present alone, but also 
onthe procedures to be followed inthe future 
too, and ultimately on the system itself. The 
realisation of this aspect of the duty certainly 
can widen thescopeof andthe responsibility 
behind the duty. 

The House has to be a mirror of the 
public opinion. It works as an instrument to 
guide and control the executive. It plans and 
provides, for the present and the future, and 
for meeting the demands of the people in the 
country and partly those of the world. The 
time available for the proceedings is always 
limited and compared to the enormousness 
of the tasks, less than what is required. As 
the Members come from different park of 
the country and have different demands, 
their demands on the time of the House are 
found to be enormous and at times conflict- 
ing. There is nothing more precious than the 
time. However, it cannot be stretched be- 
yond itself. The success of the House de- 
pends upon using it in the most judicious and 
sagacious manner. The success of the Pre- 
siding Officer also depends upon making it 
available in proportion to the real and just 
demands of the Members and the issues. It 
is in this that the Members and the Presiding 
Officers and officers have to cooperate and 
produce the best possible results. The 
Members and officers have been helping all 
those who have been sitting in this Chair and 
they deserve a great deal of appreciation 
and thanks for the same. I have no doubt the 
same kind of cooperation would be given to 
the Hon. Deputy Speaker also. In the pres- 
ent situation, the cooperation by the Mem- 

bers would be more valuable and neces- 
sary. 

Together, we have a duty to make the 
system work and work successfully. To- 
gether, we would do our best to do the same. 

With this, we would like to welcome Shri 
Mallikarjunaiah tothe highofficeof the Deputy 
Speaker of Lok Sabha. 

MR. DEPUTY SPEAKER: Mr. Speaker 
Sir, I wish to thank hon. Members of this 
House for electing me as Deputy Speaker of 
this august House. I am also thankful to the 
Prime Minister, Leader of the House, Leader 
of Opposition and leaders of various parties 
for all the felicitations and good wishes ex- 
tended to me. 

Our country is facing manifold problems 
which pose a challenge to us. All these will 
be reflected duringthedebates in this House. 
I am aware of different perceptions of the 
various political parties represented in this 
House. However, I expect full cooperation 
from hon. Members in resolving the various 
issues that may come before us. 

I am aware of my limitations. I have had 
the good fortune of serving the Karnataka 
State Legislature for the psst 19 years. But 
so far as Lok Sabha is concerned, this is my 
very first term. I am sure, however, that with 
the cooperation of all sections of the House, 
I shall be able to do justice to the task on 
which I am about to enter. I assure you that 
I shall discharge my duties with a sense of 
Justice and responsibility in the best tradi- 
tionsofthis Houseand withaviewtostrength- 
ening this democratic institution of Parlia- 
ment. 

Mr. Speaker Sir, I also wish to thank you 
for the good wishes offered to me. I specially 
thank Shri Rasheed Masood who was in the 
field along with me. I would like to assure 
you, Sir, that under your able guidance, I will 
be able to discharge the onerous responsi- 
bility that has been entrusted on me., 

MR. SPEAKER: Before we take up the 
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Motion to be moved by Shri Ram Vilas 
Paswan, should we take up Matters under 
Rule 377? 

(Interruptions) 

SEVERAL HON. MEMBERS: Sir, how 
about 'zero' hour? (Interruptions) 

MR. SPEAKER: All right. I will take up 
'zero' hour quickly. Shri Mohan Singh. 

[ Translation] 

SHRl MOHAN SlNGH (Deoria): Sir, the 
All lndia Radio has given a wrong informa- 
tion about me in its broadcast. Therefore, I 
would like to give a clarification. Last Friday, 
I had raised an issue regarding the Allahabad 
University and urged the Govt. to convert. 
The said University into a central university. 
But when I went to my constituency, all of my 
supporters and voters said that I have been 
termed as a Congress(1) member in the 
Parliament news by the AIR on Friday in its 
8.30 broadcast. Whereas 1 am a Janta Dal 
member. Please give decline to the A.I.R. 
that this error should be rectified, otherwise, 
I will also have to make such opinion as my 
party leaders have about the All lndia Radio. 

[English] 

MR. SPEAKER: I think the media will 
make the corrections. 

(Interruptions) 

[ Translation] 

KUMARl UMA BHARlTl (Khajuraho): 
Mr. Speaker, Sir, through you, I have been 
drawing the attention of the House towards 
the continuous increase in atrocities on 
women for the last few years. Nearly three- 
four months ago, an incident happened in 
March, in a village named Mehrana near 
Mathura. A girl belonging to a Jat family fell 
in love with a boy of Jatav community. As a 
punishment, the village Panchayat unani- 
mously decided to han the girl, her lover and 
one of his friends on a tree and killed them in 

this way despite the protest of their families. 

The second incident has also taken 
place one week ago in a village of Haryana. 
Two aged ladies belonging to a harijanfamily 
were cut into pieces and thrown before their 
houses. According to the report of the police 
the brothers of the victims say that they had 
themselves killed them, as they were uf 
loose character. But the entire village is 
silent on this issue. It is surprising that the 
villagers had no proof about their being of 
loose character. There is a third incident 
about which I would like to make a special 
mention. It has taken place just three days 
before when a 60 year old Arab Sheikh had 
marred a 10 year old girl named Amina at 
Hyderabad and was bringing her to Delhi by 
air. Amina was the daughter of a rickshaw- 
puller names Sheikh Badaruddin, Who, due 
to poverty, had sold her tothat old Sheikh for 
Rs. 1 lakh and a meher of Rs. 6000 was 
fixed. In thecertificate, thegirl was shown as 
32 years old. Had the girl not started crying 
in the plane, Sheikh would have taken herto 
an Arab country as his wife. 

Mr. Speaker, Sir, a lot of incidents like 
Amina's are taking place in Hyderabad and 
in other cities in South lndia and in other 
states also, where 60-70 years old licen- 
tious, wicked Arab Sheikhs marry 10-12 
year old girls and take them to Arab coun- 
tries as their wives. Such incidents are con- 
tinuously taking place there. Even the girls 
from many districts and ci!ies in South are 
lured for the jobs of Ayah or Nurse in Arab 
countries and they were taken to these 
countries and there, they are forced into 
prostitution. Mr. Speaker, Sir, throush you, I 
would like to request the concerned Minister 
that keeping aside all the rules and laws 
stringent punishment should be given to 
such old wicked persons, who buy and marry 
such young girls of 10 years age from here 
and take them to their own country. A num- 
ber of older hon. Members are present in this 
House. 

W is my opinion that everyone should 
extend their whole-hearted support to young 
girls involved in such cases. These luxury 
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loving people purchase young girls with their 
big money. It is most unfortunate that al- 
though the literacy rate in the country has 
gone up, our attitude towards ourwomenfolk 
remains unchanged. 

Mr.Speaker, Sir, therefore, the culprits 
should be given the stringent punishment 
and steps should be taken to prevent atroci- 
ties on women. It is my humble submission 
to you that if you allow a discussion on this 
topic, under Rule 193, it will enable other 
hon. Members to expresstheir opinion ~n this 
regard (Interruptions) 

SHRl MADAN LAL KHURANA (South 
Delhi): Mr. Speaker. Sir, yesterday Mem- 
bers belonging to all parties has supported 
this,but unfortunately, no Minister was pres- 
ent in the House at that time. The problem 
now is that the girl has been sent to 'Seva 
Sadan'. where she has to stay in the com- 
pany of prostitutes and convicted women. 
Mr. Speaker, Sir, the court has ordered her 
to be put upalong with them. This isaserious 
matter. The leader of the House is present in 
the House Yesterday, both the Congress 
Party and the C.P.1 (M) had supported it. A 
high-power commission should be consti- 
tuted in this regard as this is not an isolated 
case. Earlier also it has been mentioned. 

MR. SPEAKER: Khuranaji, you have 
made your point ... 

SHRl GUMAN MAL LODHA (Pall): Mr. 
Speaker, Sir, I too had given a notice in this 
regard (Interruptions) 

SHRl SRlKANTA JENA (Cuttack): All 
members of the House are of the same 
opinion. I hope the hon. Minister will respond 
and tell us what action he plans to take 
(Interruptions) 

SHRlMATl VASUNDHARA RAJE 
(Jhalawar): Sir, theseissues have been going 
on over a long period of time. A discussion is 
absolutely necessary on this matter. I do not 
think it can be discussed in piecemeal in zero 

hour. Today, there is a new case in the 
HINDUSTAN TIMES. Agirl by name Manjeet 
has been picked up, raped repeatedly and 
sold about two times. She ended up at a 
place called Bari in Dholpur. It is very shock- 
ing that over the past one week, we have 
been raising these matters again and again 
in this House. But I do not think this way we 
can possible discuss the issue the way we 
wish to do. A discussion is very essential. 
There is another incident. Very recently in 
Calcutta, many ladies who voted for the 
Congress(1) were attacked by the CPI(M) 
people. The hands of some people were 
chopped off, women were raped and chil- 
dren were hacked todeath. You must inquire 
into all these things. Kumari Mamata Baner- 
jee is not here now. I think we should go into 
allthese things indetail. Atmcitieson women, 
wherever they may be and whatever party 
they may belong to, are very reprehensible. 

SHRlMATl MALlNl BHATTACHARYA 
(Jadavpur): I want to add only one word 
about the girl Ameena. This girl who is now 
in custody is being kept at Nariniketan and 
she is in completely traumatised state and 
the atmosphere of Nariniketan is such that 
this traumatised condition is likely to in- 
crease further. So. having been rescued 
from this old bridegroom, now, she has been 
put into the hands of the police and the 
women's organisations who have taken up 
her case are not being given access to her. 

I would, therefore, plead with the Home 
Ministry that they should take sieps so that 
the custody of the girl or in any way success 
to her is granted to the women's organisa- 
tions who arefighting her case inorderto see 
that the abnormal atmosphere of Narini- 
ketan does not spoil her mental stability. 

[ Translation] 

SHRl GUMAN MAL LODHA: Mr. 
Speaker, Sir, I had given a notice regarding 
the gangrape of the women, aged between 
6 years and 75 years by policemen in Tripura. 
Their huts were set on fire and despite all hue 
and cry, no case was registered against the 
accused. Rather, the victims were dubbed 
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as terrorists and after being gangraped, they 
were thrown out of their houses. 

Mr. Speaker, Sir, this is a very serious 
matter pertaining to atrocities on women. 
Even in Delhi, under the pretext of ragging, 
a girl was stripped in the Ramjas college of 
Delhi University and she was forced to leave 
the college. This is not an isolated case. Sir, 
it is my submission that we should have a 
thorough discussion for two hours to ponder 
over ways and means to prevent such strati- 
fies on women. 

SHRl RAJNATH SONKAR SHASTRI 
(Saidpur): Sir, I have been seeking as oppor- 
tunity to speak for the last two weeks and I 
have got this opportunity today (Interrup- 
tions) 

MR. SPEAKER: You have spoken ear- 
lier too. Everyone knows that. 

SHRl RAJNATH SONKAR SHASTRI: 
There is afar more seriouscase than theone 
raised by Shri Madan Lal Khurana regarding 
?he Arab Sheikh. I support 111s stand. I would 
like to bring to the notice of the house a far 
more serious case (Interruptions) I support 
Shri Khurana. 

Sir, I would like to tell you that the Arab 
Sheikhs are having a field day. Sir, the case 
of a 12 year old girl found crying inside the 
aircraft was narated here. Let me tell you 
about a voluntary organisation which brings 
up children called 'S.O.S.'. It is located in 
Faridabad and it has got a bianch In Var- 
anasi also. They have bought about 50 acres 
of land there and built a high boundary wall. 
They bring orphan children, two-year olds, 
five-year olds etc and sell them to Sheikhs, 
who in turn take then to their respective 
countries and tie them to camel's neck. The 
Camels are them forced to run on the walls. 
The criesof thesechildren make ,he animals 
run faster and the Sheikhs enjoy these camel 
races. 

Sir, a man by the name' of had sent his 

three children, a four year old by name of* a 
two year old girl by name of' and a boy... 

MR. SPEAKER: These names will not 
be recorded. 

SHRl RAJNATH SONKAR SHASTRI: I 
would like to inform you, for this is a very 
serious case. Apart from these four children, 
there were about fifteen more such children. 
However, as you are saying that the names 
won't be recorded, I won't names them. 
These children were taken from Delhi to 
Varanasi, under !he pretext of putting them 
in school. They were then shown to the 
Sheikhs, of whom four were purchased and 
sent to Arab. The magazine 'Maya' has 
given a vivid description of this gory episode 
and it was mentioned that three of these four 
boys died shrieking and screaming. Their 
father* sought the return of his children, but 
the people at the organisation kept quite. 
The Ministry of Social Welfare did not take 
arly actlon and even the Supren~e Court 
couldn't do anything. 

MR. SPEAKER: You aregiving alengthy 
speech on this. 

SHRl RAJNATH SONKAR SHASTRI: 
Th~s is a very serlous matter. 

MR. SPEAKER: That is why you are 
seeking time and giving such a lengthy 
speech. 

SHW RAJNATH SONKAR SHASTRI: 
When he submitted an appeal to a Supreme 
Court Judge. 

MR. SPEAKER: Not likethis, Mr. Sonkar. 

SHRI RAJNATH SONKAR SHASTRI: 
The Supreme Court ordered that the chil- 
dren be produced before the Court. 

MR. SPEAKER: This matter is coming 
up for discussion, later on. 

SHRl RAJNATH SONKAR SHASTRI: 
As I said, this is a very serious incident. The 

'Not recorded. 
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way the Arab Sheikh treated Ameena is 
before all of us. I would like the hon. Minister 
of Home Affairs to make a statement in the 
House regarding the purchase of children by 
these Arab Sheikhs and also take stringent 
measures to prevent such incidents in fu- 
ture. 

[English] 

SHRl MANORANJAN BHAKTA (An- 
daman-Nicobar): Mr. Speaker, Sir, I have 
received information that the MD Soloman 
Vessel belonging to the Tribals Cooperative 
Society of Car Nicobar has been grounded 
near Sagar Island. And since the last eight 
days, in spite of their best efforts, the Cal- 
cuna Port Trust Authority, CIWTC and other 
agencies are not extending any kind of as- 
sistance for salvaging that vessel. The Ves- 
sel has got a full load of cargo and there are 
crew members aboard that Vessel. They are 
running from pillar to past to get all kmd of 
assistance for the salvage of the Vellei. But, 
unfortunately, no instruction has been given 
from the Central Government or any other 
authority to extend this facility. I would like to 
draw the attention of the House, particularly 
Shri Arjun Singh to this aspect, who IS  pres- 
ent here. It ~saquestion of life anddeath. The 
tribals, particularly the Trlbals Cooperative 
Society has acquired with great difficulty this 
Vessel. The Vessel is now in difficulty. So, 
instructions shotild be issued to !he Chair- 
man. Calcutta Port Trust and also the Chair- 
man, CIWTC, to render all kind of assistance 
so that the crew members can be salvaged, 
the Vessel can be salvaged and the Tribals 
Cooperative Society can also be salvaged. 

to me. I will get the details and bring them to 
the notice of the hon. Minister. 

SHRl SOBHANA DREESWARA RAO 
VADDE (Vijayawada): Through you I draw 
the attention of the Government to a very 
longstanding demand of a very large num- 
ber of people for setting up a UPSC exami- 
nation centre at Vijayawada. A very large 
number of educational institutions are lo- 
cated in the coastal Andhra. And many 
people, especially the candidates, who have 
to appear in the UPSC examination, are 1 
expected togo to Hyderabad and spend a lot 
of money. There is along standing represen- 
tation before the Government. I urge upon 
the Government through you to examine 
that aspect and take necessary steps to 
sanction an examination centre to conduct 
UPSC examinations at Vljayawada. Q 

[Transalation] 

SHRl ARVIND NETAM (Kanker): Mr. 
Speaker, Sir, everyday a large number of 
people are dying of cholera in the Chat- 
tisgarh region of Madhya Pradesh, particu- 
larly in Bastar, Raipur and Durg districts. 
Doctors and medicines are not available in 
most of the remote areas. Even where the 
medicines are available, ~t has been found 
that they were ineffective. In the absence of 
Doctors and Medicines, the State Govern- 
ment is finding itself in a helpless situation so 
f i x  as providing relief to the patients is con- 
cerned. If the disease is not checked in time, 
chances are that the situation may get out of 
control. Through you, I request the Prime 
Ministerto provide all possible central assis- 
tance on the form of doctors and medicines 
immediately, to provide relief to the affected. 
I would also request the hon. Minister of 
Health to visit the Chattisgarh region, like he 
visited Himachal Pradesh, to oversee that 

MR. SPEAKER: You have requested 
more than once. * %  

the people receive Immediate relief. 
SHRl MANORANJAN BHAKTA. I urge 

upon the Government to issue the instruc- 
tions immediately. This is a serious matter. 
The Vessel has been grounded and thecrew 
members are there. 

SHRl ARJUN SINGH: You kindly come 

SHRl ANNA JOSH1 (Pune): Two former 
UP Ministers had links with the controversial 
Bank of Credit and Commerce.+ 
International(BCC1). The State Government '\ 
had been informed about the Ministers' links , 
about two years ago, but the Congress 

I 
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Government chose to ignore it, according to 
reports. 

Sources informed that the intelligence 
Bureau in a 'top secret' report gave details of 
the BCCl's clandestine activities and ad- 
vised that steps should be taken to keep a 
watch on people having links with it. 

The IB report said that the bank's 
founder, halled from Sitapur district of UP 
and had later settle down in Pakistan. 

MR. SPEAKER: Would you like to dis- 
cuss this Bank every day when it is decided 
that it will be put in the BAC? 

SHRl ANNA JOSHI: There is a new 
point. 

MR. SPEAKER: Ali t h s e  new points 
can come up at one and the same time. 

SHRI ANNA JOSHI: I am asking for a 
discussion on this point. 

MR. SPEAKER: If we are discussing 
only one point, the other points are left out. 

SHRl ANNA JOSHI: This is a new point, 
Sir. 

MR. SPEAKER: This new pomt also 
you can discuss at one and the same tlme. 

SHRl ANNA JOSHI: had links with 
some people and one of them was a Minister 
at that time. The reports mentioned about 
links in this connection. 

MR. SPEAKER: How do we allow these 
names to go on record? How do they defind 
themselves here? 

SHRl ANNA JOSHI: Through you I 
request that, as it is a serious matter it should 
be taken up for discussion. 

SHRl HARADHAN ROY (Asansol): 
Many essential medicines includ~ng life- 

saving drugs are not available as the manu- 
facturers are refusing to produce the medi- 
cines because of the cost problem and there 
is a tussle between the Central Government 
and the manufacturers. So, they are not 
producing these medicines. 

I strongly request the Government of 
India to see that these medicines are pro- 
duced in their own units. Some of these life- 
saving drugs can be produced in the Central 
Government units i.e. IDPL and the State 
Government units can also produce some of 
them. Because these medicines are essen- 
tial to the people, they are running from pillar 
to post for these medicines. It is very difficult 
to procure them. The Government should 
take note of it and try to supply them to the 
people. 

MR. SPEAKER: Very good 

[ Translation] 

SHRl BRlSHlN PATEL (Siwan): Mr. 
Speaker, Sir, one has to go via Motihari and 
Muzaffarpur to reach the Nepalese Border 
town of Raxaul from Patna. Another road 
Bettiah Road, goes Via Hajipur, Lalganj and 
Rekhaghat. Now, if this road IS included in 
the National Highway, it will reduce the dis- 
tance between Bihar's capital and Raxaul by 
70 kilometres. This road is very important 
from the strategic point of "iew as well. 
Therefore, through you, I request the Unlon 
Government to include this road is the a 
national highway without any delay. 

SHRI KODlKKUKlL SURESH (Adoor): 
Mr. Speaker. Sir, I would like to raise the 
followmg matter of public importance with 
your permission. 

In Kerala lakhs of people are working in 
cashew fields. In my constituency there are 
more than 40 cashewnut factories working. 
Two lakhsof people are working there. Their 
condition is very deplorable as a result of 

' Not recorded. 
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which, there is low production. There is 
shortage of cashewnut raw material. This is 
creating a lot of problems resulting in low 
production. Every yearthe cashewnut work- 
ers are getting jobsfor only 90days per year. 

To meet the long pending demand of 
employees working cashewnut factories, the 
Governmentof Kerala have askedthe Centre 
to import raw materials for cashewnut. I 
would like the hon. Minister of Commerce to 
consider the request of mine for special 
permission being given to the Kerala Gov- 
ernment for impoeing the raw materials for 
cashewnuts. 

[Translation] 

SHRl RABl RAY (Kandrapara): Mr. 
Speaker, Sir, Ido not raise any unnecessary 
issue. I am raising this issue with product 
sorrow. Yesterday, at 12 '0 clock when yoii 
had perhaps gone to your chamber and Mr. 
Chairman was in the Chair, some Members 
raised the issue of B.C.C.I. I would like to 
raise this issue because it is a very serious 
one. In total disregard to the points raised by 
us the hon. Minister of Finance had told 
yesterday that whatever he had sad was 
truth and that there was no truth in whatever 
we were saying. I am very sorry to say that 
reports have been published today not only 
one newspaper but in many that the Intelli- 
gence Bureau had submitted a top-secret 
report to the Uttar Pradesh Government two 
years ago in which it had been said that two 
Congress Ministers were involved in the 
B.C.C.I. scandals and the Pakistani founder 
of B.C.C.I. belonged originally to Sltapur in 
Uttar Pradesh. He had established contacts 
with those two Ministers who often used to 
visit foreign countries as guests of B C.C.I. 
He had contacts not only with the Ministers 
but also with the bureaucrats and bus~ness- 
men,. So, when the top-secret report of the 
intelligence Bureau had cast suspicion two 
years ago that the two Congress Ministers 
were involved in the B.C.C.I. scandal, why 
did the hon. Minister of Finance repeatedly 
asserted before thecountrymenthat nothing 

of this sort had happenedandthat the B.C.C.I. 
is totally incorruptions. 

Mr. Speaker, Sir, two-three days ago, I 
went to Bangalore in connection with my 
personal work. The city of Bangalore was rife 
with rumours of this scandal. Not only that, a 
discussion to the effect that the B.C.C.I. was 
linked with the assassination of Shri Rajiv 
Gandhi was going on in the U.S. Senate. 
How can the reports that the B.C.C.I. was 
behind the assassination of the former Prime 
Minister of lndia be ignored? Should we wait 
to raise this issue till a discussion on this is 
held? 

I, therefore, request you to allow a dis- 
cussion immediately on this issue so that the 
designs of the B.C.C.I. to make this country 
poor through transfer of Indian money to 
foreign countries could be exposed. 

[English] 

SHRl GANGADHARA SANlPALLl 
(Hindupur): Mr. Speaker, Sir, I would like to 
bring to the notice of the House regarding 
drug shortage in the market. 

As per the announcement of All lndia 
Organisation of Chemists and Druggists, it is 
brought to the light that there will be acute 
shortage of life saving drugs if Government 
could not take adequate measures in time. 

One can observe shortage of drugs in 
the prevailing market since July this year. 
About two thirds of the drugs market in the 
country come under the rigid control im- 
posed by the Government since 1962. The 
industry has been pressing for rational pric- 
ing policy in time with rising production costs. 
The net result of the policy is that instead of 
the drugs which figure out under price con- 
trol order, the manufacturers have been 
showing amarked tendency to produce more 
of these drugs, the prices of which are not 
controlled. 

The drugs in shortages include anti 
epilepsy drugs, cargo-vascular drugs, neuro 
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disorder drugs, anti cancer drugs, TB curing 
drugs, etc. 

I earnestly request the Government to 
take adequate steps to ensure that drugs are 
easily available and also40 ensure that its 
prices are in reach of the common man. 

SHRlMATl GEETA MUKHERJEE 
(Panskura): Mr. Speaker, Sir, I ralse with 
heavy heartto raisethis matter inthis House. 

Daulat Ram College is a college for 
women and the teachers of Daulat Ram 
College are on strike. For what? Sir, you will 
be surprised to know-ar;d I believe every 
Member in this House will be surpr~sed to 
know that the teachers' representative in the 
College, Shrimati Kanchana Natarajan, who 
is the Head of the Philosophy Department of 
this College, wastold by the trustee nominee 
that some women deserved to be burnt. May 
I know, do these people fit in with women 
colleges or for that matter any educat~onal 
institution? 

Shri Arjun Singh is here. I earnestly 
request him to look into this matter and 
immediately disband that. Working Cornmit- 
tee, which has already outlived its tenure 
and take appropriate action against t h~s  kind 
of remarks. 

[ Transalation] 

SHRl MADAN LAL KHURANA. Mr. 
Speaker, Sir, the issue of introducing Indian 
Languages as medium of exarninat~on in 
U.P.S.C. Examinations isvery important one. 
This issue was raised time and again in the 
Ninth Lok-Sabha also by the Members of 
almost all parties including the Congress. 
Sir, you are aware of the fact that t h ~ s  issue 
was raised in this House following the sub- 
mlsslon of Satish Chandra Comm~ttee Re- 
port to the Government on May 11, 1990. 
The Members of all parties had taken ~t quite 
seriously when this issue was raised In the 
Lok-Sabha on 16-10-90. The then M~nister 
of Finance, Shri Madhu Dandavate had said 
that the Report was in favour of the lndian 
Languages and the Government would 

implement it soon. That Report was leaked 
to tne Press and "The Times of India" and 
"The Nav Bharat Times" had published the 
entirecontentsof the report. However, it has 
not been laid on the Table of the House so 
far. We want to know the contents of this 
report and also the time by which it will be im- 
plemented. The students are sitting on hun- 
ger strike as they are demanding implemen- 
tation of the report. That day the Govern- 
ment had given an assurance that a decision 
would be taken at an appropriate time. The 
intensity of the agitation launched by the 
youth of this country clearly indicates that 
they are really perturbed on this issue. They 
want to know the Government's policy with 
regard to the use of the lndian languages as 
medium of examination in the U.P.S.C. 
examinations. They also want to know 
whether the Government is going to imple- 
ment the Satish Chandra Committee report 
or not? 

SHRl CHANDRA JEET YADAV 
(Azamgarh): Mr. Speaker, Sir, I support this 
important issue. Action should be taken in 
this direction. 

[English] 

SHRl BANDARU DAITATRAYA (Se- 
cunderabad): Sir, Andhra Pradesh is also 
discriminated against with regard to the in- 
clusion of State roads in the National High- 
ways system. The formula that the length of 
National Highways in any State should be 
the area of the State divided by 50 has not 
been applied in the case of Andhra Pradesh. 
As per the formula, the length of National 
Highway In Andhra Pradesh ought to be 
5,540 krns. As against this the existing Na- 
t~onal Highway in the State is only 2,352 
kms. The State has sent a proposal for 
inclusion of 10 highways, totalling 3,222 
krns. in the Natiop-l Highways network. But, 
the Centre has no; included even a single 
km. Besldesthe conditions of National High- 
way in Andhra Pladesii ;.' c;*~~!e unsatisfac- 
tory due to ~nadequate maintenance gran!s 
given by Unmn Government. The surface is 
not recarpetted even once in 10 years. 
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SHRl V. DHANANJAYA KUMAR 
(Mangalore): Sir, today is the 13th August 
and tomorrow by midnight some people and 
someorganisations of Tamil Nadu have held 
out athreat todemolish thedams built across 
Cauvery River in Karnataka, if the dispute is 
not settled. The difficulty is that Shri Ban- 
garappa's Government is not governing the 
State properly and my fear is that the.. .... 

MR. SPEAKER: I am not allowing it. 

(Interruptions) 

MR. SPEAKER : This will not go on 
record. 

(Interruptions) ' 

MR. SPEAKER: Now, this is not correct. 
The new Members should appreciate that 
they cannot raise the same points every now 
and then. Now, I am not allowing it. If I allow 
you, other Members would also like to re- 
spond. 

(Interruptions) 

MR. SPEAKER: I am not allow~ng it 
This is not going on record. Please take your 
seat. If I allow you now, I would have to think 
afterwards whether to give you time or not. 

(Interruptions) 

[ Translation] 

SHRl CHHEDI PASWAN (Sasaram): 
Mr. Speaker, Sir, on 8th of this month, the 
former Janata Dal M.L.A. Shri Sohan Lal 
Peepal was brutally murdered in Belchhi 
Tehsil of district Badaun in Uttar Pradesh. 
His body was cut into pieces, packed in a 
gunny bag and left at thedoor of his house by 
the B.J.P. men. Sir, through you, I demand 
from theGovernment that an inquiry into this 
case be conducted by a special court. Capi- 
tal punishment should be awarded to the 
culprits and a compensation of Rs. 10 lakh 
be given to the family of the deceased. This 

is avery serious issue. Shri Sohan Lal Peepal 
belonged to the Scheduled Caste. Today the 
Harijans are being murdered all over coun- 
try. Even the M.L.As. are not spared.. This is 
a matter of great concern. Hence, an imme- 
diate action must be taken thereon. 

[English] 

SHR! GOPI NATH GAJAPATHI (Ber- 
hampur): Sir, in spite of my raising this vital 
issue during the Ninth Lok Sabha, a grave 
situation continues to prevail in the public 
sector undertaking of Indian Rare Earths 
Limited at Chatrapur in Ganjam District, 
Orissa. The Labour strike, bad manage- 
ment-Labour relations and poor manage- 
ment, warrant immediate intervention by the 
Centre. 

The management has not been able to 
bring the situation under control for more 
than a year now. In fact, they have not yet 
responded even to my repeated initiatives 
on a compromise formula. Tne enquiry into 
the suspension of the two senior office- 
bearers of the recognised, majority labour 
union is not completed and actually is being 
stalled for a long time. A lucrative export- 
oriented public sector undertaking cannot be 
allowed to incur huge losses of Rs.twocrores 
regularly every month. 

I, therefore, make a firm demand to the 
Government of India, to depute a senior 
Minister for making athorough probe intothe 
affairs of the Indian Rare Earths Limited at 
Chatrapur to restore normalcy in this com- 
mercially-viable unit expeditiously. 

MR. SPEAKER: Now Shri Ram Vilas 
Paswan to move the Motion. 

(Interruptions) 

[Trans lation] 

SHRl HARl KISHORE SlNGH 
(Sheohar): Mr. Speaker, Sir, I am on a point 
of order. Our colleague, Shri Devendra 

Yot recorded. 
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Prasad Yadav had raised a privilege issue 
about himself. This is not only an issue of 
previlege but it concern his security also. His 
photograph has been printed in a weekly. He 
travels by trains and to reach his mnstitu- 
ency in Bihar, he has to pass through Uttar 
Pradesh. As a case of mistaken identity, he 
can be arrested on way to his constituency, 
because a number of gangs are operating in 
the area and the people have a number of 
grievances (Interruptions) 

[English] 

MR. SPEAKER: What is your point of 
order? Point of order is on the procedure 
violated. Which is the procedure violated? 

[English] 

Does anyone else want to speak on this 
point? If all of you speakat one and the same 
time, I cannot hear and reply. 

[ Translation] 

SHRl VISH'WANATH PRATAP SINGH 
(Fatehpur): Mr. Speaker, Sir, that day, it was 
a case of change of photograph but today 
the very party of Shri Mohan Singh has been 
changed. Please give your ruling on that. 

MR. SPEAKER: I did it yesterday and I 
will today also. 

[English] 
[ Translation] 

SHRl HARl KISHORE SINGH: Mr. 
Speaker. Sir, you were to give your ruling 
regarding the time by which security would 
be provided to him. 

[English] 

MR. SPEAKER: No, Privilege Motion is 
not for Suraksha and I do not think he has 
asked for Suraksha. 

[ Translation] 

SHRI HARl KISHORE SINGH: Nowthis 
has become a question of his security (Inter- 
ruptions) as a result of appearance of his 
photograph in a particular weekly.. . . 

MR. SPEAKER: Take your seat please. 
Please speak one by one and not all at a 
time. 

SHRl HARl KISHORE SINGH: A typeof 
ganghwar is going on there. So this has 
become a question of his security. We have 
urged the Government to provide him secu- 
rity. A problem regarding his securrty has 
arisen. Therefore, some action must be taken 
from your side. 

MR.SPEAKER: All right, it concerns his 
security. 

SHRI SRIKANTA JENA (Cunack): Mr. 
Speaker, Sir, what we have raised isactually 
abut Devendra Prasad Yadav and not about 
D.P.Yadav or Dharampal Yadav. What we 
have raised is not against the gangs which 
are operating in favour and against D.P. 
Yadav, but this is another dimension which 
has been added because he raised a matter 
in the House on Friday regarding taking over 
of L8T by one big industrial house, and 
unless you give protection to the hon. 
Member, he is in trouble from the gangs 
operating on both sides - the gang of D.P. 
Yadav of Ghaziabad and another gang 
operating from Bombay. Sir, you have to 
protect Devendra Prasad Yadav. In fact, 
every Member has a right to raise an impor- 
tant matter like L8T take over. Because he 
raised this matter of LBT take over, that is 
why he is in trouble. Whenever a Member 
raises aserious matter, the industrial houses 
plant stories and endanger the life of that 
hon. Member. This is not only in the case of 
D.P. Yadav, this is so in fhe case of every 
other Member also (Interruptions). 

MR. SPEAKER: Why don't you allow 
him to speak? Why are you speaking on his 
behalf? 

SHRl SRIKANTA JENA: My point is you 
have to protect (Interruptions). 
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MR. SPEAKER: Why don't you allow 
him to speak? Why do you take it up? He is 
in a better position to raise it. 

SHRl SRIKANTAJENA: Sir, my point is 
that it is not only in the case of D.P. Yadav, 
it may happen with other Members also who 
have raised the matter of C&T. 

MR. SPEAKER: Is it over? Paswanji, 
are you also on the same point? 

SHRl RAM VILAS PASWAN (Rosera): 
I am on the same point, Sir. 

[ Translation] 

Mr. Speaker, Sir, you have allowed this 
issue to be raised. 

MR. SPEAKER: Yes, I have allowed. 

SHRl RAM VILAS PASWAN: Sir, you 
have allowed. You have also asked about it. 
I did not want to raise this issue since Mr. 
Chavan, the Hon. Minister of Home Affairs is 
sitting here, I am raising this matter. Since 
this matter relates to me, so I never wanted 
to raise it in this way. I am giving this informa- 
tion to Government as you have advised me 
to do so. On the very first day of the session 
Hon. Prime Minister had also given me 
assurance. The veryday on which Shri Rajiv 
Gandhi was killed, my house was set on fire. 
Mr.Gandhi was killed at 10.30p.m., whereas 
my house was set on fire at 12.30. The entire 
house was set on fire. It was by chance that 
we were not in the House on that day. The 
culprits were caught and a revolver and Rs 
18,000 were recovered from them. Our all 
belognings were reduced to ashes, that too 
in the presence of D.C.P. They managed to 
enter my house despite there being a CRPF 
post and the commandant of C.R.P.F. pres- 
ent there. When I had raised this issile ~n this 
House, Mr. Prime Minister had assl~red that 
he was taking that issue very seriously and 
you, too, had stated that the questions con- 
cerning securiiy of members must be dealt 
with seriously. I have been receiving a number 
of letters and I will forward those letters to 
you. 

It is really a matter of great concern that 
the Government has put us in 'Z' category 
knowing that there is a threat to my life. 
Instead of strengthening my security they 
have withdrawn the escort. I never waited to 
raise this issue here, but this incident com- 
pelled me to do so. We often raise social 
issues and many other issue. Actually, there 
is always a lack of co-ordination between 
your observations and the deeds of your 
Government under such circumstances. I do 
not think that this discussion will be of any 
use or will have any effect on the Gcvern- 
ment. Had such discussion had any effect on 
Government, housesof M.Ps would not have 
been burnt like this. A similar incident had 
taken place in 1984. It is highly objectionable 
to withdraw the security in the wake of all 
thesethings. Both of us are separate parties. 
Today, it is you who are in power, tomorrow 
we may be in your place. This is not a 
question of any party. It IS aquestion of life of 
a member. Neitheryou pay from yourpocket, 
nor I would pay from my pocket. We must 
have regard for one another. At least, let me 
know as to what is behind the withdrawal of 
my security. 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Mr. Speaker, Sir, 
today itself, I have issued instructions to the 
officers. When an honorable member is 
getting letters of threat to his life he must be 
provided security with immediate effect. 

SHRl SRIPAL SlNGH YADAV 
(Sarnbhal): Mr. Speaker, Sir, what about the 
case of Mr. Devendra Prasad.. . . 

MR. SPEAKER: You should talk about 
yourself. Let him speak about him. 

SHRl SRIPAL SlNGH YADAV: No, I 
want to speak about him. 

MR. SPEAKER: You need not speak 
about him I have heard so many people. 
Please let him speak about him. 

SHRl DEVENDRA PRASAD 
(JHANJHARPUR): Mr. Speaker, Sir, I had 
raised this issue yesterday also. You had 
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said that this issue was under consideration. 
So far as privilege is concerned that is oneof 
the aspects. Its another aspect is that on of 
gangwar. Ghaziabad is quite near to Delhi. 
Therefore, I am afraid that thisgangwar may 
not harm me. The issue involves Mr. Dhar- 
ampal Yadav but the newspaper has pub- 
lished my photograph. It has not only 
tarmished my image but has also disturbed 
me mentally. This photograph will reach the 
crores of people. This is a well planned 
conspiracy hatched by Ambanis against me. 
So many their issues are being raised 
alongwith it. This indeed is a very serious 
issue. I have written letters in this regard to 
you to the Hon. Home Minister . This issue 
must be taken seriously. A member is free to 
raise any matter against any capitalist or 
L&T or BCCI. You should protect him. You 
are our guardian, you must take thrs issue 
very seriously as you are our protector and 
guardian. This matter pertainsto the security 
of Members of the House so please take it 
seriously. 

MR. SPEAKER: I will not allow any 
other member to speak on this issue. My 
ruling on this issue is as follows. There are 
three aspects of this issue. One aspect is 
that of photograph. I had said that a correct 
photo be publrshed by the concerned news- 
paper. I had given my observation about 
photo yesterday. 

So far as the issue of privilege IS con- 
cerned, I would like to tell you that the repre- 
sentativesof that newspaper had met me the 
previous day and they handed over the letter 
of apology to me. I would like to bring it 
before you. Third issue is that of your secu- 
rity. The hon'ble Home Minister is present in 
the House and I have been passing on the 
letters received by me in regard to the secu- 
rity of the Members to the hon. Home Min~s- 
ter. I have come to know that necessary 
action is being taken by him In this regard. 
This issue has been raised in a pointed 
manner in this House. I would rather like that 
hon. Devendrajee is provided full security 
which he needs. We shall have to provide 
him the required security. (Interruptions) 

SHRI S.B. CHAVAN: We shall definitely 
provide him security. 

MR. SPEAKER: Besides it, I had re- 
ceived the letter of Shri Paswan. He person- 
ally met me and made it clear that he would 
not have raised the issue time and again. I 
think that we would have to provide security 
to Mr. Paswan too. If something happens like 
that with any of the Members, we take upthe 
matter with the Ministry of Home Affairs 
definitely, which takes necessary action af- 
ter looking into the matter. I think that this 
issue needs no further discussion in this 
House (Interruptions). . . 

SHRI SATYANARAYAN JATIYA: Would 
you not take up today, the matters under 
Rule 377. 

MR. SPEAKER: I have told you that 
these will be taken up later on. 

[English] 

We will now fake up the Motion by Shri 
Ram Vilas Paswan on atrocities on Sched- 
uled Castes and Scheduled Tribes. 

SHRI SATYANARAYAN JATIYA: Mr. 
Speaker, Sir, these are important issues and 
you say that these will be taken up later on. 
(Interruptions) 

MR. SPEAKER: You can have i! or eat 
it. You can't have it and eat it also. 

(Interruptions) 

MR. SPEAKER: Not like this. Otherwise 
wecannot conduct the business in the House. 
It is at your instance we are discussing it. I 
am not allowing, I am not going to take this 
up. There should be some end to it. 

(Interruptions) 

MR. SPEAKER: This is very very unfair. 

(Interruptions) 

MR. SPEAKER: I think this is very un- 
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fair. I treat you as an hon. Member of this 
House, nothing else. 

(Interruptions) 

13.55 hrs. 

MOTION RE. ATROCITIES ON THE 
SCHEDULED CASTES AND SCHEDULED 
TRIBES ANDOTHER WEAKER SECTIONS 

SHRl RAM VlLAS PASWAN (Rosera): 
I beg to move:- 

"That this House do express concern 
over the atrocities being committed on 
Scheduled Castes and Scheduled 
Tribes and other weaker sections of 
the society in the country and urge 
upon the Government to take early 
necessary steps to prevent their recur- 
rence." 

Mr. Speaker, Sir, today we are discuss- 
ing as important issue. With the consent of 
the leaders of all the parties you have al- 
lowed a discussion on this issue. Reports 
about atrocities on Schedule Castes and 
Scheduled Tribes in Andhra Pradesh. Uttar 
Pradesh and other parts of the country have 
been pouring in for the last few days. I want 
thatthis issue should be seriously debated in 
this House, and we should rise above the 
party politics while expressing our views on 
this issue. 

Mr. Speaker, Sir, if you glance through 
the constitution you will find that the ap- 
proach of the framers of the constitution was 
that in free India, there should not be any 
exploitation in the name of caste and creed, 
but unfortunately such incidents are con- 
stantly increasing. 

14.00 hrs. 

Mr. Speaker, Sir, if you glance through 
the Constitution, you will come to know that 
everywhere in all the articlesof the Constitu- 
tion, undertnechapter'Fundamental Rights' 

emphasis has been laid On the welfare of the 
scheduled Castes, Scheduled Tribes and 
other weaker sections of the ~ 0 ~ I e t y .  In at - 
ti& 15(2) of the Constitution, II has been 
stated that "No citizen shall, on grounds only 
of religion, race, caste, sex, place of birth or 
any other of them, be subject to any disabil- 
ity, liability, restriction or condition with re- 
gard to access to publicplaces.wS~milari~, in 
article 16(4) it has been stated!hat "Nothing, 
in this article shall prevent the State from 
making any provision for the reservation of 
appointments or posts in favour of any back- 
ward class of citizens which in the opinion of 
the State, is not adequately represented in 
the services under the State." Likewise, in 1 

article 17 provision for civil rights protection 
has been made and untouchability has been 
made a punishable offence and acts have 
also been made for it. Similarly forced labour 
is prohibited i~ article 23. We find in the 
Article 25 that anyone can convert his relig- 
ion and adopt any religion. In article 29 (1 1) 
it has been stated that "No citizen shall be 
denled admission to any educational institu- 
tion on grounds of religion, race, caste, lan- 
guage. In articles 46, it has been stated that 
Government would endeavour to promote 
the economic and social interests of these 
people. Likew~se, articles 334, makes a 
provision for reservations of seats in the Lok 
Sabha and the State Assemblies and article 
335 provides for reservation in Government 
services. In article 338 provision for the 
appointment of Special officer and in Article 
244 ccnstitution of a S.T.!S.C. Commission 
is made. The previous Lo+ Sabha provided 
it not only the Constitutional and statutory 
powers but also all the powers under ordi- 
nance regarding the commission of Enquiry. 

Prevention of Atrocities Act was formu- 
lated in 1989, notified it which is in force 
today. We constituted the Special Courts 
which arefunctioningtoday. But, Mr. Speaker, 
Sir, if we look at the act and fact, we notice a 
great difference between the two. There is 
clearly a great difference between the 
Constitutional decorum, constitutional provi- 
sions and the reality. 

Mr. Speaker, Sir, a few days ago on 29- 



433 Motion re. atrocities SRAVANA 22, 191 3 (SAKA) on S.C. & S. T. etc. 434 

7-91 in this house through a question an 
information regarding the number of people 
belonging to the Scheduled Castes and the 
Scheduled Tribes killed in the States and the 
Union Territories in the years 1988, 1989 
and 1990 was sought. The answer given by 
the Minister concerned was like this. The 
Minister informed that in Andhra Pradesh 
the 26 persons belonging to the Scheduled 
Castes were killed in 1988,41 in 1989 and 56 
in 1990. Thus, while 26 persons were killed 
in 1988, this number increased to 56 in 1990. 
It means that number of incidents of atroci- 
ties are increasing. Similarly, in the case of 
Bihar, 69 persons were killed in 1988. 56 in 
1989 and 27 in 1990. Although, this too is a 
matter of great shame yet we may have 
some satisfaction that while 69 persons 
belonging tothe Scheduled Caste were killed 
in 1988, this number came down to 27 in 
1990. In Madhya Pradesh this number was 
78 in 1988, 74 in 1989 and 81 in 1990. In 
Maharashtra it was 15 in 1990. In Ralasthan 
it was 27 in 1988,34 in 1989 and 25 1990. In 
Uttar Pradesh it was 267 in 1988. 270 in 
1989 and 265 in 1990, thus we have the 
statewise figures. These figures pertain to 
Scheduled castes. 

When you look at the figures relatmg to 
the Scheduled Tribes, you will find that in 
Andhra Pradesh 6 persons belonging to 
Scheduled Tribes were killed in 1988, 7 in 
1989 and 13 in 1990. In Bihar it was 8 in 
1988, 7 in 1989 and 3 in 1990. In Madhya 
Pradesh the number of such people killed 
was 58 in 1988,38 in 1989 and 62 in 1990. 
In Maharashtra it was 12 in 1988, 9 In 1989 
and 8 in 1990. Thus we can see that except 
few states, the number of killings has in- 
creased in each and every State. In an 
answer to the Parliament question dated 5 
August it was informed that the during the 
period between Januaty to June, 1991. 7 
persons were killed in Andhra Pradesh, 44 in 
Madhya Pradesh, 10 in Rajasthan. 15 in 
Bihar and 20 in Uttar Pradesh. Af!er inde- 
pendence, with the passing of time, instead 
of protecting the poor, the incidents of atroci- 
ties, oppression and excesses on the down- 
trodden and poor are increasing. As a result 
of that administration is losing its creditibility 

among the people. We are happy that there 
are at least some persons who rise above 
the party politics and condemn such inci- 
dents. 

We visited Andhra Pradesh A great 
deal of anger and resentment has been 
shown in the House about the incident which 
took place there. We are happy that the 
M.L.A.s belonging to Congress Party have 
alsocondemned this incident. Wewentthere. 
Three colleagues of the Telugu Desam and 
some colleagues belonging to CPM also ac- 
companied us. We saw that a heart rending 
incident had taken place. The hands, legs 
and neck of a person were cut in a very cruel 
manner and wrapped in a sack and thrown 
into a river. When we reached the village 
there, women started weeping. We could 
hardly face them. We asked as to what was 
the reason behind the incident? They told us 
very politely that there was no reason of this 
incident. A young boy belonging to Sched- 
uled Caste went to see cinema on July 5. 
Since the caste - system is prevailing there 
his boot got touched by chance to another 
chap's leg belonging to a particular caste, 
perhaps Reddy. Although Mr. B.N. Reddy 
accompanied us, he too condemned the 
incident in a public meeting. There are people 
in Reddy caste who are condemning it. On it 
the boy said, how did you dareto hit me. This 
was the cause of quarrel. Later on the boy 
was caught. This Issue was settled some- 
how. But tension continued even after a 
month. On August 5 a dealer belonging to 
the Scheduled Caste was called. Mr. 
Speaker, Sir, the incident we saw is different 
from those of Belchi or Pipra which occurred 
away from the town. But this is the first inci- 
dent which took place in the city where block 
headquarters is situated M.R.O. calls the 
dealer and asks him "what is this incident all 
about? He stated that the knew nothing 
about this. When hecomesout from there he 
is stabbed and there spreads a sensation 
thereafter. The police reaches there on the 
sixth. The police was not small in number but 
was in hundreds. It instead of protecting the 
villagers asks the men folk belonging to the 
Scheduled Castes to come out of their 
houses. People enquired as to why should 
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they do so? But the police told them to come 
out immediately. They were forced to leave 
their houses and taken to place away from 
the village. The police followed them. When 
the people reached near a drain, they found 
that people of 5or 6villages have assembled 
there. They were cornered from thres sides 
and then massacre started. Two-three boys 
from a family, who were students were 
apprehended and after cunihg their hands 
legs and necks, their bodies were wrapped 
up in sacks and thrown into the drain. 

You can't expect a more gloring collu- 
sion of police, administration and landlord 
than this. The distance of district headquar- 
ter Gunturfrom this place is only 30kms. The 
District Magistrate says that he received 
information in this regard after 24 hours. It is 
an irony that the distance between the two 
places is barely 30 kms and the District Mag- 
istrate is apprised of the same after 24 hours. 
Everyone is sailing on the same boat. The 
District Magistrate comes to know about the 
incident after 24 hoursand thechief Minister 
is not aware of it even after 96 hours of it 
happening. 

The incident took place on 6th and we 
came to know about it on the 7th. Shri Arjun 
Singh is not present here at the moment. We 
met him and s~ibmitted a memorandum to 
him in this regard. We got the information 
that twenty people belonging to Scheduled 
Caste were kil!ed. We did not readily believe 
it because it was not covered by the press. 
We pointed out that if it was a fact we would 
raise it otherwise how could we? Shr~ Arjun 
Singh said that he would collect more de- 
tails. The business of the House could not be 
transacted for two days due to B.J.P. When 
this matter was raised on ah ,  the Home 
Minister pointed out that he had talked to the 
Chief Minister in this connection and that he 
knew about this incident and as such he 
would gothereand probe into it. The incident 
tookplaceon 6th butthe Chief Minister is not 
informed about it till 9th. It has been seen that 
whenever a train accident takes place, the 
Minister of Railways pays a visit to the acci- 

dent site on the very next day. In 1977 when 
I was a member of the ruling party, I had 
moved a motion under Rule 184. Shri Ramlal 
Rahi was also a Member of the ruling party. 
At that time, Shrimati lndira Gandhi was also 
present irom the other side. At that time, 
Members belonging to the Congress Party 
had asked whether Shri Morarji Desai had 
paid a visit to Belchhi, the place of the 
incident. Today we would like to ask whether 
the Prime Minster has paid a visit to the 
place of this major incident which is also his 
hometown. I would also like to know whether 
the Home Minister has gone thereor not. I 
would like to know the reasons therefor. 
There is an Article in the constitution for their 
protection (Interruptions) 

i 
A similar incident t ~ o k  place on the 6th 

April, 90 at Fatehpur. The house of the 
culprites was attached on the 11 th and the 
person involved in that incident surrendered 
on 12th and on the 12th itself a charge sheet 
was filed under section 302.1 don't think that 
in any other case more prompt action than 
this wastaken in thecountry. Despite this the 
Members raised this matter and Shri 
V.P.Singhvisited that place. When the Prime 
Minister went to Andhra Pradesh on tour why 
did he not go there? Why the Minister of 
Home Affair and the Minister of State in the 
Minister of H ~ m e  Affair did not go there? The 
Chief Mhister went there after 4 days. I had 
myself visited Guntur. There was a 28-29 
yearsold doctor named Ravi Chandra Kumar. 
Hewent mad while performing postmortems. 
He told his mother that he could not live in a 
country where this sort of an incident takes 
place. Thereafter at night that doctor hung 
himself to death. I have seen that there is a 
drain in Guntur and no sea or river is there. 
In one day's time one can find the number of 
dead bodies by 4ropping a fisherman's net. 
We went to that site on 10th to find that two 
dead bodies were recovered, whereas as 
per the local residents of that area, twenty 
seven people were reported missing. So 
many people were killed. Many kinds of 
people have reached that place. Of them, 
some were naxalites, extremists, social 
workers, people belonging to backward 
classes, minority welfare, SCISTand awhole 
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lot of others from various political parties. 
Fourteen districts of Andhra Pradesh are 
terrorist infested. When the hopes of the 
people are shattered, they adopt violent 
means. In other words, we do not clean the 
drains but make every effort to kill the 
mosqquitos. Unless we t?ke into considera- 
tion the reason behind mosquito breeding 
we cannot break this Chain. Today the poor 
people are losing faith in administration. 

I shall take a minute's time to narrate my 
personal experience. I was imprisoned in 
1970.1 was put behind bars in Bhagalpur jail 
on the charge that I belonged to a Naxalite 
group. At that time, I was a legislator. When 
I went to jail I met a boy. When I asked what 
his name was he replied that he was Hitler. 
When asked what he was doing, he replied 
that he was cleanins the toilets for the last 
fourteen years. In reply to my question as to 
what this fault was, he said that he had 
committed no crime. Fourteen years back he 
was behind bars for 4 years. When they 
caught him the first time, at that time too he 
had committed no guilt. When I asked the 
Jailer, he said that their was no one to clean 
the toilets. It was for this reason that he was 
brought to jail. His only fault was that he 
belonged to the community of sweepers. As 
such thts innocent boy was kept in the jail 
because they required a person to clean the 
toilet. Just imagine what will be his reaction 
when he is released from the jail. As such 
excesses are being are being committed in 
the society on the basis of caste. In this 
august House we should endeavour to find 
ways and means to unify the society. Our 
friends were raising the Pipal issue. I was a 
Legislator from that reserved constituency. 
Belchhi Vidhan Sabha constituency falls in 
Badaun which was the Parliamentary con- 
stituency of Shri Sharad Yadav. That person 
contested the election and this contest be- 
came a cures for him. He was killed in broad 
day light five days before the election. We 
are unable to comprehend this. Shri Kal- 
panath is here and we were together in 
Samajwadi Yuva Dal and Socialist Party. 
We embarked on solving the basic issues of 
the people. If a person fights for the basic 
issues and for the rights of the poor, is it right 

that conspiracy should be hatched to kill 
him? I feel that if such conspiracis are 
hatched, it will have serious consequences. 
People like me do not bring politics or party 
politics while fighting against the atrocities 
committee in SCIST, the poor and the people 
belonging to minority communities. 

Rajivji was assassinated. Anadi Charan 
Dasji is here and he was the Chairman of the 
Parliamentary Committee on Scheduled 
Castes and Scheduled Tribesof our party. 
His house was gutted and I and Jatiyaji also 
met the same fate. Our only fault was that all 
of us belong to a Scheduled Caste. I do not 
know whether the Congress or B.J.P. or for 
that matter some other party was involved in 
it. We suspect foul play only when the Gov- 
ernment does not take any concrete step or 
action. Government must give them protec- 
tion. At the same time it should also be made 
public as to whether the person arrested for 
such acts belong to a political party, is an 
anti. social element or acriminal. In 1984, my 
'-ouse was set abi'ize I wasgiven assurance 
that compensation would be given. I gave 
application but till date I have revived noth- 
Ing. Thrs time also my house was burnt, my 
belongings are in the police station and I am 
buying new things. When a member of Lok 
Sabha tries to champion the cause of the 
Schedule Castes, Schedule Tribes and the 
down trodden their houses are burnt and 
conspiracies are hatched to kill them. Is this 
democracy or are we heading towards a 
world where there would be no other means 
besides violence to sort out matters. A few 
days back a bridegroom belonging to Sched- 
uled Caste was heading towards bride's 
place on the horseback in a marriage pro- 
cession. He was killed. Even after 43 years 
ot independence such tendencies are in- 
creasing unabated. Although this issue has 
been discussed in this august House several 
times, yet it has not helped in finding any 
solution. I would urge upon the Minis!er of 
Home Affairs to take a concrete decision in 
this ;egard. Despite being in powerfor barely 
eleven months we made efforts to take steps 
in this direction. There may or may not be 
any incident of atrocity, we decided to set Up 
special courts in each and every district. The 
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day on which we were bowed out of power, 
in November, 1990, we had identified 425 
districts out of total 450 districts in the coun- 
try for the purpose of setting up of special 
courts. We would liketo knowthat numberof 
districts in which special courts have been 
set up so far. The Government should make 
a declaration to this e f  ect that wherever in 
the country the incidents of such crimes, 
atrocities or massacre take placethesecases 
will be dealt with by special courts and not by 
ordinary courts. I urge upon the Government 
toset upnot only specialcou~ts but exclusive 
courts to deal with the incident of Andhra 
Pradesh and similar Incidents at other places. 
A retired judge has been appointed !here. 
What will a retired judge do? It was said that 
Government will conduct judicial enquiry. 
The judicial enquiry will last for six months or 
one year. Then, the matterwill come to regu- 
lar court. I urge upon the Government to set 
up exclusive courts and appoint a judge of 
High Court. The High Court judge should go 
to Guntur district and hear the case one 
week, two week, one month or whatever the 
period he may consider necessary. The 
appointed judge should take the evidence 
and give judgement so that no one gets ths 
opportunity to destroy the evidence. 

Mr. Speaker, Sir, I would like to point out 
that as per the report of Scheduled Castes 
and Scheduled Tribes Commission most of 
the incidents take place because of land 
disputes. We introduced a Const~tution 
amendment to include the land reforms in 
the ninth schedule of the constitution but 
despite that no land tribunals have been set 
up anywhere. You go to Bihar and Uttar 
Pradesh. You will find that poor do not have 
any land. There is a law but who cares for 
that? A person is in possession of 5 thou- 
sands acres of land in their possession. 
Why? When land reforms Act is in force, how 
can a Member possess five thousand acres 
of land when he is not allowed to keep more 
than 18-20 acres of land. Perhaps they may 
have land in the names of their pets or 
someone else. This land reform act needs to 
be strictly implemented and I understand 

that this is the most important thing. In vil- 
lages wherever incidentsof crimes and atroci- 
ties take place, the cause of 9O0/0 of such 
incidents is always disputes over land. I urge 
upon the Gwernment to summon all the 
Chief Ministers. Every possible assistance 
should be given by the Centre and the Par- 
liament. I assure the Government of the full 
support of theopposition, and National Front 
for the amendment to be made in the Consti- 
tution and for the steps to be taken for the 
effective implementation of Land Reform 
Act. If a land owner possesses land in ex- 
cess, to the prescribed ceiling and if a person 
has concealed the land possessed by him, 
then be should ~~nmediately be put behind 
the bars and an declaration should also be 
made to the effect that nobody will be al- 
lowed to possess land in excess to the 
ceiling. This menace is increasing rapidly. 

Mr. Speaker, Sir, D.D.T. is effective only 
in killing mosquitos but cannot check mos- 
quito breeding. Unless the filthy drains are 
cleaned mosquito will continue, to breed. As 
such the drains should be cleaned first. Even 
after 44 years of independence, the Land 
Reform Act has not been implemented, it 
clearly shows the intentions of the Govern- 
ment. We want to suggest that Land Reform 
Act should be included in the ninth schedleof 
the Constitution. Try to find some way to stop 
the land owners from going to the court. 
There is a wide gap between Act and fact. A 
poor man is allotted land but when goes to 
collect the relevant papers, he finds that at 
that place there is no house but is afield. An 
officer will do justice to you if you suit to his 
whims. Even if a poor person wins the case, 
he will of not be given itstitle. Thecase starts 
under 144 and the result is that the poor 
never gets title of the land whether it is 
allotted under Bhodan Act or any other Act. 

They talkof economic upliftment. Kesari 
Sahib is present here. We ask who are 
bonded labourers even after 43 years of 
independence? Ninety nine percent of 
bonded labourers are S.Cs/S.Ts. We had a 
proposal to set up a commission for bonded 
labourers. Bonded Labour Comrhission. You 
give the same powers to the bonded labour 



441 Motion re. atrocities SRAVANA 22, 1 91 3 (SAKA) on S. C. 8 S. T. etc. 442 

commission as you have given to District 
Magistrates and S.Ps. The bonded labour- 
ers have been got freed. They h v e  not been 
freed by any Government officer. The volun- 
tary organisations have got them freed. If the 
Commission is entrusted with that right the 
bbt of bonded labourers will certainly be 
removed. On main carries night soil on his 
head. The reason behind to is that he be- 
longs to a low caste. What can be more dis- 
graceful than that the night soil is carried by 
a man on his head even after 43 years of 
independence. We had pointed outthat there 
were 3900 cities in which a man had to carry 
night soil. In order to stop this practice. we 
had formulated a three years scheme on 
which Rs. 500 crores were to be spent. Cut 
down allother expenditures and spent money 
on it and get the persons rid of this practice. 
They cannot be relieved of this work unless 
you give them some alternative job. The 
peopledoing the jobof carrying night soilcan 
be emancipated only by giving them alterna- 
tive jobs, and in future, a decision to this 
effect should be taken that carrying of night 
soil will be stopped in all the newly con- 
structad houses. 

While we were in power we decided in 
principal that a certain portion of the budget 
will be kept separate for Scheduled Castes 
and Scheduled Tribes in proportion to their 
population. tf there is a budget of rupees 
3000 or 4000 crores, one thousand crore 
should be earmarked forthe wetfareof sched- 
uled castes and scheduled tribes. It is not 
true that with the construction of a national 
Highway in the adivasi dominated area will 
improve the lot of adivasis. You allocate 
funds in proportion to their population. You 
allocate fundsforthem under each head. For 
instance, you allot one fourth of the total 
allocation of Ministry of Education for open- 
ing schools in Scheduled Castes and Sched- 
uled Tribes areas. If you are spending funds 
in irrigational work, then you should also 
spend amount on the irrigationof land owned 
by them. All hospitals proposed to be opened 
should be opened in their areas. We visited 
tribal area, Singhbhoom area. Suraj Man- 
dalji is not present here. In those areas. 
people tie aplank to cure their fractured legs. 

Sitaram Kesriji is aware of all this. This is the 
position after 43 years of independence. As 
such. I urge you to earmark funds in propor- 
tion to their population. We are aware of the 
factthat Planning Commission will put hurdles 
in its way but we have accepted it in principal. 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): This will be done. 

SHRI RAM VlLAS PASWAN: For eve- 
rything you make commitments but nothing 
is done. 

SHRI SITARAM KESRI: Please note 
that we have contemplated in this direction 
and issued directions to our Department to 
write to the Planning Commission for provid- 
ing more funds in cornmonsurate with the 
increase in their population. 

SHRI RAM VlLAS PASWAN: We would 
like to point out one more things. We had 
started this when we were in power. Now it is 
a question related to population. Their popu- 
lation has increased. The population of 
Scheduled Castes and Scheduled Tribes 
have increased by 26 percent but they are 
getting 22% reservation. We have also added 
some new castes to the list of Scheduled 
Castes. We had included the neo-Buddhists 
also. Now a Bill has been brought forward 
that Butt and Gujar would also be included in 
the Bill. We support this move but would like 
to submit that there are 200 more Scheduled 
Castes and Scheduled Tribes in the country 
which have been approved by RGI and rec- 
ommended by the State Governments. The 
Thaw tribe in Rajasthan is one such ex- 
ample and there are similar other 200castes 
which have not been included in the list of 
Scheduled Castes and Scheduled Tribes for 
one reason or other. The law in this regard is 
that the State Government recommends and 
the Registrar General of India approves it. 
Both these things had been done and we 
were about to introduce it but we could not. 
We want that the work which had remained 
incomplete during the tenure of our Govern- 
ment should be completed by the present 
Government. 
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Mr. Speaker Sir, so far as Rajya Sabha 
and Legislative Councils are concerned. 

SHRl SITARAM KESRI: He said that 
the Registrar General of India and the State 
Governments approved these tribes and 
there was a consensus on it. I would like to 
know about those States which have given 
the approval. 

SHRl RAM VlLAS PASWAN: All right; I 
will give you this information. I have got the 
list of those States and I will sent the same to 
you. We get an opportunity to discuss this 
matter in the Lok Sabha and the Legislative 
Assemblies but in the Rajya Sabha where 
nominations are made by the Parties, the 
number of Scheduled Castes and Sched- 
uled Tribes is negligible. I can guarantee full 
support from National Front and Left Front 
and the entire opposition if both the Houses 
bring forward a Constitution Amendment Bill 
with a consensus seeking to reserve seats 
for Scheduled Castes and Scheduled Tribes 
in the Rajya Sabha and Legislative Councils 
proportionate to the population of States. 
There is a need for reservation in both the 
bodies. Reservation should also be provided 
in posts in which nominations are made by 
the Government. It should take concrete 
steps in this direction. Only then the prob- 
lems couM be resolved. The same is the 
case with judiciary also. The matter has 
become very complicated. It has become a 
vicious circle. It calls for a tremendous effort 
to find a solution to this problem. Kesriji, you 
will have to make a tremendous effort. Who 
knows you will be successful or not but you 
will have to make a sincere effort for this and 
find a solution. Judiciary is the source of 
justice. Time and again allegations have 
been made that more often than not judges 
are appointed on political considerations. I 
would not like to raise the matter of Mandal 
Commission here. I shall raise it at the o p  
portune time. I, therefore, demand. that, the 
Government should make eff orts and search 
people from among Scheduled Castes and 
Scheduled Tribes who meet the minimum 
qualifications and appoint them as judges. 

Now, take the example of Police depart- 
ment. We have evoked a novel idea in Bihar 
where atrocities are committed. Kesriji knows 
it well. If there are four officers in a police 
station on must belong to the upper class, 
the other to backward dass, third to minori- 
ties and fourth to Scheduled Tribes. Even if 
somebody wanted to play mischief he will 
not be abl to do so. There is a force in Uttar 
Pradesh and whenever there are riots the 
Muslims do not fear the Hindus as much as 
they are afraid of this force, because majority 
of the force constitutesof peopleof a particu- 
lar community. A policy should be formu- 
lated that persons belonging to all communi- 
ties should be posted on key posts in the 
district headquarters. This would help in 
preventing situations like the one which took 
place in Andhra Pradesh where administra- 
tion seems to be all powerful. They exploit 
these people. Recently, we had taken a de- 
cision during Baba Saheb Bhimrao Am- 
bedkar's Birth Centenary Celebrations that 
we would bring forward a legislation to fill the 
backlog of reservation for these castes. The 
present Government had also assured that 
they were going to bring such a legislation 
during this session but why are they silent. 
They should say that they are bringing it 
soon. 

SHRl SITARAM KESRI: We agree with 
you but you must be aware that it is a time 
consuming process. We agree in principle 
that this backlog issue is unfortunate. 

SHRl RAM VllAS PASWAN: I was 
submitting that legislation for reservation Bill 
is already ready. The hon. Speaker had just 
to allow it for introduction. Shri Rabi Ray had 
given permission for introducing it in the 
earlier session. I do not think that it calls for 
any more exercise. All of us want it. The main 
reason for not completing the backlog is that 
everything is to be done according to the 
Government order. You can get candidates 
belonging to Scheduled Castesfor IAS, IPS, 
IFS and other services but such candidates 
are not available for the post of peon. The 
Government had stated in reply to aquestion 
that the backlog of Scheduled Cases in class 
IV posts is 6 per cent whereas actually it is 8 
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per cent. Why is it 6 per cent in these posts. 
Why candidates are not available in these 
lower posts? Remember that this backlog 
cannot be filled unless we make a law in this 
regard. We had drafted such a legislation 
and it had a number of provisions. We had 
made a provision that if a person is found 
guilty of not recruiting a candidate belonging 
to Scheduled Caste and Scheduled Tribes 
who fulfills requirements, he wouM be pun- 
ished. I feel that if the 22 percent quota of 
Scheduled Castes and Scheduled Tribes 
and 25 per cent quota of backwards and 
minorities is filled the day is not far when the 
one-sided incidents and other incidents of 
atrocities on these castes would come to an 
end and people would also resist them- 
selves from committing such acts. The hon. 
Minister said that a time bound programme 
is being formulated. We have been hearing 
such things since 1952. We would like an 
assurance from the Government that this 
work would be done by 14th April. 1992 or 
14th April 1993. There should be a definite 
date. Unless this is done no purpose would 
be served. When we were in power we used 
to take it up in the Cabinet meetings and 
monitor the progress. We used to monitor it 
in every category whether it was minorities, 
or Scheduled Castes and Scheduled Tribes 
and tried to find the reasons of not filling the 
quota. We used to advertise the vacancies 
in National Newspapers besides gtvmg it 
wide publicity in tribal areas. We used to find 
out how many persons belonging to Sched- 
uled Castes. Scheduled Tribes, minorities 
and backward classes were holding key 
posts in district headquarters. If there were 
no such persons, we used to ensure that 
such a person is found and made incharge of 
things. It was only then that our efforts had 
started bearing fruit. Ganga is clean and 
pure in Gangotri and that is why its water is 
clean. Had it been dirty it wouM have been 
dirty all along its course. Unless we go to the 
root cause of the disease. we cannot cure it. 

Mr. Speaker, Sir. therefore, I would urge 
)that legislation for reservation is a sort of 

r panacea. If you could implement it, the 
backlog would be cleared within a year. I 
would request that provision of reservation 

should be made in judiciary also, because it 
is the fountain head from where justice flows 
down the stream. Do not lower the standard 
for reservation. Maintain the standards, but 
keep the qualifications at the minimum level. 
Any person hoiding the degree of MBBS is a 
doctor, but since there are limited posts of 
doctors in the country, you add M.S. and 
M.D. with MBBS as qualification. This is so 
despite the fact that minimum qualification 
for a doctor is MBBS. 

SHRl SlTA RAM KESRI: Provision for 
reservation should be made in the 
newspapers also. 

SHRl RAM VlLAS PASWAN: Yes, In 
newspapers and journalism too. The recom- 
mendation of Mandal Commission should 
be implemented in all fields. We are ready for 
that. 

Mr. Speaker. Sir, similarly, during our 
rule, we had taken a decision with regard to 
recruitment in the police force. It was de- 
cided that in addition to inserting advertise- 
ments in national newspapers, special ef- 
forts would be made to ensure that adver- 
tisements for recruitment reach the Adivasi 
areas and areas inhabited predominantly by 
the people belonging tothe scheduledcastes. 
Let training centres be set up in these areas, 
especially at Chaibasa, Bastar and in tribal 
belt of Maharashtra. Let a matriculate boy 
with a height of 5'-6" be selected and given 
training for four to six months in racing, long 
jump and high jump, and whenever posts in 
C.R.P.F. fail vacant, they should be recruited 
rightway. During our rule, we had set up a 
typewriting training centre in the Staff Selec- 
tion Commission for this purpose. One thou- 
sand boys were given training in typewriting 
for six months. The result is that if a candi- 
date belonging to the resewed categories 
gets the post of a typist through his own 
efforts, it is all right, otherwise he is given 
training in typewriting in the training centre 
set up for this purpose. If you do it, I do not 
see any reason why this backlog is not 
cleared. To fuHil this objective, a five year or 
a three year plan is enough. The task which 
is not accomplished in five years cannot be 
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completed even in a plan of 50 years. All that 
required is that intention should be good. 
Whatever bethetrade, whether it iselectron- 
ics, computers or police force, the Govern- 
ment should set up training centres in the 
respective fields to impart training to the 
prospective candidates. Even if it is the re- 
cruitment in the CRPF or other police force, 
training centres are a must. If appointments 
to the posts of engineer are to be made, let 
the candidates be given training. Then only 
we can get efficient candidates from these 
categories. Every advertisement to a job in- 
variably carries the following remarks: 

[English] 

"If a candidate belonging to Scheduled 
Castes or Scheduled Tribes is not available, 
the seat will be treated dereserved." 

[ Translation] 

What does it mean? Will this sentence 
continue to be written indefinitely and willthe 
post of even a peon cntinue to be got dere- 
served? Demand for a separate Jharkhand 
is being made in the tribal dominated areas. 
Similar demands are being raised in other 
States too. You go to the sites of all big 
projects and you will find that only the tribal 
land has been acquired.Theotherday, I was 
reading an article by Pandit Jawaharlal Nehru 
wherein he had written that heavy industries 
set up by Tata at Dhanbad, Bokaro and Steel 
City were going to prove as boon to the 
Scheduled Tribes. You can see their condi- 
tion now. Instead of a boon, it is proving to be 
a curse. Their lands were acquired on the 
promise that they would be offered jobs in 
the projects, but none was given. Likewise, 
promise for monetary compensation also 
proved to be hollow. The result is that the 
Adivasis who were land owners previously 
are working as miners now as their lands 
have been acquiredforortheprojects. There 
used to be a Tribe known as Babri Tribe in 
Bokaro, but nobody now knows as to where 
did it disappear. In view of this, we had 
decided that no such project should be 

executed until the displaced people or those 
likely to be displaced during the curse of 
execution of that project are rehabilitated 
and all facilities like schools, roads etc. are 
provided to them. If such facilities were not 
available at the places of their rehabilitation, 
they would not be displaced before all such 
facilities are provided. This is true in thecase 
of Narmada Project also. What was happen- 
ing hitherto was that they were displaced in 
the national interest only to wander like 
nomads. Their frustration ultimately gives 
birth to extremism which leads to instability 
in the country. 

We have two regions in Bihar State - 
North Bihar and South Bihar. North Bihar is 
frequently hit by drought as well as floods. 
South Bihar is full of mines. But the land 
owners on whose lands these mines are 
located have nothing to do with them. They 
are wandering bare-bodied even today as ' 

they have no place to live. Therefore, the 
schemes formulated for the benefit of Adiva- 
sis, whether it is N.R.E.P. or any other 
scheme, have not yielded the desired result 
simply because they have remainedon paper 
only. We have a Scheduled Caste, Sched- 
uled Tribes Financial Corporation. When I 
was the Minister, I got a survey conducted as 
to how many people belonging to Scheduled 
Tribes took loan from this corporation. It was ' 
gathered that 78 per cent people belonging 
to Scheduled Tribes took loan from private 
money lenders and only 22 per cent availed 
of the benetit of this corporation. Private 
money lender gets and thumb impression , 
and gives rupees 100 and recovers rupees 
200 the next month. But when a tribal goes 
to the corporation to take loan, he is asked to 
shuttle between a number of clerks. Thus, 
harassed, he prefers 'to go to the private 
money lender to avoid this cumbersome 
procedure and likely botheration. Therefore, 
you must simplify the procedure. We were 
ready to come forward with a scheme for this 
purpose also, but the scheme could not be 
put through as we did not have the funds. We 
were going to waive their loans in the same 
way we did in the case of farmers. Under the \ 
scheme, we had envisaged that all loans of 1 
upto Rs.10,000 of Adivasis, whether they 
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took loan from private sources or Govern- 
ment sources would be waived by taking 
1990 as the cut-off year. Loan from private 
money lender is sheer exploitation as he 
makes Rs.10,000 out of Rs. 10. Will the 
Government take courage and make an- 
nouncement to this effect? Otherwise, how 
are you going to liberate that bonded labour. 
If Rs. 10,000 is not possible to be waived, let 
it be Rs. 5,000. Let the Government an- 
nounce that all loans of Adivasis upto Rs. 
5,000 would be written off. Do not hesitate 
even if some amount is to be paid from the 
Government exchequer. 

Mr. Speaker, Sir, due to time constraint, 
I do not want to take much of your time. But 
I must say that caste system is such a blot 
that it does not wash off tilldeath. We passed 
the Prevention of Untouchability Act. Origi- 
nally it was Untouchability Act, but later on it 
was amended to become Civil Right Protec- 
tion Act. Every body is aware that the prac- 
tice of Untouchability is still prevalent in 90 
per cent of villages in most of the States. But 
if you happen to go through the Report, you 
will find that no a single person has so far 
been convicted under the Civil Rights Pro- 
tection Act. The poor man is not convinced 
that he would get justice from the court. Mrs. 
Chandra Shekhar is not present here. The 
issue of religious conversions cropped up in 
the House the other day. Whenever any 
religious conversion takes place in the coun- 
try, some hon. friendsthinkthatforeign money 
is working behind such conversions. As 
Members of a committee of parliament we 
visited Meenakshipuram to examine and 
report upon the cases of religious conver- 
sions there. The committee comprised Shri 
Suraj Bhan of the BJP, Madam Chan- 
drashekhar of the Congress and the repre- 
sentatives of the CPI and CPI(M). We inter- 
viewed a doctor. When asked about his 
name, he told that his name was yunus. 
Then we asked him as to what was his earlier 
name. Subaiah, he replied. When asked as 
to why he took recourse to religious conver- 
sion, he told us that if we wanted to know the 
reason, take that man-a-Harijan to that tea 
shop and get him acupof tea. We went along 
to the teashop and Madam Chandrashekhar 

told the tea shop owner in Tamil to serve us 
a cup of tea each as also to that man who 
was a Harijan. He served us tea, but not to 
the Harijan. When Madam Chandrashekhar 
asked as to why did not he serve tea to him, 
he asked whether he had come with his pot. 
When the Harijan replied in the negative, the 
shop owner told that he could not serve tea 
to him because if he did and the people knew 
that we had served tea to a person belonging 
to scheduled caste, our shop would be set on 
fire. 

Now he wondered how the tea would be 
taken. The response was that once the tea 
became cold, it could be gulped down like 
water. When we returnedfrom there, the boy 
Yunus told me when those people were not 
prepared give a cup of tea to a scheduled 
caste person what right had they got to ask 
about his religion? Today, if we convert from 
Hinduism to Islam, nobody would ask us 
about our caste, if we convert into Christian- 
ity and change our name to Paul, nobody will 
ask us about our caste and if tomorrow, we 
change our religion and name to Sardar 
Avtar Singh, nobody will dare to ask us about 
our caste. We are asked this question, be- 
cause we were born in the Hindu society 
which is basedoncaste system. Mr. Speaker, 
Sir, today our struggle is not only for bread, 
clothing and shelter but for respect and 
honour also. There is a basis difference 
between the pre-independence generation 
and the post-independence one. The former 
silently suffered the atrocities, while the lat- 
ter wants to lead a respectful and honour- 
able life. We have in our midst Shri Mukul 
Wasnik. Can anyone judge from his appear- 
ance or way of speaking that he belongs to 
a Scheduled Caste? What I want to say is 
that these people are in no way inferiorto any 
one so far as Merit is concerned, but the 
moment, it becomes clear that a person 
belongs to a Scheduled Caste his merit is 
given a back seat. That's why, today's 
younger generation wants t ead a respect- 4d. able and honourable life. ft IS prepared to 
break, but not bend. The society will have to 
come to terms with this reality. People in this 
country are discriminated against on the 
basis of their castes and religions. If we don't 
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endeavour to change this, our country can
never go forward.

Mr. Speaker, Sir, I don't consider the
issue of caste system as a party issue or a
political issue. It is a national malady, a
national problem and should be dealt in that
manner. Agreed, black sheeps are there in
all the parties, who have been involved in
such cases and we should all endeavour to
deal with them. If the Home Minister goes to
Andhra Pradesh, he will find for himself what
the people have to say aboutthe local M.L.A.,
the Deputy Speaker. They want these people
to be hanged. I know you will remove the
unparliamentary words from the records, but
I am only echoing the sentiments of the local
people. They directly level charges against
these people. Why is it so? When Ram Vilas
Paswan goes there, he is taken on the
shoulders, welcomed and taken around, but
the State Chief Minister is prevented from
entering the area. Why are they so enraged?
We should try to find out the reasons.

Everyday, disputes are raised in the
name of Mandir and Masjid and it is the
Scheduled Castes, who are made the sacri-
ficial goats. If they are courageous enough,
why don't B.J.P. and Congress people come
forward? I don't believe in Ram, nor in going
to temples. I am an atheist. If any person can
become a 'Gyani' in Gurudwara, everybody
should be entisted to become temple priests
also. The Government should open religious
institutions, where training should be im-
parted in Vedas, Kuran, Bible etc., and those
successfully completing, the course should
be appointed as Priests and Shankarachar-
yas, a teachers are appointed in schools. If
something like this is done, then the people
will continue to have faith in their religion.
(Interruptions)

SHRIMATI GEETA MUKHERJEE
(Panskura): People should be educated.

SHRI RAM VILAS PASWAN: Yes, that's
why I said earlier that we should break the
barriers of caste and religion. We have a

caste system, where Shudras are at the ~
bottom, the Vaishyas a little above and
Kshatriyas and Brahmins further above. The
need of the house is to either eliminate this
system or,o make everyone equal enjoying
equal respect and honour in the society. No
one should be allowed to exploit the other
(Interruptions) Shri Balram Jakhar is present
in the House. You may ask him. There was
a time when in Rajasthan and in Haryana no
one was allowed to have 'Singh' as Sur-
name. Nowthey have all kinds of Surnames.
Devilal, Bansi Lal, Bhajan Lal, Nathu Ram
Mirdha, Daulat Ram Saran etc. Now Balram
Jakhar may say that he is Balram, the brother ,"'
of Krishna, but after all 'Ram' is there is his
name (Interruptions)

THE MINISTER OF AGRICULTURE
(SHRI BAL RAMJAKHAR): I am a brother of
humanity (Interruptions)

SHRI INDER JIT: You want to say that
none should be allowed to use one's caste
as Surname.

SHRI RAM VILAS PASWAN: It won't be
fair. As long as the surname benefited them,
they used it and when it would create
problems, they will drop it. This game won't
work.

SHRI INDER JIT: You \ yourself are
saying that we have to abolisWcaste system.
Are you prepared to drop 'Paswan' from your
name?

SHRI RAM VILAS PASWAN: Yes, cer-
tainly I have no objection to it. Even Jaqan-
nath Mishra had done it once, but later on he
started using his 'Surname again. When you
write your name 'Inder Jit' and go, these
people won't be satisfied. They are shrewd
enough to find out about your caste, whether
you are a scheduled caste or you belong to
the Backward caste and if so, what's your
subcaste? Therefore dropping surnames is
not a solution to this deep-rooted problem.
The solution lies in bringing about funda-
mental changes and for that one should be
prepared to listen to abuses and what not. In
this country, Gandhiji was killed and so was
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Swami Dayanand Saraswati. Incidentally, 
Dayanand Saraswati was a brahmin and the 
person who poisoned him too was brahmin. 
Here you see the difference between two 
people bebnging to the same caste. Viveka- 
nanda had once called upon the people 
bebnging to higher castes to give the due 
rightsto the Shudrasor elsethe latter will rise 
and with one bbw finish the very existence of 
the upper castes. 

Similarly, Buddha, who opposed idol 
~ r s h i p  and brought about social changes, 
today has no place in this country. Buddism 
is avibrant force in many othercountry but in 
the land of its birth, it has become extinct. 
That is why my stress is on the need to bring 
about fundamental changes. 

So far as this incident is concerned, I 
have earlier also said that the hon. Minister 
of Home Affairs should cancel all his en- 
gagements and visit the state. The Prime 
Minister hailsfrom that state, he should have 
gone there first, but he didn't and that's why 
from now onwards we may start suspecting 
the sincerrty of the Prime Minister and that he 
is anti-Dalit. Such a less mapr incident has 
taken place in his state and he did not 
consider it necessary to pay a visit to the 
state. You are the Home Minister. All these 
things come under the purview of your Min- 
istry. The hon. Speaker can give a ruling in 
this regard, but he cannot force you to go 
there. What is needed is your willingness to 
visit that place. You should immediately visit 
the incident site and if necessary you can 
talk abngwith your Shri Ram Lal Rahi, Shri 
J a d  and also an allparty team. Your visit 
won't be of much help, but it would certainly 
instil a confidence in the minds of the people 
that the Union Government is there to pro- 
tect them. 

Today, the Andhra Pradesh Govern- 
ment has become a party to the incident. 
The people look at the Government as be- 
longing to the other camp. When you go to 
them, it would act as a sootherier to their 
wounds. You shosld constitute a special 
court to look into the incident. Now a days, it 
has become a fashion to give a compensa- 

tion of one lakh rupees to the kins of those 
killed. This means that the poor man's life 
has no value. You can kill him any time and 
pay Rupees one lakh to his dependents. 
What is one lakh Rupees? if at all, you 
sincerely want to provide them with some 
relief, give them f i e  acres of land or give 
them five lakh rupees. Go and tell them that 
one person belonging to each bereaved 
family would be provided employment. It 
should not be l i e  the Pipra incident, where 
the dependents are yet to get any empby- 
ment. 

As I said earlier, if we go ahead with both 
the immediate and bng-term plans, I am 
certain that we would be able to check the 
atrocities, if not completely root them out. 

Mr. Speaker, Sir, through you, I would 
like to assure the hon. Minister that we will 
always be two steps ahead of you, so far as 
programmes meant for the upliftment of 
scheduled castes, scheduled tribes, weaker 
sections, backward classes and minorities 
are concerned. We shall extend all support 
to you, whether it be regarding formulation of 
any law in this regard or any constitutional 
Amendment. You should be courageous 
enough to punish the culprits, the perpetra- 
tors of such atrocities and protect the poor 
and underpriiileged, otherwise, let me warn 
you that the day is not far when this Parlia- 
ment and all of us would become irrelevant. 

[English] 

14.55 hrs. 

[SHRI SHARAD DIGHE in the Chair] 

SHRI MUKUL BALKRISHNA WASNIK 
(Buldana): Mr. Chairman, Sir, I rise with a 
deep sense of anguish and sorrow to partici- 
pate in this discussion on the atrocities 
committed against Scheduled Castes and 
Scheduled Tribes. Even after 44 years of 
independence, it is a matter of shame that 
still today, in different parts of the country, 
atrocities are committed frequently. 

Shri Ram Vilas Paswan, initiating the 
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discussion had pointed out that we should 
not make this issue of astrocitly a political 
issue. I fully agree with him. This is of course 
not apolitical issue and this is also not aparty 
issue. The basic cause is the social discrimi- 
nation. I would like to appeal that no political 
party should try to make statements in the 
manner to gain political mileage out of it. I 
condemn the incident in Tsunder Village of 
Guntur District of Andhra Pradesh. It is a 
shameful act.This act has again demon- 
strated that whenever the down-trodden 
sectionsof the society, the Scheduled Castes 
and the Scheduled Tribes try to raise their 
heads in self-respect, simultaneously , the 
upper caste people try to see that such 
efforts do not succeed. 

But, Sir, when we discuss about the 
incident in Guntur district, we should see 
how incident had actually taken place. The 
Reports which are before us are very clear 
that the incident started from 7th July. It is 
more than a month back that the indent  
started. As Shri Paswan pointedout, it started 
from a small quarrel in a theater. The police 
imposed Section 144 of Cr. P.C. on 8th July 
in that village to see that no untoward inci- 
dent takes place. But even after impos~tion of 
Section 144 on 5th August though the police 
officials, the Government officials were there 
in that village to see that no untoward inci- 
dent takes place-still people were killed. The 
Scheduled Castes were killed and their 
bodies were found after a search that was 
carried out 48 hours after the incident. 

Today also, we are not aware whether 
all the bodies of the victims who were killed 
in that incident have been found by the 
Government or not. It is a very seriius inci- 
dent and I condemn this act. 

At this point of time, though I welcome 
the decisions of the Andhra Pradesh Gov- 
ernment announcing certain mehures but 
at the same time. I would like to say that I am 
not fully satisfied by the measures taken. 
Because unless and un!il we take action and 
unless and until we sack the Government 

officials, the police officials who were there in 
that village, who were responsible for this 
incident, l think nobody , who is really 
concerned for the cause of weaker sections 
-the harijans and the adivasis, will be satis- 
fied. 

Shri Paswan had rightly pointed out that 
we should not politicise the issue. It is not a 
party issue. But while speaking on the atroci- 
ties on the Scheduled Castes, he had only 
limited himself to the atrocities committed in 
Andhra Pradesh. There have been several 
incidents. Just two days back, in Far- 
rukhabad, six harijans were killed. I would 
like to know what action has been taken 
against theculprits? In Unnao District, on the 
30th of last month, two harijans were killed. 
What happened about that incident? What 
action has been taken? 

Shri Paswan comes from Bihar. In 
Devehanda and Sahiara Villages in Bhojpur 
District. 15 harijans were killed. What action 
has theGovernment taken? What measures 
the State Government had taken after that 
incident? 

15.00 hrs. 

Just before the Parliament elections, in 
Madhepura, 22 Harijans were killed, 600 
houses of Harijans were burnt, 1000 cattle 
belonging to the Harijans were taken away 
by the people from the upper caste. What 
action has the Bihar Government taken? 

Everybody is aware that last year in 
Salaiya-Damron Village in MadhyaPradesh, 
an Adivasi woman was stripped naked and 
she was forced to dance in front of upper 
caste people. What action has been taken 
there? It is O.K. that Mr. V.P. Singh visited 
Fatehpur. But it was his constituency; and in 
the constituency of the then Prime Minister, 
Harijan woman was raped. Merely visiting 
the place is not sufficient; visiting that place 
is not a solution. 

There are several instances but I would 
not like to go into all the instances. Such 
instances are being committed in Orissa, in 
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Gujarat, in Madhya Pradesh, in Bihar, every- 
where in the country. It is not that where the 
Congress Government is in power, they are 
committed there. Yes it is in Maharashtra 
also. But I would like to add that when we are 
talking about the atrocities against SC&ST, 
we should not limit ourselves to the States 
where the Congress rule is there. 

There have been reports. Mr. Ram Vilas 
Paswan has read out the figures about the 
killings of SCBST people in the year 1990. 
Madhya Pradesh tops as far as the killing of 
Adivasis is concerned, followed by Rajast- 
han. Sixty-two Adivasis were killed in Madhya 
Pradesh in 1990 followed by 14 deaths of 
Adivasis in Rajasthan. Two hundred forty- 
eight Harijans were killed in Uttar Pradesh in 
the year 1990. These are the Government's 
figures. 1 do not fully agree with the Govern- 
ment's figures. If it is 100, it will come down 
to 50, when the Government has to make an 
announcement about the killings in such 
instances. There is a Press report of 24th 
December, 1990, which says, 380 Harijan 
murders take place on an average every 
month in Bihar. I do not know what isthe fact; 
whether the figure which has been quoted in 
the Indian Express dated 24th December, 
1990 is correct of not. But I am aware of the 
situation in Bihar because I had been to 
Jahanabad where two years back several 
Harijans were killed. This is not an issue 
where we should limit that O.K. in Andhra 
Pradesh the Congress Government is in 
power and therefore we should take up; the 
issue of Chundur District and elsewhere in 
the country we keep mum. Just about eight 
days back in Bolaingir two Harijans were 
killed; and similarly, in Khargon, four days 
back two adivasis were killed. We are mum 
on those issues. Why should we not raise 
these issues? 

If you are demanding the resignation of 
Andhra Pradesh Government, should we 
start demanding the resignation of Bihar 
Government; should we start demanding the 
resignationof MadhyaPradesh Government, 
Rajasthan Government and Uttar Pradesh 
Government; should we start demanding the 
resignation of Gujarat Government and the 

Orissa Government? If we start demanding 
the resignation of the Government, because 
atrocities have been committed there, the 
Government will come and go, but the prob- 
lem will not be solved; solution cannot be 
arrived at by sacking a government and 
bringing in a new government. Therefore, I 
condemn the Andhra incident and all the 
incidents which have taken place in various 
parts of the country. 

Mr. Ram Vilas Paswan has pointed out 
that we have to take stringent measures to 
see that the life of the down-trodden section 
is uplifted and uplifted fast. 

In 1947, we got Independence. Consti- 
tutionally, we have abolished untouchability; 
but untouchability still continues. What isthis 
and why is this. If untouchability even consti- 
tutionally and by an Act is abolished, and if it 
still continues, is it not a matter of shame? 

In 1952 we promised to providecompul- 
sory and free education to children up to the 
primary level. Yet, today we are still to pro- 
vide compulsory and free education to all. 

If we have to raise the standard of living 
of the weaker sections, if we have to raise the 
level of living of all sections of society, then 
I would like to say that an action plan will 
have to be drawn and it will have to be 
ensured that in a time-bound manner we 
should be able to provide free and compul- 
sory education where priority will have to be 
given to those sections which have been 
neglected for a long time. 

Sir, the issue regarding special courts 
has also been raised. I f  ully agree about the 
constitution of special courts and I would 
request the Government to make an an- 
nouncement that whenever atrocities are 
committed, whichever place where atroci- 
ties are likely to be committed, which are hot 
places as far as atrocities areconcerned, the 
Government should depute an officer with 
full authority and responsibility to see that 
such incidents do not take place. 

I have demanded that the Government 
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and Police officials in Andhra who were 
posted there and who could not check the 
incidents, should be sadted. At the same 
time, I would like to say that whereverlhe 
Government and the Police officials had 
succeeded in preventing the occurrence of 
atrocities, those officials, shoukl be rewarded 
properly at whatever level they may have to 
be rewarded. 

The National Commission on Sched- 
uled Castes and Scheduled Tribes has been 
constituted. But I do not think that the func- 
tioning of the Commission is going on satis- 
factorily. In the Congress manifesto as well 
as in the President's address to both Houses 
of Parliament, it was announced that the 
Government will come out with measures to 
strengthen the National Commission. 

I think that the time has come rather we 
are late in doing so that we will have to give 
sufficient powers and teeth to the National 
Commission to see that it is a powerful 
organisation and can fundion effectively. 

Most of the incidents of atrocities relate 
to wages and to land disputes where land 
has been formally allotted to the Adivasis 
and Harijans but actually it is not in posses- 
sion of the Harijans and Adivasis. There are 
several instances like this. I would like to 
remind the Hon. Minister that this issue was 
also taken up in the Congress manifesto, 
that the Cdngress Government will consti- 
tute special courtsto expeditethe settlement 
of land disputes regarding transfer of land to 
Harijansand Adivasis. We should not be late 
in doing so. We are already very late. 

I would also like to mention that about 
a week back the Minister of State for Person- 
nel announced in the House that we have 
backlog of one lakh, eleven thousand and 
more vacancies as far as the Scheduled 
Castes and Tribes are concerned in the 
Ministries and Departments of the Central 
Government. Is it not a big figure? Is it not 
that time and again we have been extending 
the reservation for ten years more in the 

Constitution, but still this figure is not de- 
creasing? Today, because of the reserva- 
tion facility, all the upper classes are asking 
as to how long the reservation forthe Sched- 
uled Castes and the Scheduled Tribes would 
continue. 

If we have to ask ourselves, we have to 
ask as to how bng social discrimination is 
going to continue. Till the time social dis- 
crimination is going to continue, till that time 
inequality in the society is going to continue, 
and till that time, reservation will also con- 
tinue and nobody will be able to stop that. 
The Government has given a commitment 
that in a time bound manner, they will com- 
plete and they will fill in the backlog. When 
the other day we asked as to what is the time 
bound programme, we did not get the time 
bound programme; whether it is a year. 2 
years, 3 years, 10 years, 15 years, 20 years 
or 50 years, no time bound programme had 
been mentioned. There has to be a time 
bound programme. A mere statement that 
there will be a time bound programme can- 
not fill in the backlog. And if this continues, 
then the depressed and the suppressed will 
not be depressed and suppressed for all 
time to come; they will raise their heads and 
they will try to settle their problems, they will 
try to settle their grievances in whatever 
manner and in whatever method they wish to 
settle. 

We raise issues in the House; we raise 
issues through demonstrations; we raise 
issues through public meetings. But if these 
type of issues are not going to be settled 
through such forums. then I fear that the 
depressed and the oppressed classes will 
not continue to be oppressed for all time to 
come. And therefore theGovernment should 
view this very seriously and come out with a 
specific time bound programme in filling up 
the backlog in the services. At the same 
time, backlog in educational institutionswhich 
has been neglected for long will have to be 
taken care of. What is the backlog in educa- 
tional institutions? How many Scheduled 
Castes, Scheduled Tribes, backward 
classes, minorities, and weaker sections have 
been admitted in educational institutions? 
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Has anybody checked the figures? I think, 
these figures will have to be checked and we 
will have to give specific directives, direc- 
tives mentioning clearly that if the particular 
quota of reservation is not fulfilled, then 
those educational institutions will bederecog- 
onised by the Government, the University 
and others. 

In the publicsector also, there is a huge 
backlog and there is an urgent need that we 
should pay attention towards this. 

Sir, for quite a long time there has been 
a discussion that the weaker sections, the 
backward classes, the Scheduled Castes 
and Scheduled Tribes should be given proper 
representation in the power structure. What 
are we doing about that? Have we thought 
about this? Do we have any action plan 
regarding this? Attention should be paid on 
this matter and immediate steps should be 
taken to see that proper representation is 
given in the power structure. 

As Mr. Ram Vilas Paswan has pointed 
out, mere cosmetic measure is not going to 
help. Raising such issues for political mile- 
age is not going to help. Just an Act or a law 
is not going to solve this problem. This 
problem cannot be sloved through legisla- 
tion. If atrocities have to be curbed and 
checked, then we will have to bring in 
reforms in the social system. Are we ca- 
pable enough to bring in reforms in the social 
system? A number of reforms in the social 
system had taken place in the past. Are we 
prepared and capable to bring in social 
reforms today? 

In 1936 Dr. Ambedkar was invited to 
Lahore to speak and to preside over an 
annual conference of Jat Pat Todat Mandal 
Conference organised by the upper caste 
Hindus. They asked him to preside overthe 
Conference. Dr. Ambedkar accepted the 
invitation. He was asked to prepare his 
speach clarifying various points raised by 
the conservative Hindus. Dr. Ambedkar was 
preparing his speech. He was asked from 
Lohore that he should sent a copy of his 
speach from Bombay to Lahore so that it 

could be printed there. But Dr. Ambedkar 
said: "It will be printed in Bombay itself. Do 
not worry." A man was sent from Lahore to 
Bombay. He went through Dr. Ambedkar's 
draft speech and congratulated him for his 
good speach. He went back to Lahore and 
toldtheorganisersthecontentsof hisspeech. 
The organisers wrote a letter to Dr. Am- 
bedkar saying that there are certain contro- 
versial remarks in his speech and asked him 
to drop those controversial remarks.The 
organisers, said that those remarks cannot 
be said in the Conference which they are 
organising. Dr. Ambedkar refused to amend 
his speech saying that it was the first time in 
the history that a President, a Chairman of a 
Programme, was being asked what to speak 
and what not to speak. He later published 
that undelivered speech as "Annihilation of 
Caste. In 1936 Dr. Ambedkar gave a thought 
and an Action Plan that how the caste sys- 
tem should be annihilated. Earlier then that 
Mahatma Joytiba Phule launched a move- 
ment to demolish the caste system. Today in 
the Preamble we have promised that equal- 
ity, social, economic and political will be 
given to all citizens of India and still today 
there is inequality, still today there is dis- 
crimination, stilltoday astrocity iscontinuing. 
If we want to pay our homage to Dr. Am- 
bedkar, the champion of the weaker sec- 
tions, the man the nation respects, then the 
corner stone of Dr. Ambedkar's philosophy 
should be taken care of and steps should be 
worked out to see that they are implemented 
in a given time. 

Today, I would like to ask what is the 
relevanceof the caste system? If the Sched- 
uled Castes and Scheduled Tribes are get- 
ting the benefit, theother sectionsarefeeling 
something else. We talk about casteism that 
casteism should be removed. But, is it not a 
fact that in 1947 whatever casteism was 
there, today casteism has increased mani- 
fold. What are the reasons? We have brought 
in laws, Bills, and Acts. But why does cas- 
teism still continue and still grow? What is 
the reason? We have been speaking to 
remove casteism but still casteism is in- 
creasing and becauseof thiscasteism atroci- 
ties are committed, inequalities are there, 
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discrimination is there. How come this cas- 
teism is not going out from our system? This 
s a question which everybody should ask 
onself. Casteism cannot be removed by bring- 
ingin legislation. Casteism can be removed 
only if we attack the root cause of casteism. 
And the root cause of casteism is the caste 
system unless and until we demolish the 
caste system, we cannot remove casteism. 
If we cannot demolish the caste system, we 
cannot remove inequality, we cannot re- 
move social discrimination and we cannot 
curb and check atrocities on the weaker 
sections, the Harijans and Adivasis. I think, 
there is no Member in this House who feels 
that casteism should continue. But, still to- 
daythe system continuesthesystem. I would 
like to appeal that to demolish the caste 
system though the Government is not the 
right institution to demolish the caste sys- 
tem, still initiatives will have to be taken, 
where social organizations, voluntary or- 
ganisations, people who have a say in the 
social and religious affairs will have to be 
brought together and a serious discussion 
on this issue will have to begin. 

Lastly I would like to say that this issue 
should not be discussed on party lines. It is 
not a Congress issue, a Janata Dal or a BJP 
issue. It should beconsidered from a human 
mind and a human heart. Unless and until we 
are not goingtodothat, and weonly try totalk 
about the Harijans, Adivasis, minorities and 
backward classes just to get some votes and 
get someoffice. Ithink, wewill becommitting 
the biggest atrocity on these sections. 

With these words, I request the hon. 
Home Minister that he should also pay an 
immediate visit to the various parts of the 
country wherever atrocities have been 
committed. He should call a meeting of the 
Chief Ministers specially to discuss this 
particular issue of atrochies and we wdl have 
to give from the Government side the Impor- 
tance and urgency to this issue, the way it 
demands from all of us. 

MR. CHAIRMAN: Shri Ramashray 
Prasad Singh. 

SHRl FRANK ANTHONY (Nominated 
Anglo-Indian): Mr. Chairman, Sir (Interrup- 
tions) 

MR. CHAIRMAN: I have called Shri 
Ramashray Prasad Singh. 

SHRl FRANK ANTHONY: I wanted to 
speak in direct answer to what my friend has 
just said. 

MR. CHAIRMAN: I will call your name. 
I will give ycu a chance to speak. 

[ Tanslation] 

SHRl RAMASHRAY PRASAD SiNGH 
(Jahanabad): Mr. Chairman, Sir, power has 
always been misused and it will continue to 
be misused. Right now, the hon. Speaker 
has misused his power. My name was sec- 
ond in the list and he should have called me, 
but he chose to call another Member. Today, 
wearediscussing about the misuseof power 
and that very thing is happening in this 
House. We talk about villages, about the 
interests of Harijans and Adivasis etc, but 
these are not going to beof any help. Almost 
everyday we come to know of incidents of 
atrocities of Scheduled Castes and Sched- 
uled Tribes, but the House has never gone 
deep to find out the reasons behind the 
occurrence of such incidents. The House 
should think overthis issue. Sincethe Eighth 
Lok Sabha, I have been witnessing that this 
issue is discussed again and again, but 
along with it, the atrocities are also being 
committed again and again. Shri Paswan 
quoted somequotations and presented some 
figure about the number of incidents took 
place during the year, but presenting figures 
is not going to solve the problem, neither 
stop the atrocities. It would have been more 
appropriate, had we taken up the reasons, 
the causes fordiscussion. We finish our duty 
by having a discussion and then close the 
chapter. Such debates are of no use, unless 
and until we discuss ways and means to 
check the recurrence of such incidents in 
future. We have to find out the people re- 
sponsible for such incidents. 
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In every country, the elected Govern- 
ment caters to the interests of certain sec- 
tions. So, is the case with our country. Thus, 
it would be an exercise in the futility if one 
person expresses concern over the atroci- 
ties on Scheduled Castes or Scheduled 
Tribes. Nothing concrete, would happen, 
unless the Government becomes serious 
about it. You have seen this here itself. Here 
we see people arguing that the Ram temple 
should be constructed, but no one is aware 
of the people killed in the name of building a 
temple. Atrocities are committed only on 
those who are socially, economically and 
educationally backward. Atrocities are not 
committed on those Harijans who are edu- 
cationally forward and economically well-off. 
Such incidents don't happen to people like 
Mr. Paswan. It is perpetrated on those who 
are poor. When Mrs. Gandhi was assassi- 
nated, so many Sikhs were killed throughout 
the country. There is a section of the people, 
which doesn't want to see Shri Narasimha 
Rao at the helm of affairs. 

Now, I want to say why all this is hap- 
pening. The reason is that in paper the 
Zamindari system is no more there In the 
villages, but even now the lands are under 
the possession of the feudal lords. Who are 
these people? They are the members of 
Janata Party, Congress, B.J.P. etc. Who will 
dare to harm them? If you harm them, they 
won't let you remain in office for another day. 
You are in power due to them. In fact, it is the 
land lords who are Members of Parliament, 
Ministers and Chief Ministers. Then, how 
can you implement land reforms? We want 
land reforms to be implemented on a war 
footing. 

Mr. Chairman, Sir, hon. Members raised 
the demand that laws should be formulated 
tocheckatrocities and that theofficers should 
strictly enforce them. Now, I will tell you 
about the administrative set up, about which, 
I am sure, everyone knows. Who are in 
control of the administration? Who 1s the 
collector, the Police Superintendent? Let a 
survey be conducted to find the people who 
constitute the Provincial Armed Constabu- 
lary (P.A.C.) of U.P. and the Bihar Military 

Police of Bihar. Let the House be informed of 
the number of Harijans, Adivasis and people 
belonging to backward classes working in 
these law enforcement agencies? But the 
question is why the ruling class should be 
interested in the number of Harijans in these 
forces? When a Harijan girl is raped, the 
police and the Doctors join hands to distort 
the picture and to save theculprit. There is a 
rule that in such cases, a medical examina- 
tion should be conducted, but who conducts 
the medical examination? This social mal- 
ady cannot be eliminated that easily. In fact, 
your intentions are not sincere. Now, if spe- 
cial courts are constituted, who will be the 
judge? Shri Narasimha Rao or Shri Ram 
Vilas Paswan? No, your appointees, your 
sidekicks will be appointed. 

People who disintegrate the country will 
sit there. Had the recommendations of the 
Mandal Commission been implemented 
today, the poor would have gradually started 
participating in the administration and with 
that the atrocities on Harijans, Tribals and 
backward classes would have reduced. Af- 
ter all, there should be a force to check all 
such atrocities. But it has to be seen as to 
who enjoys that power? That power is exer- 
cised by people who indulge in such activi- 
ties. 

Mr. Chairman, Sir, in the villages, if a 
boy belonging to an elite classes, teases a 
Harijan girl or a girl belonging to weaker 
sections and the father of the girl complains 
to the boy's father, the latter gives a lame 
reply that he would prevent his son from 
doing so. But, if a Harijan boy or a boy 
belonging to weaker sections teases a girl 
belonging to a rich family, her father would 
not wait for the law to take its course he, with 
all his henchmen, would anack the boy's 
house, outrage the modesty of their daugh- 
ters and daughters-in-law and inflict heavy 
injuries on the entire family. He knows that 
even if he does such things, the Police 
Inspector or the Collector who belong to his 
caste would save him. Therefore, I would like 
to submit that the poor should be involved in 
the Government. After these 44 years of 
independence, only 8 percent reservation 
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has been given to these people. We may not 
get candidates for the I.A.S., Engineering 
Service or for the post of professors from 
amongthem, but matricqualified candidates 
are available. The Government can get 
class IV employees from among them. Let 
me know as to how much reservation has 
been given to these people. I had once 
suggested in this Lck Sabha that if the 
Government believes in justice, let it fill up 
the backlog of reservation in class Ill and 
class IV posts. Only then we will know that 
reservation provisions have been imple- 
mented in-their true sense. But the Govern- 
ment is not doing that, It has no courage todo 
so. It says that candidates are not available 
for these posts, and as such these posts are 
filled by candidates from the general cate- 
gory. Holding mere discussionson this issue 
will serve no purpose. The hon. Member who 
was speaking just now, made this submis- 
sions about Jehanabad. During the Con- 
gress regime, hundreds of Harijans were 
killed there and it was a slur on the face of 
their Chief Minister, Shri Bhagwat Jha Azad. 
Everybody is aware of it and the hon. Home 
Minister also knows about it. Shri Buta Singh 
had also gone there. Whose Government 
was there? It was the Government of the 
Congress patty. The Chief Minister. Shri 
Bhagwat Jha Azad also belonged to their 
party. Today, Shri L a b  Prasad Yadav's 
Government is there in Bihar. The commu- 
nal riots which takes place every year on the 
Ramnavmi day in Ranchi, could not take 
place this time during Shri Laloo Prasad 
Yadav's Government. There are same offi- 
cers and same policemen. but their were no 
riots. Had the intentions of the Government 
really good, riots could have never taken 
place. The Government benefits from these 
riots. Actually, due to this they continue to be 
in power. The present Government is giving 
protection to a particular community. It has 
scant regard for our views. The other party 
boasts that one ot its hon. Members has 
been elected asDeputy Speaker and it sup- 
ports the Government. The question is that 
had their intentions been good,this incident 
would not have taken place. Therefore, un- 

less the distribution of land is done properly, 
there can be no check to these incidents. 

Mr. Chairman. Sir, in my constituency, 
Government land has been distributed 
among the Harijans but they have not been 
given actual possession as yet. These people 
are running from pillar to post with sanction 
orders in their hands. They go to the block 
officer, 19 the collector, but no one listens to 
them. Since no one is going to make any 
enquiry, figures were furnished just to meet 
the requirement of paper work. The Commu- 
nist Party of India took away all the land 
belonging to two big landlords who are 
called Mahants in Jahanabad and distrib- 
uted the same among the poor. That land is 
still under the possession the poor and the 
Mahants are in a very miserable condition. 
The Harijans are ploughing the land and are 
becoming prosperous. An investigation 
should be made in this regard. Now nobody 
can supress them. Actually , land gives rise 
to feudalism. The Government claims that it 
would implement the Land Ceiling Act. It is 
the Central Government. If any State Gov- 
ernment does not implement the Land Ceil- 
ing Act, the Central Government has every 
right to dismiss it. What are the reasons of 
non-implementation of this Act? When the 
session starts, please have issue discussed 
in the House. 

Secondly, the image of the administra- 
tion should be improved I have raised this 
matter a number of times with a loud voice. 
As you are aware, how much ill famed have 
been the P.A.C. in Uttar Pradesh and the 
B.M.P. in Bihar in this respect. You have 
seen all these scenes. The former Home 
Minister had assupd this House that a Bat- 
talion would be raised, which would consist 
of people from every religion and everv caste 
and wherever such a communal riot and 
killings of Harijans take place, this Battalion 
would be pressed into service there. But 
what has the Government done up till now? 
It remained as a mere assurance only. Had 
its intentions been good, it would have passed 
the Act here and would have seen how much 
successful it has been in its objective. Even 
today, one can go and see what is happen- 
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ing. In Bihar, a number of armies, such as 
Bhoomi sena, sunlight sena, Kunwar sena, 
Pravasi sena, Lorik sena and Brahmarshi 
sena etc. have been raised to suppress the 
Scheduled Castes and Scheduled Tribes. 
Why these armies are being raised? Mr. 
Chairman, Sir, when the hon. Minister will 
reply to the debate, he should say as to why 
these armies are being raised. Is it an effort 
to strengthen the unity of the country or to 
disintegrate it or to preserve its independ- 
ence? Actually, these armiesare being raised 
to wipeout the Scheduled Castes and Sched- 
uled Tribes and to suppress the weaker 
sections. I hope the hon. Minister will give a 
reply to this effect. 

Thirdly. I would like to know from the 
hon. Minister of Welfare as to how much land 
was in possession of the Tribals before inde- 
pendence and how much has been left with 
them now after so many years of independ- 
ence The entire land has been usurped by 
the mcney lenders. Has anybody every tried 
to know the reasons behind this? The Con- 
gress Party was ruling this country for the 
last several years. Was it a blind Govern- 
ment that it could not check such activities? 
From the very outset, the Government will 
have to accept these submissions. I will also 
tell my friends about it. At present two types 
of thinkings are going on in our country and 
people are divided into these two camps. 
The forces which are engaged in suppress- 
ing the poor are very strong. They should be 
checked. If the Government really wants to 
give back their land to the trbals which has 
been enchroached upon by the money lend- 
ers, it has to bring forward a legislation in this 
House. 11 should not be so that after enacting 
the law, its implementation is left to State 
Governments. In fact, it is the Central Gov- 
ernment, which should take back all the land 
and redistribute the same among theTribds. 
Besides this, compensation should also be 
paid to the Tribals. for the time the land 
remained underthe possessionof the money 
lenders. Then only the Tribals would get 
back their property and make progress 
educationally and economically. When they 
will make progress, there will be no need to 
discuss all thesethings here. Then, there will 

be no need to suppress them. Some of the 
Tribals had converted themselves into Chris- 
tianity and their chiwren got some education 
and are working in good posts, but nothing 
has been done for those Tribals, who did not 
change their religion. I want that theGovern- 
men! should immediately abandon its dual 
policy and follow a uniform policy. 

Let me know as to who has encouraged 
casteism in this country. Just now, an hon. 
Member was saying that if anyone has the 
guts, levhim remove the word "Paswan." In 
the matter of casteism, I would like to praise 
the Nehru family. It is this family in the 
country which abolished casteism in its true 
sense. R is a folly today to claim that one 
belongs to Nehru family, or to any other 
family or to a particular. There are Sikhs, 
Christians, Persians in the Nehru family. It is 
its speciality. But what theothers havedone? 
They have only encouraged casteism, 
strengthened the castes and took advan- 
tage of it. Today, the situation has become 
so critical that it is hanging like a sword over 
the Government and it is very perturbed due 
to that. When it started playing with fire, it has 
to bear its consequences. Today, their party 
is in power in the muntry. I would again 
request that it should change its policy and 
ideologies. It should make fresh distribution 
of land. Immediate arrangements should be 
made. Where there are no arrangements for 
education of Tribals and the poor. There are 
hundreds of villages in my constituency, 
where there are no primary schools, even 
though the population of those villages is 
near aboln 500 to 1000.1 have furnished the 
full picture of my constituency to the Hon. 
Prime Minister in writing. Let the Govern- 
ment think that it has not even made the 
basic arrangements for providing education. 
Then what else has it done forthem till date? 
There is no proper arrangement for drinking 
water for these people. They are drinking 
contaminated water of Kutchha wells. 
Handpumps have been installed in front Of 
their M.L.A.'s Houses and two-two 
hadpumps havebeen installed at the houses 
of goondas belonging to their castes. But 
nothing has been done forthese poor people. 
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Then how can we expect that the situation 
would improve. 

By starting a discussion and participat- 
ing in it, Shri Paswan thinks that he has 
fulfilled his duty. This would not do. 

Mr. Chairman, Sir, with this, I conclude 
and I hope that my suggestions would be 
accepted by the Government and in future 
also it would work in accordance with these 
suggestions and help the poor. 

[English] 

SHRl FRANK ANTHONY (Nominated 
Anglo-Indian): Mr. Chairman, I was shocked 
and taken aback when I heard some of the 
details given by that gentleman who spoke 
from Maharashtra. 

Actually. I have spent part of my legal 
and political life for the abolition of caste. Dr. 
Ambedkar was an able lawyer, so am I. We 
were living along side with each other in the 
Western Court. He even used to come and 
have dinner with my wife and myself. He 
used to say, Jawaharlal treated him like an 
absolute equal. But the caste Hindu Minis- 
ters who were his colleagues, would go out 
and wash their had and mouth whenever 
they had dinner with Dr. Ambedkar, he used 
to say. 

Therefore, until you abolishcastes, caste 
system, you will never have asense of social 
equality. That iswhat I havefoughtfor. I have 
opposed the Mandal Commission. Why? It is 
because this will take the country into back- 
wardisation and creating more and more 
castes. The Mandal Commission would di- 
vide the country on caste basis. I had spoken 
in Parliament against it. I had also argued 
cases on behalf of one of the largest unions 
in the country that after a particular level, all 
the employees should be treated as equals. 
Today we are making more and more Indi- 
ans into backward classes and the country is 
being splintered on caste basis. There are 
Sudras and millions of other backward 
classes. I have criticised the Chief Minister 
bitterly. I havetold him. "You had the Mandal 

Commission. It consisted only of backward 
class people. What do you expect them to 
do? Their findings were largely irrelevant, 
not on the basis of any scientific study. They 
have included 3775 castes into the back- 
ward class list". The Chief Minister has then 
raised it to 4,000 castes to build his vote 
banks by multiplying the castes. I took it up 
with Shri Rajiv Gandhi, about the backward- 
isation. 

I have come from Karnataka after find- 
ing out the position there. Some of my great- 
est friends were Vookkaligan. One friend 
has told me, " I am a member of the back- 
ward classes, namely Vokkaligas". In Karna- 
taka. Vokkaligas and Lingayats are back- 
ward class. So, I said, "You are among the 
most wealthy community, politically, eco- 
nomically and numerically powerful. You have 
made yourself backward class." There is the 
whole upper strata of backward class; then 
comes the intermediary strata. Then comes 
the Sudras. Under the Sudras you have 
millions and millions of backward classes 
who are getting nothing. 

Shrimati lndira Gandhi offered me 
Governorship of Punjab. I declined to go 
because I was preoccupied with looking 
after my community of which I was recog- 
nized as the accredited leader and some of 
the so-called members of my community 
wanted my community to be classified as a 
backward class community. I led the delega- 
tiontoshrimati IndiraGandhi. I said "Madam, 
you can do this only over my dead body. 
Here is a community which has its people 
right at the top and right at the bottom also. 
There are weaklings also in my community. 
But because of that, you cannot brand the 
whole community with that label that it is an 
expression of self-degradation, namely, 
backward. To give you an example of the 
gallantry of my community, when the tribals 
were a few miles from Srinagar, they were 
stopped by the Indian Air Force and more 
than half the awards for gallantry were given 
to Anglo-Indian fighter pilots. How can you 
brand the whole community as backward? 
There are people of my community right at 
the top and there are people of my commu- 
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nity right in the middle. How can you sud- 
denly impose on them a label which will 
mean an expression of selfdegradation?" I 
argued this mat?er. 

MR. CHAIRMAN: The subject IS not 
Mandal Commission but "Atrocities on Har- 
ijans." 

SHRl FRANK ANTHONY: I am sorry. I 
may say here that the young Member of 
Parliament here has said that unless yoe do 
away with casteism, you will always have 
this kind of social degradation. This is what 
is happening inthiscountry. Thisis what 1 am 
trying to say. 

I had appeared in the Supreme Court for 
one of the largest unions. I have got the 
name here, Sir Sang Chelsk. 

SHRl LOKANATH CHOUDHURY 
(Jagatsinghpur): The subject is "Atrocities 
on Harijans." 

SHRI FRANK ANTHONY: There again 
the whole thing has resulted in special guar- 
antees both to the Scheduled Castes and 
Scheduled Tribes and the Angl-Indians. 

I was an elected Member of the Con- 
stituency. 1 was fighting to give the Sched- 
uled Castes and the Scheduled Tribes a 
separatechaptercf protection along with my 
community. 

Sardar Patel was the Chairman of the 
Minorities Committee. I was a Member. He 
helped me to get special guarantees to the 
Anglo-Indians. He made it very clear that 
"We are guaranteeing this to the Scheduled 
Castes and the Scheduled Tribes time-bound 
ten years at a time." So far as Angl-Indians 
were concerned, they were also time-bound. 
The main thing was in the matter of promo- 
tion. In his Resolution of 9th September. 
1950 it was stated that when the Scheduled 
Castes and the Scheduled Tribes and the 
Angl-Indians got into Government positions, 
they could only be promoted on the basis of 
merit and not on the basis of caste of com- 
munity. Then they will be treated as equals 

with any othercastes. Anglo-Indians and !he 
Scheduled Castes and the Schedcled Tribes 
will not get promotion on the basis of casteor 
community. They will get it on the basis of 
merit. 

You cannot degrade or undermine a 
whole community by branding it as back- 
ward. 

I argued the case and Justice Wanchoo 
supported my argument. 

1 arguad tor one of the largest unions, 
Sir Sang Chelak. Then they said "Look at 
what is happening in some Staies. They are 
making reservations of 70 per cent to 78 per 
cent." 

The Supreme Court Judge has said that 
you cannot make reservations beyond 50 
per cent. 

In Karnataka, the Vakkalingas and the 
Lingaites tire numerically the largest, politi- 
cally the stronger and economically the 
wealthiest people. They made themselves 
backward class. They are monopolising all 
the jobs. 

Then there are in!ermed~ate classes. 

Then there are people right a! the bot- 
tom who are getting nothing at all. Today 
they are getting nothing at all because we 
have spiinter parties that are making vote 
banks on the basis of caste. They are bwk- 
wardising this country. I was there in the 
Supreme Court. There are the twodecisions 
of the Supreme Court and as far as Funda- 
mental Rights are concerned, Article 16(1) 
says that in the matter of employment there 
shall be absolute equality and Article'l6 (2) 
says that there shall be no discrimination on 
the basis of caste, sex, religion, race etc. 

MR. CHAIRMAN: Please conclude. 

SHRl FRANK ANTHONY: Let me just 
finish this matter because I have spent a lot 
of time on that score. I argued the matter with 
four or five Judges of the Supreme Court. 
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Justice Wanchoo handed down the verdict 
and said that when a particular person en- 
ters into a particular line-whatever be his 
caste, creed etc. he gets it on the basis of 
merit and you cannot promote him on the 
basis of his casteor community. This is what 
he said. What I am also trying to say is this. 

My next point is that the Supreme Court 
has said that you cannot have reservation 
morethan 50 percentfor the weaker people. 
But some States have already got the provi- 
sion of reservation for the so called weaker 
sections more than 50 per cent, 60 per cent 
and 70 per cent. 

MR. CHAIRMAN: Please conclude 

SHRl FRANK ANTHONY: May I take 
just another five more minutes? This is what 
is happening. They are aggravating the whole 
social system. They are backwardising this 
country. Who are the people who are getting 
the worst of this deal? It is really the back- 
ward people, people belonging to the Sudra 
class who are getting nothing. How do you 
know such and such a person a Har~jan? I 
have employed certain servants in my house. 
I do not know whether my cook is a Sudraor 
a brahminor whatever it is. How do you know 
that? When my Hindu friends come to my 
house, they ask me to what caste my cook 
and my servants belong. How do I know 
what caste they belong to? I do not know 
what castethey belong to. I have got 5 Public 
Schools named after me. In the matter of 
admission, nobdy is ailowed to put his cas!e. 
We have the children of Sudras, the 
Chowkidars etc. 

MR. CHAIRMAN: Many other Members 
want to speak. Please conclude. 

SHRl FRANK ANTHONY: I will now 
conclude. What I am trying to say is that, as 
the young gentleman says, unless you abol- 
ish caste, you will always have this element 
of increasing social degradation. Unless you 
abolish the caste, you will always have this 
increasing number of socially degraded 

people. They may run into millions and mil- 
lions. That is what I want to put before you. 
As Dr. Ambedkar said, unless you abolish 
caste, you will always go on increasing the 
millions of sudras and poor backwardclass 
people.They will alwaysremain asdegraded 
people for ever. 

With this. I conclude. 

[Translation] 

SHRl KALKA DAS (Karol Bagh): Mr. 
Chairman, Sir I would like to express my 
thinks to you for giving me an opportunity to 
participate in the discussion in the House on 
the issue of atrocities on the Dalits in the 
entire country. 

Mr. Chairman, Sir, incidence oi  atroci- 
ties on the Dalits is very old. It is happening 
since the time we had monarchy in the 
country. When independence was achieved, 
it was thought that now the time has come 
when these atrocities would end because 
they would elect their own representatives 
and participate in the Government. But 
everything remains as it was beforhand. A 
number of laws were enacled and rules were 
framed. A guarantee was given in the Con- 
stitution to safeguard their interests, but there 
was no decrease in the atrocities on them in 
the entire country whosoever was the Prime 
Minister of this country. It did not matter 
mtich whether it was Pt. .Jawaharlal Nehru, 
Shrimati lndira Gandhi, Shri Morarji Desai, 
Shri Rajiv Gandhi, Shri V.P. Singh or the 
present Prime Minister, Shri Narasimha Rao. 
There has been no let up in atrocities. 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI) You have left one out. 
ShriChandrashekhar'sGovernment wasalso 
there. 

SHRl KALKA DAS: Atrocities were 
committed during the Chandrashekhar 
regime also. 

I would like to submit that thisisthe story 
of 3lroci?ies on Harijans. Until this psyche of 
the society is changed and the intention of 
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the Government is made true, these atroci- 
ties will continue. 

Even after these44 years, the country is 
in a very dangerous situation. Everyday, 
There are two-three incidents of atrocities on 
the Dalits, in newspapers. Whenever, this 11 
4 population of the country, out of which 95 
percent of the people are living below the 
poverty line and who look like skeletons due 
to malnutrition, tried to raise their voices, the 
other classes of the society did not lose a 
chance to suppress them. 

The extent of poverty is clear from the 
fact that in Orissa, a certain Shrimati Fanas 
sold her 12 year old daughter for Rs. 30 only. 
The people are not even able to provide 
nutritious food to their children and their 
situation is deteriorating day by day. 

A number of laws were enacted to safe- 
guard their interests, but it served little 
purpose. While unveiling the statue of Baba 
Saheb Ambedkar in the Parliament House 
the Hon. President had rightly said that 
number of laws were enacted and various 
provisions were made In the Constitution but 
by the Government to safeguard the rightsof 
thisclass but these lawscouk! not safeguard 
their rights, he admitted. The Poona pact 
was stgned between Gandhiji and Dr. Am- 
bedkar and on the basisof this pact a system 
of reservation was evolved. Mahatma Gandhi 
had assured the country at that time that the 
reservation formula would operate only for 
10 years during which period the concerned 
class would be provided all the facilities 
when the country becomes independent, so 
that they p in national mainstream and are 
brought at par with other sedions of the 
society. Unfortunately, the reservations for- 
mula is very much in vogue even after 44 
years of independence and its period is 
extended after every 10 years. 

16.00 hrs. 

[SHRI P.M. SAYEED in the Chairj 

The condition of this persons of ths 

category continued to worsen. Just now, a 
friend wassaying that the system of reserva- 
tion will remain in existence for ever. This 
shows that there is no intention and policy of 
the Government, which could enable this 
category of people to come at par with other 
sections of the society within a fixed time 
limit. There seems to be no such policy 
which could pave way for the emergence of 
classless and casteless society wherein 
every ofie would have equal opportunities 
and nobody would b~ discriminated against 
on the basis of castes. Perhaps there will 
never be situation when a person will not be 
identified by his own caste. I am saying this, 
because one member from the ruling party 
was saying that the concept of reservation 
will go on indefinitely. I would like to say here 
that this system of reservation is not going to 
benefit them, as it pins down a particular 
label on them in the society. They will be 
benefited only when their quota of reserva- 
tion is enforced fully. This is not going to be 
achieved by simply making provision in our 
constitution and enactment of laws only. As 
a matter of fact, we will have to change 
mentalrty in our society. We will have to 
change the mentality of the people that the 
22.5per cent of reservation quota in jobs and 
services needs to be increased. By saying 
that no suitable candidate from the reserved 
category is avaikble, the seat is given to a 
general candidate. Even today the situation 
remains the same. The number of persons 
appointed against the resarved quota is 
totally inadequate. The persons appointed 
against class Ill posts are only 12 per cent 
and persons appointed against class IV posts 
are only 14 per cent which consists of mainly 
sweepers and for which there is no need of 
hgher education. We are talking of 22.5 per 
cent of reser~ation for them, but 14 per Cent 
of vacancies have been filled up from among 
the persons of these categories. This shows 
our goal is yet far off. This shows that the 
Government does not intend to do it. We had 
once met Mr. V.P. Singh when he was the 
Prime Minister. We had referred to the policy 
formulated during the regimeof Morarji Desai, 
which provided that 11 quotaof reservation is 
not filled up in a particuiar department, an 
explanation should be asked from the Head 
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of the Department for non-fulfilment of quota. 
A legislation should be enacted to keep a 
reserved seat vacant until a suitable candi- 
date from the reserved seat category is 
available. A delegation of BJP MPs had met 
Mr. V.P. Singh and apprised him of atrocities 
on the Scheduled Castes and Scheduled 
Tribes. We had told him that if atrocities 
could not be checked despite the powers, 
SP and DM should beheld responsible for 
the atrocities in their jurisdiction. An expla- 
nation should be asked from them. But the 
situation is reverse. And now policemen 
themselves are involved in the atrocities. 
Recently, a case from Pratapgarh in U.P. 
has come to light. Policemen h2d killed 13 
people belonging to Scheduled Castes. 
These persons had been called to the police 
station to indentify a criminal. They went to 
the Police station Castes. along with their 
guests. They were tied to a tree just on their 
way to Police Station and were shot dead 
(Interruptions) I am talking of the downtrod- 
den. The atrocitieson Scheduled Castes are 
increasing. It was expected that as the gov- 
ernment had taken certain steps, the gov- 
ernment machinery would provide protec- 
tion to the members of Scheduled Castes. 
The machinery which was evolved for their 
protection as also the protection of their 
rights, is now itself depriving them of their 
rights. Recently the downtrodden had been 
massacred in Bihar also. It has been re- 
ported in the Press. That it had happened at 
the behest of the Chief Minister of the state. 

AN HON. MEMBER: Where has ~t hap- 
pened. Tell the name of the place. 

SHRl KALKA DAS: I will tell you the 
name of the place just now. This happened 
at the instance of the Chief Minister of 
Bihar.(lnterruptions) 

MR. CHAIRMAN: Ramashray Prasadji. 
Please sit down you should speakonly when 
your turn comes. 

(Interruptbns) 

SHRl KALKA DAS: Mr. Chairman, Sir, 
as have already said that the problem of 
untouchability and atrocities is the problem 
of entire country. That is why the people of 
the entire country must come together to 
solve it. 

(Interruptions) 

SHRl BHOGENDRA JHA(Madhubani): 
We are listening to you very carefully. You 
said that acertain incident has taken place at 
the instance of the Chief Minister of Bihar. 
Please give further details of the incident 

(Inrerruptions) 

SHRl KALKA DAS: I tell you just now. 
Adiscussion is being held about the incident 
in Tsundur village. The incident of atrocities 
committed there is neitherthe beginning, nor 
an end in itself. Unless a nation wide discus- 
sion is held and nation wide strategy is 
adopted; unless the intention and policy are 
rectified, the atrocities will continue. 

Mr. Chairman, Sir, we are holding a 
discussion on the subject today. Perhaps 
there might not be even a single session 
when atrocities on Harijans have not been 
discussed. 

This type of discussions are always 
held and we shed our cr~codile tears on it, 
but there has been no change in the intensity 
of these atrocities. 

Mr. Speaker, Sir, as I told now that the 
incidence of atrocities is a serious problem. 
I would like to relate you the atrocities com- 
mitted in the recent past. You may refer to 
articles 15 (4), 16 (4), 46 of the Constitution 
which provide that thereshould be no atroci- 
ties of any kind at all and the down trodden 
would be protected. 

(Interruptions) 

SHRl DEVENDRA PRASAD YADAV: 
Mr. Speaker, Sir, I am on a point of order. 
The hon. member has categorically stated 
now that people belonging to oppressed 
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classes in Bihar were massacred at the 
behest of the Bihar Chief Minister. Neither, 
the hon. Member has any proof against him 
nor the Chief Minister is a member of this 
House. Levelling allegations against him 
without any proof is not a good Parliamen- 
tary convention. As such we must keep the 
dignity of the House in mind. The hon. 
member is a member of this House. (Inter- 
ruptions) 

SHRl KALKA DAS: I urge you to go 
through the newspaper of February 26. 
(Interruptions) 

SHRI DEVENDRA PRASAD YADAV: 
He must withdraw this word or you must 
have it expunged. 

(Interruptions) 

MR. CHAIRMAN: There is no point of 
order in it, but if he refersto anybody's name, 
he must substantiate the charges. 

(Interruptions) 

SHRI KALKA DAS: You give me an 
opportunity to present the facts. I would like 
to request that newspaper reports of Febru- 
ary 26, say that the massacre of Harijans in 
the village Teeskhora near Patna was com- 
mined at the behest of ....... '.- ...... this news 
has been published in all newspapers. (Inter- 
ruptions) I am giving you its date and the 
location where it took place. (Interruptions) 

MR. CHAIRMAN: Nobody should make 
a reference to name of a Chief Minister or 
any other person who is not a member of this 
House. You can say so in general. This has 
been the convention of this House. 

SHRl ATAL BlHARl VAJPAYEE: Mr. 
Chairman, Sir, he did not level any charge by 
anybody's name. He only spelt out the des- 
ignation. If you decide that neither the desig- 
nation nor the name of a person should be 
referred to, you must apply it uniformally. We 
will have no objection to it. 

MR. CHAIRMAN: There should be no 
reference to somebody's name. This is my 
ru l i q  and this is also the convention of this 
House. A reference could be made to desg- 
nation at the most. 

SHRl KALKA DAS: First I made a refer- 
ence to designation and said Chief Minister 
of Bihar. 

MR. CHAIRMAN: But now you made a 
reference to name. 

SHRl KALKA DAS: Now I made a refer- 
ence to name when other hon. members 
also referred to names. 

MR. CHAIRMAN: Name should not be 
recorded in the pioceedings. 

SHRl KALKA DAS: Whatever I have 
said, has been published in newspapers. I 
have already stated that this is not a matter 
of any particular party or any individual, but 
it is a question of social psyche. These 
atrocities do not take place due to any par- 
ticular person or any particular section. No 
particular in individual is dong all this all over 
the country. I told you all this because it has 
been published in newspapers. The news- 
papers are available here. have already 
men!ioned the date thereof I have also told 
the name ot the place. 

Mr. Cha~rman Sir, I was saying that the 
Tsundur incident is not the first nor the last 
incident of ifs kind. In a short time, I drew the 
attention of the House towards the recent 
incidents that took place during last 8-9 
months. The moment we refer to these 
incide~ts,we are greatly perturbed. The 
atrocities that took place in last 8-9 months 
are very horrible indeed. 

Mr. Chairman, Sir, I would like lo point 
out that this is not a first incident of its kind in 
Andhra Pradesh. Earlier also, 6peopleofthe 
oppressed class were massacred in the vil- 
lage Karmachud on the questicn of drinking 
water. If this will the psyche of people, what 

'Not recorded. 
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will h ~ p e n ?  Similarly, 15 Harijans were 
injured on April 2, 1991 in Fatehpur, the 
constituency which is being represented by 
Shri Vishwanath Pratap Singh. On June 3 in 
Ambala the Rajputs in collusion with officials 
beat the down-trodden and humiliated them. 
On April 4, it was published in the newspa- 
pers that the clothes ot a Harijan woman 
were torn and she was raped. On April 27, tt 
was published that ir: Bihar 400 Harijan huts 
were burnt many people were killed in it. On 
April 14, it was published in newspapers that 
the clothes of a Harijan woman in Shivpuri 
were torn an6 she was molested. On Febru- 
ary 19,15 harijans in Masouri area of Bihar 
were massacred. UnderaGovernment which 
claims to be providing protection and doing 
welfare of Harijzns and the down-trodden, 
and after 44 yeas of independence, people 
of oppressed class cannot take out their 
wedding party with the bridegroom riding a 
mare. In one of the villagesof Haryana. while 
the bridegroom, was taken on a mare, the 
wedding party was humiliated and beaten. 
Recently, in an incident in Delhi when a 
wedding party went from Nabi Karim areaof 
Delhi to Haryana, adjoining Dalhi, ~t was 
beaten up and the jewellery which was being 
carried for the bridegroom, was snatched 
away. This incident that I am narrating now 
has taken place after 44 years of independ- 
ence. 

Mr. Chairman, Sir, on June 19, thequarry 
owners shot dead labourers in Lal Kuan area 

cf Badarpur in Delhi. But the Government 
remained a mute spectator to this incident. 
On 21st ot August, 1990 a Harijan girl in 
Mathura was raped and murdered. On 4th 
of ~eceniber, 1990, four members of a 
Harijan family in Patna were burnt al~ve. On 
! 3th of January, 1991, a Sarpanch ~n Jhala- 
war undressed a Harijan, tied him to his 
motorcycle anddragged him. I nave already 
related you the incident of 25th January. 13 
Harijans were killed in Pratapgarh in Uttar 
Pradesh on 14th of February. On 18th of 
March, in the Baktxl vrllqe irr Dhar district, 
11 Harijans were Durn: a i w  in their huts. On 

19th of March, 3 Harijans were hanged on 
the Panchayat order in a village in Mathura 
District. 

Such incidents are taking placecontinu- 
ously. I am not saying that this happens only 
in Bihar but such incidents are happening in 
Delhi as well as in the entire country. These 
killings will not stop only by discussing them 
here. For this, psyche of the people will have 
to be changed. Justice should be meted out 
to them, who have been tortured for centu- 
ries. 

Whenever the issue of reservation is 
raised, anti-reservation agitations start. It is 
instigated by these peop!e only, who are 
sitting here. They have a large number of 
followers. During the V.P. Singh Govern- 
ment, the provision of reservation had to be 
increased for afurther period of 10 years, but 
a number of anti-reservation agitations 
started in the entire country at that time. 
Ditferent parties try to woe and use the 
Scheduled Castes arld Scheduled Tribes for 
their votes only. They are illiterate and poor, 
therefore. they come into their grips. These 
parties make their work easy through them. 

The Mandal Commission issue was also 
discussed. We are not against the Mandal 
Commission, rather we are its supporters. 
But the Mandal Commission was set up for 
backward classes only and Scheduled 
Castes and Scheduled Tribes were investi- 
gated in its name. Shri V.P. Singh and Shri 
Ram Vilas Paswan are sitting here. I don't 
think the Dalits are going to get anything out 
of it. Will the 22 112 per cent reservation 
increase to 231 /2 per cent? Or will il go down 
to 15 per cent? What relat~on the Dalits have 
with the reservation recommended by the 
Mandal Commission? But they are being 
instigated and misled and brought on the 
roads. They are being put behind the bars. 
This reservation is meant for badcward 
classes only. 

During the V.P. Singh Government, the 
provisions of reservation had to been ex- 
tended for a further period of 10 years but . 
there were agitations everywhere against it. 
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MR. CHAIRMAN: Hon. Member, please 
conclude. 

SHRl KALKA DAS: Mr. Chairman, Sir, I 
will conclude within a minute. I would like to 
submit that their rights will have to be safe- 
guarded and their psyche will have to be 
changed. This is a national problem and all 
have to work together. They should not be 
misled. They have to be shown the right 
way and haveto begranted their rights. Shri 
Paswan made a mention of the temple and 
the mosque and also said that he is an 
atheist. He does not know what a person 
!eels when he visits a temple or a mosque. 
What Shri Buta Singh will feel, when hd visits 
a Gurudwara or a Christian will feel, when 
he visits a Church. He is already atheist. 
These people do not know the importance of 
the places of worship. The temples, mosques, 
churches and gurudwaras have no Impor- 
tance for them. They do not have ta~th in 
anythmg. They believe In misguiding the 
people. You should ask an atheist what he 
gets from a place of worship. I thank you for 
giving me an opportunity to speak on this 
subject. 

SHRl RAM VlLAS PASWAN: As he 
referred l o  me by name, I would like to say a 
few words. I have initiated this discussion. 
I have tr~ed to submit two things. This does 
not concern any party. All the three Home 
Ministers are sitting here. They wiil justify. I 
have not tried to bring any party matter here 
When the d~scuss~on is on SC and ST, I do 
not like that any other issue, even the Man- 
dal Comm~ssion should be dragged into i!. I 
want that the debate should strictly be 
confined to the question of atroc~ties on SC 
and ST and what effectwe steps the govern- 
ment should take. The issue of theist or 
athe~st is a totally different issue. May 
be someone is having no faith on Ram, 
Rahim or on anyone. There is no questlon of 
bringing Mandal Commission into it. We can 
discuss it separately. 

SHRl KALKA DAS: I only said how 
people were being misled. (Interruptions) 

SHRl RAM VlLAS PASWAN. We wmt 

to put double lock through Mandal Commis- 
sion Report. Whenever one of its locks will 
beopened, the lockof Scheduled Castes will 
also open automatically. When one lock will 
be opened, the people belonging to Sched- 
uled Castes will also cometo knowthat their 
lock is also about to open (Interruptions) 

SHRl DIGVUAYASINGH (Rajgarh): Mr. 
Chairman, Sir, it is a matter of great regret 
that today such incidents are taking place in 
our country, which are symbolof century old 
exploitation and atrocities. No one can sup- 
p r t  these incidents. While we may sym- 
phathise with the victims, it is all the more 
necessary to consider how this soc~al mal- 
ady can be removed. How that psyche can 
be removed, due to which the Scheduled 
Castes and Scheduled Tribes in our country 
are being subjected to these tortures today. 
Whenever any s x h  incident takes place, 
!he polittcians irrespective of the~r party affili- 
ations, don't leave the opportunity to make 
political mileage out ! it. I don't Wink it is in 
conformity with any political ideal. What are 
the reasons behind these incidents? Who is 
behind them? What psyche is behind such 
incide~tsv Unt~l we give serious thought to it 
and only put blames on others, we will not be 
able to work for the welfare of Scheduled 
Castes and Scheduled Tribes in the real 
sense. Tile incident which icok place in 
Andhra Pradesh, Should be strongly coil- 
demned. We should also condemn the psy- 
che behind it. The Chief Mmister of Andhra 
Pradesh immediately visited the site and 
gave a compensation of Rs. I lakh each to 
the next of the kin of the deceased and 
promised to give employment to one mem- 
ber from each of the families. Judicial en- 
quiry has also been ordered. He has done a 
thing immediately was should have been 
dope. I congratulate him for thls. But action 
should be taken againzt those poiice and 
administrative o!falals also, who we% not 
able to stop the incident, even thou~h they 
knew about it beforehand. 

Mr. Chairman, Sir, Shri Paswan speaks 
abut abolishing casteism. We are happy that 
he is agairlst it. Bu; let him think about 
Mandal Commission, which is fully based on 
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casteism. We are not against the backward 
classes, but there is no justifiability of provid- 
ing reservation to the backward classes 
without any economic support. The poor has 
no caste. We should sympathize with pov- 
erty irrespective of its kind. A poor can be- 
long to an upper caste also. There is no 
dearth of laws in this country. There are Acts 
viz. 'Protection of Civil Rights Act' 'Preven- 
tion of Atrocities Act'etc., but these Acts lack 
proper implementation. People doubt our 
intents, because we are not able to provide 
them justice under the existing laws. Our law 
isdeterrent, bbt becauseoftherrflexibility we 
are not able to stop such incidents. The 
Prevention of Atrocities Act was passed by 
the Lok Sabha. The prosecuting authority 
was entrusted with the responsibility to 
implement the Act. We should welcome such 
a move. If a member of Scheduled Castes or 
Scheduled Tribes happens to be the prose- 
cution authority and he des not fulfill his 
duties during prosecution, there is no need 
to show an leniency with him. He is equally 
punishable with others. 

We made plans. In the 1st Five Year 
Plan, there was a provision of Rs. 19 croros 
only. It was increased to Rs. 6000 crores 
during the Seventh Five Year Plan. There 
were a lot f changes after irldependence. 
There was increase in literacy rate and 
economic progress also tookplace. But even 
then, there are families today, who are not 
able to earn two square meals aday. We are 
not able to stop the atrocities being commit- 
ted on them. I would like to quote Dr. Am- 
bedkar: "We feel that rights cannot be pro- 
tected through law, rather that can be done 
through social and moral awareness in the 
society". 

Mr. Chairman, Sir, the need of the hour 
is to arouse that awareness. Today, the 
country needs people like Mahatma Phule, 
Pt. Sunder Lal Sharma, Mahatma Gandhi 
and Dr. Ambedkar, who can bring aware- 
ness among the downtrodden. They can 
also persuade the people of upper classes 
that unless we change our attitude towards 

the Harijans and Tribals and behave with 
them with love and goad will and stop their 
oppression, we can not bring improvement 
in the social set up of this country. Century 
old oppressions cannot come to an end just 
in a few years. No one can deny that ex- 
cesses are being committed against men 
and women of poor and downtrodden fami- 
lies for thousands of years. We were not able 
to provide them legal or social justice. R has 
become necessarythat such incidents should 
be stopped now. It will take time to change 
that social set up and besidss law, members 
of every party have to check how devoted 
they are towards this cause? 

Mr. Chairman, Sir, the economic and 
social thinking is main reason behind the 
oppression of Scheduled Castes and Sched- 
uled Tribes in this country. We witness a 
number of such instances. Land-dispute is 
the main cause behind most of the incidents. 
A lot has been done, but still a lot to remains 
to be done. Laws have been enacted in this 
regard, but our legal system is such that 
cases of land-dispute remain pending in the 
courts for many years and this is the only 
cause behind oppression of Harijans and 
Tribals. 

Mr. Chairman, Sir, I am distressed to 
say that I come from the State where torture 
on the Scheduled Castes and Scheduled 
Tribes is maximum. My State is a tribal 
dominated area and they are being continu- 
ously exploited. They are still being eco- 
nomically exploited. There is a provision for 
Tribal Advisory Council in the Constitution, 
so that all the matters related to the tribals 
can be solved through it and every State 
Government should obey it. But the Madhya 
Pradesh Government never placed their 
issues before the Tribal Advisory Council. It 
took decisions on its own, which increased 
the exploitation of the Tribals. A particular 
person, a particular group which came to 
power today continued to exploit the Tribals. 

Mr. Chairman, Sir, the life of the tribals 
in our State is inseparably linked to the 
forests. In fact, he is so closely linked that 

' 

unless the Adivasi is provided with his due 



489 Motion re. atrocities SRAVANA 22, 191 3 (SAKA) on S. C. 8 S. 1 etc. 490 

rights, his economic exploitation will con- 
tinue unabated. The previous Government 
in the State had formulated a policy to pro- 
duce and sell 'Tendu' leavas thrcugh co- 
operatives and to distribute the profit among 
the Adivasis, tiarijans and poor labourers. 
The big beedi manufacturers of that area 
opposed this move tooth and nail, but de- 
spite productionsthat Madhyaf radesh would 
fall in a debt trap, the then Chief Minister 
stood his ground and executed the plan. The 
rssult was a prcfit of Rupees 275 crore, of 
which about Rupees 150 crore were to be 
given to the Harijans and Adivasis, but then 
there was a change of Government and 
those very peop!e who opposed the move, 
come tc power. With the result even aftertwo 
yeas, the Adivasis and poor labourers are 
yet !o receive a sum of Rupees 150 crore as 
bonus. 'Tendu' leaf production is an impor- 
tant activity of the Adivasis. Similarly. 'Sal' 
seeds is an important produce of the Adiva- 
sis. 

Mr. Chairman, Sir, I have come to know 
that the Madhya Pradesh Government has 
sold it to big mil! owners at a throw-away 
price of Rs.4501- per quintal, even though 
the Market rate is Rs. 45001- per quintal. We 
should oppose this approach of the Govern- 
ment. If the Adivasis get the profit, it will 
improve their financial condition, therefore it 
is necessary that the State Government 
changes its approach and attitude towards 
this issue. We have in our midst Atal Bihariji 
who was elected from Madhya Pradesh, 
although he later on resigned from that seat. 
He is very weli aware of the harassment 
faced by the Adivasis and Harijans. The 
biggest merchant of 'Tendu' leaf In this 
country IS the President of the Bharatiya 
Janata Party. Earlier, liquor contracts were 
not given in Adivasis areas, but the present 
Government changed the rules and now it s 
issuing coctracts and who gets the con- 
tracts? All the liquor contracts have been 
given to those people who are in power. I 
have openly levelled this charge, we are 
opposing it as Adivasis in all tribal areas are 
being exploited by these contractors and the 
Adivasis are being put behind the bars for no 
fault of theirs. 

S~milar is the case with the minerals 
exploited in the State, especially granite, 
which is mined on a large scale in the Bastar 
Disrrict. Several Members of the Bhartiya 
Janata Party too demanded lease for it. I 
would like to congratulate the Commissioner 
for formulating a clear cut policy in this 
regard and asking the Government to give 
the lease to an Adivasi co-operative society, 
so that the Adivasis get gainful employment 
and also benefit from a source, that origi- 
nally belongs to them. 

Mr. Chairman, Sir, as long as we are 
Members of this House, irrespective of our 
party affiliations, we are all agreed on one 
thing that the Harijans and Adivasis should 
not be harassed, that their economic condi- 
tions should be a meliorated and that their 
centuries-old exploitation should come to an 
end, but if we ourselves become active par- 
ticipants in that exploitation, neither the 
exploitation nor the atrocities will come to an 
end. Therefore, Mr. Chairman, Sir, it is my 
humble submission that we should all unani- 
mously support this resolution, rising above 
party- lines to fulfil our primary duty to fight 
those forces, which cannot be identified with 
any single party or individualand which have 
been exploiting, and perpetrating atrocities 
on the people of this country for centuries. 

SHRl RAM NlHOR RAI (Robertsganj): I 
am not talking about any particular person, 
but the hon. Members belonging to the 
Scheduled Castes, who have been a ne- 
glected lot in this country, too should be 
given an opportunity to speak. 

MR. CHAIRMAN: They will also get an 
opportunity. 

SHRl SITARAM KESRI: Sir, for a long 
time now the hon. Members (Inierruptions) 

[English] 

SHRl M. V. V S. MURTHY 
(Visakhapatnam): Is he intervening? 

MR. CHAIRMAN: He is intervening. 
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SHRl SITARAM KESRI: I have been 
keenly listening totheobservations made by 
hon. Members regarding the atrocities on 
Harijans and I was thinking, whether we 
could consider ourselves members of a civi- 
lized society, as long as the blood of Har- 
ijans, Minorities, under-privileged and weaker 
sections and backward classes continues to 
be stled? With utmost regret, I have to say 
that I have been a witness to all this, for the 
last 61 years. That day is still fresh in my 
memory, when in 1932,l was going through 
the newspapers and Mahatma Gandhi, who 
was on a fast in sympathy with Harijan, was 
discussing this issue with Dr. Ambedkar who 
was expressing his sentiments fraught with 
bitterness, dejection, and humiliation in life. 
They were discussing the conditions of the 
Harijans and the untouchables. Today that 
poignant scene appears before my eyes. I 
have to say, with deep regret that even after 
58 years, their condition remains the same 
and no tears are shed and none has any 
remorse. Politics has no consideration for 
the messes. Rather it has reduced to mere 
power polks.  

Today, I realised one more thing I was 
very patiently listening to the speech of Shri 
Kalka Das. He was speaking on reservation 
issue. Earlier I had a doubt whether anti- 
resewationists owe their allegiance to those 
who raised the issue of Rama but today it has 
been proved that they really owe such alle- 
giance. In acountry of 85 crore people when 
the feelings of 8 crore minorities are very 
shadowed and the issues like Rama reign 
supreme and there is no torment In any 
quarter, we will have to th~nk as !o wnat is 
going to happen in future. Every day, we 
read about such atrocities in newspapers. 
Thiscontinues to happen, irrespective of the 
Government in power. After ail, who are 
these perpetrators of atrocities? Who have 
been committing these crimes? Even the 
Government today finds itself helpless. Those 
verypeople who are perpetrating these atroci- 
ties are in the police, in the administration. 
Those who do such injustice are part and 
parcel of our own society. 

Irrespective of the party in power, those 
very forces continue to commit such crimes. 
We are listening to you and we are prepared 
to tell you about our programmes but History 
cannot cbse As eyes to this stigma, which 
has been there for over 3,000 years. 

SHRl RAINATPI SONKAR SHASTRI: 
Nct three thousand years, but eight thou- 
sand years. 

SHRi SITARAM KESRI: Ysu can say 
eight thousand years, but I am talking about 
:he three thousand years of history since the 
days of Buddha. After the 8th century, an- 
other chapter was opened in history. As Shri 
Ram Vilas Paswan correctly observed that 
the Government has all plans at its disposal 
but the question is, how to implement them. 
We are always at loggerheads with each 
other but we have never thought about the 
society, about the perpetrators of atrocities 
and the reasons for the~r doing so. 

Recently I went !o Bihar. I had not even 
reached my office, when I heard the news 
that 15 Harijans had been killed. I felt very 
sad, not because of the fact that it had taken 
place in North Bihar under the present 
Government, for such incidents had taken 
place earlier also, but because I came to 
know that in that very village 19 Harijans 
were killed and their houses burnt during the 
incident that took place on November 24, 
1989. 1 thought I should visit that village, 
Bihta. Ram Vilasji, you may be surprised to 
know that the GoHector of that area too is 
a Harijan. I asked him as well as the S.P.. 
about the spots where the Harijans were 
kilied. With utmost regret, 1 have to say that 
they clearly told me that they were unaware 
of those houses where the Harijans were 
killed. Even the S.P. expressed his gno- 
rance about it. Even then 1 insisted on going 
there and when I reached there in the 
smrching sun, I found the houses charred 
and came to knew that the Harijans have let1 
that village. 

Therefore, I want to tell you that unless 
the society gets enlightened, unless the 
stronger classes, the powerful ones, whether 
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they belong to upper castes, backward castes 
or Harijans, do not take up the cudgels on 
their behal, it is not possible to protect them. 
h cannot be done by the police or by the 
administration. This injustice in the name of 
:eligion has been going on and will continue, 
whatever you say, irrespective of the steps 
taken by the Government. Now, when we 
see that we do not feel disturbed even after 
seeing the Mood of the innocents, we 
sometimes doubt the very sensitiveness of 
our people. 

As I said, whatever the Governmrqt 
may say, whatever we may say, we cannot 
protect them, but let me tell you why IS it so. 
Recently. I went to attend a meeting organ- 
ised by a Christian Association. There, ;hey 
put forward a proposal that the Harijans, who 
havegot converted int Christianity, tco should 

' be given protection but I told them that there 
are no social divisions in Christianity as is 
the case with Hindu religion, Well, H~nduism 
is not a reltgion. It is a culture, a way of life. 
It has many prophats unlike other faiths 
which have one. Christianity has only one 
prophet and he is Christ, Jainism has Ma- 
havira. Buddhism has Buddha, Islam has 
one prophet, but in our Hindu ielgion, we 
have many - Lord Krishna, Lord Rama, Lord 
Shiva. Lord Vishnu, we have so many gods 
that we have brought abui a discrimmation 
between man and man and when people 
from our side cross over to other relg~ons. 
questions are raised as to why does the 
Government not stop them? They are cross- , icg the fence because you have dubbed 
them as untouchables. Why did Mahatma 
Gandhi call such people 'Harijans'? He 
wacted to provide them with some kind of 
respectability. In his opinion, those who are 
termed untouchables are the real child re^^ cf 
God. I don't want to say much, hut only this 
much that the so-called defenders, protec- 
tors and leaders of the Hindu religion did not 
treat them prqerly. 

I have seen the working of the Arya 
Samaj. I was with them for quite some time 
and even today, I agree with the teachmgs of 

Maharshi Dayanand. The Arya Samaj stands 
for upliftment of the untouchables and other 
progressive measures but the tradition of 
untouchability in the Sanatana Dharma or 
the anaent Hindu religion is to be blamed for 
the large scale conversion of depressed and 
oppressed Hindus into Christianity, into Is- 
lam and into Sikhism. When we go for giving 
recognition you will oppose it. Why shouldn't 
we give? Why couM you not protect your 
religion? By riding on a charict of Lord Ram 
you managed to collect votes. It is a question 
related to Lord Ram and hisdevotees. When 
the entry of harijans to the temples is prohib- 
ited, such athing wilicertainly happen. Such 
wasthe system in Travancore that no harijan 
was allowed to go even within 200 yards 01 
any temple. Noi only this (Interruptions) you 
will have to listen. It is not a matter of shame 
to take revenge from the children of those 
who had committed atrocities on Harijans 
400 years bad .  Can you say that it is a 
sorrowful act if we are avenging atrocities 
committed 400-500 years ago. The pages of 
history will haveto be turned. We will have to 
create afeelingof sensitivity and humaniiy in 
ourselves. Without creating these feelings In 
our hearts the country cznnot flourish. (Inter- 
ruptions) Today, Kalka Prasad has proved 
that anti-reservatonists only were riding on 
Ram's chariot. 

I did not know about it earlier, pardon 
me (Interruptions) I a n  going to tell you a 
thing whch is not very easy to follow. Senti- 
ments can never over-ride duty in politics, 
duty is a must in politics. You cannot keep 
the countrymen in the dark for long in your 
bid to remain in power. The second thing that 
I wish to point out is that you believe in Hindu 
Nation and there are 54 crores and 88 lakhs 
Hindus in this Hindu Nation i.e. the country. 
Out of these you keep aside the votes of 
minority conimunities (Interruptions) Set 
aside the nine crore votes of Muslims and 
Christians. Now 44-45 crore votes are left. 
Out of the 22 crore votes, they got 3 crores 
and 80 lakh votes only whereas 19 crore 
votes were cast against the HinGu Nation 
(Interruptions) I would like to point out one 
more thing as to why the Harijans and Adiva- 
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sis are feeling insecure. Please give a seri- 
ous thought to it. You can use them in dark 
but not in Parliament. 

(Interruptions) 

PROF. RASA SlNGH RAWAT (Ajmer): 
Mr. Chairman, Sir, I am on a point of order. 
Through you, I would like to raise this point of 
orderwhetherthe Mir~isterwh isthespokes- 
man of the Government is trying to unite 
things or it is a bid to disintegrate things. 

MR. CHAIRMAN: There is no point of 
order in this 

(Interruptions) 

SHRl SITARAM KESARi: People can- 
not be kept in dark. You open thedoors of the 
temple and invite people for offering prayers 
but take care that unholy men do not occupy 
the temple. This country cannot be kept in 
dark. Every drop of Harijan and Adivasi 
blood will assume dangerous shapes. You 
are a Member of Lok Sabha and we are in 
the Government. You can make allegations 
against us but both of us are equally respon- 
sible. But it is a fact that social revolution is 
taking place and the society is changing. 

You must have seen the happening in 
Guntur. The first day he was beaten but on 
the second day he mustered courage and 
reacted. (Interruptions) 

[English] 

SHRl DATTATRAYA BANDARU (Se- 
cunderabad): Sir, I am on a point of order. 

MR. CHAIRMAN: What is your point of 
order? Please take your seat. 

(Interruptions) 

[ Translation] 

SHRl DATTATRAYA BANDARU: Mr. 
Chairman, Sir, my point of order is that just 

now the hon. Minister pointed out that the 
Harijans took revenge but I want to tell you 
that Shri Shyam Lal Kamal and myself vis- 
ited that place on the 10th. I was present 
there when the dead bodies were being 
burried. At that time the Harijans did not 
attack on them. This was the handiwork of 
the extremists. 

(Interruptions) 

MR. CHAIRMAN : Ths is not a point of 
order. (Interruptions) 

SHRl DAU DAYAL JOSHI: You have 
disintegrated the country for 40 long years. 
(Interruptions) 

SHRl SITARAM KESARI: Sir, in Morarji 
Desai's Government both Shri Atal Bihari 
Vajpayee and Shri Advani were Ministers. 
The Belchi incident took place during two 
and a half years of their rule and as such do 
not refer to forty years. I remember every bit 
of incidents. Wecan quote the political scene 
of the last 58 years and everything that was 
said by Bhai Parmanand and Golvalkar but 
do not want to reiterate these things. I only 
wish to point out that the atmosphere of 
violence will prevail till social, political, and 
economic disparities are there, since pditi- 
cal disparities crop up as a result of eco- 
nomic and social disparities. As such in case 
you want that in our society (Interruptions) 
You will not understand it, you are born out 
of lotus flower (Interruptions) Remember 
one thing (Interruptions) he is talking of 
Jahanabad. When the Jahanabad incident 
took place I walked to that place on foot. I 
visited every house in person. I refused 
police security and escort. I found that they 
were not naxalities as photographs of 
Jawahar Lalji and Gandhiji were there in 
their houses. Taking them t be naxalities 
atrocitias were committed on them. 
(Interruptions) They did not belong to I.P.F. 
What is the reason behind this bloodshed 
and violence? The primary cause behind it is 
social and economicdisillusionment and this 
needs to be removed. Affluence on one side 
and poverty on the other cannot exist to- 
gether. Unless the land is distributed, this 
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problem cannot be re.solved. We are all to be 
blamed forthis. You cannot escape from this 
and so is the case with us but the distribution 
of land is a must. Whatever law is required to 
be enacted in this regard will be enacted. 
The Government will take strict steps in that 
direction but rememberthat the press makes 
counter productive publicity of this scheme. 
As such Ram Vilasji'try to introduce reserva- 
tion in this field too and only then we can 
succeed. With these words, I would like to 
ask the specific reason behind the outbreak 
of this violence. The root cause behind ths 
violence is economic disparity and since the 
last 3000 years why this community is 
changing its names from Chandal to Achut 
and then Harijan to Scheduled Castes and 
so on. The People of vested interests who 
have enjoyed freely, who have been iand- 
lords and feudals talk of casteism whether 
they were in power or not. When the capital 
of these capitalists will be divided, the vio- 
lence is bound to take place. They cannot 
part away with it and as such keeping In view 
all these aspects, the people who share 
positive views should unitedly fight against 
it. This is my earnest desire. 

17.01 hrs. 

STATEMENT BY MINISTER ON TRADE 
POLICY 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI- 
DAMBARAM): On 4th July, 1991. 1 an- 
nounced major changes in the Trade Policy. 
Subsequently, in consultation with the Minis- 
try of Finance, several decisions have been 
taken. It is considered appropriate to put 
together all these decisions in the form of a 
Statement on Trade Policy. The Statement 
on Trade Policy is annexed herewith. [Placed 
in Library. See No LT-366/91] 

Hon'ble Members will be pleased to 
know that the Statement on Trade Policy 

contains major refcrms in the Eximscrip 
system and Advance Licensing. It also con- 
tains a new package for 100•‹/o Export Ori- 
ented Units and Units in the Export Process- 
ing Zone. The Statement also deals with 
other matters such as the policy !owards 
canalisation and the role of the public sector 
state trading organisations. 

The functions of Chief Controller of 
Imports and Exports are being reoriented. 
The office itself is beirig redesgnated as 
Directorate General of International Trade. 

The Statement on Trade Policy recog- 
nises the major role that State Governments 
have to play in export promotion. 

The Board of Trade has been reconsti- 
tuted and it will meet shortly. 

The Government attaches hgh priority 
to trade policy reform as an essential ele- 
,nent in restructuring our economy to 
increase productivity and competitiveness 
and to achieve a strong export performance 
in the years ahead. 

STATEMENT ON TRADE POLICY 

International trade today, more than ever 
before, is thedriving forceof economic activ- 
ity. It not only enables the exchange of goods 
and services amongcountries, but in today's 
world, it serves as the bedrock for the in- 
creasingly intar-dependent global network 
of technology, investment and production. 
No country can ignore these developments 
which pose both opportunities and chal- 
lenges. India's trade policy must respond to 
these challenges. 

2. The new Government !ook office at a 
t~me when the Balance of Payments position 
facing the country had become critical and 
foreign exchange reserves had been de- 
pleted to dangerously low levels. The export 
momentum built up during the period 1986- 
87 to 1989-90, when India's exports grew at 
an average annual rate of 17% in terms of 
US dollars, was bst in 1990-91 when export 
growth decelerated to on$' 9% in US dolbrs. 
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Exports in April-May 1991 have actually 
shown a decline of 5.8 per cent in terms of 
US dollars compared with April-May 1990. 
Imports had to be severely contained in the 
course of 1990-91 because of the shortage 
of foreign exchange. This affected the availa- 
bility of many essential items and also led to 
a distinct sbw down in industrial growth. 

3. Restoration of viability in our external 
payments situation was an urgent task re- 
quiring action on several fronts, including 
macro-economic stabilisation and reform of 
trade policy. Trade Policy reform has to aim 
at quick revival of the momentum of exports. 
It is only through rapid growth of exports that 
we can expect to overcome our persistent 
balance of payments problems, restore in!er- 
national confidence and achieve true self- 
reliance with an expanding economy. The 
reform also has to aim at creating strong 
incentives to econornise on imports but with- 
out resorting to proliferation of licensing 
controls which promote delay and ineffi- 
ciency, spawn arbitrariness and stifle enter- 
prise. The world economy is changing rap- 
idly and most countries, including devebp- 
ing countries and the countries of Eastern 
Europe, are gearing up to the challenges of 
competing in a n inaeasingly integrated, 
h'ghty global market place. India cannot al- 
ford to ignore thesechanges. lndiacan grow 
faster only as part of the world economy and 
not in isolation. Our trade policy must there- 
fore create an environment that will provide 
strong impetus to exports and render export 
activii more profaable. We must also create 
an environment free from bureaucratic con- 
trol in which our exporters will be able to 
respond with speed a ~ d  flexibility to chang- 
ing international conditions. 

4. To this end the Government an- 
nounced as initial package of trade policy 
reforms on 4th Juty 1 991. Several changes 
in trade poky were introduced aimed at 
strengthening export incentives. eliminating 
a substantial volume of import licensing and 
optimal import compression in view of the 
Balance of Payments situation. Essential 

imports of sensitive items such as POL and 
fertiliirs wore fully protected, but other 
imports of raw materials and components 
were linked to export performance, through 
an enlargement and restructuring of the 
replenishment licensing system. The sys- 
tem of cash mmpensatory support for ex- 
pods was abolished consequent upon the 
change in the exchange rate and other 
measures of reform which provided sub- 
stantial incentives for exports across the 
board. 

5. Folbwing the initial annoilncement, 
extensive consultations were held with vari- 
ous sections of industry and several addi- 
tional steps have already been taken in 
pursuit of Government's stated objectives. 
Some others are being separately notified 
today. All these initiatives in trade policy and 
procedures are summarised in this state- 
ment. 

The new Eximscrip system 

6. The replenishment system has been 
enlarged and restructured to provide greater 
incentive for all categories of exports. REP 
licences have been replaced by a new in- 
strument named Eximscrips. Eximsaips will 
be the means of obtaining access to certain 
categories of imports of raw materials, 
components and spares. Eximsaips will be 
issued on the basis of FOB value ol exports 
or Net Foreign Exchange (NFE) earning 
from exports as indicated below. The main 
features of the new system are: 

i) The basic rate at which 
Eximscrips will be issued against 
exports will be 30% d K).B value. 
Exports to hard currency areas 
wit1 be eligible for Eximsu@valid 
for hard currency imports while 
exports to rupee payment areas 
will be issued EximscripS valid 
for imports from these areas only. 
However, as a measwe of tram 
sition, exports to rupee payment 
areas may continue to anvil d 
REP licences valid for hard cur- 
rency imports at the rate prevd- 
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ii) 

iii) 

w 

'4 

, 

ing prior to 4 July 1991. This 
transition facility will be available 
only for exports effected upto 
31st December 1991. 

Products such as gems and 
jewellery, handicrafts, newspa- 
pers, journals and periodicals and 
cinematographic films, which 
enjoyed higher rates of REP will 
receive Eximscrips at the same 
rates as before. 

The basic rate of 30% is inade- 
quatefor exports of certain prod- 
ucts such as value-added agri- 
cultural products, electronics, 
bulk drugs and marine products. 
formulations and certain catego- 
ries of advanced engineering 
goods. These products, Which 
are listed in Annexure I will be 
eligible for an additional 
Eximscrips entitlement of 10 
percentagepoints, taking the total 
Eximscrips rate to 40% of FOB 
value. 

For exports made on the basis d 
duty free imports obtained 
against Advance Licences. 
Eximscrips will be available at 
the general rate of 30% but this 
will be applied to the net foreign 
exchange earnings. On the same 
principle, Eximscrips at 30% of 
NFE will also be available for all 
EOU and EPZ units. 

The 30% of NFE rate of 
Eximscrips is also applicable to 
senrice exports, including soft- 
ware exports w h i i  is a thrust 
area. The definition of services 
covered under this category is 
being rat ional id and extended 
to iqclude other services such as 
sewices of archilects, textile 
designers, artistes, management 
consultants, lawyers etc. The 
benefit will be availabk to serv- 
ices exported by resident Indi- 

ans for which remittances are 
made to India. The details are 
being notified separately. 

7. Eximscrips issued to exporters will be 
tradeable and can be used to import any item 
in the limited permissible list (Appendix 3). 
the non-sensitive canalised list (Appendix 5 
A) and for all OGL items for actual users 
(Appendix 6, List 8, Part I and List 10). 
Eximscrips earned by exporterson their own 
exports can also be used to import non-OGL 
capital goods other than those on the re- 
stricted lid (Appendix IA). All REP licences 
issued against exports priorto 4th July 1991 
will continue to be valid for the life of the 
licence and will have the same import entitle- 
ment as the new Eximscrips. Additional li- 
cences issued to export housesArading 
houses, which were earher valid for a more 
limited range of imports, will also be valid for 
the same range of imporis as Eximscrips. 

8. With the introduction of Eximscrips, 
the system of issuing supplementary licences 
for raw materials, components and spares 
listed in Appendix 3 will be discontinued 
except for small scale industries and for 
manufacturers of specified life saving drugs 
and equipment. In future, all import require- 
ments of these items (with the exceptions 
indicated above) will be made- through 
Eximscrips. Similarly items in Appendix 4 
and Appendix 9, which were earlier import- 
able against supplementary licences, will 
henceforth be importable only against 
Eximscrips. Import of items appearing in 
Appendix 2 Part B (Lst of Restricted Items) 
and Appendix 8 (List of Scientific and Meas- 
uring Instruments Restricted for Import) of 
the Import-Export Pdicy 1990-93 will con- 
tinue to require licences. Such licences as 
well as licences required for small scale 
industries and manufacturers of l ie  saving 
dnrgslequipment will be called Specla1 
Licences as these will be lrmited and indeed 
special cases. 

9. As a measure of import compression 
and to strengthen the linkage between import 
capabMy and exports, two further changes 
have been made. The category of unlisted 
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OGL has been abolished and these items 
have been shifted to Appendix 3. They are 
now importable only against Eximscrips 
(except for SSI and manufacturers of life 
saving drugs and equipment). In the case of 
units subject to the Phased Manufacturing 
Programme (PMP), many of which benefit 
from concessional duty on their imports of 
OGL items, all such items will henceforth be 
importable only against Eximscrips. 

10. Eximscrips will be issued only after 
export proceeds have been realised. The 
procedure for issue of Eximscrips has been 
streamlined and Government will ensure 
that Eximscrips are issued within 48 hours of 
the receipt of the application accompanied 
by a single document, namely, the bank 
certificate for the realisation of export pro- 
ceeds. 

Advance Licences 

11. The system of advance licences is 
designed to provide exporters with duty free 
access to the inputs they need to produce 
competitively for world markets. This is an 
important instrument of trade policy espe- 
cially in our situation where tariff levels are 
still high. The Government has taken the 
folbwing s!eps to strengthen the system of 
Advance Licences as an instrument of ex- 
port promoticn: 

i) The procedures for cons~dering 
Advance Licence applications 
have been simplifid to ensure 
that Advance Licences will be 
issued within 15 days of applica- 
tion in all cases where input- 
output norms have been fixed. 
Where norms have not been 
fixed, the licence will be issued 
within 45 days. 

ii) The number of documents ac- 
companying an Advance Licence 
application has been reduced 
from 9 to 3 where norms are 

iii) 

iv) 

4 

vi) 

vii) 

prescribed and to 4 where they 
are not prescribed. 

At present norms have been 
prescribed for 540 items. This 
will be increased to over lOOC 
items by 31 st October 1991 and 
more items will becovered there- 
after. 

Substantial Manufacturing Activ- 
ity as a necessary condition under 
the Advance Licence Scheme 
will no longer be applicable for 
exports to the general currency 
area. However, the value addi- 
tion norms will remain in force. A 
larger number of exporters will 
benefit under this scheme. 

A new Scheme of Transferable 
Advance Licence has been in- 
troduced for GCA exports in se- 
lected thrust areas, namely tex- 
tiles, leather goods aild engineer- 
ing industries. Underthis scheme 
exporterscan undertake exports 
based on duty paid inputs ob- 
tained from the market and sub- 
sequently obtain Advance Li- 
cencesfor replenishment of these 
inputs by duty free imports. 
These Advance Licences will be 
freely transferable. The couer- 
age of the scheme will be ex- 
tended on merits. 

Advance licences will specify 
values in free foreign exchange 
both for the purposes of import 
and expcrt. The currencies in 
which such values are dominated 
will be limited to those notifiedfor 
this purpose by the RBI. 

The existing procedure for ob- 
taining Bank Guarantee (BG) and 
Legal Undertaking (LUT) from 
different categories of exporters 
is being streamlined and liberal- 
ised as follows: 
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ExportITradinglStar i rad ing 
Houses and public sector under- 
takings will have the facility of 
obtaining Advance Licence 
against LUT only without any 
monetary limit. 

All manufacturing units having 
an annualturnover of at least Rs. 
5 crores (including both domes- 
tic and exports turnover) during 
the previous 3 years would also 
be able to avail of the LUT facility 
upto a value limit of 50% of their 
annual production. 

A new unit without any produc- 
tion or export performance to its 
credit would also be allowed LUT 
facility provided it is prornoted by 
an existing company with an 
annual production of Rs. 5 crores 
for more than three years. In 
such a case, both the new com- 
pany and the promoting com- 
pany would have to provide LUT. 

Bank guarantee and/or LUT ob- 
ligations will be concurren: to the 
fulf~lment of export obhgatton. 

Exporters would be allowed to 
disposeof the materials imported 
against Advance Licences by 
way of replenishment wl!hou! 
seeking prior permission of the 
licensing authority in casas where 
no MODVAT facility has been 
availed of on the domestic inate- 
rial used in exports. 

Adjustment needed on account 
of fluctuationof pricesof inlponed 
individual items would be per- 
mitted within theoverall CIF value 
of Advance Licence. 

The power of revalidat~on whch 
presently vests in the Liceosing 
Committee at the Headquarters 
has been delegated to the Li- 
censing Authoriiies. 

xi) 

xii) 

In cases where applications for 
an Advance Licence are turned 
down, the exporter will be per- 
mitted to convert to the Duty 
Drawback regime by the Collec- 
tors of Customs so that ship- 
ments made in advance can be 
imported on payment of duty for 
subsequent claimsof duty draw- 
back. 

Exporters can obtain Advance 
release orders for domestic 
supply against Advance Licences 
under which the domestic sup- 
plier gets the benefit of deemed 
exports. Henceforth, release 
orders will be issued across the 
counter without requiring the 
name of the domestic supplier, 
which could be given later. 

12. The adoption of these procedures 
would reduce discretionary controls and 
delays and afford much greater freedom to 
exporters in procuring essential duty free 
raw materials to maintain there competitive- 
ness in the world market thereby promoting 
exports from the country. 

Export Processing Zones and 100% 
EOUs 

13. The Export Processing Zone 
scheme and the 100% EOU scheme were 
introduced to provide for duty-free enclaves, 
which would enable entrepreneurs to con- 
centrate on product~on exclusively for ex- 
ports. However, with increasing Iiberalisa- 
tion in the DTA, theduty advantages enjoyed 
by EPZsIEOUs have become less impor- 
tant, while the procedures of Customs Bond- 
ing are very onerous. The schemes have not 
therefore taken off as expected and they 
have also not attracted foreign investment 
aimed at tapping export markets to the ex- 
tent that was expected. The working of these 
schemes has been reviewed and the follow- 
ing changes made: 

i) All EOUs/EPZ units will be eli- 
gible for Exmscrips at the basic 
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rateof 30% appliedto net foreign 
exchange earning. 

ii) 

iii) 

iv ) 

The duty applicableon DTA sales 
from EOUs/EPZ units is being 
reduced to 50% of the normal 
customs duty subject to the duty 
payable not being less than the 
excise duty on the same product. 
The extent of DTA sales allowed 
will be in accordance with their 
entitlement. DTA sales will be 
permitted in the ratio of 25:75 in 
relation to export sales in case of 
units whose use of indigenous 
raw material is more than 30% of 
production. In all other cases the 
ratio of permissible DTA sales to 
export sales will be 15:85. The 
procedures for clearing goods 
fromthe EOUslEPZ unitsfor DTA 
sales are also being streamlined. 

In order to encourage exporters 
to set up EOUs or EPZ units the 
net foreign exchange earned by 
EOUs or EPZ units can be 
clubbed with the earning of their 
parenvassociated companies in 
the DTA for the purpose of ac- 
cording Export House. Trading 
House or Star Trading House 
status for the latter. 

The IPRS scheme for supply of 
steel to expoiters will also be 
extended to EOUs and EPZ units. 
The Development Commission- 
ers are being empowered to is- 
sue "payment authorities" in lieu 
of JCCIBEs. 

14. Under the New Industrial Policy, 
most industries do nor require an industrial 
licence except for a defined list. Clearances 
for imports of capital goods have also been 
made automatic where capital goods im- 
ports are covered by foreign equity or where 
they are 25% of the value of plant and 
investment subject to a limit of Rs. 2 crores. 

With a view to bringing about comparable 
streamlining in the procedure of EOUIEPZ 
approvals, a system of automatic approvals 
is being established for all proposals which 
fall within certain parameters. Capitalgoods 
imports will be allowed under the automatic 
approval procedure if they are fully covered 
by foreign equity or if they do not exceed 
50% of the value of plant and equipment 
subject to a ceiling of Rs. 3 crores. All pro- 
posals within the automatic approval para- 
meters will be cleared within two weeks. All 
other proposals will be submitted to the 
Board of Approvals for consideration and 
decisions including issue of licences will be 
taken within 45 days. 

15. A large number of issues relating to 
the operation of EOUsIEPZ units required 
centralised clearance in the Ministries of 
Commerce and Industry. Powers are being 
delegated to the Development Commission- 
ers so that these approvals can be given on 
a decentralised basis. The specific approval 
of the Development Commissioner would 
not be required in casesof broad banding by 
EPZ units, where value addition is being 
maintained. The unit concerned would need 
only to provide relevant information to the 
Development Commissioner. 

16. The following specific concessions 
to EOUslEPZ units havealso been extended: 

1) 

ii) 

iii) 

iv ) 

allowing entry of imported raw 
material on "provisional assess- 
ment" basis, to expeditecustoms 
clearance; 

permitting units under the EPZ 
and EOU schemes to supply/ 
transfer finished goods among 
themselves; 

replacement of multiple bond by 
a single bond, for obtaining 
import clearance; 

\ 

increasing the list of items under , 
the "Special lmprest License 
Scheme". on selective basis; 
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v) Expediting suppliesfrom th DTA, 
without payment of excise duty, 
by issuing pre-authenticated CT- 
3 form booklets to EOUs, which 
would obviate the necessity of 
approaching Central Excise Of- 
fices each time such exemption 
is sought. 

vi) clarifying that containers stuffed 
in EPZs and EOUs are not to be 
re-insected at other points, as 
long as seals are intact. 

17. Government have also decided to 
allow private parties to establish bonded 
warehouses within EPZ for stocking and 
sale of duty free raw materials, components, 
consumables and spares to EPZ untts and 
EOUs. This will cut down delay in obtaining 
supplies of duty free materials which are in 
constant and regular demand by exporters. 
The details of this scheme will be notified 
shortly. 

Simplified Procedure for Import ot 
Capital Goods 

18. The procedure for import of capital 
goods has been simplified following the 
statement on Industrial Policy. New units 
and units undergoing substantial expansion 
will automatically be granted licences for 
import of capital goods other than those in 
Appendix I Part A (Restricted List) of the 
Import-Export Policy, without any clearance 
from the indigenous availability angle pro- 
vided the import of capital goods is fully 
covered by foreign equity or the import re- 
quirement is upto 25% of the value of plant 
and machinery subject to a maximum of Rs. 
2 crores. 

19. Access to non-OGL capital goods 
other then those in Appendix I Part A has 
also been expanded for all exporters and 

, export houses by the fact that the Eximscrip 
entitlement has been increased and export- 
ers are allowed to use Eximscrips earned on 
their own exports for import of such capital 
goods. 

Harmonising Trade and Customs Clas- 
sification 

20. The classification system used in 
the import-export policy and the system used 
by thecustoms are not identical and this has 
often created difficulties in determining the 
tariffs applicable to different items. The two 
codes are being harmonised and the harmo- 
nised classification will be released in Sep- 
tember 1991. This will reduce the scope for 
discretionary decision making at lower lev- 
els and introduce greater transparency in 
the import policy including tariff structure. 

Canalisation Exports and Imports 

21. Overthe years a number of items of 
exports and imports have been canalised for 
export of import through specified public 
sector agencies. The Government has re- 
viewed the list of items thus canalised and 
has decided that a number of items may be 
decanalised. In the case of exports 16 items 
are being decanalised ipmediately. In the 
case of imports 6 items are being decanal- 
ised and placed on OGL while 14 items are 
being decanalised and listed in Appendix 3 
wherethey will be available for import against 
Eximscrips. The list of items is given in 
Annexure II. Notifications regarding these 
changes are being published separately. 

t 

22. There is a strong case for decanal- 
ising imports of more items of raw materials 
and placing them on OGL. However, in view 
of the present balance of payments position, 
a decision of these items is being deferred. 
The Government's policy is to progressively 
reduce the extent of canalisation. It is pro- 
posed to make a further review by March 
1992 and take suitable decisions effective 
from 1 st April 1992. 

Objectives of Public Sector Trading 
Organisations 

23. Public sector trading organisations 
like the STC and MMTC have traditionally 
depended heavily on canalised trade. They 
will now be reorientated to achieve the ob- 
jectives of emerging as international Trading 
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Houses capable of operating in a competi- 
tive global environment, of serving as effec- 
tive instruments of public policy and of pro- 
viding adequatesupport services to the small 
scale/cottag e sectors. 

Export Houses and Trading Houses 

24. Government will continueto support 
the development of export houses and trad- 
ing houses as instruments for promoting 
exprts.To this end the following initiatives 
are being taken: 

i) Export houses, trading houses 
and star trading houses receivnd 
additional licences at varying 
rates based or! their Net Foreign 
Exchange earning in the prevl- 
ous year. For the year, 1991 -92, 
it has been decided to widen the 
range of items which can be 
imported against addit~onal li- 
cences. The range will now be 
the same as that of Eximscrips. 

ii) With effect from 1 st Apr~l 1992, 
additional licences will stand 
abolished and export houses, 
trading houses and star trading 
houses will receive additional 
Eximscrips at the rate of Soh of 
the FOB valtie of exports. The 
de!ails of the scheme and the list 
of export items excluded from it 
because of therr special nature 
are being worked out. 

iii) Government has announced that 
permission will be given for set- 
ting up of Trading Houses with 
51•‹/A foreign equity for the pur- 
pose of promoting exports. Such 
trading houses would be eligible 
for all the benefits available to 
domestic export and trading 
houses in accordance with the 
Import-Export Po lq .  Procedures 
for recognition of these compa- 

nies as exportnrading houses are 
being notified separately. 

Foreign Currency Accounts for Export- 
ers 

25. Government has decided to allow 
established exporters to open foreign cur- 
rency accounts in approved banks and 
allow exporters to raise external credits, pay 
for export related imports from such ac- 
counts, and credit export proceeds to such 
accounts. This will facilitate payments by 
exporters for their essential imports. The 
details of this scheme will be notified sepa- 
rately by the Reserve Bank of India. 

Board of Trade 

26. The Board of Trade has been recon- 
stituted and willbe activated once again. The 
Board of Trade will be an apex forum to 
facilitate close and frequent close and fre- 
quent interaction between industry and trade 
on the one hand and Government on the 
other. Government will attach great impor- 
tance to the advice and recommendat~ons of 
the Board of Trade. 

Re-orientation of the Office of CClaE 

27. The office of Chief Controller of 
Imports and Exports is being redesignated 
as the D~rectorate General of International 
Trade. The Principal function of the D~rector- 
ate will henceforth be promotion of exports 
and facilitation of imports to promote export 
trade, Government is of the view that the 
Imports and Exports (Control) Act, 1947 and 
the Orders thereunder would require review. 
Such a review will be made as soon as 
possible. Besides, the Manual of Office 
Procedure' and the functions performed by 
various Port Offices will be comprehensively 
reviewed and a new charter of duties and 
functions will be drawn up to reflect the new 
role of the Directorate. 

States' Role in Export Promotion 

28. Exports can only take place if we 
generate adequate volumes of surpluses in 
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exportable commodities. Government rec- 
ognises that StateGovernments have a major 
role to play in achieving this objective. State 
Governments have been requested to ex- 
empt exports from all fiscal levels in order to 
ensure that our exporters are able to com- 
pete effectively in world markets. Govern- 
ment has taken steps to strengthen the 
State's Cell in the Ministry of Commerce so 
that interface with the State Governments 
becomes more effective. At the same time. 
Government has requested, and will con- 
tinue to persuade,State Governments to set 
up a separate Export Promotion Cell or a 
Directorateof Export Promotion in each State 
Secretariat. 

Reduction in Import Licensing 

29. The Policy changes now being 
implemented imply a substantial reduction in 
the extent of licensing and in the number and 
types of licences. Supplementary licences 
for import of items in Appendices 3 (except 
for SSI and manufacturers of life saving 
drugs and equipment), 4 and 9of the Import- 
Export Policy 1990-93 have been abol~shed. 
Additional Licences which were issued as an 
incentive to Export Houses and Trading 
Houses will stand abolished with effect from 
1 st April 1992 and the incentive will take the 
form of an addit~onal Eximscrip ent~tlement. 

30. To achieve optimal import contain- 
ment in thecontext of the present Balance of 
Payments situation, several steps have been 
taken. Oneof theseisthe shiftof many terms 
which are now on OGL to the Limited Per- 
missible List. 

31. With these changes, the policy for 
import of raw materials, components and 
other Inputs needed for product~on has beer: 
simplified. Most raw materials and owe: 
inputs (except for those on the Reb!r~c!sd 
List) can be freely imported either zgalnst 
Eximscrips or on OGL., Some raw rvateriais 
continue to be canalised but in most of 
cases requirements beyond those p:ovtded 
by the canalising agencies can be met 
through Eximscrips. It is the policy of the 
Government to move to a situation where 

import: of essential raw materials and com- 
ponents needed for industrial production are 
regulated through appropriate tariffs. How- 
ever, in view of the Balance of Payments 
position which necessitates continued im- 
port containment, this cannot be done imme- 
diately. Many items must therefore remain 
on the limited permissible list, with imporls 
permitted only against Eximscrips. 

32. The medium term objective of the 
Government is to progressively eliminate 
licensing and quantitative restrictions on 
capitalgoods and raw materials/components 
so that all these items can be placed on OGL 
save for a small carefully defined negative 
list. This shift is proposed to be achieved 
over a 3 to 5 year period. The Government 
will appoint a High Level Committee to work 
out the modalities of achieving this transition 
keeping in mind the Balance of Payments 
position and the need to rationalise and 
reduce tariffs progressively to provide Indian 
Industry with an appropriate environment to 
develop International competitiveness. 

Dated: August 13, 1991 

Products Eligible for Additional Eximscrips 
Entitled to 7 0 Percentage Points 

I. Fish and f~sh products 

1. Individually quick frozen fish 
(exclud~ng frog legs), canned 
marine products. 

II. Agricultura! Items 

Cashew kernels roasted salted 
In consumer packs of 1 kg or 
less 

F i ~ s + f l u , t ~  vegetab es,cdt-flow- 
ers pants and p l a ~ t  materrals 
3 ~ l d  s p  ces gomg by alr 

Ail tvpes cf ca-ned bottled and 
ascaiically paclted fru~ts vege- 
;able products and splces 

Pulver~sedflreated guargum 
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5. Instant Tea, quick brewing black 
tea, tea bags, Packed tea, Tea 
caddies and Tea chestlets. 

6. Instant coffee in all forms. 

Ill. Drugs and drug intermediates (as 
appearing at S. No. B. Il(1) of Appen- 
dix 17 of IMPEX Policy 

IV. All Electronics products 

V. High Technology Engineering Prod- 
ucts (to be notified separately) 

ANNEXURE-II 

List of lmpor Items to be Decanalised 

I. List of items !o be decanalised 
and put under OGL 

1. Silk Worm 

2. Sodium Borate 

4. Fluorspar 

5. Platinum 

6. Palladium 

II. List of import items to be decanalised 
and put under REP 

Jute Pulp 

Manila Hemp 

Raw Sisal Fibre 

Raw Jute 

Alky l Benzene 

Floppy Disketts 

Lauric Acid 

on Trade Policy 51 6 

Oleic Acid 

Stearic Acid 

Palmitic Acid 

Palm Fatty Acid 

Palm Acid Oil 

Other fatty acids, pure of mixed 
including acid oils 

Soap Stocks 

List of Export Items to be Decanalised 

Castor Oil 

Polythelene (LD) 

Coal and Coke 

Colour Picture Tubes and Sub- 
assembliesof colour N contain- 
ing colour TV Picture Tubes 

Ethyl Alcohol or rectified spirit of 
any proof degree whether dena- 
tured or not 

Exposed CinematographicFilms 
and Video Tape Cinema Films 

Khandsari Molasses 

Molasses 

Mill Scale Scrap 

Bimetal Ore (Black iron ore) with 
manganese contents from 3% 
upto 10% of Goa origin 

Railway Passenger Coaches and 
Locomotives 

Raw Jute, Mesta & Jute cuttings 

Sugar 
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14. lron ore of Redi origin 

15. lron ore of Goa origin when 
exported to China or Europe in 
addition to Japan, South Korea 
and Taiwan 

16. Lowgrade bauxiteof West Coast 
origin 

17.04 hrs. 

MOTION REATROCITIES ON SCHED- 
ULED CASTESAND SCHEDULEDTRIBES 
ANDOTHER WEAKERSECTION - CONTD. 

[ Translation] 

SHRl SURYANARAYAN YADAV 
(Saharsa): I would like to congratulate Shri 
Kesriji who has expressed his views on the 
programme which is the programme of our 
party and the left front. 

SHRl KALKA DAS (Karol Bagh): Mr. 
Chairman, Sir, Kesriji had mentioned my 
name in the course of his speech. Perhaps 
he could not hear properly or misunderstood 
my views. As far as reservation is con- 
cerned, I had pointed out that issue of 
reservation was the outcome of the agree- 
ment between Dr. Ambedkar and Gandhiji. 
At that time Gandhiji had given us this assur- 
ance that all our disparities would be re- 
moved within 10 years, the people of our 
society would closely mix up with each other 
and consequently reservation would end. 
But the reality is that the reservation has 
been continuiig for the last 40 years and it 
has widened the disparity in our society and 
reservation will not cease till disparity exists 
in our society. 

lathi charge and teargas. Twenty-two people 
have been injured which include children of 
six years; of age; injured sisters are being 
sent to prison. Sir, through you, I request the 
honlbleHome Minister, to look intothis matter 
personally. I have seen myself that there 
were thechildrenof six years. Sir, please ask 
the Home Minister to give astatement in this 
regard. 

SHRl RAJNATH SONKAR SHASTRI 
(Saidpur): Mr. Chairman, Sir, I would like to 
request you not to allow to raise any other 
issue till this important debate is going on. 
Mr. Khurana may take his submission to- 
morrow. The debate on this issue should not 
be interrupted by raising any other issue. 

'SHRI B.N. REDDY (Miryalguda): Mr. 
Chairman, Sir I accompanied the Parliamen- 
tary delegation comprising of Left Front, 
National Front and Telugu Desam leadersto 
Tsundur in Andhra Pradesh, where a hei- 
nous, cruel and absorbable crime was 
committed against Harijans recently. Unfor- 
tunately Sir, instead of punishing the guilty, 
an effort is being made to shield the land 
lords who are behind the carnage. The dis- 
cussion is being side tracked ignoring the 
basic issue that the present system which is 
based on feudalism and hhichconfers brutal 
authority on land !cuds, is responsible for 
such incidents. Sir, first I will deal with the 
Tsundur incident. Later I will go to other 
basic issues which are related with such 
ghastly incidents. 

Sir, what happened at Tsundur is not a 
clash between two groups. It is absolutely a 
one sided affair. The murderous forces, in 
the form of land lords unilaterally resorted to 
this brutal killings of Harijans. They carried 
on the heinous act for more than a day. The 
massacre took place in the very presence of 
one Circle Inspector, 8 Sub Inspectors, 40 
constables and the Reserve Police Force. 
Out of the 22 persons killed, only 9 bodies of 
the dead were recovered. These twenty two 
persons who were killed belonged to 3 gen- 
erations. We have seen the families which 

SHRl MADAN LAL KHURANA (South 
Delhi): Mr. Chairman, Sir, I am just coming 
from the Mandir Marg police station. The 
Kashmir migrants have been the victims of 
P 

'Translation of the speech originally delivered in Telugu. 
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were totally wiped out. Father, mother, hus- 
band, wife and their children - nobody was 
spared. How could these evil forces go on 
killing the innocents? Both the police and 
political forces were behind the incident. We 
should understand this fact. in acrooked and 
cunning move, police informed the locals 
that they were in no position to protect them. 
They asked them to leave the village. The 
helpless and innocent villagers were thus 
trapped by the villagers. There was no one to 
stop the land lords from committing such a 
heinous crime. They went on a killing spree. 
Usually Sir, we complain against the police 
for their passive role saying that they have 
not taken prompt action or a precautionary 
measure. But, here the roleof the police was 
some thing different. It is not a case of 
passive attitude on the part of police. Here, 
they were actively involved in perpetrating 
the crime. They have driven away the inno- 
cent people into the lap of land lords. That IS 

why they, the land lords, could manage to kill 
is many. One has to look at this incident 
through this angle also. 

Sir, not only police, even apolitical hand 
is also very evident behind this inc~dent. The 
village Surpunch is acongress leaders The 
local M.L.A belongsto Congress Party What 
is more, he is the Deputy Speaker, of Andhra 
Legislative Assembly. When the s~tuation 
was tense, when the land lords and others 
who belonged to upper castes were subject- 
ing the Harijans to harassment and confine- 
ment, forthe last one month, he extended all 
covert andovert supporttothem. This leader. 
who is an M.L.A. and holding the important 
position of Deputy Speaker went on adding 
fuel to the fire. Many of the Hon. Members 
here were wondering as to why such inci- 
dents take place. Why not? When those who 
happened to be the rulers encourage such 
things, when they fail to stop such inc~dents 
from taklng place, certainly such he~nous 
crimes con!inue to be perpetrated. These 
incidents are takmg place due to the active 
connivance between the land lords and rul- 
ers of the day. We can not afford to Ignore 
this bitter truth. 

Sir, the Government in Andhra Pradesh 
is the Government of the land lords. The land 
lords in the State now rule the roost. Now 
they are the emboled ones. They think they 
that they cancommit any crime and get away 
unpunished. They are of the opinion that the 
Govt. would shield them at any cost. That is 
the reason why, they have crossed all the 
limits and committed this heinous crime. 
They killed poor Harijans, dumped the dead 
bodies in gunny bags and had thrown them 
into the canal. For one full day, they could do 
whatever they wanted. It is evident that the 
land lords were so much emboldened, be- 
cause they were quite sure that no action 
would be initiated against them. This inci- 
dent is a verdict on the Congress leaders 
and the performance of Congress Govern- 
ment in the State. 

Sir, as I said earlier, the land lords are 
ruling the roost in Andhra. Situation has 
deteriorated to such an extent that such 
crimes have become quite common there. 
Feudalism has raised its ugly head once 
again there. Many Hon. Members spoke 
about Land Reforms. It is an important issue. 
Land Reforms were not implemented with 
sincerity and purpose. Excess land was not 
acquired. The land wasnot distributed among 
the poor landless people. Recently, Shr~ 
P.V. Narslmha Rao, the Prime Mmister stated 
that they had an excellent record in the 
matter of distributing the land among the 
landless. He cited success in Telangana as 
an example. He should not claim any credit 
for that achievement. I am contradicting his 
statement. During Telangana Movement, 
durmg the struggle against Nizam, the 
Communities, with the help of other leftisi 
and Progressive forces could distribute as 
much as 10 lakh acres to the landless. There 
was no clash between landlords and the 
poor then. The Congress party later has 
undone all that the Communists did. The 
Party belonging to Shri P.V. Narasimha Rao 
after taking over Telangana, with the help of 
the army, restored the lands backto the land 
lords. The land which wasdistributed among 
the landless by the Communist:, was once 
again taken away from the poor and was 
handed over to the landlords. The land lords 
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were allowed to take possession of their land
once again. This was permitted by the Con-
gress. Hence Shri P.V. Narasimha Rao
should not claim any credit for distributing
the land. Sir 900 acres of land which was
declared surplus earlier, and which was
converted into cultivable' land through their
sweat and toil, by the poor, is once again
being declared by the Chief Ministerof Andhra
Pradesh, as the land which is surplus but not
distributed. Now the Chief Minister accepts-
the fact that the land is a surplus land. But he
says that it is an undistributed land. He is
shifting the blame on Government officials
for not distribyting the land. Lakhs of such
land is being enjoyed by the landlords in
Andhra Pradesh today. Even the lands which
belong to the temples is also being enjoyed
by these people. A person who heads Inam
Committee or a temple trust, is violating all
rules and enjoying the lands belonging to the
temple. That is how the landlords. the feu-
dais in the country are crushing the poor and
innocent under their iron feet.

Sir, somebody has to own the moral
responsibility for this ghastly crime. Then,
who should own the moral responsibility?
When the Deputy Speaker, belonging to the
ruling party is involved, it is naturally the
ruling Congress Party which should own
moral responsibility. The Chief Minister
should resign forthwith on moral grounds.
The Government should resign. Sir, the
doctor, who was conducting post mortem,
could not withstand the pain and agony and
committed suicide. But, the rulers, who are
responsible for this carnage, are refusing to
step down. It is really shameful. Shri P.V.
Narasimha Rao has not visited the place so
far. He has not examined the matter. He
should tell us what is happening in his own
home state, why his own surplus land was
not distributed, how far the land reforms, for
which he had been claiming credit, are
implemented so far. He should visit the at-
jected v;!iage b:cnsp.:f and see the things for
himself. He shou'd use his good offices in
asking the Government in the State to re-
sign. Any ruler who has got some morality
and seif respect should at once understand
his responsibility.

Finally, Sir,' request the Governmentto
set up a special court exclusively to deal with
this incident. It can be judicial court or any
other court. They should stay there, takeup
the matter on a time bound programme.
Regarding arrests, all the officials who are
either directly or indirectly involved in this
incident, should at once be arrested. The
Police Officers like Circle Inspectors and
Sub Inspectors should be arrested. All the
Congress leaders who are connected with
this episode should be arrested. The af-
fected families should be provided with per-.
manent rehabilitation. Paying one or two
lakhs of rupees is no rehabilitation at all. An
alternative permanent livelyhood should be
provided to them. Many families have lost
their homes and hearths. Permanent houses
should be constructed forthem. Food should
supplied freely for all those who were ren-
dered homeless in the past few days. Shri
P.V. Narasimha Rao should enquire into the
incident personally. He should try to find a
solution to this perennial problem. What is
the basis for the casteism in the country?
Many people ask. Sir, as a veteran of
Talangana Movement, it is my experience
that it is feudalism which is the actual root
cause for casteism and bygotry in the coun-
try. The unstinted support extended by the
rulers is nourishing it. It is the encourage-
ment extended by rulers which is inflaming
inter-case and inter community rivalries. We
can emancipate our society from all these ills
if we implement Land Reforms. We can save
the country from such incidents when radical
land reforms are implemented and the poor
and landless are liberated from the clutches
of land lords. That is the only solution. Ordi-
nary people in country should be rescued
from the exploitation and harmony of the
rural rich. Peasants and workers have to be
liberClt&o from these big wigs. This has been
my experience during the long and arduous
Telanqana movement. Such movements
may come up in any part of the country. 'am
sharing my experiences with this Hon'ble
'House. The rules and the ruled should think
about the matter seriously and try to ft~d out
solutions to the problems the country is
confronting today.

, conclude my speech thanking you for
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an opportunity to speak on this vital issue. 

English] 

KUMARI SELJA (Sirsa): Mr. Chairman, 
Sir, The immediate cause for this motion 
being taken up in this House was the unfor- 
tunate incident which took place in Andhra 
Pradesh where 20 Harijans were hacked to 
death on the 7th of August. 

Many such incidents have taken place 
during the past few weeks and this was the 
immediate cause why the motion has been 
taken up in this House. 

These incidents have taken place in 
many States like Uttar Pradesh, Orissa, Bihar, 
Madhya Pradesh and other parts of the 
country also. 

But these are not isolated incidents. 
They have wider ramifications. 

Much has been said about these inci- 
dents and particularly about the one which 
took place in Andhra Pradesh and I shall not 
dwell on these facts. 

But as Shri Ram Vilas Paswan said 
when he initiated this debate, we should 
desist from politicising the whole issue. 

Over a period of time, various reports 
have been presented by the National Com- 
mission for Scheduled Castes and the Sched- 
uled Tribes and by various other agencies 
also, and many legislations have also been 
passed to protect the rightsof these sections 
of society and to prevent atrocities on them. 
But, we find that such things have only 
increased the exploitation and the atrocities 
continue unabated. 

As Shri Sitaram Yesari do eloquently 
said, such incidents have taken place on 
these sections of society and this has shaken 
their faith in the democratic processes and 
we find that people are resorting to violent 
methods in retaliation. 

Every few days and every few weeks, 
when we read in the press that such inci- 
dents have taken place, there is a great hue 
and cry and furore in the House, when in 
reality, there are many morecases which are 
taking place. As we know, not many of these 
incidents are recorded by the Police and 
more than that, not many are even reported 
to the Police. As we have read in the press 
reports time and again, at times Police be- 
comes either a party to such incidents or 
they look idly when these incidents take 
place. Even after such incidents are 
reported,many of the guilty go scot-free and 
they are acquitted. After such incidents are 
reported, wefind that compensation isgiven. 
At times we welcome it, at times we say it is 
not enough but this is mere ad hoc compen- 
sation which is given. What is needed is that 
we have togodown to the basiccause which 
leads to such atrocities. We all believe, we all 
know that these are socio-economic in na- 
ture. Most of these incidentstake place in the 
rural areas. We know that most of them are 
related to land matters, employment-related 
matters. Many of them arise because of the 
demands of the upper caste people from the 
lower caste people. They are regarding the 
customary services which are expected to 
be performed by the people belonging to 
lower castes. This is a very sad fact. 

Sir, we are about to enter the 21st 
century. Even in the last decade of this 
century,our society still remains in thegripof 
the great caste divide. Untouchability is very 
much alive and it is taking place in this 
country. To give a personal incident, when I 
was young, one lady used to come to our 
house from our village. She used to come to 
my father for some work. She was quite 
affectionate towards us. But every time she 
came to my house, 1 used to run away from 
her because I found that she was not very 
clean. We used to offer her water but she 
would refuse to drink it. I did not understand 
this thing because I saw her drinking water 
from a tap outside our house. When I asked 
my mother why this was so, my mother 
explained to me that lady belonged to an 
upper caste. This is the reality. 
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SirShri Paswan just spoke that we 
people who belong to the younger genera- 
tion, who have been educated, who have 
been brought up in the post-Independence 
era, would like to change things. We have 
every belief in it. I agree with him. As I had as 
good an education as anybody from the 
upper caste, I feel quite equal to them. But as 
I just narrated this incident to you, in the 
social context untouchability is very much 
existing. As far as the Scheduled Tribes are 
concerned, We see that they are the very 
vulnerable section of the society prone to 
exploitation by other caste and community 
people. The same can be said about the 
weaker sections of society. Whenever such 
atrocities are committed the first and worst 
affected victims are the women or the chil- 
dren. For this, as has been said earlier, a lot 
of things have to be changed. There IS need 
for a new awareness and I personally feel 
that education can play a major role in 
this.Today, how can we talk of education 
when not even all the villages have schools; 
how can we talk of education to the Sched- 
uled Castes, Scheduled Tribes and other 
weaker sections when not even the general 
public can go to schocls. 

Another point that came up was about 
the setting up of special courts. We can 
designate certain courts to dispose of such 
cases on priority basis. When we talk of 
special courts, I would also like to point out 
another fact that in lower courts as well as in 
higher courts, we find that very few judges 
belonging to the Scheduled Castes or the 
Scheduled Tribes or even women are ap- 
pointed to these offices. It is my firm belief 
that if more women and the Scheduled Castes 
and the Scheduled Tribes are appointed to 
these courts, more justice and faster justice 
will be meted out. (Interruptions) 

PROF. SAVITHSI LAKSHMANAN 
(Mukundapuram): What is going on, Sir? 

MR. CHAIRMAN: There is lot of noise in 
the House. Please do not disturb like this. 

(Interruptions) 

KUMARI SEWA: I would like to appeal 
to all sections of the society through the 
hon.Members of this august House that we 
should rise abovecaste andcommunity lines 
and see that rightful place is given to the 
Scheduled Castesand the ScheduledTribes 
in the society. Until we do that, I do not think, 
we have any right to ask for proper place in 
this modern world. Unless we shake off all 
shackles of untouchability, unless we shake 
off this stigma from our society, how can we 
enter the 21st century! Thank you. 

[Translation] 

SHRl DATTATRAYA BANDARU (Se- 
cunderabad): Mr. Cha!rman, Sir, a discus- 
sion about the atrocities on the Scheduled 
Castes and Scheduled Tribes is going on in 
the Housetoday. Particularly, the incident of 
Andhra Pradesh is being discussed. This 
incident has shocked the whole country. Not 
only in Andhra Pradesh, the incidents of 
atrocities on Harijans and down-troddens 
have taken place in Maharashtra, Bihar, 
Uttar Pradesh and other states. Just after 
two days, on 15th August, we are going to 
celebrate our Independence day. 

Mr. Chairman, Sir, even after 44 years 
of independence such incident has taken 
place in Andhra Pradesh. Earlier, we used to 
read in the newspapers regarding mass- 
attack and atrocities on Harijansonly in Uttar 
Pradesh and Bihar. But now the number of 
such incidents is increasing in Andhra 
Pradesh also. All of us are aware the incident 
of Karamchedu took place during the move- 
ment launched by B.J.P. After that incident 
moss-attacks were manoeuvred. The inci- 
dents of mass anack took place in Nirkunda, 
Padirikulam and one other such village. Af- 
tercuming this Government intopoweratroci- 
ties w r e  committed on the Harijan women 
of Badaigadda in Nalgonda district. Again 
atrocities were committed on the Harijans in 
Narayanked and Meddukdistricts. In the riot 
of Hyderabad. 8 Harijans of Teqarkunta 
Harijan Basti were attacked. 

Mr. Chairman, Sir, recently,l and Shri 
Shayam La1 Kamal have visited Tsundur 
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village of Guntur district. This incident todc 
place there on 6th of this month. I would like 
to bring to your notice that there is social 
tension between the Harijans and other 
communities for the last two years. On 7th 
July, a young boy named, Shriniwas Reddy. 
was seeing a picture alongwith other chil- 
dren in a cinema-hall. An altercation started 
there when the leg of that Harijan's boy 
happened to touch with other boy. Later on 
the father of that Harijan's child was tied in a 
room and he was handed over to police. I 
would like to know from the hon. Home 
Minister 'what happened to the complaint 
lodged by a Harijan boy, #lamed Ravi rn the 
police-station of Tsundur about the molesta- 
tion of a girl? Though it was a mole stations 
case, the case was registered under section 
352'354. Later on, social boycott of Harijans 
started. No Harijan was allowed to wash his 
clothes and their children were refused to 
teach. Ultimately, this incident took place at 
1.30 p.m. on 6th August. 

Mr. Chairman, Sir, I would liketo bring to 
the notice of this House that the circle In- 
spector alongwith a Sub-Inspector and 40 
Police Constables was present there on 6th 
August, the day of the incident. I am suie that 
this incident could be avolded if the Polce 
had taken precautionary measures The 
police is responsible for that incident. In that 
small village of 6 thousand population 2 
thousands are Harijans and thousands are 
of forward classes. The Police was present 
there in adequate number but the people of 
forward classes, attacked the Harijans. In 
the presence of police. The p o k e  instead of 
protecting Har~jans asked them to go away 
and even while they were feeling away, they 
were attacked by the forward class people 
with daggers and 'Sabbals'. This was an act 
of inhumanity and Individual violence took 
place. 

1.1 A~dhra  Pradesh, th~s mass attack on 
the Har,!ans ~sfrrst of its kmd though so many 
murders have taken place there The Andhra 
Pradesh Government IS t~ght-i~pped overthe 

exact number of the people killed in this 
incident.The collector as well as the S.P. cf 
that district showed their undevarness ever 
on the next day about the number of person 
killed in that incident. The people are no; 
getting thedetails of that incident. The Sched. 
uled Castes and Scheduled Tribes are un- 
der fear and atrocities on them are still con- 
tinued especially in thecoastal districts. They 
think that the present State Government 
have failed in the matter of maictaining law 
and order and providing protection to them. 
I would like to bring it to the notice of this 
House that even after so many days of 
incideh name of any of the accused does 
not figure in the F.I.R. It is being said that 20- 
30 persons have been arrested. But on 10th 
August, when I went to Tsundur village, the 
D.I.G. and the S.P. told me that none had 
been arrested and non of the accused figure 
in the F.I.R. At present, the Chief Minister of 
that state is in Delhi. I would liketo know from 
the hon. Home Minister for what purpose the 
Andhra Chief Minister has come tb Delhi? 
What is more important than that of such a 
big incident in his State. Our Hon. Prime 
Minister, Shri P.V. Narsimha Rao too has not 
visited the spot though he himself belongs to 
Andhra Pradesh. I would like to request him 
to visit Tsundur village of Andhra Pradesh 
immediately. 400 people have been mur- 
dered there and a soc~al tension IS gradually 
increasing. In these circumstances. I would 
like to request the Central Government to 
instruct the State government for providing 
adequate protections to the Harijans, Gir- 
ijans and Adivasis there. Girijan Corporation 
has been established for the G~rijans and 
Harijan Corporation for the Harijans. But I 
would like to know from the Government why 
these people are not being given loans 
according to 'credit squeese' by the Nation- 
alised Banks though the State Government 
has given them full subsidy. They are not 
getting any loan. It is told that all such facili- 
ties have been withdrawn for the moment. 
And due to non-implementation of the 
schemes a sort of tension is prevailing among 
them And that is why many of them are 
beir,, ~ttacked towards the extremism. So. I 
urge upon the Government to look into the 
matter. 
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The reservation policy is not imple- 
mented fully in the matter of filling up the 
back log of posts. In this context, I would like 
to request to amend the constitutional provi- 
sion of the Penal Criminal Procedure in order 
to punish those officers who are found guilty 
for not implementing the reservation policy. 

Many of the hon. Members have ex- 
pressed their concerns over casteism. In our 
constitution also, it is mentioned that no 
descrimination will be made against anyone 
on the basis of one's caste. But in actual 
practice, it is not so. Casteism is growing 
continuously. In village, particularly in Andhra 
Pradesh, Harijans and Adivasis are nqt even 
allowed to take water. They have to face 
great difficult~esfor getting drinking water. In 
the hotels they are provided tea in separate 
tumblers.There are separate vessels in ho- 
tel for them. In all the backward regtons of 
Andhra Pradesh, they are given such treat- 
ment. They are neither allowed to take drink- 
ing water nor they are provided tea In clean 
crockery. 

Just a while ago. we have dscussed 
untouchability. Though, there are so many 
laws against it but due to non implementa- 
tion of tnese laws Harijans and Adwasis 
have to face humiliation and insult and this 
has been spreading like a disease day by 
day. Despite having laws against I:. it is 
increasmg continuously. The Government 
will have to make arrangements for the pro- 
tection of Scheduled Castes and Scheduled 
Tribes to avoid recurrence of incidents like 
Tsundur in future. In this regard, 1 would l i ~ e  
to make certain suggestions to the Goverv- 
ment through you, Sir. 

First of all, I demand that a Harijac S.P. 
should be posted in each of the Harijans 
dominated districts. In each district, a com- 
mittee, delegated with Judicial powers, must 
be constituted, which may make an on the 
spot-inquiry of such inc~dents of atrocities 
and take immediate remedial steps wher- 
ever necessary. As for instance, take the 
incident of Tsundur village, which was at- 
tacked by theout-siders. The Andhra Pradesh 
Government has announced to give a com- 

pensation of Rs. one lakh to the next of kin of 
each of the deceased. Such assurance has 
been given to them. I talked to the affected 
families and came to know that they did 
neither want any compensation nor any 
house or land but they wanted only the 
culprits to be punished. The culprits should 
be apprehended who are wondering freely. 
Their sentiments should be honoured. As 
some of  the hon. Congress members have 
expressed their satisfaction by saying that 
the Chief Minister has announced a com- 
pensation of Rs. one lakh and a house to 
each of the affected family. But I want that 
the feelings of those families must be hon- 
oured. 1 request the Government to take 
every step to punish the murder. I want to 
make a demand that all such cases coming 
in the knowledgeof theGover~ment must be 
handed over to the C.B.I. Though in all the 
incidents of this type in Andhra Pradesh 
judicial investigation has been ordered, yet I 
want to know here as to how many people 
have been found guilty and how many of 
them have been convicted and how many 
acquitted? Unless the guilty are punished 
and taught a lesson, they will not mend. 

Similarly, there is a need to set up 
special courts and I demand that such court 
are set up. Disputes over land take place in 
every village and the number of such dis- 
putes goes on increasing. As a matter of fact 
land has been distributed to a large number 
of people In Andhra Pradesh under the Land 
Reforms Act, but they have not got physical 
possession. These d~sputes take place also 
because people do not get possession of the 
land. One such Incident took place in Tsun- 
dur village. Many Harijans were killed there. 
I would like to request that the Land reforms 
Act be amendedonce again. Acommittee be 
constituted consisting of the members from 
all parties, which could make recommenda- 
tions to this effect. I have related you the 
feelings of those In whose village this inci- 
dent took place. In fact, all the Harijans, 
Girijans in the society must get their rights. 
Today even the Harijans and dowtrodden 
are becomrn5 socially conscious after re- 
ceiving education. But those who have been 
left behind must be made conscious of their 
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rights. Besides, theother castes, particularly 
uppercastes must feel that Harijans and 
Scheduled Castes are an integral part of 
their society and therefore they are ou! 
friends. 

But, today, some forces have emerged 
out to create a rift between these two sec- 
tions of society. Any conflict must not be 
abetted between these two sections. I want 
to bring one more thing to the notice of Mr. 
Chairman, that dead bodies were brought to 
Tsundur village on 10 th of the month for 
burial. But no efforts were made on the part 
of D.M. and S.P. concerned to bring about 
unity among the villagers. The entire matter 
was left to the villagers. Had there been an 
effort to bring a sense of belongingness 
among the villagers and had the problems 
been viewed with an overall out look we 
would have got control over the problem. 
Thus, we need to think over the issues with 
multi-dimensional perspectives. 

Today the social exploitation is much 
more rampant than economic one. They say 
that they must be treated on equal footing. 
They say that we need not give them food, 
clothing or land, but give fair treatment. 
What they want to say is that they must be 
treated as equals. Mr.Chairman, Sir, with 
this I resume my seat. 

MR.CHAIRMAN: Many members are 
desirous of taking part in this debate. Even 
tomorrow we will have a discussion on it. 
One way out is that we may extend the time 
of the House for one Hour and the other is to 
take up Matters Under Rule 377. 

SOME HON MEMBERS: No, do not 
extend the time. 

MR. CHAIRMAN: It is all right. Now let 
us take up matters under Rule 377, Shri Ram 
Krishna. 

17.54 hrs. 

MAlTERS UNDER RULE 377 

( i )  Need to provide more railway 
facilities Vishakhapatnam in 
Andhra Pradesh 

[English] 

SHRI RAMA KRISHNA KONATHALA 
(Anakapalli): Visakhapatnam in Andhra 
Pradesh is one of the fastest developing 
industrialcities in India having Eastern Naval 
Command Headquarters, Port, Shipyard, 
Steel Plant, Hindustan Zinc Limited, and 
many other industries. In spiteof its strategic 
importance, Visakhapatnam is being de- 
prived of the better services from Indian 
Railways. 

I would like to remind about long-pend- 
ing proposals regarding electrif ication of track 
from Vijayawada to Visakhapatnam, shuttle 
train between Visakhapatnam and Tuni, 
merger of Visakhapatnam and North Coastal 
Andhra (Kurdha Division) of South Eastern 
Railway with South Central Railway, sepa- 
rate recruitment board at Visakhapatnam. 
financial aid for renovation of Ankapalli Rail- 
way Station (South Central Railway), circu- 
lar rail system at Visakhapatnam connecting 
Anakapalli Vizanagaram Bheemunipatnam. 
Direct trains from Visakhapatnam to Var- 
anasi and Bangalore are to be introduced. 

Conversion of narrow-gauge line be- 
tween Naupada and Gunupur into broad- 
gauge be considered to develop this back- 
ward area. 

I hope the Hon. Railway Minister will 
consider them at the earliest. 

(ii) Need to repair damaged road 
between Athani and Potta N.H. 
47 Z 

PROF. SAVlTHRl LAKSHMANAN 
(Mukundapuram): Sir, I would like to place 
before you an important matter of urgent 
public importance. 
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In NH 47, the road between Athani near 
Alwaye and Potta near Chalakudy is dam- 
aged heavily due to the heavy rain and so 
many other reasons. Accidents are frequent 
as a result of it. Especially in between 
Karukutty and Pongam, the number of gut- 
ters are innumerable. Everyday an accident 
is being reported. In between Premier Cable 
Company, Karukutty and the checkpost of 
the department of SalesTax, Karukutty, one 
side of the National Highway is totally 
damaged for about 15 kilometres. Vehicles, 
directedfor a sudden stoppage at this check- 
post, also cause accidents and traffic jams. 
So, I urge upon the Government to issue 
necessary orders to solve these problems. 

(iii) Need to  set up more industries 
in Public Sector and also to  
ensure labour participation in 
Private Sector in  Himachal 
Pradesh 

[ Translation] 

SHRl KRISHAN DUTT SULTANPURI 
(Shimla): There are large deposits of lime 
stone, in Himachal Pradesh and so there is 
big scope for setting up cement factories in 
the Public Sector. Besides, Himachal 
Pradesh is a suitable place for electronic 
industries because its atmosphere IS very 
congenial. It will create employment oppor- 
tunities for the people of this place. There is 
a Handloom industry in the Public Sector in 
Nalagarh, many industries have been set up 
here with the help of bank loans. The indus- 
tries set up in the Private Sector are making 
profit but workers are being exploited with 
the resultthat they are not having any partici- 
pation in the management. This type of in- 
dustries are also there in Nalagarh, Baroti- 
wala Baddi, Parawanu, Kalaam, Paonta 
Saheb, Sogi, Khaihli in my constituency. 
People have drawn loans to the tune of 
crores of rupees from the State tinance 
Corporation and Nationalised Banks. Many 
people have set up industrial sheds in the 
name of industries. But no industries have 
been set upby them so far. Among them,few 
industries belong to the permanent resi- 
dents of Himachal Pradesh. Though the 

number of industries set up by permanent 
residents of the State is very few in number, 
they function well. But these industries do 
not get any incentive from the Government. 
The raw materials supplied to them are very 
costly. Electricity is available at high rate. 
And there is no proper arrangement for 
marketing their products. 

I would request theGovt. of India to take 
steps to set up more industries in public 
sector and ensure the participation of la- 
bourers in the industries in the private sec- 
tors in Himachal Pradesh. 

(iv) Need toopen regional office of 
Central Schools Organisation 
at Bareilly 

SHRl SANTOSH KUMAR GANGWAR 
(Bareilly): Mr. Chairman, Sir, Bareilly, is one 
of the main cities of Uttar Pradesh and there 
are five Central Schools in it. All the Central 
Schools of Uttar Pradesh are governed by 
Lucknow based Regional Off ice, while many 
of the Central Schools in Uttar Pradesh are 
governed by the Regional Offices situated 
outside U.P. As per the Central School 
organisation's policy 50 schools are gov- 
erned b.1 one Regional Office. Presently, 
almost all the Regional Offices are govern- 
ing more than 50 schools. It is a long stand- 
ing proposal to set up Regional offices in 
certain parts of the country and Bareilly is 
one of them. In order to properly manage 
and govern the Central Schools in Western 
Uttar Pradesh, it is a very important to set up 
a Regional office in Bareilly. 

I request the Minister of Human Re- 
sources Development to take appropriate 
action to set up a Regional Office in Bareilly. 

(v) Need to open a Petroleum 
Product Depot as also more 
gas agencies in Ujjain, Madhya 
Pradesh 

SHRl SATYANARAYAN JATIYA 
(Ujjain): Mr. Chairman, Sir, there is a need to 
open more cooking gas agencies in Madhya 
Pradesh. The housewives have been facing 
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a lot of problems owing to the shortage of 
conventional fuel. L.P.G. Cooking Gas agen- 
cies should be opened at Badanagar and 
Tarana in Ujjain district at Alot in Ratlam 
district, Javad and Shamgadh in Mandsour 
district Agad and Sujanpur in Shajapore 
district Sohekuchh and Vagli in Devas dis- 
trict of Ujjain division and at many other 
prominent place. There is a need to open 
new Gas agencies in Ujjain and Nagde. 

I request the Hon. Mmister of Petroleum 
and Natural Gas that there is a great need to 
set up a Petroleum Product Depot in Ujjain 
for the adequate supply of Petroleum prod- 
ucts. Some new Gas agencies should also 
be set up in Ujjain div~sion and a depot of 
Petroleum products should be set up in 
Ujjain. 

18.00 hrs. 

(vi) Need to direct Unit Trust of 
lndia and other financial insti- 
tutions to make more invest- 
ments in Bihar 

SHRl MANJAY LAL (Samastipur): Mr. 
Chairman, Sir, Bihar is a backward state. In 
comparison to the people of other states, 
people of Bihar are very poor. Therefore, 
there is a very limited scope of mobillsing 
resources by way of collecting tax or by any 
other way. The present situation can be 
improved by investing lot of capitai. The 
institutions of the Govt. of lndia play a vital 
role in the investment of capital. There is a 
need to change the policies of the Govt. of 
India. 

Unit Trust of India,during theyear 1989- 
90 had invested Rs. 1500 crore in the Na- 
tional Saving Scheme of the country. Out of 
which only Rs. 40 crores were invested in 
Bihar which come to about 2.67%. Over 90% 
of the backward people of the country live in 
Bihar. In order to reduce to regional imbal- 
ance, more than 10% should be invested in 
Biiar. 

I request the Govt. of India, to direct the 
Unit Trust of lndia to invest Rs. 300 crore in 
Bihar. Besides, there should be adequate 
investment in Bihar from National savings by 
L.I.C, G.1.C and Magnum projects of differ- 
ent areas. 

(vii) Need to ply passenger train 
from Oankuni to Kharagpur via 
Maurigram, Howrah 

[English] 

PROF. SUSANTA CHAKRABORTY 
(Howrah): There is a need to ply passenger 
train from Pankuni to Kharagpur via 
Mourigram, Howrah which will establish di- 
rect train link services with five districts of 
West Bengal, viz. Calcutta, Howrah, Hoogly, 
Midnapore and 24-Parganas (North). Fol- 
lowing train services already exist there - 
Howrah to Kharagpur and Howrah to Bar- 
gachia in South Eastern Railway, Sealdah to 
Dankuni in Eastern Railway, Dankuni to 
Mounigram in Eastern and South Eastern 
Railways (for goods train). What is needed is 
to take an administrative decision to ply 
Passenger train and thereby to serve a large 
area with a vast population and a growing 
economy with a min~mum expenditure. 
Whenever approached, the Railway Minis- 
try comes out with the reply that the scheme 
is not operationally feasible. Experts how- 
ever opine that the difficulty can be resolved 
rf the Government takes a policy decision to 
accept it. I urge upon the Government to 
consider it sympathetically. 

(viii) Need for special trains dur- 
ing "Rani Satiji Mela In 
Jhunjhunu, Rajasthan 

[ Translation] 

SHRl AYUB KHAN(Jhujhunu): Mr. 
Chairman, Sir, There is a historic temple of 
Rani Satijee in Jhunjhunu. This isthe unique 
temple in the country. A fair is held every 
year there from 8th September to 10th 
September. Lakhs of piligrims from the 
country and abroad visit this place for wor- 
ship. People of all religions have faith in and 
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respect for the great Sati. This is the conflu- 
ence of all the religions. 

I. therefore, request the Govt., to oper- 
ate special passenger trains and buses for 
the convenience of pilgrims. 

(ix) Need to construct Calfcut- 
Mahe bye-pass road on Na- 
tional Highway No 17 

[English] 

SHRl E. AHAMED (Manjeri):The people 
of Kerala are agitated over the undue delay 
in taking up the two Bye Pass road - Calicut 
Bye Pass and Mahe Bye Pass on National 
Highway - 17. Due to this delay vehicular 
traffic on this road create serious problems 
for the motorists as well as the general 
public. The traffic jam has become a daily 
phenomena in Calicut. As far as Mahe is 
concerned this port of Pondicherry State 

should be given sympathetic consideration. 
Ever increasing traffic problems have some- 
times resulted in serious motor accidents 
which could have been avoided had long 
pending proposals for the construction of 
Calicut and Mahe Bye Pass roads were 
sanctioned. 

I urge upon the Government, through 
you, Sir, to expedite the proposal to accord 
sanction for Calicut and Mahi Bye Pass 
roads on National Highway - 17. 

MR. CHAIRMAN: The House stands 
adjourned to re-assemble tomorrow at 1 1 .OO 
A.M. 

18.05 hrs 

The Lok Sabha then adjourned till Eleven 
of the Clock on Wednesday, August 14, 
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